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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 681/2023 

(IA No 498/2025 & IA No 800/2023) 

 

ABHINAY KUMAR RAI  APPLICANT 

 VERSUS  

BLISS DELIGHT & ORS.  RESPONDENT(S) 

 

REPLY ON BEHALF OF SEIAA, U.P.  WITH AFFIDAVIT 

MOST RESPECTFULLY SHOWETH: 

1. That the answering Respondent, the State Level Environment 

Impact Assessment Authority, Uttar Pradesh (SEIAA, U.P.), is a 

statutory authority constituted under the provisions of the 

Environment (Protection) Act, 1986 read with the Environmental 

Impact Assessment Notification, 2006, and is responsible for 

appraisal, consideration and grant or rejection of Environmental 

Clearance to projects falling within its jurisdiction, strictly in 

accordance with the applicable statutory framework and binding 

judicial directions. The present Reply is being filed in compliance 

with the directions contained in the last order passed by this 
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Hon’ble Tribunal and is confined strictly to the issues and 

clarifications specifically sought from SEIAA therein. 

2. That the present Reply is being filed in compliance with the 

directions issued by this Hon’ble Tribunal in its order dated 

07.01.2026, whereby this Hon’ble Tribunal was pleased to observe 

and direct as under: 

“The additional reply dated 03.01.2026 filed by 
SEIAA, UP clearly states that it is a case of 
violation. The enclosures thereto also indicate 

that constructions have been done without 

environmental clearance. 

Learned Counsel appearing for the SEIAA, UP 
submits that the fresh application for 

environment clearance is pending. The SEIAA is 
required to clarify as to how the second 

application in case of violation is to be 
considered and decided and what action the 
SEIAA intends to take in case if a project 

proponent raises constructions without 
environmental clearance. The violation is project 

specific, therefore, mere change of ownership of 
the project may not make any difference, in 
case, if the project had proceeded in violation of 

the norms.” 

3. That the Hon’ble High Court of Judicature at Allahabad, Lucknow 

Bench, in Writ-C No. 3518 of 2025 titled M/s R.R. Civil Tech Private 

Limited vs. State of U.P. & Others, passed an order dated 

29.05.2025, the operative portion of the order is as follows: 

…”(15) In view of the aforesaid, the impugned order 
dated 15.10.2015 is hereby set-aside and the matter 
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is remitted to the SEAC for fresh reconsideration, 
keeping in view the order passed by the SEIAA 
relating to the facts of the present case, as well as, 
the judgment passed by Hon’ble Supreme Court in 
Vanashakti (supra) and its applicability to the case of 
the petitioner.” 
 
True copy of order dated 29.05.2025 in Writ-C 3518 

of 2025 is attached herewith and marked as 
Annexure P/2  
 

4. That SEAC considered the matter in its 955th meeting, dated 

29.09.2025 in compliance of Hon’ble High Court of Judicature at 

Allahabad, Lucknow Bench order dated 29.05.2025 wherein, SEAC 

discussed the matter in detail and requested SEIAA to provide 

guidance/directions for compliance with the said order. 

5. Further, SEIAA considered the matter in its 919th meeting dated 

10.11.2025 wherein, SEIAA opined that matter should be send to 

SEAC for fresh reconsideration in light of Hon’ble High Court Allahabad 

Lucknow bench Lucknow order dated 29.05.2025 in Writ-C 3518 of 

2025. 

In compliance of the Hon’ble High Court of Judicature at Allahabad, 

Lucknow Bench and in view opinion made by SEIAA in its 919th 

meeting, dated 10.11.2025, the project proponent has made an online 

application for fresh reconsideration on Parivesh portal on 06.12.2025 

vide proposal no. SIA/UP/INFRA2/560844/2025 regarding grant of 

Environment Clearance of project, Group housing “Bliss Delight” at GH 
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- 2, Sector – G, Pocket – 5, Sushant Golf City,Hi-Tech Township, 

Lucknow, Uttar Pradesh by M/s R.R. Civiltech Pvt Ltd.  

6. Further, it is important to mention here that the said project has been 

taken and listed in SEAC-2 meeting dated 18.12.2025 under Agenda 

Item No 2 wherein SEAC-2 deliberated that,  

1. The subject project site (GH–2, Sector–G, Pocket–5, 

Sushant Golf City) falls within the spatial, planning, and 

environmental scope of the Environmental Clearance 

granted in 2011.  

2. The project “Bliss Delight” is specifically covered under 

the said Environmental Clearances, with explicit 

references to village Hasanpur Khevli, approved built-up 

area, number of dwelling units, and population density 

as considered in the EC.  

3. The Project Proponent shall submit authenticated copy 

of the DPR clearly demonstrating the inclusion of the 

present project, along with proof of approval of the 

Conceptual DPR by the competent authority.  

4. Documentary correlation between the Conceptual DPR 

and the Environmental Clearance granted in 2011.  

5. Copies of the approved building plans sanctioned by the 

Lucknow Development Authority (LDA) in favour of M/s 

Ansal Properties & Infrastructure Limited.  

6. The Project Proponent shall submit a chronology of 

construction activities undertaken at the project site. 

7. The current status of compliance with the directions 

issued by the Hon’ble NGT in O.A. No. 681 of 2023 

(Abhinay Kumar Rai vs. Bliss Delight & Others.  

8. The project proponent should provide the complete land 

documents for 16,138.88 sqm plot area.  

 The committee recommended that, “The matter will be 

considered after receipt of above information on the portal.” 
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True copy of SEAC MoM dated 18.12.2025 is attached 

herewith and marked as Annexure P/2  

7. Hon’ble High Court of Judicature at Allahabad, Lucknow Bench, in 

Writ-C No. 3518 of 2025 titled M/s R.R. Civil Tech Private Limited 

vs. State of U.P. & Others, vide order dated 29.05.2025, the 

operative para of order is as follows: 

…(15) In view of the aforesaid, the impugned 

order dated 15.10.2015 is hereby set-aside and 

the matter is remitted to the SEAC for fresh 

reconsideration, keeping in view the order passed 

by the SEIAA relating to the facts of the present 

case, as well as, the judgment passed by Hon’ble 

Supreme Court in Vanashakti (supra) and its 

applicability to the case of the petitioner…. 

 

8. In light of the aforesaid order of the Hon’ble High Court dated 

29.05.2025, and in compliance thereof, the SEIAA, in its 919th 

meeting held on 10.11.2025, considered the matter. Pursuant 

thereto, the Project Proponent submitted an online application for 

fresh reconsideration on Parivesh portal on 06.12.2025 vide 

proposal no. SIA/UP/INFRA2/560844/2025 regarding grant of 

Environment Clearance of project, Group housing “Bliss Delight” at 

GH - 2, Sector – G, Pocket – 5, Sushant Golf City,Hi-Tech 
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Township, Lucknow, Uttar Pradesh by M/s R.R. Civiltech Pvt Ltd in 

view of the decision taken by SEIAA in its 865th meeting, dated 

06.01.2025 to return the proposal in present form.  

9. It is further submitted that the Project Proponent has submitted 

the application for fresh reconsideration in compliance of Hon’ble 

High Court of Judicature at Allahabad. The project proposal is 

presently under scrutiny/appraisal at the SEAC level. 

10. That it is respectfully submitted that SEIAA, being a statutory 

authority constituted under the EIA Notification, 2006, has 

processed the proposal strictly in compliance of above cited order 

passed by Hon’ble High Court of Judicature at Allahabad, Lucknow 

Bench and in accordance with the provisions of law. 

11. The application of project proposal, submitted in compliance of the 

orders of Hon’ble High Court, is presently under scrutiny/appraisal 

at the SEAC level. 

12. That as per Office Memorandum issued by Ministry of Environment, 

Forest and Climate Change, Impact Assessment Division, 

Government of India vide F. No. IA3-7/2024-IA.III PART-1, dated 

20.01.2026 in compliance of the order of the Hon’ble Supreme 

Court dated 18.11.2025. True copy of Office Memorandum F. 
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No. IA3-7/2024-IA.III PART-1, dated 20.01.2026 is 

attached herewith and marked as Annexure P/3 

13. The cases under violation category are to be dealt in strict 

compliance of the orders passed by Hon’ble Supreme Court dated 

18.11.2025 and Office Memorandum issued by Ministry of 

Environment, Forest and Climate Change, Impact Assessment 

Division, Government of India vide F. No. IA3-7/2024-IA.III PART-

1, dated 20.01.2026. 

14. In view of the facts and circumstances stated hereinabove, it is 

most respectfully submitted that the Respondent–SEIAA, Uttar 

Pradesh has complied with the directions issued by this Hon’ble 

Tribunal and has placed the factual and legal position on record, 

strictly within the scope of the order dated 07.01.2026. The 

present reply is being filed bonafidely and without prejudice to the 

rights, contentions and submissions of the Respondent–SEIAA, 

Uttar Pradesh in the present proceedings or in any other 

proceedings. 

Through  

SEIAA, U.P. 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 681/2023 

ABHINAY KUMAR RAI 

BLISS DELIGHT & ORS. 

issue. 

AFFIDAVIT 

VERSUS 

I, Vidhyotma Bharti, aged about 49 years w/o Dr. G.L. Nigam is presently 

posted as Assistant Director, Regional Office, Noida, Directorate of 
Environment, U.P., having an office at E-12/1, Noida, U.P., presently at 
New Delhi, do hereby solemnly affirm and declare as under: -

1, That I am posted as stated above and well conversant with the facts 

of the present case and as such competent to swear this affidavit on 

behalf of Member Secretary, SEIAA before this Tribunal. 
2. That the accompanying Reply has been drafted by our counsel upon 

the instructions of Member Secretary 
3. That the contents of the accompanying Reply are true and correct, 
and the knowledge has been derived from official records and nothing 
material has been concealed therefrom. 

the 

APPLICANT 

4. That the Deponent will continue to extend her full cooperation and 
shall abide by any further directions that the Hon'ble Tribunal may 

Appointe 

RESPONDENT(S) 

by Govt 

Regd. No 17006 2019)G 
RENU AGRAWAL\ 

My Commissicn Expire on 23/1212029/ 
pf india 

Pubiic 
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VERIFICATION 

Verified on solemn affirmatin aNew Delhi on this .EEB.ANAS day of 
2026, that the contents of the foregoing affidavit are true and correct to the best 
of my knowledge and no part of it is false and nothing material has been 
concealed therefrom 

T idert 

Irdentified bg 

Adu. friane soi 

has si 

Seal of No 
RENŲ AGRAWAL Regd. No. 7306/2019 3\Fxpire on 23/12r2029/ My Commissicn 

by Govt. of 
India* 

ATTESTD 

NOTARY RUBLIC 
(INDIÄ) 

DEPONENT 

11 FE8 2026 

et 

DEPONENT 
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Neutral Citation No. - 2025:AHC-LKO:32623-DB

High Court of Judicature at Allahabad
Lucknow

*****
Reserved on  : 23.05.2025

        Delivered on : 29.05.2025

Court No. - 2
Case :- WRIT - C No. - 3518 of 2025
Petitioner :- M/S R.R.Civil Tech Private Limited Thru. Authorized 
Representative Rajesh Mishra
Respondent :- State Of U.P. Thru. Prin. Secy. Environment Forest 
And Climate Change Deptt. Lko. And 2 Others
Counsel for Petitioner :- Amit Jaiswal Ojus Law
Counsel for Respondent :- C.S.C.

Hon'ble Rajan Roy,J.
Hon'ble Om Prakash Shukla,J.

(1) Heard Shri Abdhesh Chaudhary and Shri Aditya Singh, learned

Counsel  for  the  petitioner  and  Shri  Rajesh  Tewari,  learned

Additional Chief Standing Counsel for the State. 

(2) The petitioner  by virtue of  the instant  petition has sought  to

assail  the  order  dated  15.01.2025  passed  by  the  State

Environment  Impact  Assessment  Authority  (SEIAA)  on  the

grounds of jurisdictional error and material irregularity.

(3) Apparently,  by  the  impugned  order,  SEIAA  has  denied

Environmental  Clearance  to  the  Group  Housing  Project

developed  by  the  petitioner  in  the  name and  style  of  "Bliss

Delight" at GH-2, Sector - G, Pocket-5, Sushant Golf City, HI-

Tech Township, Lucknow, being built on an area of 41,371.93

Writ-C No. 3518 of 2025 : M/s R. R. Civil Tech Private Limited Vs. State of U.P. and others

10

ANNEXURE P/1
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Sqare  Metre,  even  though,  the  State  Level  Environmental

Appraisal  Committee  (SEAC),  vide  its  891st Meeting  dated

24.10.2024, has recommended to grant environmental clearance

for the said Group Housing Project, in favour of the Petitioner.

(4) The present writ petition was listed on 15.04.2025, wherein this

Court  issued  notices  both  to  the  SEIAA,  enumerated  as

opposite party No.2 and SEAC, enumerated as opposite party

No.3, to the petition. However, on the subsequent date of listing

i.e. on 01.05.2025, none appeared on their behalf and as such

this Court, while adjourning the matter to 23.05.2025, passed

the following orders, relevant to the context :-

“A davit  of  service  has  been  filed,ffidavit of service has been filed,
according to which,  the notices has been
served in the o ce of opposite party No.2ffidavit of service has been filed,
and 3 on 22.04.2025 but none has put in
appearance, nevertheless, as a measure of
abundant  caution,  let  notice  be  issued to
opposite party no. 2 and 3 by regular mode
returnable at an early date”

(5) However, when the matter was called on 23.05.2025, none have

appeared for  the  opposite  party  No.  2  and 3 and the O ceffice

Report says that notices were issued to opposite parties No.2

and  3  vide  dispatch  No.  4736/3.5.2025  and  4737/3.5.2025

booked through speed post  on 09.05.2025.  The o ce  reportffice

further  says  that  they are  not  in  receipt  of  any non-delivery

cover  nor  any  Vakalatnama  has  been  filed  by  the  opposite

parties.  Be  that  as  it  may,  opposite  parties  have  been

su ciently served and we are of the view that this Court mayffice

Writ-C No. 3518 of 2025 : M/s R. R. Civil Tech Private Limited Vs. State of U.P. and others
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not await any further for representation of the opposite parties

no.2  and 3. 

(6) Coming back to the facts of the present case, learned counsel

for  the  petitioner  has  submitted  that  the  Project  in  question

forms  a  part  of  the  Hi-Tech  City,  which  was  earlier  being

developed by Ansal Properties & Infrastructure Limited. It is

the case of the petitioner that they have stepped into the shoes

of Ansal’s qua the project in question by virtue of sale deed

dated 18.07.2022 for  Tower  No.  1  & 3 and sale  deed dated

10.07.2023 for Tower No. 2 & 4.  According to him, in the said

four towers, it has been proposed to develop almost 448 units

against  which  247 units  have  already  been  allotted  to  home

buyers by the Ansal’s itself way back in the year 2016-17 and

the petitioner has executed the sale deeds in the context ‘as is

where is basis’.

(7) It has been submitted by the petitioner’s Counsel that ever since

the petitioner have bought the said project, the construction in

the  project  could  not  be  re-started  by  them  owing  to

environmental issue and that as such, the fate of large numbers

of home buyers are hanging in fire for quite some time. 

(8) As far as the Environmental Clearance (EC) is concerned, it has

been submitted by the learned counsel for the petitioner that the

Environmental  Clearance had been obtained by the erstwhile

developers  i.e.  Ansal’s  for  the  proposed  Hi-Tech  City  on

Writ-C No. 3518 of 2025 : M/s R. R. Civil Tech Private Limited Vs. State of U.P. and others
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06.06.2007 and the same was extended to the present project in

question  vide  another  letter  dated  09.06.2011  by  the  State

Environment  Impact  Assessment  Authority  (SEIAA),  which

contained  various  general  and  specific  conditions,  including

specific  condition  No.  5,  which  inter-alia  stated  that  no

buildings  except  those  required  for  infrastructure  shall  be

constructed  and  individual  projects  such  as  housing

construction project, hospital etc. will have to separately apply

environmental clearance as per rules.

(9) Learned  Counsel  has  taken  this  Court  to  the  half-yearly

compliance report dated 14.09.2017 filed by Ansal’s, wherein

in  reply  to  the  special  condition  No.5  mentioned  in  the

Environmental Clearance dated 09.06.2011, it has been replied

by stating that only those building required as infrastructure are

being constructed. The reply further says that as per MoEF &

CC latest amendment to the EIA notification 2006, vide S.O.

3999 (E) dated 9th  December, 2016, no separate environmental

clearance  is  required  for  building  and  construction  projects

having built-up area less than equal to 1,50,000 square meters.

It has been submitted by the learned counsel for the petitioner

that as the total construction by the Project in question is for an

area  of  41,371.93  square  meters  and  since  they  have  been

constructed during the said intervening period, no separate or

specific environmental clearance was required for the project in

question.  It  has  been  submitted  that  the  general  extended

Writ-C No. 3518 of 2025 : M/s R. R. Civil Tech Private Limited Vs. State of U.P. and others
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Environmental  Clearance issued on 09.06.2011 was valid for

the project in question, which came to lapse only in 2018. 

(10) Thus, the fulcrum of the argument of the learned Counsel for

the petitioner is that no separate Environmental Clearance was

required  for  the  project  in  question  at  the time when it  was

constructed  and  since  the  Environmental  Clearance  came  to

lapse  only  in  2018,  the  application  of  the  petitioner  seeking

issuance  of  Environmental  Clearance  was  for  renewal  of

Environmental  Clearance  and  not  for  issuance  of  fresh

Environmental  Clearance  post  construction  and,  as  such,  the

same  cannot  be  rejected  by  SEIAA  on  the  ground  that  an

interim order dated 02.01.2024 has been passed by the Hon’ble

Supreme  Court  in  Writ  Petition  (Civil)  No.  1394  of  2023  :

Vanashakti Vs. Union of India’, staying the operation of the

Office Memoranda dated 7th July, 2021 and 28th January, 2022

by virtue of which post-facto Environmental Clearance could

had been granted by the Authority.

(11) The  learned  Counsel  has,  thus,  submitted  that  the  judgment

passed by the Hon’ble  Supreme Court  in  Vanashakti  (supra)

was not  applicable  to  the project  in  question  as  the same is

distinguishable  on  facts  as  pointed  towards  the  clarificatory

order passed by the Hon’ble Court vide order dated 02.02.2024

and  17.12.2024.  In  any  case,  it  has  been  submitted  that  the

SEIAA has refused to  issue  the Environmental  Clearance on

Writ-C No. 3518 of 2025 : M/s R. R. Civil Tech Private Limited Vs. State of U.P. and others
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absolutely new grounds and submitted that no doubt the order

passed by the SEAC is recommendatory in nature, however, the

EIA  Notification  of  2006  at  paragraph  No.  8  specifically

provided that the recommendation by SEAC would be normally

followed  by  the  SEIAA  and  in  case  of  any  disagreement,

SEIAA  should  remand  the  same  to  SEAC  with  request  for

reconsideration, which has not been done in the present case.

According to him, the proprietary of the impugned order goes

to the root of Jurisdiction and validity of the order passed by

SEIAA.

(12) Learned Additional Chief Standing Counsel appearing for the

State has supported the impugned order and submitted that the

application for  grant  of  Environmental  Clearance was rightly

rejected by the SEIAA as the application was for a post-facto

regime, which although had been allowed by the authority for a

limited  period  window  as  is  apparent  from  the  Notification

dated 2016 and SOP dated 17.07.2021. However, in the wake

of  the  judgment  of  the  Hon’ble  Supreme  Court,  the

notifications have been set-aside and as such, there could not be

any post-facto environmental clearance. However, the learned

Counsel  for  the  State  could  not  deny  the  provisions  of  EIA

Notification  of  2006  relating  to  the  nature  of  power  and

responsibility vested with the SEAC and the SEIAA.

Writ-C No. 3518 of 2025 : M/s R. R. Civil Tech Private Limited Vs. State of U.P. and others
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(13) Having heard the learned counsel for the parties, this Court is of

the view that no doubt after passing of the judgment in the case

of Vanashakti (Supra), the Hon’ble Supreme Court has not only

struck down the notification of 2017 and SOP of 17.07.2021,

but  has also  restrained the Central  Government  from issuing

circulars/orders/OMs/notifications  providing  for  grant  of  ex

post facto Environmental Clearance in any form or manner or

for  regularising  the  acts  done  in  contravention  of  the  EIA

notification.  However,  as  submitted  and  highlighted  by  the

petitioner that the present case is not related to issuance of  ex

post-facto Environmental Clearance but is related to renewal of

Environmental Clearance, which may or may not be covered by

the notification of 2017 and the SOP dated 17.07.2021.

(14) Be that as it may, this Court in its exercise of writ jurisdiction

does not wish to enter the arena of factual disputes and test the

veracity of the sets of allegations and counter-allegation of the

parties,  which has to be left  to the experts of  the field.  This

Court  finds  that  although  the  SEAC  has  given  a

recommendation in favour of the petitioner vide their meeting

dated 24.10.2024, however, the SEIAA chose not to agree with

the said recommendation and passed the Impugned order. This

Court finds that in view of the EIA notification of 2006, the

moment  SEIAA  thought  of  disagreeing  with  the

recommendation of SEAC, SEIAA ought to have requested the

SEAC for  reconsideration of  its  recommendation and should

Writ-C No. 3518 of 2025 : M/s R. R. Civil Tech Private Limited Vs. State of U.P. and others
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not have passed the impugned order dated 15.01.2025. Thus,

the impugned order passed is without proper Jurisdiction.

(15) In view of the aforesaid, the impugned order dated 15.10.2015

is hereby set-aside and the matter is remitted to the SEAC for

fresh reconsideration, keeping in view the order passed by the

SEIAA relating to the facts of the present case, as well as, the

judgment  passed  by  Hon’ble  Supreme  Court  in  Vanashakti

(supra) and its applicability to the case of the petitioner. 

(16) Needless to say that the petitioner shall have a right to be heard

and submit  all  relevant  documents  during the hearing before

SEAC.

(17) For all the aforesaid reasons, the writ petition is allowed in the

above terms.  It is expected that both, SEAC and SEIAA, would

take steps to decide the matter, expeditiously, preferably within

two months from the date of receipt of a certified copy of this

order.

(Om Prakash Shukla, J.)     (Rajan Roy, J.)

Order Date :  29th  May, 2025
Ajit/-

Writ-C No. 3518 of 2025 : M/s R. R. Civil Tech Private Limited Vs. State of U.P. and others

Digitally signed by :- 
AJIT KUMAR 
High Court of Judicature at Allahabad, 
Lucknow Bench
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Minutes of Agenda for 976th SEAC-2 Meeting, Dated: 18/12/2025 State Le
vel Expert Appraisal Committee meeting held from 18/12/2025 to 18/12/20

25

MoM ID: EC/MOM/SEAC/722495/12/2025

Agenda ID: EC/AGENDA/SEAC/722495/12/2025

Meeting Venue: Directorate of Environment, Vineet Khand-1, Gomti Nagar, Lucknow

Meeting Mode: Hybrid

Date & Time:

18/12/2025 11:00 AM 05:00 PM

1. Opening remarks

The Chairman welcomed the members to the 976th SEAC-2 meeting which was conducted via 
hybrid-mode (virtually/physically). 

2. Confirmation of the minutes of previous meeting

N/A

3. Details of proposals considered by the committee

  

3.1. Agenda Item No 1:

3.1.1. Details of the proposal

Environmental clearance of building stone (khanda, boulder, gitti) mine from Gaata No. 2089 mi (Khand - 
94) Area – 10.00 acres (4.04 ha), at Village- Bhatauti, Tehsil- Meja, District- Prayagraj, Uttar Pradesh of S

Date: 07/01/2026

Day 1 -18/12/2025

Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Level Expert Appraisal 
Committee(SEAC), 
UTTAR PRADESH)

***
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mt. Kiran Singh. by Kiran Singh located at PRAYAGRAJ,UTTAR PRADESH

Proposal For Fresh EC

Proposal No File No Submission Date
Activity 
Sub-Activity  
(Schedule Item)

SIA/UP/MIN/506199/20
25 10460 13/11/2025

Mining of minerals 
Non-Coal Mining (Minor Minerals-oth
er than river bed mining) (1(a))  

3.1.2. Project Salient Features

The project proponent has submitted an online application vide Proposal No. 
SIA/UP/MIN/506199/2025, dated 13.11.2025, seeking Environmental Clearance (EC) under the provisions of 
the EIA Notification, 2006 for the proposed project. The project activity falls under Item No. 1(a) and is 
categorized as Category “B” in the Schedule of the EIA Notification, 2006.

A presentation was made by the authorized representative of project proponent Shri Ashish Pratap 
Singh along with their consultant Dr. Pankaj Srivastava, EIA Coordinator, M/s Paramarsh Servicing Environment 
and development. Lucknow and informed the committee about the project as follows:
1. The environmental clearance of building stone (Khanda, boulder, Gitti) mine from Gata No. 2089mi 

(Khand - 94) Area – 4.048 ha, at Village- Bhatauti, Tehsil- Meja, District- Prayagraj, Uttar Pradesh, 
(Lease Area – 4.048 ha)

2. Salient features of the project:

1. On-line proposal No. SIA/UP/MIN/506199/2025

2. File No. allotted by SEIAA, UP 10460

3. Date of Letter of Intent DEIAA Issued EC on dated 28/05/2018

4. Date of approval of Mining Plan 10/12/2022

5. Name of Proponent Smt. Kiran Singh W/o Gyanendra Pratap Singh

Village & Post - Muangari Tehsil-Karchhana, District – Pray
agraj, UP, 212301

6. Full correspondence address of propon
ent and mobile no.

Email id: krnstoneald@gmail.com

7. Name of Project Environmental clearance of building stone (Khanda, boulde
r, Gitti) mine from Gata No. 2089mi (Khand - 94) Area – 4.0
48 ha (10.0 acres), at Village- Bhatauti, Tehsil- Meja, Distric
t- Prayagraj, Uttar Pradesh of Smt. Kiran Singh

8. Project Location (Plot. Khasra/Gata N
o.)

Gata No. 2089mi (Khand - 94)

9. Name of Village Bhatauti

10. Tehsil Meja
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11. District Prayagraj

12. Name of Minor Mineral Building stone (Gitti, Boulder, Khanda) sand stone

13. Sanctioned Lease Area in ha. Area – 4.048 ha (10.0 acres)

14. Max. & Min mRL within lease area Highest mRL- 113.50 mRL
Lowest mRL- 102.10 mRL

15. Pillar Coordinates (Verified by DMO)

16. Total Geological Reserves in DSR 626820 MT

17. Total Mineable Reserve in DSR 202200 MT

18. Total Geological Reserves in mining pla
n

16,12,076.0 m3

19. Total Mineable Reserve in mining plan 8,18,766.0 m3

20. Proposed Production /year 2,20,400.0 m3 per annum

21. Sanctioned Period of Mine lease Lease period- 10 years (15/12/2016 to 14/12/2026)
SOM Period – 3 Years (2023-24 to 2025-26 upto 14/12/20
26)

22. No. of workers 39

23. Type of Land Govt./Non Forest Land

24. Ultimate depth of Mining 30 m

25. Nearest metalled road from site 0.35 km

PURPOSE

Drinking 0.39 KLD

Suppression of dust 4.20 KLD

Plantation 4.00 KLD

26. Water Requirement

Total 8.59 KLD

27. Name of QCI Accredited Consultant 
with QCI No and period of validity.

Paramarsh Servicing Environment and development
NABET/EIA/24-27/ RA 0372, Valid till –30/11/2027

Point Latitude Longitude
A 25° 07' 54.34"N 82° 02' 17.56"E
B 25° 07' 51.45"N 82° 02' 23.48"E
C 25° 07' 45.59"N 82° 02' 16.95"E
D 25° 07' 48.13"N 82° 02' 12.47"E

Page 3 of 216

20458



28. Any litigation pending against the proj
ect or land in any court

No

29. Details of 500 m Cluster Certificate ver
ified by Mining Officer

2154/Khanij/2024-25 Dated:- 06/11/2024

30. Details (Page no.) of mining lease area, 
Geo coordinates & Mineable quantity 
mentioned in approved DSR

DSR approved by SEIAA, Serial No.25, Page No.13, 79 & 16
7

31. Proposed EMP cost Proposed Project Cost- 70.0 Lakh
Proposed EMP with additional activity cost:
Capital Cost-4.50 Lacs
Recurring Cost-7.66 Lacs

32. Length and breadth of Haul Road Length – 0.35 km, Breadth – 6.00 m

33. No. of Trees to be Planted 4000

3. The mining would be restricted to unsaturated zone only above the phreatic water table and will not 
intersect the ground water table at any point of time.

4. This project does not attract any of the general conditions applicable on mining projects specified in 
EIA Notification 14/09/2006.

5. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

6. There is no litigation pending in any court regarding this project.
7. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitted an affidavit dated 17/12/2025 mentioning is as 
follows:
1. I Dr. Pankaj Srivastava S/o Shri V. V. Srivastava is EIA Coordinator of Paramarsh servicing Environment 

and Development.
2. I have prepared EIA/EMP report for the Environmental clearance of building stone (Khanda, 

boulder, Gitti) mine from Gata No. 2089mi (Khand - 94) Area – 4.048 ha (10.0 acres), 
at Village- Bhatauti, Tehsil- Meja, District- Prayagraj, Uttar Pradesh of Smt. Kiran 
Singh, Proposal No. SIA/UP/MIN/506199/2025 with my team.

3. I have personally visited the proposed site along with team and certify that no Mining/construction 
activity has been undertaken on the project site for the present proposal.

4. I am satisfied with that all the necessary data/information required for Form 1, PFR and EMP 
preparations are true and correct.

5. I certify that this project has been uploaded for the first time on Parivesh Portal.
6. I certify that there is no mismatch between information/data provided on online application and hard 

copy/presentation submitted.
7. I state that all the TOR Points have been complied and all the issues raised during Public Hearing have 

been properly addressed in EIA report.
8. The EIA/EMP report for the Proposal is prepared by my team as per guidelines laid down by 

QCI/NABET.

3.1.3. Deliberations by the committee in previous meetings

N/A

3.1.4. Deliberations by the SEAC in current meetings
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The committee deliberated on the matter and observed that the project proponent informed the 
committee that the environmental clearance for the above project proposal was issued by DEIAA, 
Prayagraj vide letter no. 777/Parya(DEIAA)-781/2018-19, dated 28/05/2018 for the lease area 4.048 ha 
(10.0 acres) along with mining quantity 2,20,400 m3/annum. Lease deed executed for a period of 10 years 
15/12/2016 to 14/12/2026.

The Committee reviewed all documents submitted by the Project Proponent, including the District 
Survey Report (DSR), the approved Mining Plan, the application, and the succession-related papers. 
During the examination, the Committee noted a major discrepancy in the geological reserves mentioned 
in the DSR and the Mining Plan.

As per the DSR, Total Geological Reserve mentioned in DSR– 6,26820 MT, Total Mineable 
Reserve in DSR – 2,02,200 MT and Total Geological Reserve in approved mining plan– 16,12,076 m³, 
Total Proposed Production in mining plan – 2,20,400 m3/year. Since the DSR is prepared by the Sub-
Divisional Committee after field assessment and is also verified by DGM UP, the Committee considers the 
total geological reserve mentioned in the DSR and approved by SEIAA to be final.

Considering these inconsistencies, the Committee recommends that the total minable quantity in 
remaining period should not exceed 2,02,200 MT/annum. The Committee also noted that the lease is 
valid only until 14/12/2026, leaving approximately 01 year of operational tenure.
Recommendation by committee:

In view of the above deliberations, the Committee recommends that the Environmental 
Clearance for the project proposal may be considered only for the quantity permissible within the 
remaining lease period i.e. 2,02,200 MT/annum (as mentioned in approved DSR). The Project 
Proponent shall strictly comply with all environmental safeguards and management measures, 
including dust suppression, regulated transportation, maintenance of buffer zones, and adherence 
to safety norms alongwith standard environmental clearance conditions prescribed by MoEF&CC, 
Govt. of India and following specific conditions:

3.1.5. Recommendation of SEAC

Recommended

3.1.6. Details of Environment Conditions

3.1.6.1. Specific

Environmental Attributes

1.       The PP must strictly comply with SSMG 2016 and ESMG 2020,
2.       Before commencing mining operations, the Mining Department must re-demarcate the area 

based on the geo coordinates mentioned in the DSR.
3.       The project proponent should obtain an NOC from the Forest Department confirming that no 

wildlife sanctuary or eco-sensitive zone area exists within a 10 km radius of the project site.
4.       The environmental clearance will be co-terminus with the validity of the lease period mentioned 

in the LoI or co-terminus with the validity of valid mine plan whichever is earlier, after this period 
the EC will automatically become null and void.

5.       Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / 
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest 
Department or District plantation committee, for planting at least (as per the project) plants, 
either on government land or community land, within a periphery of 5 km from the boundary of 
the lease area along with provisions for maintenance for 5 years. Survival of plants should not be 
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be 
treated as violation of EC condition. 

6.       The project proponent shall install solar lights in their project area to minimise the consumption 
of electricity.

7.       During the submission of 6 monthly compliance reports, the project proponent should make 

1.
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sure that the periodically taken site photographs should also be annexed along with the 
compliance report.

8.       Preference should be given to indigenous local species as per the consultation of the local 
district Forest Officer/Expert Agency in this field.

9.       The maximum height of the bench should be 06 meters and the width of the bench should be at 
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

10.    In case the blasting is proposed during a mining operation, the project proponent needs to 
assess its impact on the displacement of human beings/wild animals/birds/other species, and the 
suitable measures proposed and taken for their rehabilitation and resettlement need to be 
clearly described in first 6 monthly compliance report. 

11.    The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of 
mined-out land to match its surrounding land use before the closure of the mine to SEIAA, UP 
and Department of Mines and Geology, UP for approval. The project proponent shall ensure the 
implementation of the approved plan under the supervision of the Dept. of Mines and Geology. 

12.    The project proponent shall plan and implement collection drain and siltation basins of 
adequate size to arrest the silt and sediment flow from the quarry area. The surface runoff 
rainwater harvesting and other water conservation measures on a long-term basis are to be 
taken in consultation with the Central/State Groundwater Board. The water so collected should 
be utilized for watering the haulage area, roads, and green belt development, etc.

13.    The project proponent shall take all suitable measures to prevent pollution of groundwater and 
nearby water bodies in consultation with the State Pollution Control Board and consent to 
operate (if applicable) should be obtained from the State Pollution Control Board before the 
start of production from the mine. 

14.    Project proponent is directed to invest the CER amount as per the proposal and submit the 
compliance report regularly to the concerned authority/Directorate of environment.

15.    Link Road from the quarry site to the main road shall be constructed as an all-weather road 
with blacktopping and maintained by the project proponent. 

16.    Vehicular emissions should be kept under control and regularly monitored. Suitable measures 
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation. 

17.    The project proponent should explore the possibilities of rainwater harvesting.
18.    Agreement/ Consent between project proponent and competent authority/ landowner for 

haulage road from lease site to link road.
19.    Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points 

in lease area and haulage road during operational activity/vehicular movement.
20.    As per the proposed plan, plantation with area specific plant species, number of plants to be Planted 

and report of green belt development to be submitted to the Forest Department, UPPCB and 
Directorate of Environment, UP.

21.    In case it has been found that the E.C. obtained by providing incorrect information, submitting that 
the distance between the two adjoining mines is greater than 500mt. and the area is less than 05 ha, 
but factually the distance is less than 500 mt, and the mine is located in the cluster of area equal to 
or more than 05 ha, the E.C issued will stand revoked.  

22.    Explosive cannot be stored on the site. The Project proponent shall take approval from Chief 
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

23.    Blast vibrations study shall be conducted and an observation report submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and UPPCB within six months. The report shall also include 
measures for the prevention of blasting associated impact on nearby houses and agricultural fields.

24.    Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be 
carried out in the daytime only. The project proponent shall ensure prevention of displacement of 
human beings/wild animals/birds etc. and in case any such displacement is caused due to 
blasting/mining operation by any chance the project proponent shall take suitable measures for their 
rehabilitation and resettlement.

25.    Maintenance   of   village   roads   used for transportation   of   minerals   is to be done by the 
company regularly at its own expenses. The link roads from mining area to main road shall be 
constructed as all-weather road with black topping and maintained by the project proponent.

26.    The self-environmental audit shall be conducted annually. Every three years third-party 
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environmental audit shall be carried out.
27.    Measures for prevention and control of soil erosion and management of silt shall be undertaken.  

Protection of dumps against erosion shall be carried out with geotextile matting or other suitable 
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes. 
Dumps shall be protected by retaining walls.

28.    Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be 
regularly monitored for contamination and depletion due to mining activity and records maintained.  
The monitoring data shall be submitted to the Integrated Regional Office, MoEF&CC, GoI, Lucknow 
and U.P. Pollution Control Board regularly.  Further, monitoring points shall be located between the 
mine, and drainage in the direction of flow of groundwater shall be set up and records maintained.

29.    Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored at 
locations of nearest human habitation (including schools and other public amenities located nearest 
to sources of dust generation as applicable) and records submitted to the Integrated Regional Office, 
MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board regularly.

30.    Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active 
for long period. The maximum height of the dump shall not exceed 20 m, each stage shall preferably 
be of a maximum of 10 m and the overall slope of the dump shall not exceed 35o.  The OB dump 
shall be backfilled.  The OB dumps shall be scientifically vegetated with suitable native species to 
prevent erosion and surface runoff.

31.    The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by 
the Indian Bureau of Mines.

32.    Prior permission from the Competent Authority shall be obtained for the extraction of groundwater 
if any.

33.    A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board 5 years in advance of final 
mine closure for approval.

34.    The blasting will be done only after getting permission from the Mining Department/competent 
authority.

3.1.6.2. Standard

1(
a) Mining of minerals

Statutory compliance

1.
This Environmental Clearance (EC) is subject to orders/ judgment of Honble Supreme Court of India, 
Honble High Court, Honble NGT and any other Court of Law, Common Cause Conditions as may be 
applicable.

null

1.

The Project Proponent shall make necessary alternative arrangements for livestock feed by developing 
grazing land with a view to compensate those areas which are coming within the mine lease. The 
development of such grazing land shall be done in consultation with the State Government. In this 
regard, Project Proponent should essentially implement the directions of the Hon’ble Supreme Court 
with regard to acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded/ protected against felling and 
plantation of such trees should be promoted.

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining 
lease, around water body, along the roadsides, in community areas etc. by planting the native species in 
consultation with the State Forest Department/ Agriculture Department/ Rural development department/ 
Tribal Welfare Department/ Gram Panchayat such that only those species be selected which are of use 
to the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees 

2.
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should be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection 
and care of trees.

Statutory compliance

1. A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom 
suggestion / representation has been received while processing the proposal.

2.

The State Government concerned shall ensure that mining operation shall not be commenced till the 
entire compensation levied, if any, for illegal mining paid by the Project Proponent through their 
respective Department of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme Court 
dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus 
Union of India & Ors.

3.

The Project Authorities should widely advertise about the grant of this EC letter by printing the same in 
at least two local newspapers, one of which shall be in vernacular language of the concerned area. The
advertisement shall be done within 7 days of the issue of the clearance letter mentioning that the instant 
project has been accorded EC and copy of the EC letter is available with the State Pollution Control 
Board/Committee and web site of the Ministry of Environment, Forest and Climate Change 
(www.parivesh.nic.in). A copy of the advertisement may be forwarded to the concerned MoEFCC 
Regional Office for compliance and record.

4.
The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining lease. In 
case there is any change in ownership or mining lease is transferred. PP needs to apply for transfer of EC 
as per provisions of the para 11 of EIA Notification, 2006 as amended from time to time.

5.
The Project proponent complies with all the statutory requirements and judgment of Hon’ble Supreme 
Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause 
versus Union of India &Ors before commencing the mining operations.

6. State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional 
office, District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.

7.

The Project Proponent shall follow the mitigation measures provided in MoEFCC’s Office Memorandum 
No. Z-11013/57/2014-IA.II (M), dated 29th October, 2014, titled “Impact of mining activities on 
Habitations-Issues related to the mining Projects wherein Habitations and villages are the part of mine 
lease areas or Habitations and villages are surrounded by the mine lease area.“

Air quality monitoring and preservation

1.

Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular 
water sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution 
wherein high levels of PM10 and PM2.5 are evident such as haul road, loading and unloading point and 
transfer points. The Fugitive dust emissions from all sources shall be regularly controlled by installation 
of required equipments/ machineries and preventive maintenance. Use of suitable water-soluble chemical 
dust suppressing agents may be explored for better effectiveness of dust control system. It shall be 
ensured that air pollution level conform to the standards prescribed by the MoEFCC/ Central Pollution 
Control Board.

The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality Monitoring Stations 
with 1 (one) in upwind and 2 (two) in downwind direction based on long term climatological data about 
wind direction such that an angle of 120° is made between the monitoring locations to monitor critical 
parameters, relevant for mining operations, of air pollution viz. PM10, PM2.5, NO2, CO and SO2 etc. as 
per the methodology mentioned in NAAQS Notification No. B-29016/20/90/PCI/I, dated 18.11.2009 

2.
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covering the aspects of transportation and use of heavy machinery in the impact zone. The ambient air 
quality shall also be monitored at prominent places like office building, canteen etc. as per the site 
condition to ascertain the exposure characteristics at specific places. The above data shall be digitally 
displayed within 03 months in front of the main Gate of the mine site.

Water quality monitoring and preservation

1.
The water balance/water auditing shall be carried out and measure for reducing the consumption of 
water shall be taken up and reported to the Regional Office of the MoEF&CC and State Pollution Control 
Board/Committee.

2.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in 
and around the mine lease by establishing a network of existing wells as well as new piezo-meter 
installations during the mining operation in consultation with Central Ground Water Authority/ State 
Ground Water Department. The Report on changes in Ground water level and quality shall be submitted 
on six-monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater Department / 
State Pollution Control Board.

3.

Industrial waste water (workshop and waste water from the mine) should be properly collected and 
treated so as to conform to the notified standards prescribed from time to time. The standards shall be 
prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control Board 
(SPCB). The workshop effluent shall be treated after its initial passage through Oil and grease trap.

Water quality monitoring and preservation

1.

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ 
springs and perennial nallahs existing/ flowing in and around the mine lease including upstream and 
downstream. Sufficient number of gullies shall be provided at appropriate places within the lease for 
management of water. The parameters to be monitored shall include their water quality vis-à-vis 
suitability for usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction and/ or 
alteration be made to water bodies during mining operations without justification and prior approval of 
MoEFCC. The monitoring of water courses/ bodies existing in lease area shall be carried out four times in 
a year viz. pre- monsoon (April May), monsoon (August), post-monsoon (November) and winter 
(January) and the record of monitored data may be sent regularly to Ministry of Environment, Forest and 
Climate Change and its Regional Office, Central Ground Water Authority and Regional Director, Central 
Ground Water Board, State Pollution Control Board and Central Pollution Control Board. Clearly showing 
the trend analysis on six-monthly basis.

2.

In case, immediate mining scheme envisages intersection of ground water table, then Environmental 
Clearance shall become operational only after receiving formal clearance from CGWA. In case, mining 
operation involves intersection of ground water table at a later stage, then PP shall ensure that prior 
approval from CGWA and MoEFCC is in place before such mining operations. The permission for 
intersection of ground water table shall essentially be based on detailed hydro-geological study of the 
area.

3.

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis 
to augment ground water resources in the area in consultation with Central Ground Water Board/ State 
Groundwater Department. A report on amount of water recharged needs to be submitted to Regional 
Office MoEFCC annually.

Quality of polluted water generated from mining operations which include Chemical Oxygen Demand 
(COD) in mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along 
with Total Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The 
monitored data shall be uploaded on the website of the company as well as displayed at the project site 
in public domain, on a display board, at a suitable location near the main gate of the Company. The 

4.
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circular No. J- 20012/1/2006-IA.II (M) dated 27.05.2009 issued by Ministry of Environment, Forest and 
Climate Change may also be referred in this regard.

Noise and vibration monitoring and prevention

1.

The illumination and sound at night at project sites disturb the villages in respect of both human and 
animal population. Consequent sleeping disorders and stress may affect the health in the villages located 
close to mining operations. Habitations have a right for darkness and minimal noise levels at night. PPs 
must ensure that the biological clock of the villages is not disturbed; by orienting the floodlights/ masks 
away from the villagers and keeping the noise levels well within the prescribed limits for day /night 
hours.

2.

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work 
environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs 
/muffs. All personnel including laborers working in dusty areas shall be provided with protective 
respiratory devices along with adequate training, awareness and information on safety and health 
aspects. The PP shall be held responsible in case it has been found that workers/ personals/ laborers are 
working without personal protective equipment.

Noise and vibration monitoring and prevention

1. The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be 
monitored periodically as per applicable DGMS guidelines.

Mining plan

1.

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation 
(quantum of mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease area; 
scope of working ( method of mining, overburden & dump management, O.B& dump mining, mineral 
transportation mode, ultimate depth of mining, concurrent reclamation and reclamation at mine closure; 
land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life; etc.).

Mining plan

1.

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall
be governed as per the approved Mining Plan. The excavation vis-à-vis backfilling in the mine lease area 
and corresponding afforestation to be raised in the reclaimed area shall be governed as per approved
mining plan. PP shall ensure the monitoring and management of rehabilitated areas until the vegetation 
becomes self-sustaining. The compliance status shall be submitted half-yearly to the MoEFCC and its
concerned Regional Office.

Land reclamation

1.

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the 
slope stability, prevent erosion and surface run off. The selection of local species regulates local climatic 
parameters and help in adaptation of plant species to the microclimate. The gullies formed on slopes 
should be adequately taken care of as it impacts the overall stability of dumps. The dump mass should be 
consolidated with the help of dozer/ compactors thereby ensuring proper filling/ leveling of dump mass. 
In critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite etc. shall be undertaken for 
stabilization of the dump.

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked at 
earmarked OB dump site(s) only and it should not be kept active for a long period of time. The physical 
parameters of the OB / waste dumps / topsoil dump like height, width and angle of slope shall be 

2.
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governed as per the approved Mining Plan and the guidelines/circulars issued by D.G.M.S. The topsoil 
shall be used for land reclamation and plantation.

Land reclamation

1.

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps 
to prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be 
kept for designing of sump structures over and above peak rainfall (based on 50 years data) and 
maximum discharge in the mine and its adjoining area which shall also help in providing adequate 
retention time period thereby allowing proper settling of sediments/ silt material. The sedimentation 
pits/ sumps shall be constructed at the corners of the garland drains.

2.

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine 
working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments 
directly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for 
watering the mine area, roads, green belt development, plantation etc. The drains/ sedimentation sumps 
etc. shall be de-silted regularly, particularly after monsoon season, and maintained properly.

Transportation

1.

No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. 
In such cases, PP shall construct a ‘bypass’ road for the purpose of transportation of the minerals leaving 
an adequate gap (say at least 200 meters) so that the adverse impact of sound and dust along with 
chances of accidents could be mitigated. All costs resulting from widening and strengthening of existing 
public road network shall be borne by the PP in consultation with nodal State Govt. Department. 
Transportation of minerals through road movement in case of existing village/ rural roads shall be 
allowed in consultation with nodal State Govt. Department only after required strengthening such that 
the carrying capacity of roads is increased to handle the traffic load. The pollution due to transportation 
load on the environment will be effectively controlled and water sprinkling will also be done regularly. 
Vehicular emissions shall be kept under control and regularly monitored. Project should obtain Pollution 
Under Control (PUC) certificate for all the vehicles from authorized pollution testing centers. [If 
applicable in case of road transport].

Transportation

1.

The Main haulage road within the mine lease should be provided with a permanent water sprinkling 
arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with 
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone, material 
transfer points, material yards etc. should invariably be provided with dust suppression arrangements. 
The air pollution control equipments like bag filters, vacuum suction hoods, dry fogging system etc. shall 
be installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt conveyor should 
be fully covered to avoid generation of dust while transportation. PP shall take necessary measures to 
avoid generation of fugitive dust emissions.

Green Belt

1.

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease 
boundary as per the guidelines of CPCB in order to arrest pollution emanating from mining operations 
within the lease. The whole Green belt shall be developed within first 5 years starting from windward 
side of the active mining area. The development of greenbelt shall be governed as per the EC granted by 
the Ministry irrespective of the stipulation made in approved mine plan.

Public hearing and human health issues

Page 11 of 216

28466



1.

Project Proponent shall make provision for the housing for workers/labors or shall construct labor camps 
within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cooking, 
mobile toilets, mobile STP, safe drinking water, medical health care, crèche for kids etc. The housing may 
be provided in the form of temporary structures which can be removed after the completion of the 
project related infrastructure. The domestic waste water should be treated with STP in order to avoid 
contamination of underground water.

Corporate Environment Responsibility (CER)

1.

The Project Proponent shall submit the time- bound action plan to the concerned regional office of the 
Ministry within 6 months from the date of issuance of environmental clearance for undertaking the 
activities committed during public consultation by the project proponent and as discussed by the EAC, in 
terms of the provisions of the MoEF&CC Office Memorandum No.22-65/2017-IA.III dated 30 
September, 2020. The action plan shall be implemented within three years of commencement of the 
project.

Miscellaneous

1. The Ministry or any other competent authority may alter/modify the above conditions or stipulate any 
further condition in the interest of environment protection.

2.
The Project Proponent shall submit six monthly compliance reports on the status of the implementation 
of the stipulated environmental safeguards to the MOEFCC & its concerned Regional Office, Central 
Pollution Control Board and State Pollution Control Board.

3.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control 
of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their amendments and 
rules made there under and also any other orders passed by the Hon’ble Supreme Court of India/High 
Court and any other Court of Law relating to the subject matter.

4. The Project Authorities should inform to the Regional Office regarding date of financial closures and final 
approval of the project by the concerned authorities and the date of start of land development work.

5.
Concealing factual data failure to comply with any or submission of false/ fabricated data and of the 
conditions mentioned above may result in withdrawal of this clearance and attract action under the 
provisions of Environment (Protection) Act, 1986.

Miscellaneous

1.
The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the stipulated 
conditions. The project authorities should extend full cooperation to the MoEF&CC officer(s) by 
furnishing the requisite data / information / monitoring reports.

2.

In pursuant to Ministrys O.M No 22-34/2018-IA.III dated 16.01.2020 to comply with the direction made 
by Honble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common Cause vs 
Union of India, the mining lease holder shall after ceasing mining operations, undertake regrassing the 
mining area and any other area which may have been disturbed due to other mining activities and restore 
the land to a condition which is fit for growth of fodder, flora, fauna etc.

3. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, 
within a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in 4.
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five years purpose of monitoring land use pattern and submit a report to concerned Regional Office of 
the MoEF&CC.

5.

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up under 
the control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization. 
Adequate number of qualified Environmental Scientists and Mining Engineers shall be appointed and 
submit a report to RO, MoEF&CC.

3.2. Agenda Item No 2:

3.2.1. Details of the proposal

Group housing “Bliss Delight” at GH - 2, Sector – G, Pocket – 5, Sushant Golf City, Hi-Tech Township, Lu
cknow, Uttar Pradesh by M/s R.R. Civiltech Pvt Ltd. by RR Civiltech private limited located at LUCKNOW,
UTTAR PRADESH

Proposal For Fresh EC

Proposal No File No Submission Date
Activity 
Sub-Activity  
(Schedule Item)

SIA/UP/INFRA2/560844/202
5 10498 06/12/2025

Building / Construction  
Residential building(s) (8(a)) 
 

3.2.2. Project Salient Features

The project proponent has made an online application vide proposal no. SIA/UP/INFRA2/560844/2025, 
dated 06/12/2025 along with copy of Form-1, PFR and EMP report seeking Environment Clearance (EC) under 
the provisions of the EIA Notification, 2006 for the project mentioned above. The proposed project activity is 
listed at Item No. 8(a) under Category “B” of the schedule of the EIA Notification, 2006.

A presentation was made by the authorized representative of project proponent Shri Rahul Agarwal 
along with their consultant Shri Akash Kumar, EIA Coordinator, M/s Paramarsh Servicing Environment and 
development. Lucknow and informed the committee about the project as follows:
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3.2.3. Deliberations by the committee in previous meetings

N/A

3.2.4. Deliberations by the SEAC in current meetings

1. The subject project site (GH–2, Sector–G, Pocket–5, Sushant Golf City) falls within the spatial, planning, and 
environmental scope of the Environmental Clearance granted in 2011.

2. The project “Bliss Delight” is specifically covered under the said Environmental Clearances, with explicit 
references to village Hasanpur Khevli, approved built-up area, number of dwelling units, and population 
density as considered in the EC.

3. The Project Proponent shall submit authenticated copy of the DPR clearly demonstrating the inclusion of the 
present project, along with proof of approval of the Conceptual DPR by the competent authority.

4. Documentary correlation between the Conceptual DPR and the Environmental Clearance granted in 2011.
5. Copies of the approved building plans sanctioned by the Lucknow Development Authority (LDA) in favour of 

M/s Ansal Properties & Infrastructure Limited.
6. The Project Proponent shall submit a chronology of construction activities undertaken at the project site.
7. The current status of compliance with the directions issued by the Hon’ble NGT in O.A. No. 681 of 2023 

(Abhinay Kumar Rai vs. Bliss Delight & Others.
8. The project proponent should provide the complete land documents for 16,138.88 sqm plot area.
Recommendation by committee

The matter will be considered after receipt of above information on the portal.

3.2.5. Recommendation of SEAC

Deferred for ADS

3.3. Agenda Item No 3:

3.3.1. Details of the proposal

Sonpur Building stone Sand Stone Mining project by NILAMA SINGH located at MIRZAPUR,UTTAR PRADE
SH

Proposal For Fresh EC

Proposal No File No Submission 
Date

Activity 
Sub-Activity  
(Schedule Item)

SIA/UP/MIN/55038
8/2025

10470-76
57 17/11/2025

Mining of minerals 
Non-Coal Mining (Minor Minerals-other than river bed 
mining) (1(a))  

3.3.2. Project Salient Features

The project proponent has made an online application vide proposal no. SIA/UP/MIN/550388/2025, 
dated 17/11/2025 along with copy of Form-1 and EIA/EMP report seeking Environment Clearance (EC) under 
the provisions of the EIA Notification, 2006 for the project mentioned above. The proposed project activity is 
listed at Item No. 1(a) under Category “B” of the schedule of the EIA Notification, 2006.

A presentation was made by the project proponent Smt. Nilma Singh along with their consultant Mr. 
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Ankur Sharma, EIA Coordinator, M/s Aegis Environment Research Pvt Ltd., Noida and informed the committee 
about the project as follows:
1. The environmental clearance is sought for Building Stone/Sandstone Mining Project at Gata No. 170, 

SI. No. 02 at Village- Sonpur, Tehsil- Chunar, District- Mirzapur, Uttar Pradesh of Smt. Nilma Singh, 
Area 2.020 ha.,

2. The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter No. 
11/Parya/SEIAA/7657/2023, Dated 28/05/2024.

3. The Public Hearing was organized on 30/04/2025. Final EIA report submitted by the project proponent 
on 17/11/2025.

4. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/550388/2025

2. File No. allotted by SEIAA, UP 10470-7657

3. Date of Letter of Intent (LoI) issued by DGM 07-01-2022

4. Date of approval of Mining Plan 15-12-2022

5. Name of Proponent Smt. Nilma Singh

6. Full correspondence address of proponent R/o Choukiya, Tehsil- Chunar, District- Mirzapur, and 
State-Uttar Pradesh

7. Name of Project Sonpur Building Stone/Sandstone Mine Project

8. Project location (Plot/Khasra/Gata No.) Gata No. 170 (SI. No. 02)

9. Name of Village Sonpur

10. Tehsil Chunar

11. District Mirzapur

12. Name of Minor Mineral Building Stone or Sandstone

13. Sanctioned Lease Area (in Ha.) 2.020 Ha

14. Max & Min mRL within lease area Max- 123 mRL& 111 mRL

15. Pillar Coordinates (Verified by DMO)

16. Total Geological Reserves 10,37,751 Cum

17. Total Mineable Reserves 4,44,175 Cum

18. Total Proposed Production(in five year) 3,03,000 Cum

Pillar No Latitude(N) Longitude(E)
A 25°2'47.60"N 82°59'2.40"E
B 25°2'47.90"N 82°59'6.60"E
C 25°2’42.40"N 82°59'8.60"E
D 25°2’42.00"N 82°59'4.30"E
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19. Proposed Production/year 60,600 cum/year

20. Sanctioned Period of Mine lease Maximum 20 years

21. No. of workers 27

22. Type of Land Government waste land

23. Ultimate depth of mining 42 m

24. Nearest metalled road from site SH 5A, Approx. 4.57km in E direction.

PURPOSE REQUIREMENT (KLD)

Drinking 0.27

Suppression of du
st

1.87

Plantation 2.02

Others 0.27

25. Water Requirement

Total 4.43

26. Name of QCI Accredited Consultant with QCI N
o and period of validity.

Aegis Environment Research Pvt. Ltd.,
Certificate No. NABET/EIA/25-28/ IA 0153,
Valid Upto January 29, 2028.

27. Any litigation pending against the project or lan
d in any court

No

28. Details of 500 m Cluster Map &certificate issue
d by Mining Officer

Yes, certified
2691/Khanij/2023-2024 Dated-18/01/2023

29. Details of Lease Area in approved DSR Yes, given in the DSR at SI. No. 9, & Page No.90

30. Proposed EMP cost EMP Capital Cost- Rs. 7,04,000-/-
EMP Recurring Cost- Rs. 4,79,200/-

31. Length and breadth of Haul Road Length: 156 m width: 6 m

32. No. of Trees to be Planted 2020 plants

33. Monitoring Period October 2022 to December 2022

S. No. Activity Capital Cost (in Rs.)

1 Installation of Smart Board in Primary school of Village Sonpur 98,000

Total 98,000
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6. The mining would be restricted to unsaturated zone only above the phreatic water table and will not 
intersect the ground water table at any point of time.

7. This project does not attract any of the general conditions applicable on mining projects specified in 
EIA Notification 14/09/2006.

8. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

9. There is no litigation pending in any court regarding this project.
10. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitted an affidavit dated 11/12/2025 mentioning is as 
follows:

1. I Ankur Sharma S/o Lalit Mohan Sharma is EIA Coordinator of M/s Aegis Environment Research Pvt. Ltd.
2. I have prepared/validated EIA/EMP report for the Proposal (SIA/UP/MIN/550388/2025), File No. 10470-

7657 of Building stone Sand Stone Mine at Gata No 170, Sl. No. 02, Area- 2.02 ha in Village- Sonpur, 
Tehsil- Chunar, District- Mirzapur, Uttar Pradesh with my team.

3. I have personally visited the site of proposal and certify that no Mining/ construction activity has been 
undertaken on the project site for the present proposal.

4. I am satisfied that all the necessary data/ information submitted along with Application /EIA/EMP are true 
and correct.

5. I certify that this project proposal has been uploaded for the first time on Parivesh Portal.
6. I certify that there will be no mismatch between information/data provided on the online application 

submitted on Parivesh Portal and the hard copy/presentation which will be submitted after acceptance of
application.

7. I state that all the TOR Points have been complied and all the issues raised during Public Hearing have been
properly addressed in EIA report.

8. The EIA/EMP report for the Proposal is prepared by my team as per guidelines laid down by QCI/NABET.

3.3.3. Deliberations by the committee in previous meetings

N/A

3.3.4. Deliberations by the SEAC in current meetings

Recommendation by committee
 

Based on the above deliberations, the Committee recommended grant of Environmental Clearance 
for the proposal, subject to standard Environmental Clearance conditions prescribed by the 
MoEF&CC, Government of India, along with the following specific condition:

3.3.5. Recommendation of SEAC

Recommended

3.3.6. Details of Environment Conditions

3.3.6.1. Specific

Environmental Attributes

1.       The PP must strictly comply with SSMG 2016 and ESMG 2020.
2.       Before commencing mining operations, the Mining Department must re-demarcate the area 

based on the geo coordinates mentioned in the DSR.
3.       The project proponent should obtain an NOC from the Forest Department confirming that no 

1.
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wildlife sanctuary or eco-sensitive zone area exists within a 10 km radius of the project site.
4.       The environmental clearance will be co-terminus with the validity of the lease period mentioned 

in the LoI or co-terminus with the validity of valid mine plan whichever is earlier, after this period 
the EC will automatically become null and void.

5.       Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / 
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest 
Department or District plantation committee, for planting at least (as per the project) plants, 
either on government land or community land, within a periphery of 5 km from the boundary of 
the lease area along with provisions for maintenance for 5 years. Survival of plants should not be 
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be 
treated as violation of EC condition. 

6.       The project proponent shall install solar lights in their project area to minimise the consumption 
of electricity.

7.       During the submission of 6 monthly compliance reports, the project proponent should make 
sure that the periodically taken site photographs should also be annexed along with the 
compliance report.

8.       Preference should be given to indigenous local species as per the consultation of the local 
district Forest Officer/Expert Agency in this field.

9.       The maximum height of the bench should be 06 meters and the width of the bench should be at 
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

10.    In case the blasting is proposed during a mining operation, the project proponent needs to 
assess its impact on the displacement of human beings/wild animals/birds/other species, and the 
suitable measures proposed and taken for their rehabilitation and resettlement need to be 
clearly described in first 6 monthly compliance report. 

11.    The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of 
mined-out land to match its surrounding land use before the closure of the mine to SEIAA, UP 
and Department of Mines and Geology, UP for approval. The project proponent shall ensure the 
implementation of the approved plan under the supervision of the Dept. of Mines and Geology. 

12.    The project proponent shall plan and implement collection drain and siltation basins of 
adequate size to arrest the silt and sediment flow from the quarry area. The surface runoff 
rainwater harvesting and other water conservation measures on a long-term basis are to be 
taken in consultation with the Central/State Groundwater Board. The water so collected should 
be utilized for watering the haulage area, roads, and green belt development, etc.

13.    The project proponent shall take all suitable measures to prevent pollution of groundwater and 
nearby water bodies in consultation with the State Pollution Control Board and consent to 
operate (if applicable) should be obtained from the State Pollution Control Board before the 
start of production from the mine. 

14.    Project proponent is directed to invest the CER amount as per the proposal and submit the 
compliance report regularly to the concerned authority/Directorate of environment.

15.    Link Road from the quarry site to the main road shall be constructed as an all-weather road 
with blacktopping and maintained by the project proponent. 

16.    Vehicular emissions should be kept under control and regularly monitored. Suitable measures 
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation. 

17.    The project proponent should explore the possibilities of rainwater harvesting.
18.    Agreement/ Consent between project proponent and competent authority/ landowner for 

haulage road from lease site to link road.
19.    Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points 

in lease area and haulage road during operational activity/vehicular movement.
20.    As per the proposed plan, plantation with area specific plant species, number of plants to be Planted 

and report of green belt development to be submitted to the Forest Department, UPPCB and 
Directorate of Environment, UP.

21.    In case it has been found that the E.C. obtained by providing incorrect information, submitting that 
the distance between the two adjoining mines is greater than 500mt. and the area is less than 05 ha, 
but factually the distance is less than 500 mt, and the mine is located in the cluster of area equal to 
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or more than 05 ha, the E.C issued will stand revoked.  
22.    Explosive cannot be stored on the site. The Project proponent shall take approval from Chief 

Controller of Explosive, if applicable for use or storage of explosive or any such materials.
23.    Blast vibrations study shall be conducted and an observation report submitted to the Integrated 

Regional Office, MoEF&CC, GoI, Lucknow and UPPCB within six months. The report shall also include 
measures for the prevention of blasting associated impact on nearby houses and agricultural fields.

24.    Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be 
carried out in the daytime only. The project proponent shall ensure prevention of displacement of 
human beings/wild animals/birds etc. and in case any such displacement is caused due to 
blasting/mining operation by any chance the project proponent shall take suitable measures for their 
rehabilitation and resettlement.

25.    Maintenance   of   village   roads   used for transportation   of   minerals   is to be done by the 
company regularly at its own expenses. The link roads from mining area to main road shall be 
constructed as all-weather road with black topping and maintained by the project proponent.

26.    The self-environmental audit shall be conducted annually. Every three years third-party 
environmental audit shall be carried out.

27.    Measures for prevention and control of soil erosion and management of silt shall be undertaken.  
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable 
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes. 
Dumps shall be protected by retaining walls.

28.    Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be 
regularly monitored for contamination and depletion due to mining activity and records maintained.  
The monitoring data shall be submitted to the Integrated Regional Office, MoEF&CC, GoI, Lucknow 
and U.P. Pollution Control Board regularly.  Further, monitoring points shall be located between the 
mine, and drainage in the direction of flow of groundwater shall be set up and records maintained.

29.    Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored at 
locations of nearest human habitation (including schools and other public amenities located nearest 
to sources of dust generation as applicable) and records submitted to the Integrated Regional Office, 
MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board regularly.

30.    Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active 
for long period. The maximum height of the dump shall not exceed 20 m, each stage shall preferably 
be of a maximum of 10 m and the overall slope of the dump shall not exceed 35o.  The OB dump 
shall be backfilled.  The OB dumps shall be scientifically vegetated with suitable native species to 
prevent erosion and surface runoff.

31.    The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by 
the Indian Bureau of Mines.

32.    Prior permission from the Competent Authority shall be obtained for the extraction of groundwater 
if any.

33.    A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board 5 years in advance of final 
mine closure for approval.

34.    The blasting will be done only after getting permission from the Mining Department/competent 
authority.

 

3.3.6.2. Standard

1(
a) Mining of minerals

Statutory compliance

1.
This Environmental Clearance (EC) is subject to orders/ judgment of Honble Supreme Court of India, 
Honble High Court, Honble NGT and any other Court of Law, Common Cause Conditions as may be 
applicable.
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null

1.

The Project Proponent shall make necessary alternative arrangements for livestock feed by developing 
grazing land with a view to compensate those areas which are coming within the mine lease. The 
development of such grazing land shall be done in consultation with the State Government. In this 
regard, Project Proponent should essentially implement the directions of the Hon’ble Supreme Court 
with regard to acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded/ protected against felling and 
plantation of such trees should be promoted.

2.

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining 
lease, around water body, along the roadsides, in community areas etc. by planting the native species in 
consultation with the State Forest Department/ Agriculture Department/ Rural development department/ 
Tribal Welfare Department/ Gram Panchayat such that only those species be selected which are of use 
to the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees 
should be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection 
and care of trees.

Statutory compliance

1.
The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining lease. In 
case there is any change in ownership or mining lease is transferred. PP needs to apply for transfer of EC 
as per provisions of the para 11 of EIA Notification, 2006 as amended from time to time.

2.

The Project Authorities should widely advertise about the grant of this EC letter by printing the same in 
at least two local newspapers, one of which shall be in vernacular language of the concerned area. The 
advertisement shall be done within 7 days of the issue of the clearance letter mentioning that the instant 
project has been accorded EC and copy of the EC letter is available with the State Pollution Control 
Board/Committee and web site of the Ministry of Environment, Forest and Climate Change 
(www.parivesh.nic.in). A copy of the advertisement may be forwarded to the concerned MoEFCC 
Regional Office for compliance and record.

3. State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional 
office, District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.

4.
The Project proponent complies with all the statutory requirements and judgment of Hon’ble Supreme 
Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause 
versus Union of India &Ors before commencing the mining operations.

5.

The Project Proponent shall follow the mitigation measures provided in MoEFCC’s Office Memorandum 
No. Z-11013/57/2014-IA.II (M), dated 29th October, 2014, titled “Impact of mining activities on 
Habitations-Issues related to the mining Projects wherein Habitations and villages are the part of mine 
lease areas or Habitations and villages are surrounded by the mine lease area.“

6. A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom 
suggestion / representation has been received while processing the proposal.

7.

The State Government concerned shall ensure that mining operation shall not be commenced till the 
entire compensation levied, if any, for illegal mining paid by the Project Proponent through their 
respective Department of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme Court 
dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus 
Union of India & Ors.

Air quality monitoring and preservation
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1.

Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular 
water sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution 
wherein high levels of PM10 and PM2.5 are evident such as haul road, loading and unloading point and 
transfer points. The Fugitive dust emissions from all sources shall be regularly controlled by installation 
of required equipments/ machineries and preventive maintenance. Use of suitable water-soluble chemical 
dust suppressing agents may be explored for better effectiveness of dust control system. It shall be 
ensured that air pollution level conform to the standards prescribed by the MoEFCC/ Central Pollution 
Control Board.

2.

The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality Monitoring Stations 
with 1 (one) in upwind and 2 (two) in downwind direction based on long term climatological data about 
wind direction such that an angle of 120° is made between the monitoring locations to monitor critical 
parameters, relevant for mining operations, of air pollution viz. PM10, PM2.5, NO2, CO and SO2 etc. as 
per the methodology mentioned in NAAQS Notification No. B-29016/20/90/PCI/I, dated 18.11.2009 
covering the aspects of transportation and use of heavy machinery in the impact zone. The ambient air 
quality shall also be monitored at prominent places like office building, canteen etc. as per the site 
condition to ascertain the exposure characteristics at specific places. The above data shall be digitally 
displayed within 03 months in front of the main Gate of the mine site.

Water quality monitoring and preservation

1.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in 
and around the mine lease by establishing a network of existing wells as well as new piezo-meter 
installations during the mining operation in consultation with Central Ground Water Authority/ State 
Ground Water Department. The Report on changes in Ground water level and quality shall be submitted 
on six-monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater Department / 
State Pollution Control Board.

2.
The water balance/water auditing shall be carried out and measure for reducing the consumption of 
water shall be taken up and reported to the Regional Office of the MoEF&CC and State Pollution Control 
Board/Committee.

3.

Industrial waste water (workshop and waste water from the mine) should be properly collected and 
treated so as to conform to the notified standards prescribed from time to time. The standards shall be 
prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control Board 
(SPCB). The workshop effluent shall be treated after its initial passage through Oil and grease trap.

Water quality monitoring and preservation

1.

Quality of polluted water generated from mining operations which include Chemical Oxygen Demand 
(COD) in mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along 
with Total Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The 
monitored data shall be uploaded on the website of the company as well as displayed at the project site 
in public domain, on a display board, at a suitable location near the main gate of the Company. The 
circular No. J- 20012/1/2006-IA.II (M) dated 27.05.2009 issued by Ministry of Environment, Forest and 
Climate Change may also be referred in this regard.

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ 
springs and perennial nallahs existing/ flowing in and around the mine lease including upstream and 
downstream. Sufficient number of gullies shall be provided at appropriate places within the lease for 
management of water. The parameters to be monitored shall include their water quality vis-à-vis 
suitability for usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction and/ or 
alteration be made to water bodies during mining operations without justification and prior approval of 
MoEFCC. The monitoring of water courses/ bodies existing in lease area shall be carried out four times in 
a year viz. pre- monsoon (April May), monsoon (August), post-monsoon (November) and winter 

2.
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(January) and the record of monitored data may be sent regularly to Ministry of Environment, Forest and 
Climate Change and its Regional Office, Central Ground Water Authority and Regional Director, Central 
Ground Water Board, State Pollution Control Board and Central Pollution Control Board. Clearly showing 
the trend analysis on six-monthly basis.

3.

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis 
to augment ground water resources in the area in consultation with Central Ground Water Board/ State 
Groundwater Department. A report on amount of water recharged needs to be submitted to Regional 
Office MoEFCC annually.

4.

In case, immediate mining scheme envisages intersection of ground water table, then Environmental 
Clearance shall become operational only after receiving formal clearance from CGWA. In case, mining 
operation involves intersection of ground water table at a later stage, then PP shall ensure that prior 
approval from CGWA and MoEFCC is in place before such mining operations. The permission for 
intersection of ground water table shall essentially be based on detailed hydro-geological study of the 
area.

Noise and vibration monitoring and prevention

1.

The illumination and sound at night at project sites disturb the villages in respect of both human and 
animal population. Consequent sleeping disorders and stress may affect the health in the villages located 
close to mining operations. Habitations have a right for darkness and minimal noise levels at night. PPs 
must ensure that the biological clock of the villages is not disturbed; by orienting the floodlights/ masks 
away from the villagers and keeping the noise levels well within the prescribed limits for day /night 
hours.

2.

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work 
environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs 
/muffs. All personnel including laborers working in dusty areas shall be provided with protective 
respiratory devices along with adequate training, awareness and information on safety and health 
aspects. The PP shall be held responsible in case it has been found that workers/ personals/ laborers are 
working without personal protective equipment.

Noise and vibration monitoring and prevention

1. The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be 
monitored periodically as per applicable DGMS guidelines.

Mining plan

1.

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation
(quantum of mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease area; 
scope of working ( method of mining, overburden & dump management, O.B& dump mining, mineral 
transportation mode, ultimate depth of mining, concurrent reclamation and reclamation at mine closure; 
land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life; etc.).

Mining plan

1.

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall 
be governed as per the approved Mining Plan. The excavation vis-à-vis backfilling in the mine lease area 
and corresponding afforestation to be raised in the reclaimed area shall be governed as per approved 
mining plan. PP shall ensure the monitoring and management of rehabilitated areas until the vegetation 
becomes self-sustaining. The compliance status shall be submitted half-yearly to the MoEFCC and its 
concerned Regional Office.
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Land reclamation

1.

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the 
slope stability, prevent erosion and surface run off. The selection of local species regulates local climatic 
parameters and help in adaptation of plant species to the microclimate. The gullies formed on slopes 
should be adequately taken care of as it impacts the overall stability of dumps. The dump mass should be 
consolidated with the help of dozer/ compactors thereby ensuring proper filling/ leveling of dump mass. 
In critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite etc. shall be undertaken for 
stabilization of the dump.

2.

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked at 
earmarked OB dump site(s) only and it should not be kept active for a long period of time. The physical 
parameters of the OB / waste dumps / topsoil dump like height, width and angle of slope shall be 
governed as per the approved Mining Plan and the guidelines/circulars issued by D.G.M.S. The topsoil 
shall be used for land reclamation and plantation.

Land reclamation

1.

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine 
working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments 
directly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for 
watering the mine area, roads, green belt development, plantation etc. The drains/ sedimentation sumps 
etc. shall be de-silted regularly, particularly after monsoon season, and maintained properly.

2.

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps 
to prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be 
kept for designing of sump structures over and above peak rainfall (based on 50 years data) and 
maximum discharge in the mine and its adjoining area which shall also help in providing adequate 
retention time period thereby allowing proper settling of sediments/ silt material. The sedimentation 
pits/ sumps shall be constructed at the corners of the garland drains.

Transportation

1.

No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. 
In such cases, PP shall construct a ‘bypass’ road for the purpose of transportation of the minerals leaving 
an adequate gap (say at least 200 meters) so that the adverse impact of sound and dust along with 
chances of accidents could be mitigated. All costs resulting from widening and strengthening of existing 
public road network shall be borne by the PP in consultation with nodal State Govt. Department. 
Transportation of minerals through road movement in case of existing village/ rural roads shall be 
allowed in consultation with nodal State Govt. Department only after required strengthening such that 
the carrying capacity of roads is increased to handle the traffic load. The pollution due to transportation 
load on the environment will be effectively controlled and water sprinkling will also be done regularly. 
Vehicular emissions shall be kept under control and regularly monitored. Project should obtain Pollution 
Under Control (PUC) certificate for all the vehicles from authorized pollution testing centers. [If 
applicable in case of road transport].

Transportation

The Main haulage road within the mine lease should be provided with a permanent water sprinkling 
arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with 
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone, material 
transfer points, material yards etc. should invariably be provided with dust suppression arrangements. 
The air pollution control equipments like bag filters, vacuum suction hoods, dry fogging system etc. shall 
be installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt conveyor should 
be fully covered to avoid generation of dust while transportation. PP shall take necessary measures to 

1.
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avoid generation of fugitive dust emissions.

Green Belt

1.

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease 
boundary as per the guidelines of CPCB in order to arrest pollution emanating from mining operations 
within the lease. The whole Green belt shall be developed within first 5 years starting from windward 
side of the active mining area. The development of greenbelt shall be governed as per the EC granted by 
the Ministry irrespective of the stipulation made in approved mine plan.

Public hearing and human health issues

1.

Project Proponent shall make provision for the housing for workers/labors or shall construct labor camps 
within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cooking,
mobile toilets, mobile STP, safe drinking water, medical health care, crèche for kids etc. The housing may 
be provided in the form of temporary structures which can be removed after the completion of the
project related infrastructure. The domestic waste water should be treated with STP in order to avoid 
contamination of underground water.

Corporate Environment Responsibility (CER)

1.

The Project Proponent shall submit the time- bound action plan to the concerned regional office of the 
Ministry within 6 months from the date of issuance of environmental clearance for undertaking the 
activities committed during public consultation by the project proponent and as discussed by the EAC, in 
terms of the provisions of the MoEF&CC Office Memorandum No.22-65/2017-IA.III dated 30 
September, 2020. The action plan shall be implemented within three years of commencement of the 
project.

Miscellaneous

1. The Ministry or any other competent authority may alter/modify the above conditions or stipulate any 
further condition in the interest of environment protection.

2.
Concealing factual data failure to comply with any or submission of false/ fabricated data and of the 
conditions mentioned above may result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

3.
The Project Proponent shall submit six monthly compliance reports on the status of the implementation 
of the stipulated environmental safeguards to the MOEFCC & its concerned Regional Office, Central 
Pollution Control Board and State Pollution Control Board.

4.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control 
of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their amendments and 
rules made there under and also any other orders passed by the Hon’ble Supreme Court of India/High 
Court and any other Court of Law relating to the subject matter.

5. The Project Authorities should inform to the Regional Office regarding date of financial closures and final 
approval of the project by the concerned authorities and the date of start of land development work.

Miscellaneous

The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in 
five years purpose of monitoring land use pattern and submit a report to concerned Regional Office of 1.
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the MoEF&CC.

2. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, 
within a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

3.

In pursuant to Ministrys O.M No 22-34/2018-IA.III dated 16.01.2020 to comply with the direction made 
by Honble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common Cause vs 
Union of India, the mining lease holder shall after ceasing mining operations, undertake regrassing the 
mining area and any other area which may have been disturbed due to other mining activities and restore 
the land to a condition which is fit for growth of fodder, flora, fauna etc.

4.
The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the stipulated 
conditions. The project authorities should extend full cooperation to the MoEF&CC officer(s) by 
furnishing the requisite data / information / monitoring reports.

5.

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up under
the control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization. 
Adequate number of qualified Environmental Scientists and Mining Engineers shall be appointed and 
submit a report to RO, MoEF&CC.

3.4. Agenda Item No 4:

3.4.1. Details of the proposal

“Granite Gitti, Khanda / Boulder” Project at Gata No.- 1078 Ga Khand No.- 30, Village- Gonda, Tehsil- Ka
rwi, District- Chitrakoot, U.P. (Applied Area : 2.0240 ha.) for M/s Vinod Kumar Mishra Mines Contractor 
Prop.- Shri Vinod Kumar S/o Shri Awadhesh Mishra by VINOD KUMAR located at CHITRAKOOT,UTTAR PR
ADESH

Proposal For Fresh EC

Proposal No File No Submission Date
Activity 
Sub-Activity  
(Schedule Item)

SIA/UP/MIN/554021/2
025 10449-9876 16/10/2025

Mining of minerals 
Non-Coal Mining (Minor Minerals-o
ther than river bed mining) (1(a)) 

3.4.2. Project Salient Features

The project proponent has made an online application vide proposal no. SIA/UP/MIN/554021/2025,
dated 16/10/2025 along with copy of Form-1 and EIA/EMP report seeking Environment Clearance (EC) under 
the provisions of the EIA Notification, 2006 for the project mentioned above. The proposed project activity is 
listed at Item No. 1(a) under Category “B” of the schedule of the EIA Notification, 2006.

A presentation was made by the authorized representative of project proponent Shri Vinod along with 
their consultant Shri Shamshad Ahmad, EIA Coordinator, M/s Paramarsh Servicing Environment and 
development. Lucknow and informed the committee about the project as follows:
1. The environmental clearance is sought for Granite Gitti, Khanda / Boulder Mining at Gata No.- 1078 Ga 

Khand No.- 30, Village- Gonda, Tehsil- Karwi, District- Chitrakoot, U.P. (Applied Area- 2.0240 ha.), 
M/s Vinod Kumar Mishra Mines Contractor,

2. The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter No. 
TO24B0108UP5155393N, dated 29/05/2025.
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3. The Public Hearing was organized on 09/09/2025. Final EIA report submitted by the project proponent 
on 16/10/2025.

4. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/554021/2025

2. File No. allotted by SEIAA, UP 10449 / 9876

3. Date of Letter of Intent (LoI) issued by DM 27/01/2024

4. Date of approval of Mining Plan 21/10/2024

5. Name of Proponent M/s Vinod Kumar Mishra Mines Contractor,
Prop.- Shri Vinod Kumar S/o Shri Awadhesh Mishra

6. Full correspondence address of proponent R/o- Ralihan Purwa, Bhounri, Manikpur, Distt.-Chitr
akoot, U.P.

7. Name of Project Granite Gitti, Khanda / Boulder Mining Project

8. Project location (Plot/ Khasra /Gata No.) Gata No.- 1078 Ga Khand No.- 30

9. Name of Village Gonda

10. Tehsil Karwi

11. District Chitrakoot

12. Name of Minor Mineral Granite Gitti, Khanda / Boulder

13. Sanctioned Lease Area (in Ha.) 2.0240 ha.

14. Max.& Min mRL within lease area 294 mRL- 249 mRL

15. Pillar Coordinates (Verified by DMO) Pillars Latitude (N) Longitude (E)
A 25o 11' 44.89" N 80o 43' 57.385" E
B 25o 11' 43.50" N 80o 44' 08.10" E
C 25o 11' 41.34" N 80o 44' 06.78" E
D 25o 11' 42.30" N 80o 43' 57.30" E

16. Total Geological Reserves 3886980 m3

17. Total Mineable Reserves 491208 m3

18. Total Proposed Production (in five year) 253000 m3

19. Proposed Production / year 50600 m3

20. Sanctioned Period of Mine lease 10 Years

21. Method of Mining Opencast Semi-Mechanized
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22. No.Of workers 36 (approx.)

23. Type of Land Govt. revenue land

24. Ultimate Depth of Mining 30 meter (average)

25. Nearest metalled road from site 200m

26. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking & Others 0.40
Suppression of dust 1.20
Plantation 3.00
Total 4.60

27. Name of QCI Accredited Consultant with Q
CI No and period of validity.

M/s Paramarsh Servicing Environment and Develop
ment, Lucknow, U.P.
NABET/EIA/24-27/RA0372
Validity upto -30/11/2027

Any litigation pending against the project or la
nd in any court

No

Details of 500 m Cluster certificate
Verified by Mining Officer

DMO, Chitrakoot (Khanan Anubhag) vide Letter No. 
234/Khanij/2023-24, Dated 01.03.2024

Details (Page no.) of mining lease area, Geo c
oordinates& Mineable quantity mentioned in a
pproved DSR

Page No.-37, S.No.- 45

Proposed CER cost 1.45 Lakh

Proposed EMP cost EMP in First Year - 16.15 Lakh
EMP (Recurring Years) – 7.10 Lakh

Length and breadth of Haul Road. Length- 200m, Width- more than 6.0 m

No. of Trees to be Planted 3000

Monitoring Period Oct., 2024 to Dec., 2024

5. Action Plan as per Ministry’s O.M. dated 30/09/2020:

S. No. CER Activity 1st Year 2nd Year 3rd Year 4th Year 5th Year

1 Solar Street Light ( @ Rs. 2
5000/Pc)

Rs. 1,00,0
00
(4 pcs)

Rs. 1,00,0
00
(4 pcs)

2 Financial Aid to Primary Sch
ool (eg.- Computer, Station
ary etc)

Rs 45,000 Rs. 1,45,0
00
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3 Health Checkup Camps Rs. 45,00
0

Rs. 1,45,0
00

Rs. 45,00
0

4 Hand Pump Installation for 
Drinking Water Facility (@ 
Rs. 50000)

Rs. 1,00,0
00
(2 Nos)

Total Rs. 1,45,0
00

Rs. 1,45,0
00

Rs. 1,45,0
00

Rs. 1,45,0
00

Rs. 1,45,0
00

6. The mining would be restricted to unsaturated zone only above the phreatic water table and will not 
intersect the ground water table at any point of time.

7. This project does not attract any of the general conditions applicable on mining projects specified in 
EIA Notification 14/09/2006.

8. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

9. There is no litigation pending in any court regarding this project.
10. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitted an affidavit dated 29/09/2025 mentioning is as 
follows:
1. I Pankaj Srivastava, S/o Shri V.V. Srivastava is EIA Coordinator of Paramarsh servicing Environment and 

Development.
2. I have prepared EIA/EMP report for the Environmental Clearance for Proposed “Granite Gitti, Khanda / 

Boulder” Project at Gata No.- 1078 Ga Khand No.- 30, Village- Gonda, Tehsil- Karwi, District- 
Chitrakoot, U.P. (Applied Area : 2.0240 ha.) for M/s Vinod Kumar Mishra Mines Contractor with my 
team.

3. I have personally visited the proposed site along with team and certify that no Mining/construction 
activity has been undertaken on the project site for the present proposal.

4. I am satisfied with that all the necessary data/information required for EIA/EMP preparations are true 
and correct.

5. I certify that this project has been uploaded for the first time on Parivesh Portal.
6. I certify that there is no mismatch between information/data provided on online application and hard 

copy/presentation submitted.
7. I state that all the TOR Points have been complied and all the issues raised during Public Hearing have

been properly addressed in EIA report.
8. The EIA/EMP report for the Proposal is prepared by my team as per guidelines laid down by 

QCI/NABET.

3.4.3. Deliberations by the committee in previous meetings

N/A

3.4.4. Deliberations by the SEAC in current meetings

Recommendations by Committee

3.4.5. Recommendation of SEAC

Recommended

3.4.6. Details of Environment Conditions
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3.4.6.1. Specific

Environmental Attributes

1.      The PP must strictly comply with SSMG 2016 and ESMG 2020,
2.      Before commencing mining operations, the Mining Department must re-demarcate the area 

based on the geo coordinates mentioned in the DSR.
3.      The project proponent should obtain an NOC from the Forest Department confirming that no 

wildlife sanctuary or eco-sensitive zone area exists within a 10 km radius of the project site.
4. The environmental clearance will be co-terminus with the validity of the lease period mentioned

in the LoI or co-terminus with the validity of valid mine plan whichever is earlier, after this period 
the EC will automatically become null and void.

5.      Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / 
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest 
Department or District plantation committee, for planting at least (as per the project) plants, 
either on government land or community land, within a periphery of 5 km from the boundary of 
the lease area along with provisions for maintenance for 5 years. Survival of plants should not be 
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be 
treated as violation of EC condition. 

6.      The project proponent shall install solar lights in their project area to minimise the consumption 
of electricity.

7.      During the submission of 6 monthly compliance reports, the project proponent should make 
sure that the periodically taken site photographs should also be annexed along with the 
compliance report.

8.      Preference should be given to indigenous local species as per the consultation of the local 
district Forest Officer/Expert Agency in this field.

9.      The maximum height of the bench should be 06 meters and the width of the bench should be at 
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

10.  In case the blasting is proposed during a mining operation, the project proponent needs to 
assess its impact on the displacement of human beings/wild animals/birds/other species, and the 
suitable measures proposed and taken for their rehabilitation and resettlement need to be 
clearly described in first 6 monthly compliance report. 

11.  The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of 
mined-out land to match its surrounding land use before the closure of the mine to SEIAA, UP 
and Department of Mines and Geology, UP for approval. The project proponent shall ensure the 
implementation of the approved plan under the supervision of the Dept. of Mines and Geology. 

12.  The project proponent shall plan and implement collection drain and siltation basins of adequate 
size to arrest the silt and sediment flow from the quarry area. The surface runoff rainwater 
harvesting and other water conservation measures on a long-term basis are to be taken in 
consultation with the Central/State Groundwater Board. The water so collected should be 
utilized for watering the haulage area, roads, and green belt development, etc.

13.  The project proponent shall take all suitable measures to prevent pollution of groundwater and 
nearby water bodies in consultation with the State Pollution Control Board and consent to 
operate (if applicable) should be obtained from the State Pollution Control Board before the 
start of production from the mine. 

14.  Project proponent is directed to invest the CER amount as per the proposal and submit the 
compliance report regularly to the concerned authority/Directorate of environment.

15.  Link Road from the quarry site to the main road shall be constructed as an all-weather road with 
blacktopping and maintained by the project proponent. 

16.  Vehicular emissions should be kept under control and regularly monitored. Suitable measures 
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation. 

17.  The project proponent should explore the possibilities of rainwater harvesting.
18.  Agreement/ Consent between project proponent and competent authority/ landowner for 

1.
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haulage road from lease site to link road.
19.  Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points 

in lease area and haulage road during operational activity/vehicular movement.
20.  As per the proposed plan, plantation with area specific plant species, number of plants to be Planted 

and report of green belt development to be submitted to the Forest Department, UPPCB and 
Directorate of Environment, UP.

21.  In case it has been found that the E.C. obtained by providing incorrect information, submitting that 
the distance between the two adjoining mines is greater than 500mt. and the area is less than 05 ha, 
but factually the distance is less than 500 mt, and the mine is located in the cluster of area equal to 
or more than 05 ha, the E.C issued will stand revoked.  

22.  Explosive cannot be stored on the site. The Project proponent shall take approval from Chief 
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

23.  Blast vibrations study shall be conducted and an observation report submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and UPPCB within six months. The report shall also include 
measures for the prevention of blasting associated impact on nearby houses and agricultural fields.

24.  Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be carried 
out in the daytime only. The project proponent shall ensure prevention of displacement of human 
beings/wild animals/birds etc. and in case any such displacement is caused due to blasting/mining 
operation by any chance the project proponent shall take suitable measures for their rehabilitation 
and resettlement.

25.  Maintenance   of   village   roads   used for transportation   of   minerals   is to be done by the 
company regularly at its own expenses. The link roads from mining area to main road shall be 
constructed as all-weather road with black topping and maintained by the project proponent.

26.  The self-environmental audit shall be conducted annually. Every three years third-party 
environmental audit shall be carried out.

27.  Measures for prevention and control of soil erosion and management of silt shall be undertaken.  
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable 
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes. 
Dumps shall be protected by retaining walls.

28.  Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be 
regularly monitored for contamination and depletion due to mining activity and records maintained.  
The monitoring data shall be submitted to the Integrated Regional Office, MoEF&CC, GoI, Lucknow 
and U.P. Pollution Control Board regularly.  Further, monitoring points shall be located between the 
mine, and drainage in the direction of flow of groundwater shall be set up and records maintained.

29.  Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored at 
locations of nearest human habitation (including schools and other public amenities located nearest 
to sources of dust generation as applicable) and records submitted to the Integrated Regional Office, 
MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board regularly.

30.  Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active for 
long period. The maximum height of the dump shall not exceed 20 m, each stage shall preferably be 
of a maximum of 10 m and the overall slope of the dump shall not exceed 35o.  The OB dump shall 
be backfilled.  The OB dumps shall be scientifically vegetated with suitable native species to prevent 
erosion and surface runoff.

31.  The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by 
the Indian Bureau of Mines.

32.  Prior permission from the Competent Authority shall be obtained for the extraction of groundwater if 
any.

33.  A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board 5 years in advance of final 
mine closure for approval.

34.  The blasting will be done only after getting permission from the Mining Department/competent 
authority.

3.4.6.2. Standard
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1(
a) Mining of minerals

Statutory compliance

1.
This Environmental Clearance (EC) is subject to orders/ judgment of Honble Supreme Court of India, 
Honble High Court, Honble NGT and any other Court of Law, Common Cause Conditions as may be 
applicable.

null

1.

The Project Proponent shall make necessary alternative arrangements for livestock feed by developing
grazing land with a view to compensate those areas which are coming within the mine lease. The 
development of such grazing land shall be done in consultation with the State Government. In this
regard, Project Proponent should essentially implement the directions of the Hon’ble Supreme Court 
with regard to acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded/ protected against felling and 
plantation of such trees should be promoted.

2.

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining 
lease, around water body, along the roadsides, in community areas etc. by planting the native species in 
consultation with the State Forest Department/ Agriculture Department/ Rural development department/ 
Tribal Welfare Department/ Gram Panchayat such that only those species be selected which are of use 
to the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees 
should be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection 
and care of trees.

Statutory compliance

1.

The Project Proponent shall follow the mitigation measures provided in MoEFCC’s Office Memorandum 
No. Z-11013/57/2014-IA.II (M), dated 29th October, 2014, titled “Impact of mining activities on 
Habitations-Issues related to the mining Projects wherein Habitations and villages are the part of mine 
lease areas or Habitations and villages are surrounded by the mine lease area.“

2. State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional 
office, District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.

3.

The Project Authorities should widely advertise about the grant of this EC letter by printing the same in 
at least two local newspapers, one of which shall be in vernacular language of the concerned area. The
advertisement shall be done within 7 days of the issue of the clearance letter mentioning that the instant 
project has been accorded EC and copy of the EC letter is available with the State Pollution Control
Board/Committee and web site of the Ministry of Environment, Forest and Climate Change 
(www.parivesh.nic.in). A copy of the advertisement may be forwarded to the concerned MoEFCC 
Regional Office for compliance and record.

4.
The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining lease. In 
case there is any change in ownership or mining lease is transferred. PP needs to apply for transfer of EC 
as per provisions of the para 11 of EIA Notification, 2006 as amended from time to time.

5.
The Project proponent complies with all the statutory requirements and judgment of Hon’ble Supreme 
Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause 
versus Union of India &Ors before commencing the mining operations.

A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom 6.
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suggestion / representation has been received while processing the proposal.

7.

The State Government concerned shall ensure that mining operation shall not be commenced till the 
entire compensation levied, if any, for illegal mining paid by the Project Proponent through their 
respective Department of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme Court 
dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus 
Union of India & Ors.

Air quality monitoring and preservation

1.

Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular 
water sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution 
wherein high levels of PM10 and PM2.5 are evident such as haul road, loading and unloading point and 
transfer points. The Fugitive dust emissions from all sources shall be regularly controlled by installation 
of required equipments/ machineries and preventive maintenance. Use of suitable water-soluble chemical 
dust suppressing agents may be explored for better effectiveness of dust control system. It shall be 
ensured that air pollution level conform to the standards prescribed by the MoEFCC/ Central Pollution 
Control Board.

2.

The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality Monitoring Stations 
with 1 (one) in upwind and 2 (two) in downwind direction based on long term climatological data about 
wind direction such that an angle of 120° is made between the monitoring locations to monitor critical 
parameters, relevant for mining operations, of air pollution viz. PM10, PM2.5, NO2, CO and SO2 etc. as 
per the methodology mentioned in NAAQS Notification No. B-29016/20/90/PCI/I, dated 18.11.2009 
covering the aspects of transportation and use of heavy machinery in the impact zone. The ambient air 
quality shall also be monitored at prominent places like office building, canteen etc. as per the site 
condition to ascertain the exposure characteristics at specific places. The above data shall be digitally 
displayed within 03 months in front of the main Gate of the mine site.

Water quality monitoring and preservation

1.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in 
and around the mine lease by establishing a network of existing wells as well as new piezo-meter 
installations during the mining operation in consultation with Central Ground Water Authority/ State 
Ground Water Department. The Report on changes in Ground water level and quality shall be submitted 
on six-monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater Department / 
State Pollution Control Board.

2.

Industrial waste water (workshop and waste water from the mine) should be properly collected and 
treated so as to conform to the notified standards prescribed from time to time. The standards shall be 
prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control Board 
(SPCB). The workshop effluent shall be treated after its initial passage through Oil and grease trap.

3.
The water balance/water auditing shall be carried out and measure for reducing the consumption of 
water shall be taken up and reported to the Regional Office of the MoEF&CC and State Pollution Control 
Board/Committee.

Water quality monitoring and preservation

1.

In case, immediate mining scheme envisages intersection of ground water table, then Environmental 
Clearance shall become operational only after receiving formal clearance from CGWA. In case, mining 
operation involves intersection of ground water table at a later stage, then PP shall ensure that prior 
approval from CGWA and MoEFCC is in place before such mining operations. The permission for 
intersection of ground water table shall essentially be based on detailed hydro-geological study of the 
area.
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2.

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ 
springs and perennial nallahs existing/ flowing in and around the mine lease including upstream and 
downstream. Sufficient number of gullies shall be provided at appropriate places within the lease for 
management of water. The parameters to be monitored shall include their water quality vis-à-vis 
suitability for usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction and/ or 
alteration be made to water bodies during mining operations without justification and prior approval of 
MoEFCC. The monitoring of water courses/ bodies existing in lease area shall be carried out four times in 
a year viz. pre- monsoon (April May), monsoon (August), post-monsoon (November) and winter 
(January) and the record of monitored data may be sent regularly to Ministry of Environment, Forest and 
Climate Change and its Regional Office, Central Ground Water Authority and Regional Director, Central 
Ground Water Board, State Pollution Control Board and Central Pollution Control Board. Clearly showing 
the trend analysis on six-monthly basis.

3.

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis 
to augment ground water resources in the area in consultation with Central Ground Water Board/ State 
Groundwater Department. A report on amount of water recharged needs to be submitted to Regional 
Office MoEFCC annually.

4.

Quality of polluted water generated from mining operations which include Chemical Oxygen Demand 
(COD) in mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along 
with Total Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The 
monitored data shall be uploaded on the website of the company as well as displayed at the project site 
in public domain, on a display board, at a suitable location near the main gate of the Company. The 
circular No. J- 20012/1/2006-IA.II (M) dated 27.05.2009 issued by Ministry of Environment, Forest and 
Climate Change may also be referred in this regard.

Noise and vibration monitoring and prevention

1.

The illumination and sound at night at project sites disturb the villages in respect of both human and 
animal population. Consequent sleeping disorders and stress may affect the health in the villages located 
close to mining operations. Habitations have a right for darkness and minimal noise levels at night. PPs 
must ensure that the biological clock of the villages is not disturbed; by orienting the floodlights/ masks 
away from the villagers and keeping the noise levels well within the prescribed limits for day /night 
hours.

2.

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work 
environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs 
/muffs. All personnel including laborers working in dusty areas shall be provided with protective 
respiratory devices along with adequate training, awareness and information on safety and health 
aspects. The PP shall be held responsible in case it has been found that workers/ personals/ laborers are 
working without personal protective equipment.

Noise and vibration monitoring and prevention

1. The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be 
monitored periodically as per applicable DGMS guidelines.

Mining plan

1.

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation 
(quantum of mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease area; 
scope of working ( method of mining, overburden & dump management, O.B& dump mining, mineral 
transportation mode, ultimate depth of mining, concurrent reclamation and reclamation at mine closure; 
land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life; etc.).
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Mining plan

1.

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall 
be governed as per the approved Mining Plan. The excavation vis-à-vis backfilling in the mine lease area 
and corresponding afforestation to be raised in the reclaimed area shall be governed as per approved 
mining plan. PP shall ensure the monitoring and management of rehabilitated areas until the vegetation 
becomes self-sustaining. The compliance status shall be submitted half-yearly to the MoEFCC and its 
concerned Regional Office.

Land reclamation

1.

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked at 
earmarked OB dump site(s) only and it should not be kept active for a long period of time. The physical 
parameters of the OB / waste dumps / topsoil dump like height, width and angle of slope shall be 
governed as per the approved Mining Plan and the guidelines/circulars issued by D.G.M.S. The topsoil 
shall be used for land reclamation and plantation.

2.

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the 
slope stability, prevent erosion and surface run off. The selection of local species regulates local climatic 
parameters and help in adaptation of plant species to the microclimate. The gullies formed on slopes 
should be adequately taken care of as it impacts the overall stability of dumps. The dump mass should be 
consolidated with the help of dozer/ compactors thereby ensuring proper filling/ leveling of dump mass. 
In critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite etc. shall be undertaken for 
stabilization of the dump.

Land reclamation

1.

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps 
to prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be 
kept for designing of sump structures over and above peak rainfall (based on 50 years data) and 
maximum discharge in the mine and its adjoining area which shall also help in providing adequate 
retention time period thereby allowing proper settling of sediments/ silt material. The sedimentation 
pits/ sumps shall be constructed at the corners of the garland drains.

2.

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine 
working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments 
directly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for 
watering the mine area, roads, green belt development, plantation etc. The drains/ sedimentation sumps 
etc. shall be de-silted regularly, particularly after monsoon season, and maintained properly.

Transportation

1.

No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. 
In such cases, PP shall construct a ‘bypass’ road for the purpose of transportation of the minerals leaving 
an adequate gap (say at least 200 meters) so that the adverse impact of sound and dust along with 
chances of accidents could be mitigated. All costs resulting from widening and strengthening of existing 
public road network shall be borne by the PP in consultation with nodal State Govt. Department. 
Transportation of minerals through road movement in case of existing village/ rural roads shall be 
allowed in consultation with nodal State Govt. Department only after required strengthening such that 
the carrying capacity of roads is increased to handle the traffic load. The pollution due to transportation 
load on the environment will be effectively controlled and water sprinkling will also be done regularly. 
Vehicular emissions shall be kept under control and regularly monitored. Project should obtain Pollution 
Under Control (PUC) certificate for all the vehicles from authorized pollution testing centers. [If 
applicable in case of road transport].
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Transportation

1.

The Main haulage road within the mine lease should be provided with a permanent water sprinkling 
arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with 
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone, material 
transfer points, material yards etc. should invariably be provided with dust suppression arrangements. 
The air pollution control equipments like bag filters, vacuum suction hoods, dry fogging system etc. shall 
be installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt conveyor should 
be fully covered to avoid generation of dust while transportation. PP shall take necessary measures to 
avoid generation of fugitive dust emissions.

Green Belt

1.

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease 
boundary as per the guidelines of CPCB in order to arrest pollution emanating from mining operations 
within the lease. The whole Green belt shall be developed within first 5 years starting from windward 
side of the active mining area. The development of greenbelt shall be governed as per the EC granted by 
the Ministry irrespective of the stipulation made in approved mine plan.

Public hearing and human health issues

1.

Project Proponent shall make provision for the housing for workers/labors or shall construct labor camps 
within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cooking, 
mobile toilets, mobile STP, safe drinking water, medical health care, crèche for kids etc. The housing may 
be provided in the form of temporary structures which can be removed after the completion of the 
project related infrastructure. The domestic waste water should be treated with STP in order to avoid 
contamination of underground water.

Corporate Environment Responsibility (CER)

1.

The Project Proponent shall submit the time- bound action plan to the concerned regional office of the 
Ministry within 6 months from the date of issuance of environmental clearance for undertaking the 
activities committed during public consultation by the project proponent and as discussed by the EAC, in 
terms of the provisions of the MoEF&CC Office Memorandum No.22-65/2017-IA.III dated 30 
September, 2020. The action plan shall be implemented within three years of commencement of the 
project.

Miscellaneous

1. The Ministry or any other competent authority may alter/modify the above conditions or stipulate any 
further condition in the interest of environment protection.

2.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control 
of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their amendments and 
rules made there under and also any other orders passed by the Hon’ble Supreme Court of India/High 
Court and any other Court of Law relating to the subject matter.

3.
The Project Proponent shall submit six monthly compliance reports on the status of the implementation 
of the stipulated environmental safeguards to the MOEFCC & its concerned Regional Office, Central 
Pollution Control Board and State Pollution Control Board.

Concealing factual data failure to comply with any or submission of false/ fabricated data and of the 
conditions mentioned above may result in withdrawal of this clearance and attract action under the 4.
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provisions of Environment (Protection) Act, 1986.

5. The Project Authorities should inform to the Regional Office regarding date of financial closures and final 
approval of the project by the concerned authorities and the date of start of land development work.

Miscellaneous

1.
The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in 
five years purpose of monitoring land use pattern and submit a report to concerned Regional Office of 
the MoEF&CC.

2. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

3.
The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the stipulated 
conditions. The project authorities should extend full cooperation to the MoEF&CC officer(s) by 
furnishing the requisite data / information / monitoring reports.

4.

In pursuant to Ministrys O.M No 22-34/2018-IA.III dated 16.01.2020 to comply with the direction made 
by Honble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common Cause vs 
Union of India, the mining lease holder shall after ceasing mining operations, undertake regrassing the 
mining area and any other area which may have been disturbed due to other mining activities and restore 
the land to a condition which is fit for growth of fodder, flora, fauna etc.

5.

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up under 
the control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization. 
Adequate number of qualified Environmental Scientists and Mining Engineers shall be appointed and 
submit a report to RO, MoEF&CC.

3.5. Agenda Item No 5:

3.5.1. Details of the proposal

“Ordinary Sand Mine” from riverbed of Ghaghra at Village- Araji doohi Munsiney Poore Chetan, Gata No.- 
02 Mi, Lease Area- 10.0 Ha., Tehsil- Harraiya, District- Basti, Uttar Pradesh, Project Proponent- Shri Adit
ya Kumar Singh S/o Shri Ashok Kumar Singh by ADITYA KUMAR SINGH located at BASTI,UTTAR PRADES
H

Proposal For Fresh EC

Proposal No File No Submission Date
Activity 
Sub-Activity  
(Schedule Item)

SIA/UP/MIN/554848/2
025 10431-9757 11/10/2025

Mining of minerals 
Non-Coal Mining (Minor Minerals-o
ther than river bed mining) (1(a))  

3.5.2. Project Salient Features

The project proponent has made an online application vide proposal no. SIA/UP/MIN/554848/2025, 
dated 11/10/2025 along with copy of Form-1 and EIA/EMP report seeking Environment Clearance (EC) under 
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the provisions of the EIA Notification, 2006 for the project mentioned above. The proposed project activity is 
listed at Item No. 1(a) under Category “B” of the schedule of the EIA Notification, 2006.

A presentation was made by the project proponent Smt. Nilma Singh along with their consultant Mr. 
Sandeep Kumar, EIA Coordinator, M/s AWS Envirotech (OPC) Pvt. Ltd. and informed the committee about the 
project as follows:

1. The Environmental Clearance is sought for “Ordinary Sand Mine” from riverbed of Ghaghra at Village- 
Araji doohi Munsiney Poore Chetan, Gata No.- 02 मि०, Lease Area- 10.0 Ha., Tehsil- Harraiya, District- 
Basti, Uttar Pradesh.

2. Mining plan approved by the Geology and Mining Department vide its letter no. 2024/11/26/449743, 
dated 16.01.2025 for the period of 5 year along with quantity 1,80,000 cum/year

3. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no.- 
TO25B0108UP5499212N, dated: 19/05/2025.

4. The Public Hearing was organized on 01/09/2025. Final EIA report submitted by the project proponent 
on 11/10/2025.

5. Salient features of the project as submitted by the project proponent:

On-line proposal No. SIA/UP/MIN/554848/2025

File No. allotted by SEIAA, U.P. 10431-9757

Date of Letter of Intent (LoI) Issued by 
DGM

11.11.2024

Date of Approval of Mining Plan 16.01.2025

Name of Proponent Shri Aditya Kumar Singh S/o Shri Ashok Kumar Singh

R/o- Village- Bharat Nagar, Tenua, Tehsil- Harraiya, District- Ba
sti, Uttar Pradesh

Full correspondence address of propon
ent

E-mail Id- adityakumarsingh5418@gmail.com

Name of Project “Ordinary Sand Mine” from riverbed of Ghaghra at Village- Araji
doohi Munsiney Poore Chetan, Gata No.- 02 मि०, Lease Area- 1
0.0 Ha., Tehsil- Harraiya, District- Basti, Uttar Pradesh, Project
Proponent- Shri Aditya Kumar Singh S/o Shri Ashok Kumar Sin
gh

Project Location (Plot/Khasra/Gata No.) Gata No.- 02 मि०, Lease area- 10.0 Ha., Village- Araji doohi Mu
nsiney poore Chetan, Tehsil- Harraiya, District- Basti, Uttar Pra
desh

Name of Village Araji doohi Munsiney poore Chetan

Tehsil Harraiya

District Basti

Name of Minor Mineral Ordinary Sand

Sanctioned Lease Area (in Ha.) 10.0 Ha.
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Max. & Min mRL within lease area Highest mRL is 106.0 & Lowest is 105.0 mRL

Pillar Coordinates (Verified by DMO) Coordinates of the sanctioned lease area-
Pillar Latitude Longitude

A 26°44'21.89"N 82°18'43.23"E
B 26°44'25.84"N 82°18'49.24"E
C 26°44'14.18"N 82°19'5.87"E
D 26°44'11.43"N 82°19'0.62"E

Total Geological Reserves 2,56,340 cum

Total Mineable Reserves 1,80,008 cum

Total Proposed Production (in five year) 9,00,000 cum in 5 years

Proposed Production / year 1,80,000 cum/year

Sanctioned Period of Mine lease 5 Years

No. of workers 55

Type of Land Government land

Ultimate Depth of Mining 2.15 m

Nearest metalled road from site 2.5 km

PURPOSE REQUIREMENT (KLD)

Drinking 0.55 KLD

Suppression of dust 2.50 KLD

Plantation 2.00 KLD

Others (if any) -

Water Requirement

Total 5.05 KLD

Name of QCI Accredited Consultant wit
h QCI No. and period of validity

AWS Envirotech (OPC) Pvt. Ltd.
Certificate no.- NABET/EIA/25-28/IA 0178
Valid Till August 7, 2028

Any litigation pending against the proje
ct or land in any court

No

Details of 500 m Cluster Certificate veri
fied by Mining Officer

Vide letter no. 695/Khanij/2024-25,
Dated on 13.11.2024

Details (Page no.) of mining lease area,
Geo coordinates & Mineable quantity m

In DSR, Approved by SEIAA, UP vide dated 07.08.2024 at Pg.N
o. 64 & Pg.No. 90, Sl.No. 5
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entioned in approved DSR

Proposed EMP cost Rs. 12.46 Lakhs as capital cost & Rs. 8.16 Lakhs as recurring c
ost

Length & breadth of Haul Road 375 m & 6m

No. of Trees to be Planted 1000

Monitoring Period March- May 2025

Year Details of work to be taken up Amount allocated in Lakhs (R
s.)

First year Installation of 10 CFL Street lights along village road in Ara
ji doohi Munsiney Poore Chetan village & in primary schoo
l, installation of water cooler in primary school of Araji doo
hi Munsiney Poore Chetan village, free half-yearly health ch
eck-up camp & medicine distribution for residents of Araji 
doohi Munsiney Poore Chetan village.

Second year Construction of 2 Toilets (separately for boys and Girls) in 
primary school of Araji doohi Munsiney Poore Chetan villag
e, free half-yearly health check-up camp and medicine distr
ibution for residents of Araji doohi Munsiney Poore Chetan 
village.

Third year Installation of 2 hand pumps at community places in consul
tation with the village sarpanch in Araji doohi Munsiney Po
ore Chetan village, free half-yearly health check-up camp a
nd medicine distribution for residents of Araji doohi Munsin
ey Poore Chetan village. Installation of Drinking water tank 
(200 Litre capacity) along Araji doohi Munsiney Poore Chet
an village road for passerby public /residents of Araji doohi 
Munsiney Poore Chetan village.

Fourth year Installation of 02 computer system in primary school of vill
age Araji doohi Munsiney Poore Chetan and free half-yearly 
health check-up camp and medicine distribution for reside
nts of Araji doohi Munsiney Poore Chetan village.

Fifth year Installation of 01 smart class in primary school of village, fr
ee half-yearly health check-up camp and medicine distribut
ion for residents of Araji doohi Munsiney Poore Chetan villa
ge.

Total 13.50 lakhs in 5 years
(Cost per unit-
Rs. 30,000/-Hand pump estab
lishment unit (India marka-II), 
Rs. 70,000/-Health check-up c
amp & medicine, Rs. 2,000/- 
CFL street light, Rs. 100,000/-
smart class, Rs. 1,00,000/- co
nstruction of toilet, Rs. 1,00,0
00/- Drinking water tank, Rs. 
60,000/-Computer system, & 
Rs. 50,000/- Water Cooler)

7. The mining would be restricted to unsaturated zone only above the phreatic water table and will not 
intersect the ground water table at any point of time.

8. This project does not attract any of the general conditions applicable on mining projects specified in 
EIA Notification 14/09/2006.

9. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

10. There is no litigation pending in any court regarding this project.
11. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended).
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The consultant (EIA Coordinator) also submitted an affidavit dated 11/10/2025 mentioning is as 
follows:

1. I Sandeep Kumar S/o Sri R.K. Verma is EIA coordinator of M/s AWS Envirotech (OPC) Pvt. Ltd. 
Lucknow.

2. I have prepared the EIA report for the Proposal, “Ordinary Sand Mine” from Riverbed of Ghaghra River 
at Gata No.- 02 मि०, Lease area- 10.0 Ha., Village- Araji doohi Munsiney Poore Chetan, Tehsil- 
Harraiya, District- Basti, Uttar Pradesh, Project Proponent- Shri Aditya Kumar Singh with my team.

3. I have personally visited the site of proposal and certify that no mining/construction activity has been 
undertaken on the project site for the present proposal.

4. I am satisfied that all the necessary data/information submitted along with EIA/EMP are true and 
correct.

5. I certify that this project has been uploaded for the first time on Parivesh Portal.
6. I certify that there will be no mismatch between information/data provided on online application 

submitted on Parivesh Portal and the hard copy/presentation which will be submitted after 
acceptance of application.

7. I state that all the TOR Points have been complied and all the issues raised during Public Hearing have 
been properly addressed in EIA report.

8. The EIA/EMP report for the Proposal is prepared by my team as per guidelines laid down by 
QCI/NABET.

3.5.3. Deliberations by the committee in previous meetings

N/A

3.5.4. Deliberations by the SEAC in current meetings

Recommendations by Committee

3.5.5. Recommendation of SEAC

Recommended

3.5.6. Details of Environment Conditions

3.5.6.1. Specific

Environmental Attributes

     The environmental clearance (EC) shall be co-terminus with the validity period of the mining lease 
mentioned in the Letter of Intent (LoI) or the current approved mine plan, whichever expires earlier. 
After this period, the EC will automatically become null and void.

     The maximum quantity of material to be extracted shall be the lesser of the LoI-mention or the 
amount specified by the replenishment study. The District Administration and Directorate of 
Geology and Mining will ensure compliance, including conducting replenishment studies yearly by 
reputed institutions as mandated by the National Green Tribunal (NGT).

     Mining shall be carried out by semi-mechanized open-cast riverbed methods strictly following the 
approved Mining Plan without extending below the water level. Excavations must remain dry, within 
approved zones and depths. Visible markers indicating the mandatory safety strip along the 
riverbank and the lowest permissible excavation level above water shall be installed at the start of 
each mining season.

1.
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     Required No Objection Certificates (NOCs) from the Irrigation Department or relevant authority 
must be obtained before commencing mining.

     Groundwater abstraction via borewells is prohibited without prior written permission from the 
competent groundwater authority, complying with environmental and hydrological norms.

     Mining within the stream channel is prohibited as per Sustainable Sand Mining Management 
Guidelines (SSMMG) 2016. Heavy machinery, drilling, or blasting is not allowed; mining should be 
manual or semi-mechanized.

     An annual Environmental Audit must be conducted and submitted to the State Environmental 
Impact Assessment Authority (SEIAA).

     The project proponent shall prepare and implement a plantation and afforestation plan, planting a 
minimum of 1,00plants per hectare of lease area on government or community lands within a 5 km 
radius. The plan shall be approved by the Forest Department or District Plantation Committee and 
maintained for at least five years.

     The Miyawaki method of afforestation shall be adopted where feasible to increase vegetation 
density and biodiversity. The survival rate shall meet the Uttar Pradesh Forest Department 
standards, with any shortfall replenished in the same planting season.

0.  Annual survival audits, supported by geo-tagged photographs, shall be included in six-monthly 
environmental compliance reports submitted to the competent authority.

1.  Solar lighting shall be installed in the project area to minimize electricity consumption.
2.  Six-monthly compliance reports shall include periodically taken site photographs.
3.  Indigenous local plant species, as advised by the local Forest Officer or expert agencies, should be 

prioritized for plantation.
4.  The link road from the quarry site to the main road shall be constructed as an all-weather, 

blacktopped road and maintained by the project proponent.
5.  Vehicular emissions shall be controlled and regularly monitored, with suitable maintenance 

measures for vehicles involved in quarry operations and transportation.
6.  Rainwater harvesting possibilities shall be explored within the project premises.
7.  Agreements or consents must be secured between the project proponent and competent 

authorities or landowners for haulage roads from lease sites to link roads.
8.  Modern technologies such as water sprinklers or tankers must be employed to mitigate dust at 

source points in lease areas and haulage roads during operations.
9.  Plantation plans specifying species, number of plants, and greenbelt development reports shall be 

submitted to concerned departments. Species selection should consider pollution removal 
effectiveness, and mortality replacements must be ensured.

0.  Water requirements, sources, and permissions or agreements with water supplying authorities shall 
be submitted.

1.  A hydrological study shall be submitted to demonstrate that mining quantities will not adversely 
affect the river’s geo-hydrology.

2.  Environmental management shall align with the environmental status and impact assessment of the 
project.

3.  Transportation of minerals shall be restricted during school opening and closing times to ensure 
safety.

4.  Paved, motorable haul roads shall be maintained by the project proponent.
5.  An Environmental Management Cell with qualified personnel, reporting to senior management, shall 

be established.
6.  Loading vehicle capacity shall comply with government and Transport Department norms.
7.  Two toilets and hand pumps shall be provided at the mining site.

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per 
sustainable sand mining management guidelines 2016.

28. 

9.  If the EC was granted based on incorrect information about mine distances or cluster status, the EC 
shall be revoked.

0.  The Ministry of Environment, Forest and Climate Change (MoEF&CC), SEIAA, or other competent 
authorities may modify or add conditions in the interest of environmental protection.

1.  Mining shall restrict activities within a minimum of 50 meters or 10% of the river width from the 
riverbank.

2.  Appeals against this EC shall lie with the National Green Tribunal within 30 days as per law.
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3.  All issues raised during the Public Hearing must be fully complied with as per norms, documented in 
six-monthly compliance reports.

4.  Any damage to haulage roads due to mining must be promptly repaired and maintained, ensuring 
safety and convenience for all competing users.

3.5.6.2. Standard

1(
a) Mining of minerals

Statutory compliance

1.
This Environmental Clearance (EC) is subject to orders/ judgment of Honble Supreme Court of India, 
Honble High Court, Honble NGT and any other Court of Law, Common Cause Conditions as may be 
applicable.

null

1.

The Project Proponent shall make necessary alternative arrangements for livestock feed by developing 
grazing land with a view to compensate those areas which are coming within the mine lease. The 
development of such grazing land shall be done in consultation with the State Government. In this 
regard, Project Proponent should essentially implement the directions of the Hon’ble Supreme Court 
with regard to acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded/ protected against felling and 
plantation of such trees should be promoted.

2.

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining 
lease, around water body, along the roadsides, in community areas etc. by planting the native species in 
consultation with the State Forest Department/ Agriculture Department/ Rural development department/ 
Tribal Welfare Department/ Gram Panchayat such that only those species be selected which are of use 
to the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees 
should be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection 
and care of trees.

Statutory compliance

1.

The State Government concerned shall ensure that mining operation shall not be commenced till the 
entire compensation levied, if any, for illegal mining paid by the Project Proponent through their 
respective Department of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme Court 
dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus 
Union of India & Ors.

2.

The Project Proponent shall follow the mitigation measures provided in MoEFCC’s Office Memorandum 
No. Z-11013/57/2014-IA.II (M), dated 29th October, 2014, titled “Impact of mining activities on 
Habitations-Issues related to the mining Projects wherein Habitations and villages are the part of mine 
lease areas or Habitations and villages are surrounded by the mine lease area.“

3. A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom 
suggestion / representation has been received while processing the proposal.

4. State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional 
office, District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.

The Project proponent complies with all the statutory requirements and judgment of Hon’ble Supreme 5.
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Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause 
versus Union of India &Ors before commencing the mining operations.

6.
The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining lease. In 
case there is any change in ownership or mining lease is transferred. PP needs to apply for transfer of EC 
as per provisions of the para 11 of EIA Notification, 2006 as amended from time to time.

7.

The Project Authorities should widely advertise about the grant of this EC letter by printing the same in 
at least two local newspapers, one of which shall be in vernacular language of the concerned area. The 
advertisement shall be done within 7 days of the issue of the clearance letter mentioning that the instant 
project has been accorded EC and copy of the EC letter is available with the State Pollution Control 
Board/Committee and web site of the Ministry of Environment, Forest and Climate Change 
(www.parivesh.nic.in). A copy of the advertisement may be forwarded to the concerned MoEFCC 
Regional Office for compliance and record.

Air quality monitoring and preservation

1.

The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality Monitoring Stations 
with 1 (one) in upwind and 2 (two) in downwind direction based on long term climatological data about 
wind direction such that an angle of 120° is made between the monitoring locations to monitor critical 
parameters, relevant for mining operations, of air pollution viz. PM10, PM2.5, NO2, CO and SO2 etc. as 
per the methodology mentioned in NAAQS Notification No. B-29016/20/90/PCI/I, dated 18.11.2009 
covering the aspects of transportation and use of heavy machinery in the impact zone. The ambient air 
quality shall also be monitored at prominent places like office building, canteen etc. as per the site 
condition to ascertain the exposure characteristics at specific places. The above data shall be digitally 
displayed within 03 months in front of the main Gate of the mine site.

2.

Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular 
water sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution 
wherein high levels of PM10 and PM2.5 are evident such as haul road, loading and unloading point and 
transfer points. The Fugitive dust emissions from all sources shall be regularly controlled by installation 
of required equipments/ machineries and preventive maintenance. Use of suitable water-soluble chemical 
dust suppressing agents may be explored for better effectiveness of dust control system. It shall be 
ensured that air pollution level conform to the standards prescribed by the MoEFCC/ Central Pollution 
Control Board.

Water quality monitoring and preservation

1.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in 
and around the mine lease by establishing a network of existing wells as well as new piezo-meter 
installations during the mining operation in consultation with Central Ground Water Authority/ State 
Ground Water Department. The Report on changes in Ground water level and quality shall be submitted 
on six-monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater Department / 
State Pollution Control Board.

2.
The water balance/water auditing shall be carried out and measure for reducing the consumption of 
water shall be taken up and reported to the Regional Office of the MoEF&CC and State Pollution Control 
Board/Committee.

3.

Industrial waste water (workshop and waste water from the mine) should be properly collected and 
treated so as to conform to the notified standards prescribed from time to time. The standards shall be 
prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control Board 
(SPCB). The workshop effluent shall be treated after its initial passage through Oil and grease trap.

Water quality monitoring and preservation
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1.

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ 
springs and perennial nallahs existing/ flowing in and around the mine lease including upstream and 
downstream. Sufficient number of gullies shall be provided at appropriate places within the lease for 
management of water. The parameters to be monitored shall include their water quality vis-à-vis 
suitability for usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction and/ or 
alteration be made to water bodies during mining operations without justification and prior approval of 
MoEFCC. The monitoring of water courses/ bodies existing in lease area shall be carried out four times in 
a year viz. pre- monsoon (April May), monsoon (August), post-monsoon (November) and winter 
(January) and the record of monitored data may be sent regularly to Ministry of Environment, Forest and 
Climate Change and its Regional Office, Central Ground Water Authority and Regional Director, Central 
Ground Water Board, State Pollution Control Board and Central Pollution Control Board. Clearly showing 
the trend analysis on six-monthly basis.

2.

Quality of polluted water generated from mining operations which include Chemical Oxygen Demand 
(COD) in mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along 
with Total Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The 
monitored data shall be uploaded on the website of the company as well as displayed at the project site 
in public domain, on a display board, at a suitable location near the main gate of the Company. The 
circular No. J- 20012/1/2006-IA.II (M) dated 27.05.2009 issued by Ministry of Environment, Forest and 
Climate Change may also be referred in this regard.

3.

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis 
to augment ground water resources in the area in consultation with Central Ground Water Board/ State 
Groundwater Department. A report on amount of water recharged needs to be submitted to Regional 
Office MoEFCC annually.

4.

In case, immediate mining scheme envisages intersection of ground water table, then Environmental 
Clearance shall become operational only after receiving formal clearance from CGWA. In case, mining 
operation involves intersection of ground water table at a later stage, then PP shall ensure that prior 
approval from CGWA and MoEFCC is in place before such mining operations. The permission for 
intersection of ground water table shall essentially be based on detailed hydro-geological study of the 
area.

Noise and vibration monitoring and prevention

1.

The illumination and sound at night at project sites disturb the villages in respect of both human and 
animal population. Consequent sleeping disorders and stress may affect the health in the villages located 
close to mining operations. Habitations have a right for darkness and minimal noise levels at night. PPs 
must ensure that the biological clock of the villages is not disturbed; by orienting the floodlights/ masks 
away from the villagers and keeping the noise levels well within the prescribed limits for day /night 
hours.

2.

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work 
environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs 
/muffs. All personnel including laborers working in dusty areas shall be provided with protective 
respiratory devices along with adequate training, awareness and information on safety and health 
aspects. The PP shall be held responsible in case it has been found that workers/ personals/ laborers are 
working without personal protective equipment.

Noise and vibration monitoring and prevention

1. The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be 
monitored periodically as per applicable DGMS guidelines.

Mining plan
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1.

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation 
(quantum of mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease area; 
scope of working ( method of mining, overburden & dump management, O.B& dump mining, mineral 
transportation mode, ultimate depth of mining, concurrent reclamation and reclamation at mine closure; 
land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life; etc.).

Mining plan

1.

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall 
be governed as per the approved Mining Plan. The excavation vis-à-vis backfilling in the mine lease area 
and corresponding afforestation to be raised in the reclaimed area shall be governed as per approved 
mining plan. PP shall ensure the monitoring and management of rehabilitated areas until the vegetation 
becomes self-sustaining. The compliance status shall be submitted half-yearly to the MoEFCC and its 
concerned Regional Office.

Land reclamation

1.

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked at 
earmarked OB dump site(s) only and it should not be kept active for a long period of time. The physical 
parameters of the OB / waste dumps / topsoil dump like height, width and angle of slope shall be 
governed as per the approved Mining Plan and the guidelines/circulars issued by D.G.M.S. The topsoil 
shall be used for land reclamation and plantation.

2.

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the 
slope stability, prevent erosion and surface run off. The selection of local species regulates local climatic 
parameters and help in adaptation of plant species to the microclimate. The gullies formed on slopes 
should be adequately taken care of as it impacts the overall stability of dumps. The dump mass should be 
consolidated with the help of dozer/ compactors thereby ensuring proper filling/ leveling of dump mass. 
In critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite etc. shall be undertaken for 
stabilization of the dump.

Land reclamation

1.

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps 
to prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be 
kept for designing of sump structures over and above peak rainfall (based on 50 years data) and 
maximum discharge in the mine and its adjoining area which shall also help in providing adequate 
retention time period thereby allowing proper settling of sediments/ silt material. The sedimentation 
pits/ sumps shall be constructed at the corners of the garland drains.

2.

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine 
working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments 
directly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for 
watering the mine area, roads, green belt development, plantation etc. The drains/ sedimentation sumps 
etc. shall be de-silted regularly, particularly after monsoon season, and maintained properly.

Transportation

No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. 
In such cases, PP shall construct a ‘bypass’ road for the purpose of transportation of the minerals leaving 
an adequate gap (say at least 200 meters) so that the adverse impact of sound and dust along with 
chances of accidents could be mitigated. All costs resulting from widening and strengthening of existing 
public road network shall be borne by the PP in consultation with nodal State Govt. Department. 
Transportation of minerals through road movement in case of existing village/ rural roads shall be 
allowed in consultation with nodal State Govt. Department only after required strengthening such that 

1.
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the carrying capacity of roads is increased to handle the traffic load. The pollution due to transportation 
load on the environment will be effectively controlled and water sprinkling will also be done regularly. 
Vehicular emissions shall be kept under control and regularly monitored. Project should obtain Pollution 
Under Control (PUC) certificate for all the vehicles from authorized pollution testing centers. [If 
applicable in case of road transport].

Transportation

1.

The Main haulage road within the mine lease should be provided with a permanent water sprinkling 
arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with 
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone, material 
transfer points, material yards etc. should invariably be provided with dust suppression arrangements. 
The air pollution control equipments like bag filters, vacuum suction hoods, dry fogging system etc. shall 
be installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt conveyor should 
be fully covered to avoid generation of dust while transportation. PP shall take necessary measures to 
avoid generation of fugitive dust emissions.

Green Belt

1.

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease 
boundary as per the guidelines of CPCB in order to arrest pollution emanating from mining operations 
within the lease. The whole Green belt shall be developed within first 5 years starting from windward 
side of the active mining area. The development of greenbelt shall be governed as per the EC granted by 
the Ministry irrespective of the stipulation made in approved mine plan.

Public hearing and human health issues

1.

Project Proponent shall make provision for the housing for workers/labors or shall construct labor camps 
within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cooking, 
mobile toilets, mobile STP, safe drinking water, medical health care, crèche for kids etc. The housing may 
be provided in the form of temporary structures which can be removed after the completion of the 
project related infrastructure. The domestic waste water should be treated with STP in order to avoid 
contamination of underground water.

Corporate Environment Responsibility (CER)

1.

The Project Proponent shall submit the time- bound action plan to the concerned regional office of the 
Ministry within 6 months from the date of issuance of environmental clearance for undertaking the 
activities committed during public consultation by the project proponent and as discussed by the EAC, in 
terms of the provisions of the MoEF&CC Office Memorandum No.22-65/2017-IA.III dated 30 
September, 2020. The action plan shall be implemented within three years of commencement of the 
project.

Miscellaneous

1. The Project Authorities should inform to the Regional Office regarding date of financial closures and final 
approval of the project by the concerned authorities and the date of start of land development work.

2.
The Project Proponent shall submit six monthly compliance reports on the status of the implementation 
of the stipulated environmental safeguards to the MOEFCC & its concerned Regional Office, Central 
Pollution Control Board and State Pollution Control Board.

3. The Ministry or any other competent authority may alter/modify the above conditions or stipulate any 
further condition in the interest of environment protection.
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4.
Concealing factual data failure to comply with any or submission of false/ fabricated data and of the 
conditions mentioned above may result in withdrawal of this clearance and attract action under the 
provisions of Environment (Protection) Act, 1986.

5.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control 
of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their amendments and 
rules made there under and also any other orders passed by the Hon’ble Supreme Court of India/High 
Court and any other Court of Law relating to the subject matter.

Miscellaneous

1.
The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the stipulated 
conditions. The project authorities should extend full cooperation to the MoEF&CC officer(s) by 
furnishing the requisite data / information / monitoring reports.

2.

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up under 
the control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization. 
Adequate number of qualified Environmental Scientists and Mining Engineers shall be appointed and 
submit a report to RO, MoEF&CC.

3. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, 
within a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

4.

In pursuant to Ministrys O.M No 22-34/2018-IA.III dated 16.01.2020 to comply with the direction made 
by Honble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common Cause vs 
Union of India, the mining lease holder shall after ceasing mining operations, undertake regrassing the 
mining area and any other area which may have been disturbed due to other mining activities and restore 
the land to a condition which is fit for growth of fodder, flora, fauna etc.

5.
The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in 
five years purpose of monitoring land use pattern and submit a report to concerned Regional Office of 
the MoEF&CC.

3.6. Agenda Item No 6:

3.6.1. Details of the proposal

“Sand/Morrum Mine” from Riverbed of Baghain River at Village- Dighari, Gata No.- 200, Lease Area- 2.06
50 Ha. (5.11 Acre), Tehsil– Karvi, District– Chitrakoot, Uttar Pradesh, Project Proponent- Shri Chandrash
ekhar Dwivedi by CHANDRASHEKHAR DWIVEDI located at CHITRAKOOT,UTTAR PRADESH

Proposal For Fresh EC

Proposal No File No Submission Date
Activity 
Sub-Activity  
(Schedule Item)

SIA/UP/MIN/556480/20
25 10448 29/10/2025

Mining of minerals 
Non-Coal Mining (Minor Minerals-ot
her than river bed mining) (1(a))  
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3.6.2. Project Salient Features

The project proponent has made an online application vide proposal no. SIA/UP/MIN/556480/2025, 
dated 29/10/2025 along with copy of Form-1 and EIA/EMP report seeking Environment Clearance (EC) under 
the provisions of the EIA Notification, 2006 for the project mentioned above. The proposed project activity is 
listed at Item No. 1(a) under Category “B” of the schedule of the EIA Notification, 2006.

A presentation was made by the project proponent Shri Chandrashekhar Dwivedi along with their 
consultant Mr. Sandeep Kumar, EIA Coordinator, M/s AWS Envirotech (OPC) Pvt. Ltd. and informed the 
committee about the project as follows:
1. The Environmental Clearance is sought for “Sand/Morrum Mine” from Riverbed of Baghain River, 

Village- Dighari, Gata No.- 200, Lease Area- 2.0650 Ha. (5.11 Acre), Tehsil- Karvi, District- 
Chitrakoot, Uttar Pradesh,.

2. Salient features of the project as submitted by the project proponent:

2. On-line proposal No. SIA/UP/MIN/556480/2025

3. File No. allotted by SEIAA, UP 10448

4. Date of Letter of Intent (LOI) issued by D
GM

27.01.2024

5. Date of approval of Mining Plan 13.02.2025

6. Name of Proponent Shri Chandrashekhar Dwivedi S/o Shri Jagmohan

R/o- Nakehali, Ganiva, Rajapur, Chitrakoot, Uttar Pradesh7. Full correspondence address of proponen
t

Mail id- chandrashekhard1955@gmail.com

8. Name of Project “Sand/Morrum Mine” from Riverbed of Baghain River at Villa
ge- Dighari, Gata No.- 200, Lease Area- 2.0650 Ha. (5.11 Ac
res), Tehsil– Karvi, District– Chitrakoot, Uttar Pradesh, Projec
t Proponent- Shri Chandrashekhar Dwivedi

9. Project Location (Plot/Khasra/Gata No.) Gata No.- 200, Lease Area- 2.0650 Ha. (5.11 Acre), Village-
Dighari, Tehsil– Karvi, District– Chitrakoot, Uttar Pradesh

1
0.

Name of Village Dighari

1
1.

Tehsil Karvi

1
2.

District Chitrakoot

1
3.

Name of Minor Mineral Sand/Morrum

1
4.

Sanctioned Lease Area (in Ha.) 2.0650 Ha.

1 Highest mRL is 98.5mRL&Max. & Min mRL within lease area
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5. Lowest mRL is 95.0 mRL

1
6.

Pillar Coordinates (Verified by DMO) Coordinates of the sanctioned lease area-
Pillar No. Latitude(N) Longitude(E)

A 25°25.170'N 80°53.267'E
B 25°25.180'N 80°53.247'E
B’ 25°25.295'N 80°53.358'E
C 25°25.342'N 80°53.524'E
C’ 25°25.270'N 80°53.377'E

1
7.

Total Geological Reserves 61,950 m3

1
8.

Total Mineable Reserves 28,910 m3

1
9.

Total Proposed Production (in five year) 28,910 m3 in 06 Months

2
0.

Proposed Production/ year 28,910 m3 in 06 Months

2
1.

Sanctioned Period of Mine lease 06Months

2
2.

No. of workers 52

2
3.

Type of Land Govt. land

2
4.

Ultimate Depth of Mining 2.5 m

2
5.

Nearest metalled road from site 0.65 km

PURPOSE REQUIREMENT (KLD)

Drinking 0.52 KLD

Suppression of dust 1.94 KLD

Plantation 0.50 KLD

Others (if any) -

2
6.

Water Requirement

Total 2.96KLD

2
7.

Name of QCI Accredited Consultant with 
QCI No and period of validity.

AWS Envirotech (OPC) Pvt. Ltd.
Certificate no. NABET/EIA/25-28/IA 0178
Valid upto August 7, 2028
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2
8.

Any litigation pending against the project 
or land in any court

No

2
9.

Details of 500 m Cluster Certificate verifi
ed by Mining Officer

vide letter no. 748/Khanij/2024-25,
Dated on 26.09.2024

3
0.

Details (Page no.) of mining lease area, G
eo coordinates & Mineable quantity menti
oned in approved DSR

In DSR, Approved by SEIAA U.P., Vide dated on 27.12.2024 a
t Page No. 05, Sl. No. 02

3
1.

Proposed EMP cost EMP cost is about Rs. 10.5 Lakhs

3
2.

Length and breadth of Haul Road 235& 6 m

3
3.

No. of Trees to be Planted 250

Details of work to be taken up Amount allocated in Lakhs (Rs.)

• Distribution of 2 Computer system in Primary school of Digha
ri village.

• Installation of 10 CFL Street lights near primary school and al
ong approach road in Dighari village

• Repairing/Renovation of toilets in Primary school of Dighari vil
lage.

Total Rs. 1.7 lakhs
(Cost per unit- Rs. 60,000/- Computer system & 

Rs. 2,000/- CFL street light)
Rs. 30,000 for Repairing/Renovation of toilets

4. The mining would be restricted to unsaturated zone only above the phreatic water table and will not 
intersect the ground water table at any point of time.

5. This project does not attract any of the general conditions applicable on mining projects specified in 
EIA Notification 14/09/2006.

6. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

7. There is no litigation pending in any court regarding this project.
8. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitted an affidavit dated 29/10/2025 mentioning is as 
follows:

1. I Sandeep Kumar S/o Sri R.K. Verma is EIA coordinator of M/s AWS Envirotech (OPC) Pvt. Ltd. Lucknow.
2. I have prepared the EC application report for the Proposal “Sand/Morrum Mine”, over an area 2.0650 Ha. 

(5.11 Acre), in Gata No.- 200, in Village- Dighari, Tehsil– Karvi, District– Chitrakoot, Uttar Pradesh 
(Project Proponent- Shri Chandrashekhar Dwivedi) with my team.

3. I have personally visited the site of proposal and certify that no mining/construction activity has been 
undertaken on the project site for the present proposal.

4. I am satisfied that all the necessary data/information submitted along with EC application are true and 
correct.

5. I certify that this project has been uploaded for the first time on Parivesh Portal.
6. I certify that there will be no mismatch between information/data provided on online application 

submitted on Parivesh Portal and the hard copy/presentation which will be submitted after acceptance 
of application.

7. The EMP report for the proposal is prepared by my team as per guidelines laid down by NABET/QCI.

3.6.3. Deliberations by the committee in previous meetings
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N/A

3.6.4. Deliberations by the SEAC in current meetings

The committee deliberated on the matter and observed that the District Survey Report (DSR) for 
District Chitrakoot was approved and issued by SEIAA, Uttar Pradesh, vide letter dated 27/12/2024. The 
Letter of Intent (LOI) for the project was subsequently issued by the District Magistrate vide letter dated 
27/01/2024. The mining plan for the project was approved on 13/02/2025. The Cluster Certificate was
issued vide letter dated 26/09/2024 by the Mining Officer, Chitrakoot, wherein the mining project has 
been classified under Category B–2.

The Committee also noted that, in the DSR, the lease period is mentioned as 05 years, whereas 
the LoI issued by the District Magistrate is for a period of 06 months. Hence, the District
Administration/Mining Department should ensure that the project proponent does not extract beyond 
the mineable quantity mentioned in the Letter of Intent.
Recommendations by Committee

3.6.5. Recommendation of SEAC

Recommended

3.6.6. Details of Environment Conditions

3.6.6.1. Specific

Environmental Attributes

     District Administration/Mining Department should ensure that the project proponent does not 
extract beyond the mineable quantity mentioned in the Letter of Intent.

     The environmental clearance (EC) shall be co-terminus with the validity period of the mining lease 
mentioned in the Letter of Intent (LoI) or the current approved mine plan, whichever expires earlier. 
After this period, the EC will automatically become null and void.

     The maximum quantity of material to be extracted shall be the lesser of the LoI-mention or the 
amount specified by the replenishment study. The District Administration and Directorate of 
Geology and Mining will ensure compliance, including conducting replenishment studies yearly by 
reputed institutions as mandated by the National Green Tribunal (NGT).

     Mining shall be carried out by semi-mechanized open-cast riverbed methods strictly following the 
approved Mining Plan without extending below the water level. Excavations must remain dry, within 
approved zones and depths. Visible markers indicating the mandatory safety strip along the 
riverbank and the lowest permissible excavation level above water shall be installed at the start of 
each mining season.

     Required No Objection Certificates (NOCs) from the Irrigation Department or relevant authority 
must be obtained before commencing mining.

     Groundwater abstraction via borewells is prohibited without prior written permission from the 
competent groundwater authority, complying with environmental and hydrological norms.

     Mining within the stream channel is prohibited as per Sustainable Sand Mining Management 
Guidelines (SSMMG) 2016. Heavy machinery, drilling, or blasting is not allowed; mining should be 
manual or semi-mechanized.

     An annual Environmental Audit must be conducted and submitted to the State Environmental 
Impact Assessment Authority (SEIAA).

     The project proponent shall prepare and implement a plantation and afforestation plan, planting a 
minimum of 1,00plants per hectare of lease area on government or community lands within a 5 km 
radius. The plan shall be approved by the Forest Department or District Plantation Committee and 
maintained for at least five years.

1.
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0.  The Miyawaki method of afforestation shall be adopted where feasible to increase vegetation 
density and biodiversity. The survival rate shall meet the Uttar Pradesh Forest Department 
standards, with any shortfall replenished in the same planting season.

1.  Annual survival audits, supported by geo-tagged photographs, shall be included in six-monthly 
environmental compliance reports submitted to the competent authority.

2.  Solar lighting shall be installed in the project area to minimize electricity consumption.
3.  Six-monthly compliance reports shall include periodically taken site photographs.
4.  Indigenous local plant species, as advised by the local Forest Officer or expert agencies, should be 

prioritized for plantation.
5.  The link road from the quarry site to the main road shall be constructed as an all-weather, 

blacktopped road and maintained by the project proponent.
6.  Vehicular emissions shall be controlled and regularly monitored, with suitable maintenance 

measures for vehicles involved in quarry operations and transportation.
7.  Rainwater harvesting possibilities shall be explored within the project premises.
8.  Agreements or consents must be secured between the project proponent and competent 

authorities or landowners for haulage roads from lease sites to link roads.
9.  Modern technologies such as water sprinklers or tankers must be employed to mitigate dust at 

source points in lease areas and haulage roads during operations.
0.  Plantation plans specifying species, number of plants, and greenbelt development reports shall be 

submitted to concerned departments. Species selection should consider pollution removal 
effectiveness, and mortality replacements must be ensured.

1.  Water requirements, sources, and permissions or agreements with water supplying authorities shall 
be submitted.

2.  A hydrological study shall be submitted to demonstrate that mining quantities will not adversely 
affect the river’s geo-hydrology.

3.  Environmental management shall align with the environmental status and impact assessment of the 
project.

4.  Transportation of minerals shall be restricted during school opening and closing times to ensure 
safety.

5.  Paved, motorable haul roads shall be maintained by the project proponent.
6.  An Environmental Management Cell with qualified personnel, reporting to senior management, shall 

be established.
7.  Loading vehicle capacity shall comply with government and Transport Department norms.
8.  Two toilets and hand pumps shall be provided at the mining site.

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per 
sustainable sand mining management guidelines 2016.

29. 

0.  If the EC was granted based on incorrect information about mine distances or cluster status, the EC 
shall be revoked.

1.  The Ministry of Environment, Forest and Climate Change (MoEF&CC), SEIAA, or other competent 
authorities may modify or add conditions in the interest of environmental protection.

2.  Mining shall restrict activities within a minimum of 50 meters or 10% of the river width from the 
riverbank.

3.  Appeals against this EC shall lie with the National Green Tribunal within 30 days as per law.
4.  All issues raised during the Public Hearing must be fully complied with as per norms, documented in 

six-monthly compliance reports.
5.  Any damage to haulage roads due to mining must be promptly repaired and maintained, ensuring 

safety and convenience for all competing users.

3.6.6.2. Standard

1(
a) Mining of minerals

Statutory compliance
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1.
This Environmental Clearance (EC) is subject to orders/ judgment of Honble Supreme Court of India, 
Honble High Court, Honble NGT and any other Court of Law, Common Cause Conditions as may be 
applicable.

null

1.

The Project Proponent shall make necessary alternative arrangements for livestock feed by developing 
grazing land with a view to compensate those areas which are coming within the mine lease. The 
development of such grazing land shall be done in consultation with the State Government. In this 
regard, Project Proponent should essentially implement the directions of the Hon’ble Supreme Court 
with regard to acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded/ protected against felling and 
plantation of such trees should be promoted.

2.

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining 
lease, around water body, along the roadsides, in community areas etc. by planting the native species in 
consultation with the State Forest Department/ Agriculture Department/ Rural development department/ 
Tribal Welfare Department/ Gram Panchayat such that only those species be selected which are of use 
to the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees 
should be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection 
and care of trees.

Statutory compliance

1.

The State Government concerned shall ensure that mining operation shall not be commenced till the 
entire compensation levied, if any, for illegal mining paid by the Project Proponent through their 
respective Department of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme Court 
dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus 
Union of India & Ors.

2.
The Project proponent complies with all the statutory requirements and judgment of Hon’ble Supreme 
Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause 
versus Union of India &Ors before commencing the mining operations.

3.
The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining lease. In 
case there is any change in ownership or mining lease is transferred. PP needs to apply for transfer of EC 
as per provisions of the para 11 of EIA Notification, 2006 as amended from time to time.

4.

The Project Authorities should widely advertise about the grant of this EC letter by printing the same in 
at least two local newspapers, one of which shall be in vernacular language of the concerned area. The 
advertisement shall be done within 7 days of the issue of the clearance letter mentioning that the instant 
project has been accorded EC and copy of the EC letter is available with the State Pollution Control 
Board/Committee and web site of the Ministry of Environment, Forest and Climate Change 
(www.parivesh.nic.in). A copy of the advertisement may be forwarded to the concerned MoEFCC 
Regional Office for compliance and record.

5. State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional 
office, District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.

6. A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom 
suggestion / representation has been received while processing the proposal.

The Project Proponent shall follow the mitigation measures provided in MoEFCC’s Office Memorandum 
No. Z-11013/57/2014-IA.II (M), dated 29th October, 2014, titled “Impact of mining activities on 7.
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Habitations-Issues related to the mining Projects wherein Habitations and villages are the part of mine 
lease areas or Habitations and villages are surrounded by the mine lease area.“

Air quality monitoring and preservation

1.

The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality Monitoring Stations 
with 1 (one) in upwind and 2 (two) in downwind direction based on long term climatological data about 
wind direction such that an angle of 120° is made between the monitoring locations to monitor critical 
parameters, relevant for mining operations, of air pollution viz. PM10, PM2.5, NO2, CO and SO2 etc. as 
per the methodology mentioned in NAAQS Notification No. B-29016/20/90/PCI/I, dated 18.11.2009 
covering the aspects of transportation and use of heavy machinery in the impact zone. The ambient air 
quality shall also be monitored at prominent places like office building, canteen etc. as per the site 
condition to ascertain the exposure characteristics at specific places. The above data shall be digitally 
displayed within 03 months in front of the main Gate of the mine site.

2.

Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular 
water sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution 
wherein high levels of PM10 and PM2.5 are evident such as haul road, loading and unloading point and 
transfer points. The Fugitive dust emissions from all sources shall be regularly controlled by installation 
of required equipments/ machineries and preventive maintenance. Use of suitable water-soluble chemical 
dust suppressing agents may be explored for better effectiveness of dust control system. It shall be 
ensured that air pollution level conform to the standards prescribed by the MoEFCC/ Central Pollution 
Control Board.

Water quality monitoring and preservation

1.

Industrial waste water (workshop and waste water from the mine) should be properly collected and 
treated so as to conform to the notified standards prescribed from time to time. The standards shall be 
prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control Board 
(SPCB). The workshop effluent shall be treated after its initial passage through Oil and grease trap.

2.
The water balance/water auditing shall be carried out and measure for reducing the consumption of 
water shall be taken up and reported to the Regional Office of the MoEF&CC and State Pollution Control 
Board/Committee.

3.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in 
and around the mine lease by establishing a network of existing wells as well as new piezo-meter 
installations during the mining operation in consultation with Central Ground Water Authority/ State 
Ground Water Department. The Report on changes in Ground water level and quality shall be submitted 
on six-monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater Department / 
State Pollution Control Board.

Water quality monitoring and preservation

1.

In case, immediate mining scheme envisages intersection of ground water table, then Environmental 
Clearance shall become operational only after receiving formal clearance from CGWA. In case, mining 
operation involves intersection of ground water table at a later stage, then PP shall ensure that prior 
approval from CGWA and MoEFCC is in place before such mining operations. The permission for 
intersection of ground water table shall essentially be based on detailed hydro-geological study of the 
area.

Quality of polluted water generated from mining operations which include Chemical Oxygen Demand 
(COD) in mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along 
with Total Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The 
monitored data shall be uploaded on the website of the company as well as displayed at the project site 

2.
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in public domain, on a display board, at a suitable location near the main gate of the Company. The 
circular No. J- 20012/1/2006-IA.II (M) dated 27.05.2009 issued by Ministry of Environment, Forest and 
Climate Change may also be referred in this regard.

3.

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis 
to augment ground water resources in the area in consultation with Central Ground Water Board/ State 
Groundwater Department. A report on amount of water recharged needs to be submitted to Regional 
Office MoEFCC annually.

4.

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ 
springs and perennial nallahs existing/ flowing in and around the mine lease including upstream and 
downstream. Sufficient number of gullies shall be provided at appropriate places within the lease for 
management of water. The parameters to be monitored shall include their water quality vis-à-vis 
suitability for usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction and/ or 
alteration be made to water bodies during mining operations without justification and prior approval of 
MoEFCC. The monitoring of water courses/ bodies existing in lease area shall be carried out four times in 
a year viz. pre- monsoon (April May), monsoon (August), post-monsoon (November) and winter 
(January) and the record of monitored data may be sent regularly to Ministry of Environment, Forest and 
Climate Change and its Regional Office, Central Ground Water Authority and Regional Director, Central 
Ground Water Board, State Pollution Control Board and Central Pollution Control Board. Clearly showing 
the trend analysis on six-monthly basis.

Noise and vibration monitoring and prevention

1.

The illumination and sound at night at project sites disturb the villages in respect of both human and 
animal population. Consequent sleeping disorders and stress may affect the health in the villages located 
close to mining operations. Habitations have a right for darkness and minimal noise levels at night. PPs 
must ensure that the biological clock of the villages is not disturbed; by orienting the floodlights/ masks 
away from the villagers and keeping the noise levels well within the prescribed limits for day /night 
hours.

2.

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work 
environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs 
/muffs. All personnel including laborers working in dusty areas shall be provided with protective 
respiratory devices along with adequate training, awareness and information on safety and health 
aspects. The PP shall be held responsible in case it has been found that workers/ personals/ laborers are 
working without personal protective equipment.

Noise and vibration monitoring and prevention

1. The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be 
monitored periodically as per applicable DGMS guidelines.

Mining plan

1.

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation 
(quantum of mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease area; 
scope of working ( method of mining, overburden & dump management, O.B& dump mining, mineral 
transportation mode, ultimate depth of mining, concurrent reclamation and reclamation at mine closure; 
land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life; etc.).

Mining plan

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall 1.
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be governed as per the approved Mining Plan. The excavation vis-à-vis backfilling in the mine lease area 
and corresponding afforestation to be raised in the reclaimed area shall be governed as per approved 
mining plan. PP shall ensure the monitoring and management of rehabilitated areas until the vegetation 
becomes self-sustaining. The compliance status shall be submitted half-yearly to the MoEFCC and its 
concerned Regional Office.

Land reclamation

1.

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked at 
earmarked OB dump site(s) only and it should not be kept active for a long period of time. The physical 
parameters of the OB / waste dumps / topsoil dump like height, width and angle of slope shall be 
governed as per the approved Mining Plan and the guidelines/circulars issued by D.G.M.S. The topsoil 
shall be used for land reclamation and plantation.

2.

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the 
slope stability, prevent erosion and surface run off. The selection of local species regulates local climatic 
parameters and help in adaptation of plant species to the microclimate. The gullies formed on slopes 
should be adequately taken care of as it impacts the overall stability of dumps. The dump mass should be 
consolidated with the help of dozer/ compactors thereby ensuring proper filling/ leveling of dump mass. 
In critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite etc. shall be undertaken for 
stabilization of the dump.

Land reclamation

1.

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine 
working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments 
directly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for 
watering the mine area, roads, green belt development, plantation etc. The drains/ sedimentation sumps 
etc. shall be de-silted regularly, particularly after monsoon season, and maintained properly.

2.

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps 
to prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be 
kept for designing of sump structures over and above peak rainfall (based on 50 years data) and 
maximum discharge in the mine and its adjoining area which shall also help in providing adequate 
retention time period thereby allowing proper settling of sediments/ silt material. The sedimentation 
pits/ sumps shall be constructed at the corners of the garland drains.

Transportation

1.

No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. 
In such cases, PP shall construct a ‘bypass’ road for the purpose of transportation of the minerals leaving 
an adequate gap (say at least 200 meters) so that the adverse impact of sound and dust along with 
chances of accidents could be mitigated. All costs resulting from widening and strengthening of existing 
public road network shall be borne by the PP in consultation with nodal State Govt. Department. 
Transportation of minerals through road movement in case of existing village/ rural roads shall be 
allowed in consultation with nodal State Govt. Department only after required strengthening such that 
the carrying capacity of roads is increased to handle the traffic load. The pollution due to transportation 
load on the environment will be effectively controlled and water sprinkling will also be done regularly. 
Vehicular emissions shall be kept under control and regularly monitored. Project should obtain Pollution 
Under Control (PUC) certificate for all the vehicles from authorized pollution testing centers. [If 
applicable in case of road transport].

Transportation

The Main haulage road within the mine lease should be provided with a permanent water sprinkling 1.

Page 56 of 216

73511



arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with 
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone, material 
transfer points, material yards etc. should invariably be provided with dust suppression arrangements. 
The air pollution control equipments like bag filters, vacuum suction hoods, dry fogging system etc. shall 
be installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt conveyor should 
be fully covered to avoid generation of dust while transportation. PP shall take necessary measures to 
avoid generation of fugitive dust emissions.

Green Belt

1.

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease 
boundary as per the guidelines of CPCB in order to arrest pollution emanating from mining operations 
within the lease. The whole Green belt shall be developed within first 5 years starting from windward 
side of the active mining area. The development of greenbelt shall be governed as per the EC granted by 
the Ministry irrespective of the stipulation made in approved mine plan.

Public hearing and human health issues

1.

Project Proponent shall make provision for the housing for workers/labors or shall construct labor camps 
within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cooking, 
mobile toilets, mobile STP, safe drinking water, medical health care, crèche for kids etc. The housing may 
be provided in the form of temporary structures which can be removed after the completion of the 
project related infrastructure. The domestic waste water should be treated with STP in order to avoid 
contamination of underground water.

Corporate Environment Responsibility (CER)

1.

The Project Proponent shall submit the time- bound action plan to the concerned regional office of the 
Ministry within 6 months from the date of issuance of environmental clearance for undertaking the 
activities committed during public consultation by the project proponent and as discussed by the EAC, in 
terms of the provisions of the MoEF&CC Office Memorandum No.22-65/2017-IA.III dated 30 
September, 2020. The action plan shall be implemented within three years of commencement of the 
project.

Miscellaneous

1. The Project Authorities should inform to the Regional Office regarding date of financial closures and final 
approval of the project by the concerned authorities and the date of start of land development work.

2.
The Project Proponent shall submit six monthly compliance reports on the status of the implementation 
of the stipulated environmental safeguards to the MOEFCC & its concerned Regional Office, Central
Pollution Control Board and State Pollution Control Board.

3.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control 
of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their amendments and 
rules made there under and also any other orders passed by the Hon’ble Supreme Court of India/High 
Court and any other Court of Law relating to the subject matter.

4. The Ministry or any other competent authority may alter/modify the above conditions or stipulate any 
further condition in the interest of environment protection.

Concealing factual data failure to comply with any or submission of false/ fabricated data and of the 
conditions mentioned above may result in withdrawal of this clearance and attract action under the 5.
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provisions of Environment (Protection) Act, 1986.

Miscellaneous

1.
The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the stipulated 
conditions. The project authorities should extend full cooperation to the MoEF&CC officer(s) by 
furnishing the requisite data / information / monitoring reports.

2.

In pursuant to Ministrys O.M No 22-34/2018-IA.III dated 16.01.2020 to comply with the direction made 
by Honble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common Cause vs 
Union of India, the mining lease holder shall after ceasing mining operations, undertake regrassing the 
mining area and any other area which may have been disturbed due to other mining activities and restore 
the land to a condition which is fit for growth of fodder, flora, fauna etc.

3. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, 
within a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

4.
The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in 
five years purpose of monitoring land use pattern and submit a report to concerned Regional Office of 
the MoEF&CC.

5.

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up under 
the control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization. 
Adequate number of qualified Environmental Scientists and Mining Engineers shall be appointed and 
submit a report to RO, MoEF&CC.

3.7. Agenda Item No 7:

3.7.1. Details of the proposal

Proposed Gitty/Boulder (Dolostone) Mining at Araji No. 781ख, 783ग, 783घ, 787ग, 787ख, 692, 784, (Leased 
Area- 5.1460 Ha.) Village: Karamghatti, Tehsil: Dudhi, District: Sonbhadra, Uttar Pradesh. M/s Khaki Bab
a Construction Prop – Shri Ramesh Singh,(Leased Area- 5.1460 Ha.) by RAMESH SINGH located at SONB
HADRA,UTTAR PRADESH

Proposal For Fresh EC

Proposal No File No Submission Date
Activity 
Sub-Activity  
(Schedule Item)

SIA/UP/MIN/556521/2
025 10447-9889 30/10/2025

Mining of minerals 
Non-Coal Mining (Minor Minerals-o
ther than river bed mining) (1(a))  

3.7.2. Project Salient Features

The project proponent has made an online application vide proposal no. SIA/UP/MIN/556521/2025, 
dated 30/10/2025 along with copy of EIA/EMP report seeking Environment Clearance (EC) under the 
provisions of the EIA Notification, 2006 for the project mentioned above. The proposed project activity is 
listed at Item No. 1(a) under Category “B” of the schedule of the EIA Notification, 2006.

A presentation was made by the project proponent Shri Ramesh Singh along with their consultant Dr. 
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R.K Sharma, EIA Coordinator, M/s Environmental Research and Analysis Lucknow and informed the committee 
about the project as follows:
1. The environmental clearance is sought for Building Stone (Gitti, Boulder, Khanda) Dolostone mine at 

Araji No./Plot No./Gata No.- 781ख, 783ग, 783घ, 787ग, 787ख, 692, 784, Village: Karamghatti, Tehsil: 
Dudhi, District: Sonbhadra, Uttar Pradesh of M/s Khaki Baba Construction, Leased Area 5.1460 ha.

2. The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter No. 
TO25B0108UP5724322N, dated 28/05/2025.

3. The Public Hearing was organized on 25/09/2024. Final EIA report submitted by the project proponent 
on 30/10/2024.

4. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/556521/2025

2. File no. allotted by SEIAA, UP 10447-9889

3. Date of Letter of Intent (LoI) issued by D
M

13/02/2025

4. Date of approval of Mining Plan 21/04/2025

5. Name of proponent M/s Khaki Baba Construction
Prop – Shri Ramesh Singh S/o – Shri Ghurahu Singh

6. Full correspondence address of proponen
t.

R/o- Khanwar Navada, District- Ballia (U.P)- 221711

7. Name of Project Gitty/Boulder (Dolostone) mining project

8. Project location (Plot / Khasra / Gata No.) Araji No. 781ख, 783ग, 783घ, 787ग, 787ख, 692, 784

9. Name of Village Karamghatti

10. Tehsil Dudhi

11. District. Sonbhadra (U.P.)

12. Name of Minor Mineral Gitty/Boulder (Dolostone)

13. Sanction Lease Area (in Ha.) 5.1406 Ha

14. Max. & Min mRL within lease area The Highest altitude of the area is about 420 mRL and low
est altitude of the area is 401 mRL.

Pillar No. Latitude(N) Longitude(E))
A 23°55'42.89" N 82°57'33.28"E
B 23°55'39.94" N 82°57'35.93"E
C 23°55'39.54" N 82°57'35.82"E
D 23°55'38.88" N 82°57'36.66"E
E 23°55'38.35" N 82°57'36.71"E
F 23°55'37.30" N 82°57'37.62"E
G 23°55'37.56" N 82°57'38.82"E
H 23°55'35.58" N 82°57'42.06"E

15. Pillar Coordinates (Verified by DMO)
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I 23°55'36.33" N 82°57'42.58"E
J 23°55'37.18" N 82°57'45.10"E
K 23°55'37.29" N 82°57'47.21"E
L 23°55'37.58" N 82°57'47.37"E
M 23°55'38.61" N 82°57'47.60"E
N 23°55'39.60" N 82°57'47.23"E
O 23°55'41.74" N 82°57'47.84"E
P 23°55'42.11" N 82°57'48.36"E
Q 23°55'42.88" N 82°57'48.36"E
R 23°55'43.13" N 82°57'48.55"E
S 23°55'43.90" N 82°57'48.51"E
T 23°55'44.14" N 82°57'46.72"E
U 23°55'42.42" N 82°57'38.99"E
V 23°55'41.77" N 82°57'39.06"E
W 23°55'41.29" N 82°57'40.41"E
X 23°55'42.11" N 82°57'40.70"E
Y 23°55'42.10" N 82°57'44.47"E
Z 23°55'39.86" N 82°57'44.37"E
a’ 23°55'40.46" N 82°57'37.65"E
b’ 23°55'40.04" N 82°57'37.22"E
c’ 23°55'40.63" N 82°57'36.25"E
d’ 23°55'40.97" N 82°57'36.32"E
e’ 23°55'43.25" N 82°57'33.51"E

16. Total Geological Reserves 16,37,110 m3

17. Total Mineable Reserves 12,15,820 m3

18. Total Proposed Production (in five Years) 11,57,850 m3 for 5 years

19. Total Proposed Production (Per Years) 2,31,570 m3 /year

20. Sanction Period of Mine lease 10 Years

21. No. of workers 86 workers

22. Type of Land Private Land

23. Ultimate depth of mining 30 meter for 5 years as per Approved mining plan

24. Nearest metalled road from Site Babhani Rd is about 9.63 Km towards East direction.

PURPOSE REQUIREMENT (KLD)

Drinking water 0.96 KLD

Dust suppression 2.115KLD

Plantation 6.0 KLD

Others (if any) -

25. Water requirement
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Total 9.075 KLD approx.

26. Name of QCI Accredited Consultant with 
QCI No. and period of validity.

Environmental Research and Analysis, Lucknow (U.P)
Certificate No. NABET/ EIA/24-27/RA 0341_Rev.01 valid u
pto January 21, 2027

27. Any litigation pending against the project 
or land in any court.

No

28. Detail of 500 m Cluster certificate verifie
d by mining officer

Letter No. 2616 /खनिज/खoपo/2024-25, Date- 28- 02-202
5

29. Details (Page no.) of mining lease area, G
eo coordinates & Mineable quantity ment
ioned in approved DSR

DSR Letter No. 863/पर्या. सामान्य/2023 on dated 27/12/2
024
Details of lease given on Page No. 52 of 129, S. No. 12 an
d Page No. 87 of 129, S. No. 90
Mineable quantity- 2,31,570 cum

30. Proposed EMP cost Rs. 21,49,990/-

31. Length and breadth of Haul Road 235 m length and 6 m width

32. No. of Trees to be planted. 6,000 saplings to be planted around lease area.

33. Monitoring Season (Pre Monsoon Season)
01/03/2025 to 31/05/2025

5. Action Plan as per Ministry’s O.M. dated 30/09/2020:

Sr. 
No.

Particulars Estimated C
ost

Numbers/Quantity Total Cost

1 Renovation of toilets (tiles, flush, p
lumbing, exhaust fan) in primary sc
hool of Vill- Karamghatti, Tehsil- D
udhi, District- Sonbhadra.

Rs. 30,000 p
er toilet

1 male & 1 female Rs. 60,000/-

2 Installation of 3 computers along 
with chairs & tables in primary sch
ool of Vill- Karamghatti, Tehsil- Du
dhi, District- Sonbhadra.

Rs. 60,000 p
er computer

3 Rs. 1,80,00
0/-

Total Developmental Budget 2,40,000/-

Total EMP Budget = (EMP + Developmental Budget = 19,09,990 + 1,75,000) 21,49,990/-

6. The mining would be restricted to unsaturated zone only above the phreatic water table and will not 
intersect the ground water table at any point of time.

7. This project does not attract any of the general conditions applicable on mining projects specified in 
EIA Notification 14/09/2006.

8. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

9. There is no litigation pending in any court regarding this project.
10. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended).
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The consultant (EIA Coordinator) also submitted an affidavit dated 12/12/2025 mentioning is as follows:
1. I Dr. R. K. Sharma is EIA Coordinator of M/s Environmental Research and Analysis, Lucknow (U.P.), 

Accreditation Certificate No. NABET/ EIA/24-27/RA 0341_Rev.01, valid till- 21/01/2027.

2. I have prepared EIA/EMP report for the Proposal No. SIA/UP/MIN/556521/2025, File No. 10447-9889, 
M/s Khaki Baba Construction Prop – Shri Ramesh Singh S/o – Shri Ghurahu Singh R/o- Khanwar Navada, 
District- Ballia (U.P) FOR “Gitty/Boulder (Dolostone)” Mining Project at Araji No. 781ख, 783ग, 783घ, 
787ग, 787ख, 692, 784 Village: Karamghatti, Tehsil: Dudhi Dist: Sonbhadra (U.P.) with my team.

3. I have personally visited the site of proposal and certify that no Mining activity has been undertaken at 
the present time on the project site for the present proposal.

4. I have satisfied with that all the necessary data/information required for EIA/EMP presentations are true 
and correct.

5. I certify that this project proposal has been uploaded for the first time on Parivesh Portal.

6. I certify that there will be no mismatch between information/data provided on the online application 
submitted on Parivesh Portal and the hard copy/presentation which will be submitted after acceptance 
of application.

7. I state that all the ToR Points have been complied and all the issues raised during Public Hearing have 
been properly addressed in EIA report.

8. The EIA/EMP report for the Proposal is prepared by my team as per guidelines laid down by QCI/NABET.

3.7.3. Deliberations by the committee in previous meetings

N/A

3.7.4. Deliberations by the SEAC in current meetings

The Committee observed that the District Survey Report (DSR) for stone mining in District Sonbhadra 
was approved by SEIAA, Uttar Pradesh, and communicated to the District Magistrate, Sonbhadra, through a 
letter dated 27.12.2024. The Letter of Intent (LoI) for the project was issued by the District Magistrate, 
Sonbhadra, on 13.02.2025 for a period of ten years. The mining plan for the project was approved on 
21/04/2023. The Cluster Certificate was issued by the Mining Officer, Sonbhadra, vide letter dated 
28.02.2025.
Recommendation by committee

Based on the above deliberations, the Committee recommended grant of Environmental 
Clearance for the proposal, subject to standard Environmental Clearance conditions prescribed by 
the MoEF&CC, Government of India, along with the following specific condition:

3.7.5. Recommendation of SEAC

Recommended

3.7.6. Details of Environment Conditions

3.7.6.1. Specific

Environmental Attributes

1.       The PP must strictly comply with SSMG 2016 and ESMG 2020,
2.       Before commencing mining operations, the Mining Department must re-demarcate the area 1.
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based on the geo coordinates mentioned in the DSR.
3.       The project proponent should obtain an NOC from the Forest Department confirming that no 

wildlife sanctuary or eco-sensitive zone area exists within a 10 km radius of the project site.
4.       The environmental clearance will be co-terminus with the validity of the lease period mentioned 

in the LoI or co-terminus with the validity of valid mine plan whichever is earlier, after this period 
the EC will automatically become null and void.

5.       Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / 
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest 
Department or District plantation committee, for planting at least (as per the project) plants, 
either on government land or community land, within a periphery of 5 km from the boundary of 
the lease area along with provisions for maintenance for 5 years. Survival of plants should not be 
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be 
treated as violation of EC condition. 

6.       The project proponent shall install solar lights in their project area to minimise the consumption 
of electricity.

7.       During the submission of 6 monthly compliance reports, the project proponent should make 
sure that the periodically taken site photographs should also be annexed along with the 
compliance report.

8.       Preference should be given to indigenous local species as per the consultation of the local 
district Forest Officer/Expert Agency in this field.

9.       The maximum height of the bench should be 06 meters and the width of the bench should be at 
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

10.    In case the blasting is proposed during a mining operation, the project proponent needs to 
assess its impact on the displacement of human beings/wild animals/birds/other species, and the 
suitable measures proposed and taken for their rehabilitation and resettlement need to be 
clearly described in first 6 monthly compliance report. 

11.    The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of 
mined-out land to match its surrounding land use before the closure of the mine to SEIAA, UP 
and Department of Mines and Geology, UP for approval. The project proponent shall ensure the 
implementation of the approved plan under the supervision of the Dept. of Mines and Geology. 

12.    The project proponent shall plan and implement collection drain and siltation basins of 
adequate size to arrest the silt and sediment flow from the quarry area. The surface runoff 
rainwater harvesting and other water conservation measures on a long-term basis are to be 
taken in consultation with the Central/State Groundwater Board. The water so collected should 
be utilized for watering the haulage area, roads, and green belt development, etc.

13.    The project proponent shall take all suitable measures to prevent pollution of groundwater and 
nearby water bodies in consultation with the State Pollution Control Board and consent to 
operate (if applicable) should be obtained from the State Pollution Control Board before the 
start of production from the mine. 

14.    Project proponent is directed to invest the CER amount as per the proposal and submit the 
compliance report regularly to the concerned authority/Directorate of environment.

15.    Link Road from the quarry site to the main road shall be constructed as an all-weather road 
with blacktopping and maintained by the project proponent. 

16.    Vehicular emissions should be kept under control and regularly monitored. Suitable measures 
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation. 

17.    The project proponent should explore the possibilities of rainwater harvesting.
18.    Agreement/ Consent between project proponent and competent authority/ landowner for 

haulage road from lease site to link road.
19.    Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points 

in lease area and haulage road during operational activity/vehicular movement.
20.    As per the proposed plan, plantation with area specific plant species, number of plants to be Planted 

and report of green belt development to be submitted to the Forest Department, UPPCB and 
Directorate of Environment, UP.

21.    In case it has been found that the E.C. obtained by providing incorrect information, submitting that 
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the distance between the two adjoining mines is greater than 500mt. and the area is less than 05 ha, 
but factually the distance is less than 500 mt, and the mine is located in the cluster of area equal to 
or more than 05 ha, the E.C issued will stand revoked.  

22.    Explosive cannot be stored on the site. The Project proponent shall take approval from Chief 
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

23.    Blast vibrations study shall be conducted and an observation report submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and UPPCB within six months. The report shall also include 
measures for the prevention of blasting associated impact on nearby houses and agricultural fields.

24.    Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be 
carried out in the daytime only. The project proponent shall ensure prevention of displacement of 
human beings/wild animals/birds etc. and in case any such displacement is caused due to 
blasting/mining operation by any chance the project proponent shall take suitable measures for their 
rehabilitation and resettlement.

25.    Maintenance   of   village   roads   used for transportation   of   minerals   is to be done by the 
company regularly at its own expenses. The link roads from mining area to main road shall be 
constructed as all-weather road with black topping and maintained by the project proponent.

26.    The self-environmental audit shall be conducted annually. Every three years third-party 
environmental audit shall be carried out.

27.    Measures for prevention and control of soil erosion and management of silt shall be undertaken.  
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable 
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes. 
Dumps shall be protected by retaining walls.

28.    Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be 
regularly monitored for contamination and depletion due to mining activity and records maintained.  
The monitoring data shall be submitted to the Integrated Regional Office, MoEF&CC, GoI, Lucknow 
and U.P. Pollution Control Board regularly.  Further, monitoring points shall be located between the 
mine, and drainage in the direction of flow of groundwater shall be set up and records maintained.

29.    Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored at 
locations of nearest human habitation (including schools and other public amenities located nearest 
to sources of dust generation as applicable) and records submitted to the Integrated Regional Office, 
MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board regularly.

30.    Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active 
for long period. The maximum height of the dump shall not exceed 20 m, each stage shall preferably 
be of a maximum of 10 m and the overall slope of the dump shall not exceed 35o.  The OB dump 
shall be backfilled.  The OB dumps shall be scientifically vegetated with suitable native species to 
prevent erosion and surface runoff.

31.    The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by 
the Indian Bureau of Mines.

32.    Prior permission from the Competent Authority shall be obtained for the extraction of groundwater 
if any.

33.    A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board 5 years in advance of final 
mine closure for approval.

34.    The blasting will be done only after getting permission from the Mining Department/competent 
authority.

3.7.6.2. Standard

1(
a) Mining of minerals

Statutory compliance

This Environmental Clearance (EC) is subject to orders/ judgment of Honble Supreme Court of India, 
Honble High Court, Honble NGT and any other Court of Law, Common Cause Conditions as may be1.
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applicable.

null

1.

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining 
lease, around water body, along the roadsides, in community areas etc. by planting the native species in 
consultation with the State Forest Department/ Agriculture Department/ Rural development department/ 
Tribal Welfare Department/ Gram Panchayat such that only those species be selected which are of use 
to the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees 
should be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection 
and care of trees.

2.

The Project Proponent shall make necessary alternative arrangements for livestock feed by developing 
grazing land with a view to compensate those areas which are coming within the mine lease. The 
development of such grazing land shall be done in consultation with the State Government. In this 
regard, Project Proponent should essentially implement the directions of the Hon’ble Supreme Court 
with regard to acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded/ protected against felling and 
plantation of such trees should be promoted.

Statutory compliance

1.

The State Government concerned shall ensure that mining operation shall not be commenced till the 
entire compensation levied, if any, for illegal mining paid by the Project Proponent through their 
respective Department of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme Court 
dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus 
Union of India & Ors.

2.
The Project proponent complies with all the statutory requirements and judgment of Hon’ble Supreme 
Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause 
versus Union of India &Ors before commencing the mining operations.

3.
The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining lease. In 
case there is any change in ownership or mining lease is transferred. PP needs to apply for transfer of EC 
as per provisions of the para 11 of EIA Notification, 2006 as amended from time to time.

4.

The Project Authorities should widely advertise about the grant of this EC letter by printing the same in 
at least two local newspapers, one of which shall be in vernacular language of the concerned area. The 
advertisement shall be done within 7 days of the issue of the clearance letter mentioning that the instant 
project has been accorded EC and copy of the EC letter is available with the State Pollution Control 
Board/Committee and web site of the Ministry of Environment, Forest and Climate Change 
(www.parivesh.nic.in). A copy of the advertisement may be forwarded to the concerned MoEFCC 
Regional Office for compliance and record.

5. State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional 
office, District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.

6. A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom 
suggestion / representation has been received while processing the proposal.

7.

The Project Proponent shall follow the mitigation measures provided in MoEFCC’s Office Memorandum 
No. Z-11013/57/2014-IA.II (M), dated 29th October, 2014, titled “Impact of mining activities on 
Habitations-Issues related to the mining Projects wherein Habitations and villages are the part of mine 
lease areas or Habitations and villages are surrounded by the mine lease area.“

Page 65 of 216

82520



Air quality monitoring and preservation

1.

The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality Monitoring Stations 
with 1 (one) in upwind and 2 (two) in downwind direction based on long term climatological data about 
wind direction such that an angle of 120° is made between the monitoring locations to monitor critical 
parameters, relevant for mining operations, of air pollution viz. PM10, PM2.5, NO2, CO and SO2 etc. as 
per the methodology mentioned in NAAQS Notification No. B-29016/20/90/PCI/I, dated 18.11.2009 
covering the aspects of transportation and use of heavy machinery in the impact zone. The ambient air 
quality shall also be monitored at prominent places like office building, canteen etc. as per the site 
condition to ascertain the exposure characteristics at specific places. The above data shall be digitally 
displayed within 03 months in front of the main Gate of the mine site.

2.

Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular 
water sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution 
wherein high levels of PM10 and PM2.5 are evident such as haul road, loading and unloading point and 
transfer points. The Fugitive dust emissions from all sources shall be regularly controlled by installation 
of required equipments/ machineries and preventive maintenance. Use of suitable water-soluble chemical 
dust suppressing agents may be explored for better effectiveness of dust control system. It shall be 
ensured that air pollution level conform to the standards prescribed by the MoEFCC/ Central Pollution 
Control Board.

Water quality monitoring and preservation

1.

Industrial waste water (workshop and waste water from the mine) should be properly collected and 
treated so as to conform to the notified standards prescribed from time to time. The standards shall be 
prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control Board 
(SPCB). The workshop effluent shall be treated after its initial passage through Oil and grease trap.

2.
The water balance/water auditing shall be carried out and measure for reducing the consumption of 
water shall be taken up and reported to the Regional Office of the MoEF&CC and State Pollution Control 
Board/Committee.

3.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in 
and around the mine lease by establishing a network of existing wells as well as new piezo-meter 
installations during the mining operation in consultation with Central Ground Water Authority/ State 
Ground Water Department. The Report on changes in Ground water level and quality shall be submitted 
on six-monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater Department / 
State Pollution Control Board.

Water quality monitoring and preservation

1.

Quality of polluted water generated from mining operations which include Chemical Oxygen Demand 
(COD) in mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along 
with Total Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The 
monitored data shall be uploaded on the website of the company as well as displayed at the project site 
in public domain, on a display board, at a suitable location near the main gate of the Company. The 
circular No. J- 20012/1/2006-IA.II (M) dated 27.05.2009 issued by Ministry of Environment, Forest and 
Climate Change may also be referred in this regard.

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ 
springs and perennial nallahs existing/ flowing in and around the mine lease including upstream and 
downstream. Sufficient number of gullies shall be provided at appropriate places within the lease for 
management of water. The parameters to be monitored shall include their water quality vis-à-vis 
suitability for usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction and/ or 
alteration be made to water bodies during mining operations without justification and prior approval of 

2.
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MoEFCC. The monitoring of water courses/ bodies existing in lease area shall be carried out four times in 
a year viz. pre- monsoon (April May), monsoon (August), post-monsoon (November) and winter 
(January) and the record of monitored data may be sent regularly to Ministry of Environment, Forest and 
Climate Change and its Regional Office, Central Ground Water Authority and Regional Director, Central 
Ground Water Board, State Pollution Control Board and Central Pollution Control Board. Clearly showing 
the trend analysis on six-monthly basis.

3.

In case, immediate mining scheme envisages intersection of ground water table, then Environmental 
Clearance shall become operational only after receiving formal clearance from CGWA. In case, mining 
operation involves intersection of ground water table at a later stage, then PP shall ensure that prior 
approval from CGWA and MoEFCC is in place before such mining operations. The permission for 
intersection of ground water table shall essentially be based on detailed hydro-geological study of the 
area.

4.

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis 
to augment ground water resources in the area in consultation with Central Ground Water Board/ State 
Groundwater Department. A report on amount of water recharged needs to be submitted to Regional 
Office MoEFCC annually.

Noise and vibration monitoring and prevention

1.

The illumination and sound at night at project sites disturb the villages in respect of both human and 
animal population. Consequent sleeping disorders and stress may affect the health in the villages located 
close to mining operations. Habitations have a right for darkness and minimal noise levels at night. PPs 
must ensure that the biological clock of the villages is not disturbed; by orienting the floodlights/ masks 
away from the villagers and keeping the noise levels well within the prescribed limits for day /night 
hours.

2.

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work 
environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs 
/muffs. All personnel including laborers working in dusty areas shall be provided with protective 
respiratory devices along with adequate training, awareness and information on safety and health 
aspects. The PP shall be held responsible in case it has been found that workers/ personals/ laborers are 
working without personal protective equipment.

Noise and vibration monitoring and prevention

1. The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be 
monitored periodically as per applicable DGMS guidelines.

Mining plan

1.

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation 
(quantum of mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease area; 
scope of working ( method of mining, overburden & dump management, O.B& dump mining, mineral 
transportation mode, ultimate depth of mining, concurrent reclamation and reclamation at mine closure; 
land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life; etc.).

Mining plan

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall 
be governed as per the approved Mining Plan. The excavation vis-à-vis backfilling in the mine lease area 
and corresponding afforestation to be raised in the reclaimed area shall be governed as per approved 
mining plan. PP shall ensure the monitoring and management of rehabilitated areas until the vegetation 

1.
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becomes self-sustaining. The compliance status shall be submitted half-yearly to the MoEFCC and its 
concerned Regional Office.

Land reclamation

1.

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked at 
earmarked OB dump site(s) only and it should not be kept active for a long period of time. The physical 
parameters of the OB / waste dumps / topsoil dump like height, width and angle of slope shall be 
governed as per the approved Mining Plan and the guidelines/circulars issued by D.G.M.S. The topsoil 
shall be used for land reclamation and plantation.

2.

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the 
slope stability, prevent erosion and surface run off. The selection of local species regulates local climatic 
parameters and help in adaptation of plant species to the microclimate. The gullies formed on slopes 
should be adequately taken care of as it impacts the overall stability of dumps. The dump mass should be 
consolidated with the help of dozer/ compactors thereby ensuring proper filling/ leveling of dump mass. 
In critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite etc. shall be undertaken for 
stabilization of the dump.

Land reclamation

1.

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps 
to prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be 
kept for designing of sump structures over and above peak rainfall (based on 50 years data) and 
maximum discharge in the mine and its adjoining area which shall also help in providing adequate 
retention time period thereby allowing proper settling of sediments/ silt material. The sedimentation 
pits/ sumps shall be constructed at the corners of the garland drains.

2.

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine 
working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments 
directly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for 
watering the mine area, roads, green belt development, plantation etc. The drains/ sedimentation sumps 
etc. shall be de-silted regularly, particularly after monsoon season, and maintained properly.

Transportation

1.

No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. 
In such cases, PP shall construct a ‘bypass’ road for the purpose of transportation of the minerals leaving 
an adequate gap (say at least 200 meters) so that the adverse impact of sound and dust along with 
chances of accidents could be mitigated. All costs resulting from widening and strengthening of existing 
public road network shall be borne by the PP in consultation with nodal State Govt. Department. 
Transportation of minerals through road movement in case of existing village/ rural roads shall be 
allowed in consultation with nodal State Govt. Department only after required strengthening such that 
the carrying capacity of roads is increased to handle the traffic load. The pollution due to transportation 
load on the environment will be effectively controlled and water sprinkling will also be done regularly. 
Vehicular emissions shall be kept under control and regularly monitored. Project should obtain Pollution 
Under Control (PUC) certificate for all the vehicles from authorized pollution testing centers. [If 
applicable in case of road transport].

Transportation

The Main haulage road within the mine lease should be provided with a permanent water sprinkling 
arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with 
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone, material 
transfer points, material yards etc. should invariably be provided with dust suppression arrangements. 

1.
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The air pollution control equipments like bag filters, vacuum suction hoods, dry fogging system etc. shall 
be installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt conveyor should 
be fully covered to avoid generation of dust while transportation. PP shall take necessary measures to 
avoid generation of fugitive dust emissions.

Green Belt

1.

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease 
boundary as per the guidelines of CPCB in order to arrest pollution emanating from mining operations 
within the lease. The whole Green belt shall be developed within first 5 years starting from windward 
side of the active mining area. The development of greenbelt shall be governed as per the EC granted by 
the Ministry irrespective of the stipulation made in approved mine plan.

Public hearing and human health issues

1.

Project Proponent shall make provision for the housing for workers/labors or shall construct labor camps
within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cooking, 
mobile toilets, mobile STP, safe drinking water, medical health care, crèche for kids etc. The housing may 
be provided in the form of temporary structures which can be removed after the completion of the 
project related infrastructure. The domestic waste water should be treated with STP in order to avoid 
contamination of underground water.

Corporate Environment Responsibility (CER)

1.

The Project Proponent shall submit the time- bound action plan to the concerned regional office of the 
Ministry within 6 months from the date of issuance of environmental clearance for undertaking the 
activities committed during public consultation by the project proponent and as discussed by the EAC, in 
terms of the provisions of the MoEF&CC Office Memorandum No.22-65/2017-IA.III dated 30 
September, 2020. The action plan shall be implemented within three years of commencement of the 
project.

Miscellaneous

1.
The Project Proponent shall submit six monthly compliance reports on the status of the implementation 
of the stipulated environmental safeguards to the MOEFCC & its concerned Regional Office, Central 
Pollution Control Board and State Pollution Control Board.

2. The Project Authorities should inform to the Regional Office regarding date of financial closures and final 
approval of the project by the concerned authorities and the date of start of land development work.

3. The Ministry or any other competent authority may alter/modify the above conditions or stipulate any 
further condition in the interest of environment protection.

4.
Concealing factual data failure to comply with any or submission of false/ fabricated data and of the 
conditions mentioned above may result in withdrawal of this clearance and attract action under the 
provisions of Environment (Protection) Act, 1986.

5.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control 
of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their amendments and 
rules made there under and also any other orders passed by the Hon’ble Supreme Court of India/High 
Court and any other Court of Law relating to the subject matter.

Miscellaneous
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1.
The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the stipulated 
conditions. The project authorities should extend full cooperation to the MoEF&CC officer(s) by 
furnishing the requisite data / information / monitoring reports.

2.

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up under 
the control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization. 
Adequate number of qualified Environmental Scientists and Mining Engineers shall be appointed and 
submit a report to RO, MoEF&CC.

3.
The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in 
five years purpose of monitoring land use pattern and submit a report to concerned Regional Office of 
the MoEF&CC.

4.

In pursuant to Ministrys O.M No 22-34/2018-IA.III dated 16.01.2020 to comply with the direction made 
by Honble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common Cause vs 
Union of India, the mining lease holder shall after ceasing mining operations, undertake regrassing the 
mining area and any other area which may have been disturbed due to other mining activities and restore 
the land to a condition which is fit for growth of fodder, flora, fauna etc.

5. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, 
within a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

3.8. Agenda Item No 8:

3.8.1. Details of the proposal

Environmental clearance for Ordinary sand mining from Riverbed of Ganga, at Gata No.8ta, Khand No.2
3, Area-4.0 ha at Village –Madanua Khachhar, Tehsil- Karchhana, District- Prayagraj, Uttar Pradesh of Sh
ri Arif Khan. by Arif Khan located at PRAYAGRAJ,UTTAR PRADESH

Proposal For Fresh EC

Proposal No File No Submission Date
Activity 
Sub-Activity  
(Schedule Item)

SIA/UP/MIN/556541/20
25 10430 30/10/2025

Mining of minerals 
Non-Coal Mining (Minor Minerals- r
iver bed mining) (1(a))  

3.8.2. Project Salient Features

The project proponent has made an online application vide proposal no. SIA/UP/MIN/556541/2025, 
dated 30/10/2025 along with copy of Form-1 and EIA/EMP report seeking Environment Clearance (EC) under 
the provisions of the EIA Notification, 2006 for the project mentioned above. The proposed project activity is 
listed at Item No. 1(a) under Category “B” of the schedule of the EIA Notification, 2006.

A presentation was made by the authorized representative of project proponent Shri Arif Khan along 
with their consultant Dr. Pankaj Srivastava, EIA Coordinator, M/s Paramarsh Servicing Environment and 
development and informed the committee about the project as follows:
1. The environmental clearance for Ordinary sand mining from Riverbed of Ganga, at Gata No.8ta, Khand 

No.23, Area-4.0 ha at Village –Madanua Khachhar, Tehsil- Karchhana, District- Prayagraj, Uttar 
Pradesh of Shri Arif Khan., (Lease Area-4.0).

2. Salient features of the project as submitted by the project proponent:
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1 On-line proposal No. SIA/UP/MIN/556541

2 File No. allotted by SEIAA, UP 10430

3 Date of Letter of Intent 25/08/2025

4 Date of approval of Mining Plan 17/10/2025

5 Name of Proponent Shri Arif Khan S/o Shri Sagir Ahmad

R/o: Village & Post-Kohadar, Karchhana, Tehsil-Meja, Di
strict- Prayagraj-212301.

6 Full correspondence address of propo
nent and mobile no.

Email id: arifkhansand25@gmail.com

7 Name of Project Environmental clearance for Ordinary sand mining from 
riverbed of Ganga, at Gata No.8ta, Khand No. 23, Area-
4.0 ha at Village –Madanua Khachhar, Tehsil- Karchhan
a, District- Prayagraj, Uttar Pradesh of Shri Arif Khan

8 Project Location (Plot. Khasra/Gata N
o.)

Gata No.8ta, Khand No. 23

9 Name of Village Madanua Khachhar

1
0

Tehsil Karchhana

1
1

District Prayagraj

1
2

Name of Minor Mineral Ordinary Sand Mining Project

1
3

Sanctioned Lease Area in ha. Area – 4.0 ha

1
4

Max. & Min mRL within lease area Highest mRL is 92.1 m
Lowest mRL is 90.9 m

1
5

Pillar Coordinates (Verified by DMO)

1
6

Total Geological Reserves 80,000.0 m3

1
7

Total Mineable Reserve 80,000.0 m3

Point Latitude Longitude
A 25° 22'46.00'' N 81° 54'44.80'' E
B 25° 22'52.50'' N 81° 54'54.48'' E
C 25° 22'55.80'' N 81° 54'52.20'' E
D 25° 22'49.39'' N 81° 54'42.65'' E
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1
8

Total Proposed Production 4,00,000 m3(5 years)

1
9

Proposed Production /year 80,000.0 m3 per annum

2
0

Sanctioned Period of Mine lease 5 years

2
1

No. of workers 52

2
2

Type of Land Govt./Non Forest Land

2
3

Ultimate depth of Mining 2.0 m

24 Nearest metalled road from site 0.350 km

PURPOSE

Drinking 0.52 KLD

Suppression of dust 4.20 KLD

Plantation 4.00 KLD

25 Water Requirement

Total 8.72 KLD

26 Name of QCI Accredited Consultant 
with QCI No and period of validity.

Paramarsh Servicing Environment and development
NABET/EIA/24-27/ RA 0372, Valid till –30/11/2027

27 Any litigation pending against the pro
ject or land in any court

No

28 Details of 500 m Cluster Certificate ve
rified by Mining Officer

Letter No – 1690/Khanij/2025-26 dated 22/09/2025

29 Details (Page no.) of mining lease area, 
Geo coordinates & Mineable quantity m
entioned in approved DSR

DSR approved SEIAA, UP, Sr. No. 12, Page No.12, 53 & 7
6

30 Proposed EMP cost Project cost: 56.0 Lacs
Proposed EMP with additional activity cost:
Capital Cost-8.90 Lacs
Recurring Cost-8.12 Lacs

31 Length and breadth of Haul Road Length – 0.350 km, Breadth – 6.00 m

32 No. of Trees to be Planted 4000

1. The mining would be restricted to unsaturated zone only above the phreatic water table and will not 
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intersect the ground water table at any point of time.
2. This project does not attract any of the general conditions applicable on mining projects specified in 

EIA Notification 14/09/2006.
3. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-

fragile zone such as habitat of any wild fauna.
4. There is no litigation pending in any court regarding this project.
5. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitted an affidavit dated 17/12/2025 mentioning is as 
follows:
1. I Dr. Pankaj Srivastava S/o Shri V. V. Srivastava is EIA Coordinator of Paramarsh servicing Environment 

and Development.
2. I have prepared Form 1, PFR and EMP (Category B2) for the Environmental clearance for Ordinary sand 

mining from riverbed of Ganga, at Gata No.8ta, Khand No. 23, Area-4.0 ha at Village –Madanua 
Khachhar, Tehsil- Karchhana, District- Prayagraj, Uttar Pradesh of Shri Arif Khan, Proposal No. 
SIA/UP/MIN/556541/2025 with my team.

3. I have personally visited the proposed site along with team and certify that no mining activity has been 
undertaken on the project site for the present proposal.

4. I am satisfied with that all the necessary data/information required for Form 1, PFR and EMP 
preparations are true and correct.

5. I certify that no mining activity has been undertaken on the project site for the Present proposal.
6. I certify that this project has been uploaded for the first time on Parivesh Portal.
7. I certify that there is no mismatch between information/data provided on online application and hard 

copy/presentation submitted.
8. The Form 1, PFR and EMP for the Proposal is prepared by my team as per guidelines laid down by 

QCI/NABET.

3.8.3. Deliberations by the committee in previous meetings

N/A

3.8.4. Deliberations by the SEAC in current meetings

The committee deliberated on the matter and observed that the District Survey Report (DSR) for 
District Prayagraj was approved and issued by SEIAA, Uttar Pradesh, vide letter dated 08/11/2024. The 
Letter of Intent (LOI) for the project was subsequently issued by the District Magistrate vide letter dated 
25/08/2025. The mining plan for the project was approved on 17/10/2025. The Cluster Certificate was 
issued vide letter dated 22/09/2025 by the Mining Officer, Prayagraj, wherein the mining project has 
been classified under Category B–2.
Recommendation by committee:

The committee discussed the matter and recommended grant of environmental clearance 
for the proposal as above along with standard environmental clearance conditions prescribed by 
MoEF&CC, Govt. of India. The committee also stipulated following specific conditions:

3.8.5. Recommendation of SEAC

Recommended

3.8.6. Details of Environment Conditions

3.8.6.1. Specific
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Environmental Attributes

     The environmental clearance (EC) shall be co-terminus with the validity period of the mining lease 
mentioned in the Letter of Intent (LoI) or the current approved mine plan, whichever expires earlier. 
After this period, the EC will automatically become null and void.

     The maximum quantity of material to be extracted shall be the lesser of the LoI-mention or the 
amount specified by the replenishment study. The District Administration and Directorate of 
Geology and Mining will ensure compliance, including conducting replenishment studies yearly by 
reputed institutions as mandated by the National Green Tribunal (NGT).

     Mining shall be carried out by semi-mechanized open-cast riverbed methods strictly following the 
approved Mining Plan without extending below the water level. Excavations must remain dry, within 
approved zones and depths. Visible markers indicating the mandatory safety strip along the 
riverbank and the lowest permissible excavation level above water shall be installed at the start of 
each mining season.

     Required No Objection Certificates (NOCs) from the Irrigation Department or relevant authority 
must be obtained before commencing mining.

     Groundwater abstraction via borewells is prohibited without prior written permission from the 
competent groundwater authority, complying with environmental and hydrological norms.

     Mining within the stream channel is prohibited as per Sustainable Sand Mining Management 
Guidelines (SSMMG) 2016. Heavy machinery, drilling, or blasting is not allowed; mining should be 
manual or semi-mechanized.

     An annual Environmental Audit must be conducted and submitted to the State Environmental 
Impact Assessment Authority (SEIAA).

     The project proponent shall prepare and implement a plantation and afforestation plan, planting a 
minimum of 1,00plants per hectare of lease area on government or community lands within a 5 km 
radius. The plan shall be approved by the Forest Department or District Plantation Committee and 
maintained for at least five years.
The Miyawaki method of afforestation shall be adopted where feasible to increase vegetation

density and biodiversity. The survival rate shall meet the Uttar Pradesh Forest Department 
standards, with any shortfall replenished in the same planting season.

0.  Annual survival audits, supported by geo-tagged photographs, shall be included in six-monthly 
environmental compliance reports submitted to the competent authority.

1.  Solar lighting shall be installed in the project area to minimize electricity consumption.
2.  Six-monthly compliance reports shall include periodically taken site photographs.
3.  Indigenous local plant species, as advised by the local Forest Officer or expert agencies, should be 

prioritized for plantation.
4.  The link road from the quarry site to the main road shall be constructed as an all-weather, 

blacktopped road and maintained by the project proponent.
5.  Vehicular emissions shall be controlled and regularly monitored, with suitable maintenance 

measures for vehicles involved in quarry operations and transportation.
6.  Rainwater harvesting possibilities shall be explored within the project premises.
7.  Agreements or consents must be secured between the project proponent and competent 

authorities or landowners for haulage roads from lease sites to link roads.
8.  Modern technologies such as water sprinklers or tankers must be employed to mitigate dust at 

source points in lease areas and haulage roads during operations.
9.  Plantation plans specifying species, number of plants, and greenbelt development reports shall be 

submitted to concerned departments. Species selection should consider pollution removal 
effectiveness, and mortality replacements must be ensured.

0.  Water requirements, sources, and permissions or agreements with water supplying authorities shall 
be submitted.

1.  A hydrological study shall be submitted to demonstrate that mining quantities will not adversely 
affect the river’s geo-hydrology.

2.  Environmental management shall align with the environmental status and impact assessment of the 
project.

3.  Transportation of minerals shall be restricted during school opening and closing times to ensure 
safety.

1.
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4.  Paved, motorable haul roads shall be maintained by the project proponent.
5.  An Environmental Management Cell with qualified personnel, reporting to senior management, shall 

be established.
6.  Loading vehicle capacity shall comply with government and Transport Department norms.
7.  Two toilets and hand pumps shall be provided at the mining site.

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per 
sustainable sand mining management guidelines 2016.

28. 

9.  If the EC was granted based on incorrect information about mine distances or cluster status, the EC 
shall be revoked.

0.  The Ministry of Environment, Forest and Climate Change (MoEF&CC), SEIAA, or other competent 
authorities may modify or add conditions in the interest of environmental protection.

1.  Mining shall restrict activities within a minimum of 50 meters or 10% of the river width from the 
riverbank.

2.  Appeals against this EC shall lie with the National Green Tribunal within 30 days as per law.
3.  All issues raised during the Public Hearing must be fully complied with as per norms, documented in 

six-monthly compliance reports.
4.  Any damage to haulage roads due to mining must be promptly repaired and maintained, ensuring 

safety and convenience for all competing users.

3.8.6.2. Standard

1(
a) Mining of minerals

Statutory compliance

1.
This Environmental Clearance (EC) is subject to orders/ judgment of Honble Supreme Court of India, 
Honble High Court, Honble NGT and any other Court of Law, Common Cause Conditions as may be 
applicable.

null

1.

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining 
lease, around water body, along the roadsides, in community areas etc. by planting the native species in 
consultation with the State Forest Department/ Agriculture Department/ Rural development department/ 
Tribal Welfare Department/ Gram Panchayat such that only those species be selected which are of use 
to the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees 
should be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection 
and care of trees.

2.

The Project Proponent shall make necessary alternative arrangements for livestock feed by developing 
grazing land with a view to compensate those areas which are coming within the mine lease. The 
development of such grazing land shall be done in consultation with the State Government. In this 
regard, Project Proponent should essentially implement the directions of the Hon’ble Supreme Court 
with regard to acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded/ protected against felling and 
plantation of such trees should be promoted.

Statutory compliance

The Project Proponent shall follow the mitigation measures provided in MoEFCC’s Office Memorandum 
No. Z-11013/57/2014-IA.II (M), dated 29th October, 2014, titled “Impact of mining activities on 
Habitations-Issues related to the mining Projects wherein Habitations and villages are the part of mine 

1.
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lease areas or Habitations and villages are surrounded by the mine lease area.“

2.
The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining lease. In 
case there is any change in ownership or mining lease is transferred. PP needs to apply for transfer of EC 
as per provisions of the para 11 of EIA Notification, 2006 as amended from time to time.

3.

The Project Authorities should widely advertise about the grant of this EC letter by printing the same in 
at least two local newspapers, one of which shall be in vernacular language of the concerned area. The 
advertisement shall be done within 7 days of the issue of the clearance letter mentioning that the instant 
project has been accorded EC and copy of the EC letter is available with the State Pollution Control 
Board/Committee and web site of the Ministry of Environment, Forest and Climate Change 
(www.parivesh.nic.in). A copy of the advertisement may be forwarded to the concerned MoEFCC 
Regional Office for compliance and record.

4. A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom 
suggestion / representation has been received while processing the proposal.

5. State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional 
office, District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.

6.
The Project proponent complies with all the statutory requirements and judgment of Hon’ble Supreme 
Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause 
versus Union of India &Ors before commencing the mining operations.

7.

The State Government concerned shall ensure that mining operation shall not be commenced till the 
entire compensation levied, if any, for illegal mining paid by the Project Proponent through their 
respective Department of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme Court 
dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus 
Union of India & Ors.

Air quality monitoring and preservation

1.

Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular 
water sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution 
wherein high levels of PM10 and PM2.5 are evident such as haul road, loading and unloading point and 
transfer points. The Fugitive dust emissions from all sources shall be regularly controlled by installation 
of required equipments/ machineries and preventive maintenance. Use of suitable water-soluble chemical 
dust suppressing agents may be explored for better effectiveness of dust control system. It shall be 
ensured that air pollution level conform to the standards prescribed by the MoEFCC/ Central Pollution 
Control Board.

2.

The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality Monitoring Stations 
with 1 (one) in upwind and 2 (two) in downwind direction based on long term climatological data about 
wind direction such that an angle of 120° is made between the monitoring locations to monitor critical 
parameters, relevant for mining operations, of air pollution viz. PM10, PM2.5, NO2, CO and SO2 etc. as 
per the methodology mentioned in NAAQS Notification No. B-29016/20/90/PCI/I, dated 18.11.2009 
covering the aspects of transportation and use of heavy machinery in the impact zone. The ambient air 
quality shall also be monitored at prominent places like office building, canteen etc. as per the site 
condition to ascertain the exposure characteristics at specific places. The above data shall be digitally 
displayed within 03 months in front of the main Gate of the mine site.

Water quality monitoring and preservation

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in 1.
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and around the mine lease by establishing a network of existing wells as well as new piezo-meter 
installations during the mining operation in consultation with Central Ground Water Authority/ State 
Ground Water Department. The Report on changes in Ground water level and quality shall be submitted 
on six-monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater Department / 
State Pollution Control Board.

2.
The water balance/water auditing shall be carried out and measure for reducing the consumption of 
water shall be taken up and reported to the Regional Office of the MoEF&CC and State Pollution Control 
Board/Committee.

3.

Industrial waste water (workshop and waste water from the mine) should be properly collected and 
treated so as to conform to the notified standards prescribed from time to time. The standards shall be 
prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control Board 
(SPCB). The workshop effluent shall be treated after its initial passage through Oil and grease trap.

Water quality monitoring and preservation

1.

In case, immediate mining scheme envisages intersection of ground water table, then Environmental 
Clearance shall become operational only after receiving formal clearance from CGWA. In case, mining 
operation involves intersection of ground water table at a later stage, then PP shall ensure that prior 
approval from CGWA and MoEFCC is in place before such mining operations. The permission for 
intersection of ground water table shall essentially be based on detailed hydro-geological study of the 
area.

2.

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis 
to augment ground water resources in the area in consultation with Central Ground Water Board/ State 
Groundwater Department. A report on amount of water recharged needs to be submitted to Regional 
Office MoEFCC annually.

3.

Quality of polluted water generated from mining operations which include Chemical Oxygen Demand 
(COD) in mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along 
with Total Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The 
monitored data shall be uploaded on the website of the company as well as displayed at the project site 
in public domain, on a display board, at a suitable location near the main gate of the Company. The 
circular No. J- 20012/1/2006-IA.II (M) dated 27.05.2009 issued by Ministry of Environment, Forest and 
Climate Change may also be referred in this regard.

4.

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ 
springs and perennial nallahs existing/ flowing in and around the mine lease including upstream and 
downstream. Sufficient number of gullies shall be provided at appropriate places within the lease for 
management of water. The parameters to be monitored shall include their water quality vis-à-vis 
suitability for usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction and/ or 
alteration be made to water bodies during mining operations without justification and prior approval of 
MoEFCC. The monitoring of water courses/ bodies existing in lease area shall be carried out four times in 
a year viz. pre- monsoon (April May), monsoon (August), post-monsoon (November) and winter 
(January) and the record of monitored data may be sent regularly to Ministry of Environment, Forest and 
Climate Change and its Regional Office, Central Ground Water Authority and Regional Director, Central 
Ground Water Board, State Pollution Control Board and Central Pollution Control Board. Clearly showing 
the trend analysis on six-monthly basis.

Noise and vibration monitoring and prevention

The illumination and sound at night at project sites disturb the villages in respect of both human and 
animal population. Consequent sleeping disorders and stress may affect the health in the villages located 
close to mining operations. Habitations have a right for darkness and minimal noise levels at night. PPs 

1.
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must ensure that the biological clock of the villages is not disturbed; by orienting the floodlights/ masks 
away from the villagers and keeping the noise levels well within the prescribed limits for day /night 
hours.

2.

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work 
environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs 
/muffs. All personnel including laborers working in dusty areas shall be provided with protective 
respiratory devices along with adequate training, awareness and information on safety and health 
aspects. The PP shall be held responsible in case it has been found that workers/ personals/ laborers are 
working without personal protective equipment.

Noise and vibration monitoring and prevention

1. The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be 
monitored periodically as per applicable DGMS guidelines.

Mining plan

1.

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation 
(quantum of mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease area; 
scope of working ( method of mining, overburden & dump management, O.B& dump mining, mineral 
transportation mode, ultimate depth of mining, concurrent reclamation and reclamation at mine closure; 
land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life; etc.).

Mining plan

1.

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall 
be governed as per the approved Mining Plan. The excavation vis-à-vis backfilling in the mine lease area 
and corresponding afforestation to be raised in the reclaimed area shall be governed as per approved 
mining plan. PP shall ensure the monitoring and management of rehabilitated areas until the vegetation 
becomes self-sustaining. The compliance status shall be submitted half-yearly to the MoEFCC and its 
concerned Regional Office.

Land reclamation

1.

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked at 
earmarked OB dump site(s) only and it should not be kept active for a long period of time. The physical
parameters of the OB / waste dumps / topsoil dump like height, width and angle of slope shall be 
governed as per the approved Mining Plan and the guidelines/circulars issued by D.G.M.S. The topsoil
shall be used for land reclamation and plantation.

2.

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the 
slope stability, prevent erosion and surface run off. The selection of local species regulates local climatic 
parameters and help in adaptation of plant species to the microclimate. The gullies formed on slopes 
should be adequately taken care of as it impacts the overall stability of dumps. The dump mass should be 
consolidated with the help of dozer/ compactors thereby ensuring proper filling/ leveling of dump mass. 
In critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite etc. shall be undertaken for 
stabilization of the dump.

Land reclamation

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine 
working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments 
directly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for 

1.
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watering the mine area, roads, green belt development, plantation etc. The drains/ sedimentation sumps 
etc. shall be de-silted regularly, particularly after monsoon season, and maintained properly.

2.

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps 
to prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be 
kept for designing of sump structures over and above peak rainfall (based on 50 years data) and 
maximum discharge in the mine and its adjoining area which shall also help in providing adequate 
retention time period thereby allowing proper settling of sediments/ silt material. The sedimentation 
pits/ sumps shall be constructed at the corners of the garland drains.

Transportation

1.

No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. 
In such cases, PP shall construct a ‘bypass’ road for the purpose of transportation of the minerals leaving 
an adequate gap (say at least 200 meters) so that the adverse impact of sound and dust along with 
chances of accidents could be mitigated. All costs resulting from widening and strengthening of existing 
public road network shall be borne by the PP in consultation with nodal State Govt. Department. 
Transportation of minerals through road movement in case of existing village/ rural roads shall be 
allowed in consultation with nodal State Govt. Department only after required strengthening such that 
the carrying capacity of roads is increased to handle the traffic load. The pollution due to transportation 
load on the environment will be effectively controlled and water sprinkling will also be done regularly. 
Vehicular emissions shall be kept under control and regularly monitored. Project should obtain Pollution 
Under Control (PUC) certificate for all the vehicles from authorized pollution testing centers. [If 
applicable in case of road transport].

Transportation

1.

The Main haulage road within the mine lease should be provided with a permanent water sprinkling 
arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with 
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone, material 
transfer points, material yards etc. should invariably be provided with dust suppression arrangements. 
The air pollution control equipments like bag filters, vacuum suction hoods, dry fogging system etc. shall 
be installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt conveyor should 
be fully covered to avoid generation of dust while transportation. PP shall take necessary measures to 
avoid generation of fugitive dust emissions.

Green Belt

1.

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease 
boundary as per the guidelines of CPCB in order to arrest pollution emanating from mining operations 
within the lease. The whole Green belt shall be developed within first 5 years starting from windward 
side of the active mining area. The development of greenbelt shall be governed as per the EC granted by 
the Ministry irrespective of the stipulation made in approved mine plan.

Public hearing and human health issues

1.

Project Proponent shall make provision for the housing for workers/labors or shall construct labor camps 
within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cooking, 
mobile toilets, mobile STP, safe drinking water, medical health care, crèche for kids etc. The housing may 
be provided in the form of temporary structures which can be removed after the completion of the 
project related infrastructure. The domestic waste water should be treated with STP in order to avoid 
contamination of underground water.

Miscellaneous
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1. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, 
within a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

2.

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up under 
the control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization. 
Adequate number of qualified Environmental Scientists and Mining Engineers shall be appointed and 
submit a report to RO, MoEF&CC.

3.
The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the stipulated 
conditions. The project authorities should extend full cooperation to the MoEF&CC officer(s) by 
furnishing the requisite data / information / monitoring reports.

4.

In pursuant to Ministrys O.M No 22-34/2018-IA.III dated 16.01.2020 to comply with the direction made 
by Honble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common Cause vs 
Union of India, the mining lease holder shall after ceasing mining operations, undertake regrassing the 
mining area and any other area which may have been disturbed due to other mining activities and restore 
the land to a condition which is fit for growth of fodder, flora, fauna etc.

5.
The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in 
five years purpose of monitoring land use pattern and submit a report to concerned Regional Office of 
the MoEF&CC.

Corporate Environment Responsibility (CER)

1.

The Project Proponent shall submit the time- bound action plan to the concerned regional office of the 
Ministry within 6 months from the date of issuance of environmental clearance for undertaking the 
activities committed during public consultation by the project proponent and as discussed by the EAC, in 
terms of the provisions of the MoEF&CC Office Memorandum No.22-65/2017-IA.III dated 30 
September, 2020. The action plan shall be implemented within three years of commencement of the 
project.

Miscellaneous

1.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control 
of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their amendments and 
rules made there under and also any other orders passed by the Hon’ble Supreme Court of India/High 
Court and any other Court of Law relating to the subject matter.

2.
The Project Proponent shall submit six monthly compliance reports on the status of the implementation 
of the stipulated environmental safeguards to the MOEFCC & its concerned Regional Office, Central
Pollution Control Board and State Pollution Control Board.

3.
Concealing factual data failure to comply with any or submission of false/ fabricated data and of the 
conditions mentioned above may result in withdrawal of this clearance and attract action under the 
provisions of Environment (Protection) Act, 1986.

4. The Project Authorities should inform to the Regional Office regarding date of financial closures and final 
approval of the project by the concerned authorities and the date of start of land development work.

5. The Ministry or any other competent authority may alter/modify the above conditions or stipulate any 
further condition in the interest of environment protection.
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3.9. Agenda Item No 9:

3.9.1. Details of the proposal

Ordinary Sand Mine by SATYA NAM YADAV located at AYODHYA,UTTAR PRADESH

Proposal For Fresh EC

Proposal No File No Submission D
ate

Activity 
Sub-Activity  
(Schedule Item)

SIA/UP/MIN/557320/2
025

10455-95
79 08/11/2025

Mining of minerals 
Non-Coal Mining (Minor Minerals- river bed minin
g) (1(a))  

3.9.2. Project Salient Features

The project proponent has made an online application vide proposal no. SIA/UP/MIN/557320/2025, 
dated 08/11/2025 along with copy of Form-1 and EIA/EMP report seeking Environment Clearance (EC) under 
the provisions of the EIA Notification, 2006 for the project mentioned above. The proposed project activity is 
listed at Item No. 1(a) under Category “B” of the schedule of the EIA Notification, 2006.

A presentation was made by the Shri Ravi Kumar authorized by project proponent along with their 
consultant, EIA Coordinator, M/s Earthvision India Associate Consultants Lucknow and informed the committee 
about the project as follows:
1. The environmental clearance is sought for “Ordinary Sand Mine” at Gata No. - 847, 848, 849, 850, 851, 

852, 853, Village – Manjha Barhata, Tehsil- Sadar, District- Ayodhya, State-Uttar Pradesh, Leased 
Area 2.790 ha.

2. The Terms of Reference in the matter were issued by SEIAA, U.P vide TOR Identification No. 
TO24B0107UP5399681N, Dated 29/05/2025

3. The Public Hearing was organized on 03.09.2025. Final EIA report submitted by the project proponent 
on 08/11/2025.

4. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/557320/2025

2. File No. allotted by SEIAA, UP 10455-9579

3. Date of Letter of Intent 19/11/2024

4. Date of approval of Mining Plan 19-12-2024

5. Name of Proponent Shri Satya Nam Yadav
S/O Shree Prasad Yadav

R/O- Vill. - Rasulpur Sakrawal, Thana - Raunahi, District - Ay
odhya, Uttar Pradesh

6. Full correspondence address of propone
nt and mobile no.

Email id: satyanamsandmine@gmail.com

Proposed “Ordinary Sand Mine” at Gata No. - 847, 848, 849, 
850, 851, 852, 853, Village – Manjha Barhata, Tehsil- Sadar, 
District- Ayodhya, State-Uttar Pradesh. (Lease Area: 2.790 

7. Name of Project
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Ha.)

8. Project Location (Plot. Khasra/Gata No.) 847, 848, 849, 850, 851, 852, 853

9. Name of Village Manjha Barhata

10. Tehsil Sadar

11. District Ayodhya, Uttar Pradesh.

12. Name of Minor Mineral Ordinary Sand

13. Sanctioned Lease Area in ha. 2.790 Ha

14. Max. & Min mRL within lease area The highest level is 110.0mRL
The lowest level is 108.0mRL

15. Pillar Coordinates (Verified by DMO) PILLAR LATITUDE LONGITUDE
A 26°47'52.8"N 82°13'53.9"E
B 26°47'52.4"N 82°13'58.2"E
C 26°47'47.1"N 82°13'58.7"E
D 26°47'48.3"N 82°13'54.2"E
E 26°47'49.7"N 82°13'53.6"E
F 26°47'52.1"N 82°13'52.5"E

16. Total Geological Reserves 83,700 cubic meter

17. Total Mineable Reserve 50,220 cubic meter

18. Total Proposed Production 41,400 cubic meter (For 6 Month)

19. Proposed Production /year 41,400 cubic meter (For 6 Month)

20. Sanctioned Period of Mine lease Lease Period – 6 Month
Mine plan Period – 6 Month

21. No. of workers 32

22. Type of Land Private Land

23. Depth of Mining 2.0m

24. Nearest metalled road from site 0.75Km

PURPOSE

Drinking 0.32 KLD

Suppression of dust 5.0 KLD

Plantation 2.80 KLD

25. Water Requirement
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Total 8.120 KLD

26. Name of QCI Accredited Consultant wit
h QCI No and period of validity.

Earthvision India Associate Consultants
(QCI- NABET Accredited) NABET/EIA/24-27/RA0401
Validity-Nov-25-2027

27. Any litigation pending against the projec
t or land in any court

No

28. Details of 500 m Cluster Certificate verif
ied by Mining Officer

Letter No.: 537/Query Karyalay
Dated: 19/12/2024

29. Details (Page no.) of mining lease area, 
Geo coordinates & Mineable quantity m
entioned in approved DSR

Details of lease area is mention in Page No. 13,Serial No.03 
of approved DSR Ayodhya

30. Proposed EMP cost Proposed EMP and additional activity cost-
Capital Cost – 51,64,000
Recurring Cost – NA

31. Length and breadth of Haul Road Length – 0.350 km, Breadth – 6.00 m

32. No. of Trees to be Planted 2800

33. Monitoring Period December 2024 to February 2025

5. Action Plan as per Ministry’s O.M. dated 30/09/2020:

S. No. Particulars (Rs.)

Installation of Solar light and computers in the vicinity of primary sc
hool and village Manjha Barhata

1,10,000

Total 1,10,000

6. The mining would be restricted to unsaturated zone only above the phreatic water table and will not 
intersect the ground water table at any point of time.

7. This project does not attract any of the general conditions applicable on mining projects specified in
EIA Notification 14/09/2006.

8. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

9. There is no litigation pending in any court regarding this project.
10. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitted an affidavit dated 18/12/2025 mentioning is as 
follows:
1. I, Vishnu Kumar Awasthi S/o Shri. Ram Gopal Awasthi is EIA Coordinator of Earthvision India Associate 

Consultants .
2. I have prepared EIA/EMP report for the environmental clearance for proposed “Ordinary Sand Mine” at 

Gata No. - 847, 848, 849, 850, 851, 852, 853, Village – Manjha Barhata, Tehsil- Sadar, District- 
Ayodhya, State-Uttar Pradesh. of Shri Pawan Kumar Tiwari., Proposal number 
SIA/UP/MIN/557320/2025with my team.

3. I have personally visited the proposed site along with team and certify that no mining activity has been
undertaken on the project site for the present proposal.

4. I am satisfied with that all the necessary data/information required for Form 1, PFR and EMP 

Page 83 of 216

100538



preparations are true and correct.
5. I certify that no mining activity has been undertaken on the project site for the Present proposal.
6. I certify that this project has been uploaded for the first time on Parivesh Portal.
7. I certify that there is no mismatch between information/data provided on online application and hard 

copy/presentation submitted.
8. The Form 1, PFR and EMP for the Proposal is prepared by my team as per guidelines laid down by 

QCI/NABET.

3.9.3. Deliberations by the committee in previous meetings

N/A

3.9.4. Deliberations by the SEAC in current meetings

The committee deliberated on the matter and observed that the District Survey Report (DSR) for 
District Ayodhya was approved and issued by SEIAA, Uttar Pradesh, vide letter dated 02/09/2024. The 
Letter of Intent (LOI) for the project was subsequently issued by the District Magistrate vide letter dated 
19/11/2024. The mining plan for the project was approved on 19/12/2024. The Cluster Certificate was 
issued vide letter dated 19/12/2024 by the Mining Officer, Ayodhya, wherein the mining project has 
been classified under Category B–1.
Recommendation by committee:

The committee discussed the matter and recommended grant of environmental clearance 
for the proposal as above along with standard environmental clearance conditions prescribed by 
MoEF&CC, Govt. of India. The committee also stipulated following specific conditions:

3.9.5. Recommendation of SEAC

Recommended

3.9.6. Details of Environment Conditions

3.9.6.1. Specific

Environmental Attributes

     The environmental clearance (EC) shall be co-terminus with the validity period of the mining lease 
mentioned in the Letter of Intent (LoI) or the current approved mine plan, whichever expires earlier. 
After this period, the EC will automatically become null and void.

     The maximum quantity of material to be extracted shall be the lesser of the LoI-mention or the 
amount specified by the replenishment study. The District Administration and Directorate of 
Geology and Mining will ensure compliance, including conducting replenishment studies yearly by 
reputed institutions as mandated by the National Green Tribunal (NGT).

     Mining shall be carried out by semi-mechanized open-cast riverbed methods strictly following the 
approved Mining Plan without extending below the water level. Excavations must remain dry, within 
approved zones and depths. Visible markers indicating the mandatory safety strip along the 
riverbank and the lowest permissible excavation level above water shall be installed at the start of 
each mining season.

     Required No Objection Certificates (NOCs) from the Irrigation Department or relevant authority 
must be obtained before commencing mining.

     Groundwater abstraction via borewells is prohibited without prior written permission from the 
competent groundwater authority, complying with environmental and hydrological norms.

1.

Page 84 of 216

101539



     Mining within the stream channel is prohibited as per Sustainable Sand Mining Management 
Guidelines (SSMMG) 2016. Heavy machinery, drilling, or blasting is not allowed; mining should be 
manual or semi-mechanized.

     An annual Environmental Audit must be conducted and submitted to the State Environmental 
Impact Assessment Authority (SEIAA).

     The project proponent shall prepare and implement a plantation and afforestation plan, planting a 
minimum of 1,00plants per hectare of lease area on government or community lands within a 5 km 
radius. The plan shall be approved by the Forest Department or District Plantation Committee and 
maintained for at least five years.

     The Miyawaki method of afforestation shall be adopted where feasible to increase vegetation 
density and biodiversity. The survival rate shall meet the Uttar Pradesh Forest Department 
standards, with any shortfall replenished in the same planting season.

0.  Annual survival audits, supported by geo-tagged photographs, shall be included in six-monthly 
environmental compliance reports submitted to the competent authority.

1.  Solar lighting shall be installed in the project area to minimize electricity consumption.
2.  Six-monthly compliance reports shall include periodically taken site photographs.
3.  Indigenous local plant species, as advised by the local Forest Officer or expert agencies, should be 

prioritized for plantation.
4.  The link road from the quarry site to the main road shall be constructed as an all-weather, 

blacktopped road and maintained by the project proponent.
5.  Vehicular emissions shall be controlled and regularly monitored, with suitable maintenance 

measures for vehicles involved in quarry operations and transportation.
6.  Rainwater harvesting possibilities shall be explored within the project premises.
7.  Agreements or consents must be secured between the project proponent and competent 

authorities or landowners for haulage roads from lease sites to link roads.
8.  Modern technologies such as water sprinklers or tankers must be employed to mitigate dust at 

source points in lease areas and haulage roads during operations.
9.  Plantation plans specifying species, number of plants, and greenbelt development reports shall be 

submitted to concerned departments. Species selection should consider pollution removal 
effectiveness, and mortality replacements must be ensured.

0.  Water requirements, sources, and permissions or agreements with water supplying authorities shall 
be submitted.

1.  A hydrological study shall be submitted to demonstrate that mining quantities will not adversely 
affect the river’s geo-hydrology.

2.  Environmental management shall align with the environmental status and impact assessment of the 
project.

3.  Transportation of minerals shall be restricted during school opening and closing times to ensure 
safety.

4.  Paved, motorable haul roads shall be maintained by the project proponent.
5.  An Environmental Management Cell with qualified personnel, reporting to senior management, shall 

be established.
6.  Loading vehicle capacity shall comply with government and Transport Department norms.
7.  Two toilets and hand pumps shall be provided at the mining site.

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per 
sustainable sand mining management guidelines 2016.

28. 

9.  If the EC was granted based on incorrect information about mine distances or cluster status, the EC 
shall be revoked.

0.  The Ministry of Environment, Forest and Climate Change (MoEF&CC), SEIAA, or other competent 
authorities may modify or add conditions in the interest of environmental protection.

1.  Mining shall restrict activities within a minimum of 50 meters or 10% of the river width from the 
riverbank.

2.  Appeals against this EC shall lie with the National Green Tribunal within 30 days as per law.
3.  All issues raised during the Public Hearing must be fully complied with as per norms, documented in 

six-monthly compliance reports.
4.  Any damage to haulage roads due to mining must be promptly repaired and maintained, ensuring 

safety and convenience for all competing users.
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3.9.6.2. Standard

1(
a) Mining of minerals

Statutory compliance

1.
This Environmental Clearance (EC) is subject to orders/ judgment of Honble Supreme Court of India, 
Honble High Court, Honble NGT and any other Court of Law, Common Cause Conditions as may be 
applicable.

null

1.

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining 
lease, around water body, along the roadsides, in community areas etc. by planting the native species in 
consultation with the State Forest Department/ Agriculture Department/ Rural development department/ 
Tribal Welfare Department/ Gram Panchayat such that only those species be selected which are of use 
to the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees 
should be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection 
and care of trees.

2.

The Project Proponent shall make necessary alternative arrangements for livestock feed by developing 
grazing land with a view to compensate those areas which are coming within the mine lease. The 
development of such grazing land shall be done in consultation with the State Government. In this 
regard, Project Proponent should essentially implement the directions of the Hon’ble Supreme Court 
with regard to acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded/ protected against felling and 
plantation of such trees should be promoted.

Statutory compliance

1.

The Project Proponent shall follow the mitigation measures provided in MoEFCC’s Office Memorandum 
No. Z-11013/57/2014-IA.II (M), dated 29th October, 2014, titled “Impact of mining activities on 
Habitations-Issues related to the mining Projects wherein Habitations and villages are the part of mine 
lease areas or Habitations and villages are surrounded by the mine lease area.“

2. A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom 
suggestion / representation has been received while processing the proposal.

3. State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional 
office, District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.

4.

The Project Authorities should widely advertise about the grant of this EC letter by printing the same in 
at least two local newspapers, one of which shall be in vernacular language of the concerned area. The 
advertisement shall be done within 7 days of the issue of the clearance letter mentioning that the instant 
project has been accorded EC and copy of the EC letter is available with the State Pollution Control 
Board/Committee and web site of the Ministry of Environment, Forest and Climate Change 
(www.parivesh.nic.in). A copy of the advertisement may be forwarded to the concerned MoEFCC 
Regional Office for compliance and record.

5.
The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining lease. In 
case there is any change in ownership or mining lease is transferred. PP needs to apply for transfer of EC 
as per provisions of the para 11 of EIA Notification, 2006 as amended from time to time.
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6.
The Project proponent complies with all the statutory requirements and judgment of Hon’ble Supreme 
Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause 
versus Union of India &Ors before commencing the mining operations.

7.

The State Government concerned shall ensure that mining operation shall not be commenced till the 
entire compensation levied, if any, for illegal mining paid by the Project Proponent through their 
respective Department of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme Court 
dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus 
Union of India & Ors.

Air quality monitoring and preservation

1.

The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality Monitoring Stations 
with 1 (one) in upwind and 2 (two) in downwind direction based on long term climatological data about 
wind direction such that an angle of 120° is made between the monitoring locations to monitor critical 
parameters, relevant for mining operations, of air pollution viz. PM10, PM2.5, NO2, CO and SO2 etc. as 
per the methodology mentioned in NAAQS Notification No. B-29016/20/90/PCI/I, dated 18.11.2009 
covering the aspects of transportation and use of heavy machinery in the impact zone. The ambient air 
quality shall also be monitored at prominent places like office building, canteen etc. as per the site 
condition to ascertain the exposure characteristics at specific places. The above data shall be digitally 
displayed within 03 months in front of the main Gate of the mine site.

2.

Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular 
water sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution 
wherein high levels of PM10 and PM2.5 are evident such as haul road, loading and unloading point and 
transfer points. The Fugitive dust emissions from all sources shall be regularly controlled by installation 
of required equipments/ machineries and preventive maintenance. Use of suitable water-soluble chemical 
dust suppressing agents may be explored for better effectiveness of dust control system. It shall be 
ensured that air pollution level conform to the standards prescribed by the MoEFCC/ Central Pollution 
Control Board.

Water quality monitoring and preservation

1.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in 
and around the mine lease by establishing a network of existing wells as well as new piezo-meter 
installations during the mining operation in consultation with Central Ground Water Authority/ State 
Ground Water Department. The Report on changes in Ground water level and quality shall be submitted 
on six-monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater Department / 
State Pollution Control Board.

2.
The water balance/water auditing shall be carried out and measure for reducing the consumption of 
water shall be taken up and reported to the Regional Office of the MoEF&CC and State Pollution Control 
Board/Committee.

3.

Industrial waste water (workshop and waste water from the mine) should be properly collected and 
treated so as to conform to the notified standards prescribed from time to time. The standards shall be 
prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control Board 
(SPCB). The workshop effluent shall be treated after its initial passage through Oil and grease trap.

Water quality monitoring and preservation

In case, immediate mining scheme envisages intersection of ground water table, then Environmental 
Clearance shall become operational only after receiving formal clearance from CGWA. In case, mining 
operation involves intersection of ground water table at a later stage, then PP shall ensure that prior 
approval from CGWA and MoEFCC is in place before such mining operations. The permission for 

1.
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intersection of ground water table shall essentially be based on detailed hydro-geological study of the 
area.

2.

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis 
to augment ground water resources in the area in consultation with Central Ground Water Board/ State 
Groundwater Department. A report on amount of water recharged needs to be submitted to Regional 
Office MoEFCC annually.

3.

Quality of polluted water generated from mining operations which include Chemical Oxygen Demand 
(COD) in mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along 
with Total Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The 
monitored data shall be uploaded on the website of the company as well as displayed at the project site 
in public domain, on a display board, at a suitable location near the main gate of the Company. The 
circular No. J- 20012/1/2006-IA.II (M) dated 27.05.2009 issued by Ministry of Environment, Forest and 
Climate Change may also be referred in this regard.

4.

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ 
springs and perennial nallahs existing/ flowing in and around the mine lease including upstream and 
downstream. Sufficient number of gullies shall be provided at appropriate places within the lease for 
management of water. The parameters to be monitored shall include their water quality vis-à-vis 
suitability for usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction and/ or 
alteration be made to water bodies during mining operations without justification and prior approval of 
MoEFCC. The monitoring of water courses/ bodies existing in lease area shall be carried out four times in 
a year viz. pre- monsoon (April May), monsoon (August), post-monsoon (November) and winter 
(January) and the record of monitored data may be sent regularly to Ministry of Environment, Forest and 
Climate Change and its Regional Office, Central Ground Water Authority and Regional Director, Central 
Ground Water Board, State Pollution Control Board and Central Pollution Control Board. Clearly showing 
the trend analysis on six-monthly basis.

Noise and vibration monitoring and prevention

1.

The illumination and sound at night at project sites disturb the villages in respect of both human and 
animal population. Consequent sleeping disorders and stress may affect the health in the villages located 
close to mining operations. Habitations have a right for darkness and minimal noise levels at night. PPs 
must ensure that the biological clock of the villages is not disturbed; by orienting the floodlights/ masks 
away from the villagers and keeping the noise levels well within the prescribed limits for day /night 
hours.

2.

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work 
environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs 
/muffs. All personnel including laborers working in dusty areas shall be provided with protective 
respiratory devices along with adequate training, awareness and information on safety and health 
aspects. The PP shall be held responsible in case it has been found that workers/ personals/ laborers are 
working without personal protective equipment.

Noise and vibration monitoring and prevention

1. The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be 
monitored periodically as per applicable DGMS guidelines.

Mining plan

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation 
(quantum of mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease area; 
scope of working ( method of mining, overburden & dump management, O.B& dump mining, mineral 

1.
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transportation mode, ultimate depth of mining, concurrent reclamation and reclamation at mine closure; 
land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life; etc.).

Mining plan

1.

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall 
be governed as per the approved Mining Plan. The excavation vis-à-vis backfilling in the mine lease area 
and corresponding afforestation to be raised in the reclaimed area shall be governed as per approved 
mining plan. PP shall ensure the monitoring and management of rehabilitated areas until the vegetation 
becomes self-sustaining. The compliance status shall be submitted half-yearly to the MoEFCC and its 
concerned Regional Office.

Land reclamation

1.

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked at 
earmarked OB dump site(s) only and it should not be kept active for a long period of time. The physical
parameters of the OB / waste dumps / topsoil dump like height, width and angle of slope shall be 
governed as per the approved Mining Plan and the guidelines/circulars issued by D.G.M.S. The topsoil 
shall be used for land reclamation and plantation.

2.

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the 
slope stability, prevent erosion and surface run off. The selection of local species regulates local climatic 
parameters and help in adaptation of plant species to the microclimate. The gullies formed on slopes 
should be adequately taken care of as it impacts the overall stability of dumps. The dump mass should be 
consolidated with the help of dozer/ compactors thereby ensuring proper filling/ leveling of dump mass. 
In critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite etc. shall be undertaken for 
stabilization of the dump.

Land reclamation

1.

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps 
to prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be 
kept for designing of sump structures over and above peak rainfall (based on 50 years data) and 
maximum discharge in the mine and its adjoining area which shall also help in providing adequate 
retention time period thereby allowing proper settling of sediments/ silt material. The sedimentation 
pits/ sumps shall be constructed at the corners of the garland drains.

2.

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine 
working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments 
directly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for 
watering the mine area, roads, green belt development, plantation etc. The drains/ sedimentation sumps 
etc. shall be de-silted regularly, particularly after monsoon season, and maintained properly.

Transportation

No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. 
In such cases, PP shall construct a ‘bypass’ road for the purpose of transportation of the minerals leaving 
an adequate gap (say at least 200 meters) so that the adverse impact of sound and dust along with 
chances of accidents could be mitigated. All costs resulting from widening and strengthening of existing 
public road network shall be borne by the PP in consultation with nodal State Govt. Department. 
Transportation of minerals through road movement in case of existing village/ rural roads shall be 
allowed in consultation with nodal State Govt. Department only after required strengthening such that 
the carrying capacity of roads is increased to handle the traffic load. The pollution due to transportation 
load on the environment will be effectively controlled and water sprinkling will also be done regularly. 
Vehicular emissions shall be kept under control and regularly monitored. Project should obtain Pollution 

1.
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Under Control (PUC) certificate for all the vehicles from authorized pollution testing centers. [If 
applicable in case of road transport].

Transportation

1.

The Main haulage road within the mine lease should be provided with a permanent water sprinkling 
arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with 
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone, material 
transfer points, material yards etc. should invariably be provided with dust suppression arrangements. 
The air pollution control equipments like bag filters, vacuum suction hoods, dry fogging system etc. shall 
be installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt conveyor should 
be fully covered to avoid generation of dust while transportation. PP shall take necessary measures to 
avoid generation of fugitive dust emissions.

Green Belt

1.

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease 
boundary as per the guidelines of CPCB in order to arrest pollution emanating from mining operations 
within the lease. The whole Green belt shall be developed within first 5 years starting from windward 
side of the active mining area. The development of greenbelt shall be governed as per the EC granted by 
the Ministry irrespective of the stipulation made in approved mine plan.

Public hearing and human health issues

1.

Project Proponent shall make provision for the housing for workers/labors or shall construct labor camps 
within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cooking, 
mobile toilets, mobile STP, safe drinking water, medical health care, crèche for kids etc. The housing may 
be provided in the form of temporary structures which can be removed after the completion of the 
project related infrastructure. The domestic waste water should be treated with STP in order to avoid 
contamination of underground water.

Miscellaneous

1. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, 
within a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

2.
The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the MoEF&CC officer(s) by 
furnishing the requisite data / information / monitoring reports.

3.

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up under 
the control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization. 
Adequate number of qualified Environmental Scientists and Mining Engineers shall be appointed and 
submit a report to RO, MoEF&CC.

4.
The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in 
five years purpose of monitoring land use pattern and submit a report to concerned Regional Office of 
the MoEF&CC.

5.

In pursuant to Ministrys O.M No 22-34/2018-IA.III dated 16.01.2020 to comply with the direction made 
by Honble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common Cause vs 
Union of India, the mining lease holder shall after ceasing mining operations, undertake regrassing the 
mining area and any other area which may have been disturbed due to other mining activities and restore 
the land to a condition which is fit for growth of fodder, flora, fauna etc.
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Corporate Environment Responsibility (CER)

1.

The Project Proponent shall submit the time- bound action plan to the concerned regional office of the 
Ministry within 6 months from the date of issuance of environmental clearance for undertaking the 
activities committed during public consultation by the project proponent and as discussed by the EAC, in 
terms of the provisions of the MoEF&CC Office Memorandum No.22-65/2017-IA.III dated 30 
September, 2020. The action plan shall be implemented within three years of commencement of the 
project.

Miscellaneous

1. The Ministry or any other competent authority may alter/modify the above conditions or stipulate any 
further condition in the interest of environment protection.

2. The Project Authorities should inform to the Regional Office regarding date of financial closures and final 
approval of the project by the concerned authorities and the date of start of land development work.

3.
Concealing factual data failure to comply with any or submission of false/ fabricated data and of the 
conditions mentioned above may result in withdrawal of this clearance and attract action under the 
provisions of Environment (Protection) Act, 1986.

4.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control 
of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their amendments and 
rules made there under and also any other orders passed by the Hon’ble Supreme Court of India/High 
Court and any other Court of Law relating to the subject matter.

5.
The Project Proponent shall submit six monthly compliance reports on the status of the implementation 
of the stipulated environmental safeguards to the MOEFCC & its concerned Regional Office, Central 
Pollution Control Board and State Pollution Control Board.

3.10. Agenda Item No 10:

3.10.1. Details of the proposal

“Silica Sand Mine” at Bhukhand No.53, Khand No. 7, Area – 1.100 ha at Village-Bankipur, Tehsil-Bara, Dis
trict-Prayagraj, Uttar Pradesh of M/s RR Ray Enterprises/539018, Prop: Shri Ankit Kumar Ray. by ANKIT 
RAY located at PRAYAGRAJ,UTTAR PRADESH

Proposal For Fresh EC

Proposal No File No Submission Date
Activity 
Sub-Activity  
(Schedule Item)

SIA/UP/MIN/557519/2
025 10454-9872 08/11/2025

Mining of minerals 
Non-Coal Mining (Minor Minerals-othe
r than river bed mining) (1(a))  

3.10.2. Project Salient Features

null
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3.10.3. Deliberations by the committee in previous meetings

N/A

3.10.4. Deliberations by the SEAC in current meetings

The project proponent did not appear in the meeting. Hence, the committee decided to defer the 
proposal. The file shall not be considered as pending at the level of SEAC-1. The matter will be taken up for 
discussion only after receipt of an online request from the project proponent through the prescribed portal.

3.10.5. Recommendation of SEAC

Deferred for PP not attending the meeting

3.11. Agenda Item No 11:

3.11.1. Details of the proposal

Proposed Project of Buiding Stone Sandstone Gitti, Boulder Mine at Gata No. 703 (Area code 212877045
0), Area 1.01 ha in Village- Bhagauti Dei, Tehsil- Chunar, District- Mirzapur, Uttar Pradesh of Smt Poona
m Kushwaha by Poonam Kushwaha located at MIRZAPUR,UTTAR PRADESH

Proposal For Fresh EC

Proposal No File No Submission Date
Activity 
Sub-Activity  
(Schedule Item)

SIA/UP/MIN/557678/2
025 10468-9476 03/12/2025

Mining of minerals 
Non-Coal Mining (Minor Minerals-oth
er than river bed mining) (1(a))  

3.11.2. Project Salient Features

The project proponent has made an online application vide proposal no. SIA/UP/MIN/557678/2025, 
dated 03/12/2025 along with copy of Form-1 and EIA/EMP report seeking Environment Clearance (EC) under 
the provisions of the EIA Notification, 2006 for the project mentioned above. The proposed project activity is 
listed at Item No. 1(a) under Category “B” of the schedule of the EIA Notification, 2006.

A presentation was made by the project proponent Smt. Poonam Kushwaha along with their 
consultant Mr. Ankur Sharma, EIA Coordinator, M/s Aegis Environment Research Pvt Ltd. Noida and informed 
the committee about the project as follows:
1. The environmental clearance is sought for Building Stone/Sandstone Gitti, Boulder Mining Project at 

Gata No. 703 at Village- Bhagautidei, Tehsil- Chunar District- Mirzapur, State- Uttar Pradesh, Leased 
Area 1.01 ha.

2. The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter No. 
TO24B0108UP5461717N, Dated 22/05/2025.

3. The Public Hearing was organized on 19/09/2025. Final EIA report submitted by the project proponent 
on 03/12/2025.

4. Salient features of the project as submitted by the project proponent:
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1 On-line proposal No. SIA/UP/MIN/557678/2025

2 LOI No and Issue Date 11/07/2024

3 Mine Plan Approval No & Date 26/11/2024

4 File No. allotted by SEIAA, UP 10468-9476

5 Name of Proponent Smt. PoonamKushwaha

6 Full correspondence address of proponent R/o JalalpurMaidan, Tehsil- Chunar, District - M
irzapur (U.P.)

7 Name of Project Bhagautidei Building Stone/Sandstone Gitti, Bo
ulder Mining Project

8 Project location (Plot/Khasra/Gata No.) Gata No. 703

9 Name of Village Bhagautidei

10 Tehsil Chunar

11 District Mirzapur

12 Name of Minor Mineral Building Stone/Sandstone Gitti, Boulder

13 Sanctioned Lease Area (in Ha.) 1.01 Ha

14 Max & Min mRL within lease area Max- 143 mRL& 134 mRL

15 Pillar Coordinates (Verified by DMO)

Pillar No Latitude(N) Longitude(E)
A 25° 3'46.64"N 83°0’4.10"E
B 25° 3'52.80"N 83°0’5.22"E
C 25° 3'52.85"N 83°0’6.99"E
D 25° 3'46.41"N 83°0’6.01"E

16 Total Geological Reserves 3,39,673 Cum

17 Total Mineable Reserves 1,99,143 Cum/year

18 Total Proposed Production(in five year) 1,78,500 cum

19 Proposed Production/ Year 35,700 cum/year

20 Sanctioned Period of Mine lease Maximum 10 years

21 No. of workers 19

22 Type of Land Government waste land

23 Ultimate depth of mining 24m
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24 Nearest metalled road from site SH 5A, Approx. 3.0 km in East direction.

PURPOSE REQUIREMENT (KLD)

Drinking 0.19

Suppression of dust 4.72

Plantation 1.01

Others 0.19

25 Water Requirement

Total 6.11

26 Name of QCI Accredited Consultant with QCI 
No and period of validity.

Aegis Environment Research Pvt. Ltd.,
Certificate No. NABET/EIA/25-28/ IA 0153,
Valid Upto January 29, 2028.

27 Any litigation pending against the project or l
and in any court No

28 Details of 500 m Cluster Map &certificate iss
ued by Mining Officer

Yes, certified
2583/M.M.C-30/2024-25 Dated-07/11/2024

29 Details of Lease Area in approved DSR Yes, given in the DSR at S.no. 247 on Page no. 
70

30 Proposed EMP cost Capital Cost- 4,86,000/- including CER ,
Recurring Cost- 6,28,000

31 Length and breadth of Haul Road Length: 393 m, width: 6 m

32 No. of Trees to be Planted 1010 plants

33 Monitoring Period December, 2024 to February 2025

S. No. Activity Capital Cost (in Rs.) Quanti
ty

1 Renovation of girl’s toilet in Primary school of village- Bhaga
utidei

50,000

2 Installation of computer set along with table and chair in the 
primary school. of village Bhagauti Dei

2,29,000 4

TOTAL 2,79,000

6. The mining would be restricted to unsaturated zone only above the phreatic water table and will not 
intersect the ground water table at any point of time.

7. This project does not attract any of the general conditions applicable on mining projects specified in EIA 
Notification 14/09/2006.

8. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-fragile 
zone such as habitat of any wild fauna.
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9. There is no litigation pending in any court regarding this project.
10. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitted an affidavit dated 11/12/2025 mentioning is as 
follows:

1. I Ankur Sharma S/o Lalit Mohan Sharma is EIA Coordinator of M/s Aegis Environment Research Pvt. Ltd.
2. I have prepared/validated EIA/EMP report for the Proposal (SIA/UP/MIN/557678/2025), File No. 10468-

9476 of Buiding Stone Sandstone Gitti, Boulder Mine at Gata No. 703, Area 1.01 ha in Village- Bhagauti 
Dei, Tehsil- Chunar, District- Mirzapur, Uttar Pradesh with my team.

3. I have personally visited the site of proposal and certify that no Mining/ construction activity has been 
undertaken on the project site for the present proposal.

4. I am satisfied that all the necessary data/ information submitted along with Application /EIA/EMP are true 
and correct.

5. I certify that this project proposal has been uploaded for the first time on Parivesh Portal.
6. I certify that there will be no mismatch between information/data provided on the online application 

submitted on Parivesh Portal and the hard copy/presentation which will be submitted after acceptance of 
application.

7. I state that all the TOR Points have been complied and all the issues raised during Public Hearing have been 
properly addressed in EIA report.

8. The EIA/EMP report for the Proposal is prepared by my team as per guidelines laid down by QCI/NABET.

3.11.3. Deliberations by the committee in previous meetings

N/A

3.11.4. Deliberations by the SEAC in current meetings

Recommendations by Committee

3.11.5. Recommendation of SEAC

Recommended

3.11.6. Details of Environment Conditions

3.11.6.1. Specific

Environmental Attributes

1.      The PP must strictly comply with SSMG 2016 and ESMG 2020,
2.      Before commencing mining operations, the Mining Department must re-demarcate the area 

based on the geo coordinates mentioned in the DSR.
3.      The project proponent should obtain an NOC from the Forest Department confirming that no 

wildlife sanctuary or eco-sensitive zone area exists within a 10 km radius of the project site.
4.      The environmental clearance will be co-terminus with the validity of the lease period mentioned 

in the LoI or co-terminus with the validity of valid mine plan whichever is earlier, after this period 
the EC will automatically become null and void.

5.      Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / 
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest 
Department or District plantation committee, for planting at least (as per the project) plants, 
either on government land or community land, within a periphery of 5 km from the boundary of
the lease area along with provisions for maintenance for 5 years. Survival of plants should not be 

1.

Page 95 of 216

112550



less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be 
treated as violation of EC condition. 

6.      The project proponent shall install solar lights in their project area to minimise the consumption 
of electricity.

7.      During the submission of 6 monthly compliance reports, the project proponent should make 
sure that the periodically taken site photographs should also be annexed along with the 
compliance report.

8.      Preference should be given to indigenous local species as per the consultation of the local 
district Forest Officer/Expert Agency in this field.

9.      The maximum height of the bench should be 06 meters and the width of the bench should be at 
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

10.  In case the blasting is proposed during a mining operation, the project proponent needs to 
assess its impact on the displacement of human beings/wild animals/birds/other species, and the 
suitable measures proposed and taken for their rehabilitation and resettlement need to be 
clearly described in first 6 monthly compliance report. 

11.  The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of 
mined-out land to match its surrounding land use before the closure of the mine to SEIAA, UP 
and Department of Mines and Geology, UP for approval. The project proponent shall ensure the 
implementation of the approved plan under the supervision of the Dept. of Mines and Geology. 

12.  The project proponent shall plan and implement collection drain and siltation basins of adequate 
size to arrest the silt and sediment flow from the quarry area. The surface runoff rainwater 
harvesting and other water conservation measures on a long-term basis are to be taken in 
consultation with the Central/State Groundwater Board. The water so collected should be 
utilized for watering the haulage area, roads, and green belt development, etc.

13.  The project proponent shall take all suitable measures to prevent pollution of groundwater and 
nearby water bodies in consultation with the State Pollution Control Board and consent to 
operate (if applicable) should be obtained from the State Pollution Control Board before the 
start of production from the mine. 

14.  Project proponent is directed to invest the CER amount as per the proposal and submit the 
compliance report regularly to the concerned authority/Directorate of environment.

15.  Link Road from the quarry site to the main road shall be constructed as an all-weather road with 
blacktopping and maintained by the project proponent. 

16.  Vehicular emissions should be kept under control and regularly monitored. Suitable measures 
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation. 

17.  The project proponent should explore the possibilities of rainwater harvesting.
18.  Agreement/ Consent between project proponent and competent authority/ landowner for 

haulage road from lease site to link road.
19.  Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points 

in lease area and haulage road during operational activity/vehicular movement.
20.  As per the proposed plan, plantation with area specific plant species, number of plants to be Planted 

and report of green belt development to be submitted to the Forest Department, UPPCB and 
Directorate of Environment, UP.

21.  In case it has been found that the E.C. obtained by providing incorrect information, submitting that 
the distance between the two adjoining mines is greater than 500mt. and the area is less than 05 ha, 
but factually the distance is less than 500 mt, and the mine is located in the cluster of area equal to 
or more than 05 ha, the E.C issued will stand revoked.  

22.  Explosive cannot be stored on the site. The Project proponent shall take approval from Chief 
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

23.  Blast vibrations study shall be conducted and an observation report submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and UPPCB within six months. The report shall also include 
measures for the prevention of blasting associated impact on nearby houses and agricultural fields.

24.  Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be carried 
out in the daytime only. The project proponent shall ensure prevention of displacement of human 
beings/wild animals/birds etc. and in case any such displacement is caused due to blasting/mining 
operation by any chance the project proponent shall take suitable measures for their rehabilitation 
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and resettlement.
25.  Maintenance   of   village   roads   used for transportation   of   minerals   is to be done by the 

company regularly at its own expenses. The link roads from mining area to main road shall be 
constructed as all-weather road with black topping and maintained by the project proponent.

26.  The self-environmental audit shall be conducted annually. Every three years third-party 
environmental audit shall be carried out.

27.  Measures for prevention and control of soil erosion and management of silt shall be undertaken.  
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable 
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes. 
Dumps shall be protected by retaining walls.

28.  Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be 
regularly monitored for contamination and depletion due to mining activity and records maintained.  
The monitoring data shall be submitted to the Integrated Regional Office, MoEF&CC, GoI, Lucknow 
and U.P. Pollution Control Board regularly.  Further, monitoring points shall be located between the 
mine, and drainage in the direction of flow of groundwater shall be set up and records maintained.

29.  Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored at 
locations of nearest human habitation (including schools and other public amenities located nearest 
to sources of dust generation as applicable) and records submitted to the Integrated Regional Office, 
MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board regularly.

30.  Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active for 
long period. The maximum height of the dump shall not exceed 20 m, each stage shall preferably be 
of a maximum of 10 m and the overall slope of the dump shall not exceed 35o.  The OB dump shall 
be backfilled.  The OB dumps shall be scientifically vegetated with suitable native species to prevent 
erosion and surface runoff.

31.  The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by 
the Indian Bureau of Mines.

32.  Prior permission from the Competent Authority shall be obtained for the extraction of groundwater if 
any.

33.  A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board 5 years in advance of final 
mine closure for approval.

34.  The blasting will be done only after getting permission from the Mining Department/competent 
authority.

3.11.6.2. Standard

1(
a) Mining of minerals

Statutory compliance

1.
This Environmental Clearance (EC) is subject to orders/ judgment of Honble Supreme Court of India, 
Honble High Court, Honble NGT and any other Court of Law, Common Cause Conditions as may be 
applicable.

null

1.

The Project Proponent shall make necessary alternative arrangements for livestock feed by developing 
grazing land with a view to compensate those areas which are coming within the mine lease. The 
development of such grazing land shall be done in consultation with the State Government. In this 
regard, Project Proponent should essentially implement the directions of the Hon’ble Supreme Court 
with regard to acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded/ protected against felling and 
plantation of such trees should be promoted.
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2.

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining 
lease, around water body, along the roadsides, in community areas etc. by planting the native species in 
consultation with the State Forest Department/ Agriculture Department/ Rural development department/ 
Tribal Welfare Department/ Gram Panchayat such that only those species be selected which are of use 
to the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees 
should be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection 
and care of trees.

Statutory compliance

1.
The Project proponent complies with all the statutory requirements and judgment of Hon’ble Supreme 
Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause 
versus Union of India &Ors before commencing the mining operations.

2.

The State Government concerned shall ensure that mining operation shall not be commenced till the 
entire compensation levied, if any, for illegal mining paid by the Project Proponent through their 
respective Department of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme Court 
dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus 
Union of India & Ors.

3.

The Project Proponent shall follow the mitigation measures provided in MoEFCC’s Office Memorandum 
No. Z-11013/57/2014-IA.II (M), dated 29th October, 2014, titled “Impact of mining activities on 
Habitations-Issues related to the mining Projects wherein Habitations and villages are the part of mine 
lease areas or Habitations and villages are surrounded by the mine lease area.“

4. A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom 
suggestion / representation has been received while processing the proposal.

5. State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional 
office, District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.

6.

The Project Authorities should widely advertise about the grant of this EC letter by printing the same in 
at least two local newspapers, one of which shall be in vernacular language of the concerned area. The 
advertisement shall be done within 7 days of the issue of the clearance letter mentioning that the instant 
project has been accorded EC and copy of the EC letter is available with the State Pollution Control 
Board/Committee and web site of the Ministry of Environment, Forest and Climate Change 
(www.parivesh.nic.in). A copy of the advertisement may be forwarded to the concerned MoEFCC 
Regional Office for compliance and record.

7.
The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining lease. In 
case there is any change in ownership or mining lease is transferred. PP needs to apply for transfer of EC 
as per provisions of the para 11 of EIA Notification, 2006 as amended from time to time.

Air quality monitoring and preservation

1.

Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular 
water sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution 
wherein high levels of PM10 and PM2.5 are evident such as haul road, loading and unloading point and 
transfer points. The Fugitive dust emissions from all sources shall be regularly controlled by installation 
of required equipments/ machineries and preventive maintenance. Use of suitable water-soluble chemical 
dust suppressing agents may be explored for better effectiveness of dust control system. It shall be 
ensured that air pollution level conform to the standards prescribed by the MoEFCC/ Central Pollution 
Control Board.
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2.

The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality Monitoring Stations 
with 1 (one) in upwind and 2 (two) in downwind direction based on long term climatological data about 
wind direction such that an angle of 120° is made between the monitoring locations to monitor critical 
parameters, relevant for mining operations, of air pollution viz. PM10, PM2.5, NO2, CO and SO2 etc. as 
per the methodology mentioned in NAAQS Notification No. B-29016/20/90/PCI/I, dated 18.11.2009 
covering the aspects of transportation and use of heavy machinery in the impact zone. The ambient air 
quality shall also be monitored at prominent places like office building, canteen etc. as per the site 
condition to ascertain the exposure characteristics at specific places. The above data shall be digitally 
displayed within 03 months in front of the main Gate of the mine site.

Water quality monitoring and preservation

1.

Industrial waste water (workshop and waste water from the mine) should be properly collected and 
treated so as to conform to the notified standards prescribed from time to time. The standards shall be 
prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control Board 
(SPCB). The workshop effluent shall be treated after its initial passage through Oil and grease trap.

2.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in 
and around the mine lease by establishing a network of existing wells as well as new piezo-meter 
installations during the mining operation in consultation with Central Ground Water Authority/ State 
Ground Water Department. The Report on changes in Ground water level and quality shall be submitted 
on six-monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater Department / 
State Pollution Control Board.

3.
The water balance/water auditing shall be carried out and measure for reducing the consumption of 
water shall be taken up and reported to the Regional Office of the MoEF&CC and State Pollution Control 
Board/Committee.

Water quality monitoring and preservation

1.

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ 
springs and perennial nallahs existing/ flowing in and around the mine lease including upstream and 
downstream. Sufficient number of gullies shall be provided at appropriate places within the lease for 
management of water. The parameters to be monitored shall include their water quality vis-à-vis 
suitability for usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction and/ or 
alteration be made to water bodies during mining operations without justification and prior approval of 
MoEFCC. The monitoring of water courses/ bodies existing in lease area shall be carried out four times in 
a year viz. pre- monsoon (April May), monsoon (August), post-monsoon (November) and winter 
(January) and the record of monitored data may be sent regularly to Ministry of Environment, Forest and 
Climate Change and its Regional Office, Central Ground Water Authority and Regional Director, Central 
Ground Water Board, State Pollution Control Board and Central Pollution Control Board. Clearly showing 
the trend analysis on six-monthly basis.

2.

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis 
to augment ground water resources in the area in consultation with Central Ground Water Board/ State 
Groundwater Department. A report on amount of water recharged needs to be submitted to Regional 
Office MoEFCC annually.

3.

In case, immediate mining scheme envisages intersection of ground water table, then Environmental 
Clearance shall become operational only after receiving formal clearance from CGWA. In case, mining 
operation involves intersection of ground water table at a later stage, then PP shall ensure that prior 
approval from CGWA and MoEFCC is in place before such mining operations. The permission for 
intersection of ground water table shall essentially be based on detailed hydro-geological study of the 
area.
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4.

Quality of polluted water generated from mining operations which include Chemical Oxygen Demand 
(COD) in mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along 
with Total Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The 
monitored data shall be uploaded on the website of the company as well as displayed at the project site 
in public domain, on a display board, at a suitable location near the main gate of the Company. The 
circular No. J- 20012/1/2006-IA.II (M) dated 27.05.2009 issued by Ministry of Environment, Forest and 
Climate Change may also be referred in this regard.

Noise and vibration monitoring and prevention

1.

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work 
environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs 
/muffs. All personnel including laborers working in dusty areas shall be provided with protective 
respiratory devices along with adequate training, awareness and information on safety and health 
aspects. The PP shall be held responsible in case it has been found that workers/ personals/ laborers are 
working without personal protective equipment.

2.

The illumination and sound at night at project sites disturb the villages in respect of both human and 
animal population. Consequent sleeping disorders and stress may affect the health in the villages located 
close to mining operations. Habitations have a right for darkness and minimal noise levels at night. PPs 
must ensure that the biological clock of the villages is not disturbed; by orienting the floodlights/ masks 
away from the villagers and keeping the noise levels well within the prescribed limits for day /night 
hours.

Noise and vibration monitoring and prevention

1. The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be 
monitored periodically as per applicable DGMS guidelines.

Mining plan

1.

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation 
(quantum of mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease area; 
scope of working ( method of mining, overburden & dump management, O.B& dump mining, mineral 
transportation mode, ultimate depth of mining, concurrent reclamation and reclamation at mine closure; 
land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life; etc.).

Mining plan

1.

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall 
be governed as per the approved Mining Plan. The excavation vis-à-vis backfilling in the mine lease area
and corresponding afforestation to be raised in the reclaimed area shall be governed as per approved 
mining plan. PP shall ensure the monitoring and management of rehabilitated areas until the vegetation 
becomes self-sustaining. The compliance status shall be submitted half-yearly to the MoEFCC and its 
concerned Regional Office.

Land reclamation

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the 
slope stability, prevent erosion and surface run off. The selection of local species regulates local climatic 
parameters and help in adaptation of plant species to the microclimate. The gullies formed on slopes 
should be adequately taken care of as it impacts the overall stability of dumps. The dump mass should be 
consolidated with the help of dozer/ compactors thereby ensuring proper filling/ leveling of dump mass. 
In critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite etc. shall be undertaken for 
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stabilization of the dump.

2.

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked at 
earmarked OB dump site(s) only and it should not be kept active for a long period of time. The physical 
parameters of the OB / waste dumps / topsoil dump like height, width and angle of slope shall be 
governed as per the approved Mining Plan and the guidelines/circulars issued by D.G.M.S. The topsoil 
shall be used for land reclamation and plantation.

Land reclamation

1.

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine 
working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments 
directly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for 
watering the mine area, roads, green belt development, plantation etc. The drains/ sedimentation sumps 
etc. shall be de-silted regularly, particularly after monsoon season, and maintained properly.

2.

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps 
to prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be 
kept for designing of sump structures over and above peak rainfall (based on 50 years data) and 
maximum discharge in the mine and its adjoining area which shall also help in providing adequate 
retention time period thereby allowing proper settling of sediments/ silt material. The sedimentation 
pits/ sumps shall be constructed at the corners of the garland drains.

Transportation

1.

No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. 
In such cases, PP shall construct a ‘bypass’ road for the purpose of transportation of the minerals leaving 
an adequate gap (say at least 200 meters) so that the adverse impact of sound and dust along with 
chances of accidents could be mitigated. All costs resulting from widening and strengthening of existing 
public road network shall be borne by the PP in consultation with nodal State Govt. Department. 
Transportation of minerals through road movement in case of existing village/ rural roads shall be 
allowed in consultation with nodal State Govt. Department only after required strengthening such that 
the carrying capacity of roads is increased to handle the traffic load. The pollution due to transportation 
load on the environment will be effectively controlled and water sprinkling will also be done regularly. 
Vehicular emissions shall be kept under control and regularly monitored. Project should obtain Pollution 
Under Control (PUC) certificate for all the vehicles from authorized pollution testing centers. [If 
applicable in case of road transport].

Transportation

1.

The Main haulage road within the mine lease should be provided with a permanent water sprinkling 
arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with 
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone, material 
transfer points, material yards etc. should invariably be provided with dust suppression arrangements. 
The air pollution control equipments like bag filters, vacuum suction hoods, dry fogging system etc. shall 
be installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt conveyor should 
be fully covered to avoid generation of dust while transportation. PP shall take necessary measures to 
avoid generation of fugitive dust emissions.

Green Belt

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease 
boundary as per the guidelines of CPCB in order to arrest pollution emanating from mining operations 
within the lease. The whole Green belt shall be developed within first 5 years starting from windward 
side of the active mining area. The development of greenbelt shall be governed as per the EC granted by 
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the Ministry irrespective of the stipulation made in approved mine plan.

Public hearing and human health issues

1.

Project Proponent shall make provision for the housing for workers/labors or shall construct labor camps 
within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cooking, 
mobile toilets, mobile STP, safe drinking water, medical health care, crèche for kids etc. The housing may 
be provided in the form of temporary structures which can be removed after the completion of the 
project related infrastructure. The domestic waste water should be treated with STP in order to avoid 
contamination of underground water.

Corporate Environment Responsibility (CER)

1.

The Project Proponent shall submit the time- bound action plan to the concerned regional office of the
Ministry within 6 months from the date of issuance of environmental clearance for undertaking the 
activities committed during public consultation by the project proponent and as discussed by the EAC, in
terms of the provisions of the MoEF&CC Office Memorandum No.22-65/2017-IA.III dated 30 
September, 2020. The action plan shall be implemented within three years of commencement of the 
project.

Miscellaneous

1. The Project Authorities should inform to the Regional Office regarding date of financial closures and final 
approval of the project by the concerned authorities and the date of start of land development work.

2.
Concealing factual data failure to comply with any or submission of false/ fabricated data and of the 
conditions mentioned above may result in withdrawal of this clearance and attract action under the 
provisions of Environment (Protection) Act, 1986.

3.
The Project Proponent shall submit six monthly compliance reports on the status of the implementation 
of the stipulated environmental safeguards to the MOEFCC & its concerned Regional Office, Central 
Pollution Control Board and State Pollution Control Board.

4. The Ministry or any other competent authority may alter/modify the above conditions or stipulate any 
further condition in the interest of environment protection.

5.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control 
of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their amendments and 
rules made there under and also any other orders passed by the Hon’ble Supreme Court of India/High 
Court and any other Court of Law relating to the subject matter.

Miscellaneous

1.
The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in 
five years purpose of monitoring land use pattern and submit a report to concerned Regional Office of 
the MoEF&CC.

2. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, 
within a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

In pursuant to Ministrys O.M No 22-34/2018-IA.III dated 16.01.2020 to comply with the direction made 
by Honble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common Cause vs 
Union of India, the mining lease holder shall after ceasing mining operations, undertake regrassing the 
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mining area and any other area which may have been disturbed due to other mining activities and restore 
the land to a condition which is fit for growth of fodder, flora, fauna etc.

4.
The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the stipulated 
conditions. The project authorities should extend full cooperation to the MoEF&CC officer(s) by 
furnishing the requisite data / information / monitoring reports.

5.

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up under 
the control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization. 
Adequate number of qualified Environmental Scientists and Mining Engineers shall be appointed and 
submit a report to RO, MoEF&CC.

3.12. Agenda Item No 12:

3.12.1. Details of the proposal

“Gitti/ Boulder (Dolo Stone)” Project at Gata No.- 914, 937 Kha, 1161Ka/ 910, Village- Bardiya, Tehsil- O
bra, District- Sonbhadra, U.P. (Leased Area : 1.2146 ha./ 3.0 Acre), M/s Bhole Bhandari Stone Partner- Sh
ri Vinod Kumar Singh by BHOLE BHANDARI STONE located at SONBHADRA,UTTAR PRADESH

Proposal For Fresh EC

Proposal No File No Submission Date
Activity 
Sub-Activity  
(Schedule Item)

SIA/UP/MIN/557842/2
025 10453-9863 11/11/2025

Mining of minerals 
Non-Coal Mining (Minor Minerals-ot
her than river bed mining) (1(a))  

3.12.2. Project Salient Features

The project proponent has made an online application vide proposal no. SIA/UP/MIN/557842/2025, 
dated 11/11/2025 along with copy of Form-1 and EIA/EMP report seeking Environment Clearance (EC) under 
the provisions of the EIA Notification, 2006 for the project mentioned above. The proposed project activity is 
listed at Item No. 1(a) under Category “B” of the schedule of the EIA Notification, 2006.

A presentation was made by the project proponent Shri Vinod along with their consultant Mr. 
Shamshad Ahmad, EIA Coordinator, M/s Paramarsh (Servicing Environment and Development), Lucknow, U.P. 
and informed the committee about the project as follows:
1. The environmental clearance is sought for Gitti/ Boulder (Dolo Stone) Mining at Gata No.- 914, 937 

Kha, 1161Ka/910 , Village- Bardiya, Tehsil- Obra, District- Sonbhadra, U.P. (Applied Area- 1.2146 ha./ 
3.0 Acre), M/s Bhole Bhandari Stone.

2. The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter No. 
TO25B0108UP5692360N, Dated 26/05/2025.

3. The Public Hearing was organized on 27/10/2025. Final EIA report submitted by the project proponent 
on 11/11/2025.

4. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/557842/2025

2. File No. allotted by SEIAA, UP 10453/ 9863
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3. Date of Letter of Intent (LoI) issued by DM Lease Deed for 10 Years (31.05.2016 to 30.05.20
26)

4. Date of approval of Mining Plan 16.05.2024

5. Name of Proponent M/s Bhole Bhandari Stone,
Partner- Shri Vinod Kumar Singh S/o Late Rajpat S
ingh

6. Full correspondence address of proponent R/o- Village- Sinduriya Road, Chopan, Tehsil - Obr
a, District- Sonbhadra, U.P.

7. Name of Project Gitti/ Boulder (Dolo Stone) Mining Project

8. Project location (Plot/ Khasra /Gata No.) Gata No.- 914, 937 Kha, 1161Ka/910

9. Name of Village Bardiya

10. Tehsil Obra

11. District Sonbhadra

12. Name of Minor Mineral Gitti/ Boulder (Dolo Stone)

13. Sanctioned Lease Area (in Ha.) 1.2146 ha.

14. Max.& Min mRL within lease area 217 mRL- 211 mRL

15. Pillar Coordinates (Verified by DMO) Pillars Latitude (N) Longitude (E)
A 24°30'32.84"N 82°59'41.33"E
B 24°30'34.18"N 82°59'42.65"E
C 24°30'34.79"N 82°59'42.34"E
C’ 24°30'35.47"N 82°59'43.49"E
D 24°30'34.48"N 82°59'46.51"E
E 24°30'31.74"N 82°59'45.22"E
F 24°30'30.92"N 82°59'43.26"E

16. Total Geological Reserves 411399 m3

17. Total Mineable Reserves 176521 m3

18. Proposed Production / year 40000 m3

19. Sanctioned Period of Mine lease 10 Years (31.05.2016 to 30.05.2026)

20. Method of Mining Opencast Semi-Mechanized

21. No.Of workers 55 (approx.)

22. Type of Land Govt. revenue land
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23. Ultimate Depth of Mining 12 meter (average)

24. Nearest metalled road from site 200m

25. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking & Others 0.60
Suppression of dust 1.20
Plantation 2.0
Total 3.80

26. Name of QCI Accredited Consultant with 
QCI No and period of validity.

M/s Paramarsh Servicing Environment and Develo
pment, Lucknow, U.P.
NABET/EIA/24-27/RA0372
Validity upto -30/11/2027

Any litigation pending against the project or 
land in any court

No

Details of 500 m Cluster certificate
Verified by Mining Officer

DMO, Sonbhadra vide Letter No. 1862/Khanij/Kh
a.Pa./2024-25, Dated 11th November, 2024

Details (Page no.) of mining lease area, Geo 
coordinates & Mineable quantity mentioned 
in approved DSR

Page No.-42, S.No.- 47

Proposed CER cost 1.60 Lakh

Proposed EMP cost EMP in First Year - 13.90 Lakh
EMP (Recurring Years) – 6.75 Lakh

Length and breadth of Haul Road. Length- 200m, Width- more than 6.0 m

No. of Trees to be Planted 2000

Monitoring Period Oct. to Dec., 2024

5. Action Plan as per Ministry’s O.M. dated 30/09/2020:

S.N. CER Activity Quantity Total Cost

1. Installation of desktop computer with table and cha
ir in primary school Bardiya

01 Rs. 60,000

2. Construction of Girls toilet in Primary school Bardiy
a

01 Rs. 1,00,000

1. Total Rs. 1,60,000

6. The mining would be restricted to unsaturated zone only above the phreatic water table and will not 
intersect the ground water table at any point of time.

7. This project does not attract any of the general conditions applicable on mining projects specified in 
EIA Notification 14/09/2006.

8. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.
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9. There is no litigation pending in any court regarding this project.
10. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitted an affidavit dated 11/11/2025 mentioning is as 
follows:

1. I Dr. Pankaj Srivastava S/o Shri V. V. Srivastava is EIA Coordinator of Paramarsh servicing Environment and 
Development.

2. I have prepared EIA/EMP report for the Gitti/ Boulder (Dolo Stone) Mining at Gata No.- 914, 937 Kha, 
1161Ka/910 , Village- Bardiya, Tehsil- Obra, District- Sonbhadra, U.P. (Applied Area- 1.2146 ha./ 3.0 
Acre), M/s Bhole Bhandari Stone with my team.

3. I have personally visited the proposed site along with team and certify that no mining activity has been 
undertaken on the project site for the present proposal.

4. I am satisfied with that all the necessary data/information required for EIA/EMP preparations are true and 
correct.

5. I certify that this project has been uploaded for the first time on Parivesh Portal.
6. I certify that there is no mismatch between information/data provided on online application and hard 

copy/presentation submitted.
7. I state that all the TOR Points have been complied and all the issues raised during Public Hearing have been 

properly addressed in EIA report.
8. The EIA/EMP report for the Proposal is prepared by my team as per guidelines laid down by QCI/NABET.

3.12.3. Deliberations by the committee in previous meetings

N/A

3.12.4. Deliberations by the SEAC in current meetings

The committee deliberated on the matter and observed that the project proponent informed the 
committee that the environmental clearance for the above project proposal was issued by DEIAA, 
Sonebhadra vide letter no. 24/Parya/DEIAA/SBR/2016, dated 18/05/2016 for the lease area 3.64 acres 
along with mining quantity 40,000 m3/annum. Lease deed executed for a period of 10 years i.e. 
31.05.2016 to 30.05.2026. The Committee also noted that the lease is valid only until 30/05/2026, leaving 
approximately 06 months of operational tenure.

The Committee also observed that the District Survey Report (DSR) for stone mining in District 
Sonbhadra was approved by SEIAA, Uttar Pradesh, and communicated to the District Magistrate, Sonbhadra, 
through a letter dated 27.12.2024. The Letter of Intent (LoI) for the project was issued by the District 
Magistrate, Sonbhadra, on 31/05/2016 for a period of ten years. The mining plan for the project was 
approved on 16/05/2024. The Cluster Certificate was issued by the Mining Officer, Sonbhadra, vide letter 
dated 03/06/2024.
Recommendation by committee:

The committee discussed the matter and recommended grant of environmental clearance 
for the proposal as above alongwith standard environmental clearance conditions prescribed by 
MoEF&CC, Govt. of India. The committee also stipulated following specific conditions:

3.12.5. Recommendation of SEAC

Recommended

3.12.6. Details of Environment Conditions

3.12.6.1. Specific

Environmental Attributes
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1.       The PP must strictly comply with SSMG 2016 and ESMG 2020,
2.       Before commencing mining operations, the Mining Department must re-demarcate the area 

based on the geo coordinates mentioned in the DSR.
3.       The project proponent should obtain an NOC from the Forest Department confirming that no 

wildlife sanctuary or eco-sensitive zone area exists within a 10 km radius of the project site.
4.       The environmental clearance will be co-terminus with the validity of the lease period mentioned 

in the LoI or co-terminus with the validity of valid mine plan whichever is earlier, after this period 
the EC will automatically become null and void.

5.       Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / 
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest 
Department or District plantation committee, for planting at least (as per the project) plants, 
either on government land or community land, within a periphery of 5 km from the boundary of 
the lease area along with provisions for maintenance for 5 years. Survival of plants should not be 
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be 
treated as violation of EC condition. 

6.       The project proponent shall install solar lights in their project area to minimise the consumption 
of electricity.

7.       During the submission of 6 monthly compliance reports, the project proponent should make 
sure that the periodically taken site photographs should also be annexed along with the 
compliance report.

8.       Preference should be given to indigenous local species as per the consultation of the local 
district Forest Officer/Expert Agency in this field.

9.       The maximum height of the bench should be 06 meters and the width of the bench should be at 
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

10.    In case the blasting is proposed during a mining operation, the project proponent needs to 
assess its impact on the displacement of human beings/wild animals/birds/other species, and the 
suitable measures proposed and taken for their rehabilitation and resettlement need to be 
clearly described in first 6 monthly compliance report. 

11.    The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of 
mined-out land to match its surrounding land use before the closure of the mine to SEIAA, UP 
and Department of Mines and Geology, UP for approval. The project proponent shall ensure the 
implementation of the approved plan under the supervision of the Dept. of Mines and Geology. 

12.    The project proponent shall plan and implement collection drain and siltation basins of 
adequate size to arrest the silt and sediment flow from the quarry area. The surface runoff 
rainwater harvesting and other water conservation measures on a long-term basis are to be 
taken in consultation with the Central/State Groundwater Board. The water so collected should 
be utilized for watering the haulage area, roads, and green belt development, etc.

13.    The project proponent shall take all suitable measures to prevent pollution of groundwater and 
nearby water bodies in consultation with the State Pollution Control Board and consent to 
operate (if applicable) should be obtained from the State Pollution Control Board before the 
start of production from the mine. 

14.    Project proponent is directed to invest the CER amount as per the proposal and submit the 
compliance report regularly to the concerned authority/Directorate of environment.

15.    Link Road from the quarry site to the main road shall be constructed as an all-weather road 
with blacktopping and maintained by the project proponent. 

16.    Vehicular emissions should be kept under control and regularly monitored. Suitable measures 
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation. 

17.    The project proponent should explore the possibilities of rainwater harvesting.
18.    Agreement/ Consent between project proponent and competent authority/ landowner for 

haulage road from lease site to link road.
19.    Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points 

in lease area and haulage road during operational activity/vehicular movement.
20.    As per the proposed plan, plantation with area specific plant species, number of plants to be Planted 

and report of green belt development to be submitted to the Forest Department, UPPCB and 

1.
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Directorate of Environment, UP.
21.    In case it has been found that the E.C. obtained by providing incorrect information, submitting that 

the distance between the two adjoining mines is greater than 500mt. and the area is less than 05 ha, 
but factually the distance is less than 500 mt, and the mine is located in the cluster of area equal to 
or more than 05 ha, the E.C issued will stand revoked.  

22.    Explosive cannot be stored on the site. The Project proponent shall take approval from Chief 
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

23.    Blast vibrations study shall be conducted and an observation report submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and UPPCB within six months. The report shall also include 
measures for the prevention of blasting associated impact on nearby houses and agricultural fields.

24.    Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be 
carried out in the daytime only. The project proponent shall ensure prevention of displacement of 
human beings/wild animals/birds etc. and in case any such displacement is caused due to 
blasting/mining operation by any chance the project proponent shall take suitable measures for their 
rehabilitation and resettlement.

25.    Maintenance   of   village   roads   used for transportation   of   minerals   is to be done by the 
company regularly at its own expenses. The link roads from mining area to main road shall be 
constructed as all-weather road with black topping and maintained by the project proponent.

26.    The self-environmental audit shall be conducted annually. Every three years third-party 
environmental audit shall be carried out.

27.    Measures for prevention and control of soil erosion and management of silt shall be undertaken.  
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable 
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes. 
Dumps shall be protected by retaining walls.

28.    Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be 
regularly monitored for contamination and depletion due to mining activity and records maintained.  
The monitoring data shall be submitted to the Integrated Regional Office, MoEF&CC, GoI, Lucknow 
and U.P. Pollution Control Board regularly.  Further, monitoring points shall be located between the 
mine, and drainage in the direction of flow of groundwater shall be set up and records maintained.

29.    Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored at 
locations of nearest human habitation (including schools and other public amenities located nearest 
to sources of dust generation as applicable) and records submitted to the Integrated Regional Office, 
MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board regularly.

30.    Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active 
for long period. The maximum height of the dump shall not exceed 20 m, each stage shall preferably 
be of a maximum of 10 m and the overall slope of the dump shall not exceed 35o.  The OB dump 
shall be backfilled.  The OB dumps shall be scientifically vegetated with suitable native species to 
prevent erosion and surface runoff.

31.    The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by 
the Indian Bureau of Mines.

32.    Prior permission from the Competent Authority shall be obtained for the extraction of groundwater 
if any.

33.    A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board 5 years in advance of final 
mine closure for approval.

34.    The blasting will be done only after getting permission from the Mining Department/competent 
authority.

3.12.6.2. Standard

1(
a) Mining of minerals

Statutory compliance

Page 108 of 216

125563



1.
This Environmental Clearance (EC) is subject to orders/ judgment of Honble Supreme Court of India, 
Honble High Court, Honble NGT and any other Court of Law, Common Cause Conditions as may be 
applicable.

null

1.

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining 
lease, around water body, along the roadsides, in community areas etc. by planting the native species in 
consultation with the State Forest Department/ Agriculture Department/ Rural development department/ 
Tribal Welfare Department/ Gram Panchayat such that only those species be selected which are of use 
to the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees 
should be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection 
and care of trees.

2.

The Project Proponent shall make necessary alternative arrangements for livestock feed by developing 
grazing land with a view to compensate those areas which are coming within the mine lease. The 
development of such grazing land shall be done in consultation with the State Government. In this 
regard, Project Proponent should essentially implement the directions of the Hon’ble Supreme Court 
with regard to acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded/ protected against felling and 
plantation of such trees should be promoted.

Statutory compliance

1.

The State Government concerned shall ensure that mining operation shall not be commenced till the 
entire compensation levied, if any, for illegal mining paid by the Project Proponent through their 
respective Department of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme Court 
dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus 
Union of India & Ors.

2.
The Project proponent complies with all the statutory requirements and judgment of Hon’ble Supreme 
Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause 
versus Union of India &Ors before commencing the mining operations.

3.
The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining lease. In 
case there is any change in ownership or mining lease is transferred. PP needs to apply for transfer of EC 
as per provisions of the para 11 of EIA Notification, 2006 as amended from time to time.

4.

The Project Authorities should widely advertise about the grant of this EC letter by printing the same in 
at least two local newspapers, one of which shall be in vernacular language of the concerned area. The 
advertisement shall be done within 7 days of the issue of the clearance letter mentioning that the instant 
project has been accorded EC and copy of the EC letter is available with the State Pollution Control 
Board/Committee and web site of the Ministry of Environment, Forest and Climate Change 
(www.parivesh.nic.in). A copy of the advertisement may be forwarded to the concerned MoEFCC 
Regional Office for compliance and record.

5. State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional 
office, District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.

6. A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom 
suggestion / representation has been received while processing the proposal.

The Project Proponent shall follow the mitigation measures provided in MoEFCC’s Office Memorandum 
No. Z-11013/57/2014-IA.II (M), dated 29th October, 2014, titled “Impact of mining activities on 7.
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Habitations-Issues related to the mining Projects wherein Habitations and villages are the part of mine 
lease areas or Habitations and villages are surrounded by the mine lease area.“

Air quality monitoring and preservation

1.

Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular 
water sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution 
wherein high levels of PM10 and PM2.5 are evident such as haul road, loading and unloading point and 
transfer points. The Fugitive dust emissions from all sources shall be regularly controlled by installation 
of required equipments/ machineries and preventive maintenance. Use of suitable water-soluble chemical 
dust suppressing agents may be explored for better effectiveness of dust control system. It shall be 
ensured that air pollution level conform to the standards prescribed by the MoEFCC/ Central Pollution 
Control Board.

2.

The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality Monitoring Stations 
with 1 (one) in upwind and 2 (two) in downwind direction based on long term climatological data about 
wind direction such that an angle of 120° is made between the monitoring locations to monitor critical 
parameters, relevant for mining operations, of air pollution viz. PM10, PM2.5, NO2, CO and SO2 etc. as 
per the methodology mentioned in NAAQS Notification No. B-29016/20/90/PCI/I, dated 18.11.2009 
covering the aspects of transportation and use of heavy machinery in the impact zone. The ambient air 
quality shall also be monitored at prominent places like office building, canteen etc. as per the site 
condition to ascertain the exposure characteristics at specific places. The above data shall be digitally 
displayed within 03 months in front of the main Gate of the mine site.

Water quality monitoring and preservation

1.

Industrial waste water (workshop and waste water from the mine) should be properly collected and 
treated so as to conform to the notified standards prescribed from time to time. The standards shall be 
prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control Board 
(SPCB). The workshop effluent shall be treated after its initial passage through Oil and grease trap.

2.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in 
and around the mine lease by establishing a network of existing wells as well as new piezo-meter 
installations during the mining operation in consultation with Central Ground Water Authority/ State 
Ground Water Department. The Report on changes in Ground water level and quality shall be submitted 
on six-monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater Department / 
State Pollution Control Board.

3.
The water balance/water auditing shall be carried out and measure for reducing the consumption of 
water shall be taken up and reported to the Regional Office of the MoEF&CC and State Pollution Control 
Board/Committee.

Water quality monitoring and preservation

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ 
springs and perennial nallahs existing/ flowing in and around the mine lease including upstream and 
downstream. Sufficient number of gullies shall be provided at appropriate places within the lease for 
management of water. The parameters to be monitored shall include their water quality vis-à-vis 
suitability for usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction and/ or 
alteration be made to water bodies during mining operations without justification and prior approval of 
MoEFCC. The monitoring of water courses/ bodies existing in lease area shall be carried out four times in 
a year viz. pre- monsoon (April May), monsoon (August), post-monsoon (November) and winter 
(January) and the record of monitored data may be sent regularly to Ministry of Environment, Forest and 
Climate Change and its Regional Office, Central Ground Water Authority and Regional Director, Central 
Ground Water Board, State Pollution Control Board and Central Pollution Control Board. Clearly showing 

1.
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the trend analysis on six-monthly basis.

2.

Quality of polluted water generated from mining operations which include Chemical Oxygen Demand 
(COD) in mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along 
with Total Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The 
monitored data shall be uploaded on the website of the company as well as displayed at the project site 
in public domain, on a display board, at a suitable location near the main gate of the Company. The 
circular No. J- 20012/1/2006-IA.II (M) dated 27.05.2009 issued by Ministry of Environment, Forest and 
Climate Change may also be referred in this regard.

3.

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis 
to augment ground water resources in the area in consultation with Central Ground Water Board/ State 
Groundwater Department. A report on amount of water recharged needs to be submitted to Regional 
Office MoEFCC annually.

4.

In case, immediate mining scheme envisages intersection of ground water table, then Environmental 
Clearance shall become operational only after receiving formal clearance from CGWA. In case, mining 
operation involves intersection of ground water table at a later stage, then PP shall ensure that prior 
approval from CGWA and MoEFCC is in place before such mining operations. The permission for 
intersection of ground water table shall essentially be based on detailed hydro-geological study of the 
area.

Noise and vibration monitoring and prevention

1.

The illumination and sound at night at project sites disturb the villages in respect of both human and 
animal population. Consequent sleeping disorders and stress may affect the health in the villages located 
close to mining operations. Habitations have a right for darkness and minimal noise levels at night. PPs 
must ensure that the biological clock of the villages is not disturbed; by orienting the floodlights/ masks 
away from the villagers and keeping the noise levels well within the prescribed limits for day /night 
hours.

2.

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work 
environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs 
/muffs. All personnel including laborers working in dusty areas shall be provided with protective 
respiratory devices along with adequate training, awareness and information on safety and health 
aspects. The PP shall be held responsible in case it has been found that workers/ personals/ laborers are 
working without personal protective equipment.

Noise and vibration monitoring and prevention

1. The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be 
monitored periodically as per applicable DGMS guidelines.

Mining plan

1.

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation 
(quantum of mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease area; 
scope of working ( method of mining, overburden & dump management, O.B& dump mining, mineral 
transportation mode, ultimate depth of mining, concurrent reclamation and reclamation at mine closure; 
land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life; etc.).

Mining plan

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall 1.
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be governed as per the approved Mining Plan. The excavation vis-à-vis backfilling in the mine lease area 
and corresponding afforestation to be raised in the reclaimed area shall be governed as per approved 
mining plan. PP shall ensure the monitoring and management of rehabilitated areas until the vegetation 
becomes self-sustaining. The compliance status shall be submitted half-yearly to the MoEFCC and its 
concerned Regional Office.

Land reclamation

1.

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked at 
earmarked OB dump site(s) only and it should not be kept active for a long period of time. The physical 
parameters of the OB / waste dumps / topsoil dump like height, width and angle of slope shall be 
governed as per the approved Mining Plan and the guidelines/circulars issued by D.G.M.S. The topsoil 
shall be used for land reclamation and plantation.

2.

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the 
slope stability, prevent erosion and surface run off. The selection of local species regulates local climatic 
parameters and help in adaptation of plant species to the microclimate. The gullies formed on slopes 
should be adequately taken care of as it impacts the overall stability of dumps. The dump mass should be 
consolidated with the help of dozer/ compactors thereby ensuring proper filling/ leveling of dump mass. 
In critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite etc. shall be undertaken for 
stabilization of the dump.

Land reclamation

1.

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine 
working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments 
directly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for 
watering the mine area, roads, green belt development, plantation etc. The drains/ sedimentation sumps 
etc. shall be de-silted regularly, particularly after monsoon season, and maintained properly.

2.

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps 
to prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be 
kept for designing of sump structures over and above peak rainfall (based on 50 years data) and 
maximum discharge in the mine and its adjoining area which shall also help in providing adequate 
retention time period thereby allowing proper settling of sediments/ silt material. The sedimentation 
pits/ sumps shall be constructed at the corners of the garland drains.

Transportation

1.

No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. 
In such cases, PP shall construct a ‘bypass’ road for the purpose of transportation of the minerals leaving 
an adequate gap (say at least 200 meters) so that the adverse impact of sound and dust along with 
chances of accidents could be mitigated. All costs resulting from widening and strengthening of existing 
public road network shall be borne by the PP in consultation with nodal State Govt. Department. 
Transportation of minerals through road movement in case of existing village/ rural roads shall be 
allowed in consultation with nodal State Govt. Department only after required strengthening such that 
the carrying capacity of roads is increased to handle the traffic load. The pollution due to transportation 
load on the environment will be effectively controlled and water sprinkling will also be done regularly. 
Vehicular emissions shall be kept under control and regularly monitored. Project should obtain Pollution 
Under Control (PUC) certificate for all the vehicles from authorized pollution testing centers. [If 
applicable in case of road transport].

Transportation

The Main haulage road within the mine lease should be provided with a permanent water sprinkling 1.
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arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with 
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone, material 
transfer points, material yards etc. should invariably be provided with dust suppression arrangements. 
The air pollution control equipments like bag filters, vacuum suction hoods, dry fogging system etc. shall 
be installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt conveyor should 
be fully covered to avoid generation of dust while transportation. PP shall take necessary measures to 
avoid generation of fugitive dust emissions.

Green Belt

1.

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease 
boundary as per the guidelines of CPCB in order to arrest pollution emanating from mining operations 
within the lease. The whole Green belt shall be developed within first 5 years starting from windward 
side of the active mining area. The development of greenbelt shall be governed as per the EC granted by 
the Ministry irrespective of the stipulation made in approved mine plan.

Public hearing and human health issues

1.

Project Proponent shall make provision for the housing for workers/labors or shall construct labor camps 
within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cooking, 
mobile toilets, mobile STP, safe drinking water, medical health care, crèche for kids etc. The housing may 
be provided in the form of temporary structures which can be removed after the completion of the 
project related infrastructure. The domestic waste water should be treated with STP in order to avoid 
contamination of underground water.

Corporate Environment Responsibility (CER)

1.

The Project Proponent shall submit the time- bound action plan to the concerned regional office of the 
Ministry within 6 months from the date of issuance of environmental clearance for undertaking the 
activities committed during public consultation by the project proponent and as discussed by the EAC, in 
terms of the provisions of the MoEF&CC Office Memorandum No.22-65/2017-IA.III dated 30 
September, 2020. The action plan shall be implemented within three years of commencement of the 
project.

Miscellaneous

1. The Ministry or any other competent authority may alter/modify the above conditions or stipulate any 
further condition in the interest of environment protection.

2.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control 
of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their amendments and 
rules made there under and also any other orders passed by the Hon’ble Supreme Court of India/High 
Court and any other Court of Law relating to the subject matter.

3.
The Project Proponent shall submit six monthly compliance reports on the status of the implementation 
of the stipulated environmental safeguards to the MOEFCC & its concerned Regional Office, Central 
Pollution Control Board and State Pollution Control Board.

4.
Concealing factual data failure to comply with any or submission of false/ fabricated data and of the 
conditions mentioned above may result in withdrawal of this clearance and attract action under the 
provisions of Environment (Protection) Act, 1986.

The Project Authorities should inform to the Regional Office regarding date of financial closures and final 5.
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approval of the project by the concerned authorities and the date of start of land development work.

Miscellaneous

1.
The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in 
five years purpose of monitoring land use pattern and submit a report to concerned Regional Office of 
the MoEF&CC.

2. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, 
within a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

3.

In pursuant to Ministrys O.M No 22-34/2018-IA.III dated 16.01.2020 to comply with the direction made
by Honble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common Cause vs 
Union of India, the mining lease holder shall after ceasing mining operations, undertake regrassing the
mining area and any other area which may have been disturbed due to other mining activities and restore 
the land to a condition which is fit for growth of fodder, flora, fauna etc.

4.
The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the stipulated 
conditions. The project authorities should extend full cooperation to the MoEF&CC officer(s) by 
furnishing the requisite data / information / monitoring reports.

5.

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up under 
the control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization. 
Adequate number of qualified Environmental Scientists and Mining Engineers shall be appointed and 
submit a report to RO, MoEF&CC.

3.13. Agenda Item No 13:

3.13.1. Details of the proposal

Proposed Project of Building stone Sand Stone Mine at Gata No 703 Sl. No. 23, Area 1.01 ha in Village- B
hagautidei, Tehsil- Chunar, District- Mirzapur, Uttar Pradesh by RADHIKA DEVI located at MIRZAPUR,UTT
AR PRADESH

Proposal For Fresh EC

Proposal No File No Submission Date
Activity 
Sub-Activity  
(Schedule Item)

SIA/UP/MIN/558388/2
025 10466-8454 03/12/2025

Mining of minerals 
Non-Coal Mining (Minor Minerals-other t
han river bed mining) (1(a))  

3.13.2. Project Salient Features

The project proponent has made an online application vide proposal no. SIA/UP/MIN/558388/2025, 
dated 03/12/2025 along with copy of Form-1 and EIA/EMP report seeking Environment Clearance (EC) under 
the provisions of the EIA Notification, 2006 for the project mentioned above. The proposed project activity is 
listed at Item No. 1(a) under Category “B” of the schedule of the EIA Notification, 2006.

A presentation was made by the project proponent Smt.Radhika Devi along with their consultant Mr. 
Ankur Sharma, EIA Coordinator, M/s Aegis Environment Research Pvt Ltd. Noida and informed the committee 
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about the project as follows:
1. The environmental clearance is sought for Building Stone/Sandstone Mining Project at Gata No. 703, 

Kramank No. 23 at Village- Bhagautidei, Tehsil- Chunar District- Mirzapur, State- Uttar Pradesh of 
M/s R.D. Enterprises, Prop- Smt. Radhika Devi, Area 1.01 ha.,

2. The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter No. 
144/Parya/SEIAA/8454/2023, Dated 20/02/2024.

3. The Public Hearing was organized on 05/11/2024. Final EIA report submitted by the project proponent 
on 03/12/2025.

4. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/558388/2025

2. File No. allotted by SEIAA, UP 10466-8454

3. Date of Letter of Intent (LoI) issu
ed by DGM 16/07/2020

4. Date of approval of Mining Plan 01/11/2023

5. Name of Proponent M/S R.D. Enterprises
Proponent SmtRadhika Devi

6. Full correspondence address of p
roponent R/o Shreepur, Bhudkuda District: Mirzapur, Uttar Pradesh

7. Name of Project Bhagautidei Building Stone/Sandstone Mine Project

8. Project location (Plot/Khasra/Gata 
No.) Gata No. 703, (Kramank No. 23)

9. Name of Village Bhagautidei

10. Tehsil Chunar

11. District Mirzapur

12. Name of Minor Mineral Building Stone or Sandstone

13. Sanctioned Lease Area (in Ha.) 1.01 Ha

14. Max & Min mRL within lease area Max- 123 mRL& 108 mRL

15. Pillar Coordinates (Verified by D
MO)

Pillar No Latitude(N) Longitude(E)
A 25° 3'53.18"N 83° 0'7.05"E
B 25° 3'53.19"N 83° 0'8.55"E
C 25° 3'47.58"N 83° 0'8.81"E
D 25° 3'47.57"N 83° 0'6.20"E

16. Total Geological Reserves 3,94,725 Cum

17. Total Mineable Reserves 1,17,194 Cum
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18. Total Proposed Production(in five 
year)

50,500 Cum

19. Proposed Production/year 10,100 cum/year

20. Sanctioned Period of Mine lease Maximum 20 years

21. No. of workers 27

22. Type of Land Government waste land

23. Ultimate depth of mining 30 m

24. Nearest metalled road from site SH 5A, Approx. 3.00 km in E direction.

PURPOSE REQUIREMENT (KLD)

Drinking 0.27

Suppression of dust 4.05

Plantation 1.01

Others 0.27

25. Water Requirement

Total 5.60

26.
Name of QCI Accredited Consulta
nt with QCI No and period of vali
dity.

Aegis Environment Research Pvt. Ltd.,
Certificate No. NABET/EIA/25-28/ IA 0153,
Valid Upto January 29, 2028.

27. Any litigation pending against the 
project or land in any court No

28. Details of 500 m Cluster Map &c
ertificate issued by Mining Officer

Yes, certified
6159/MMC-30/2023-2024 Dated-11/10/2023

29. Details of Lease Area in approved 
DSR

Yes, given in the DSR
At Page No. 142 S.No. 63

30. Proposed EMP cost EMP Capital Cost- Rs. 3,04,000/-
EMP Recurring Cost- Rs. 4,99,400/-

31. Length and breadth of Haul Road Length: 337 m width: 6 m

32. No. of Trees to be Planted 1010 plants

33. Monitoring Period December 2023 to February 2024

S. N. Activity Capital Cost (in R
s.)

Quantit
y
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1 Installation of computer set along with table and chair in Junior Sch
ool, Bhagautidei

1,00,000 2

2 Construction of girls toilet in Junior School, Bhagautidei 47,000

TOTAL 1,47,000

6. The mining would be restricted to unsaturated zone only above the phreatic water table and will not 
intersect the ground water table at any point of time.

7. This project does not attract any of the general conditions applicable on mining projects specified in EIA 
Notification 14/09/2006.

8. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-fragile 
zone such as habitat of any wild fauna.

9. There is no litigation pending in any court regarding this project.
10. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitted an affidavit dated 11/12/2025 mentioning is as 
follows:

1. I Ankur Sharma S/o Lalit Mohan Sharma is EIA Coordinator of M/s Aegis Environment Research Pvt. Ltd.
2. I have prepared/validated EIA/EMP report for the Proposal (SIA/UP/MIN/558388/2025), File No. 10466-

8454 of Building stone Sand Stone Mine at Gata No 703 Sl. No. 23, Area 1.01 ha in Village- Bhagautidei, 
Tehsil- Chunar, District- Mirzapur, Uttar Pradesh with my team.

3. I have personally visited the site of proposal and certify that no Mining/ construction activity has been 
undertaken on the project site for the present proposal.

4. I am satisfied that all the necessary data/ information submitted along with Application /EIA/EMP are true
and correct.

5. I certify that this project proposal has been uploaded for the first time on Parivesh Portal.
6. I certify that there will be no mismatch between information/data provided on the online application 

submitted on Parivesh Portal and the hard copy/presentation which will be submitted after acceptance of
application.

7. I state that all the TOR Points have been complied and all the issues raised during Public Hearing have been
properly addressed in EIA report.

8. The EIA/EMP report for the Proposal is prepared by my team as per guidelines laid down by QCI/NABET.

3.13.3. Deliberations by the committee in previous meetings

N/A

3.13.4. Deliberations by the SEAC in current meetings

Recommendation by committee

3.13.5. Recommendation of SEAC

Recommended

3.13.6. Details of Environment Conditions

3.13.6.1. Specific

Environmental Attributes
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1.       The PP must strictly comply with SSMG 2016 and ESMG 2020,
2.       Before commencing mining operations, the Mining Department must re-demarcate the area 

based on the geo coordinates mentioned in the DSR.
3.       The project proponent should obtain an NOC from the Forest Department confirming that no 

wildlife sanctuary or eco-sensitive zone area exists within a 10 km radius of the project site.
4.       The environmental clearance will be co-terminus with the validity of the lease period mentioned 

in the LoI or co-terminus with the validity of valid mine plan whichever is earlier, after this period 
the EC will automatically become null and void.

5.       Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / 
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest 
Department or District plantation committee, for planting at least (as per the project) plants, 
either on government land or community land, within a periphery of 5 km from the boundary of 
the lease area along with provisions for maintenance for 5 years. Survival of plants should not be 
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be 
treated as violation of EC condition. 

6.       The project proponent shall install solar lights in their project area to minimise the consumption 
of electricity.

7.       During the submission of 6 monthly compliance reports, the project proponent should make 
sure that the periodically taken site photographs should also be annexed along with the 
compliance report.

8.       Preference should be given to indigenous local species as per the consultation of the local 
district Forest Officer/Expert Agency in this field.

9.       The maximum height of the bench should be 06 meters and the width of the bench should be at 
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

10.    In case the blasting is proposed during a mining operation, the project proponent needs to 
assess its impact on the displacement of human beings/wild animals/birds/other species, and the 
suitable measures proposed and taken for their rehabilitation and resettlement need to be 
clearly described in first 6 monthly compliance report. 

11.    The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of 
mined-out land to match its surrounding land use before the closure of the mine to SEIAA, UP 
and Department of Mines and Geology, UP for approval. The project proponent shall ensure the 
implementation of the approved plan under the supervision of the Dept. of Mines and Geology. 

12.    The project proponent shall plan and implement collection drain and siltation basins of 
adequate size to arrest the silt and sediment flow from the quarry area. The surface runoff 
rainwater harvesting and other water conservation measures on a long-term basis are to be 
taken in consultation with the Central/State Groundwater Board. The water so collected should 
be utilized for watering the haulage area, roads, and green belt development, etc.

13.    The project proponent shall take all suitable measures to prevent pollution of groundwater and 
nearby water bodies in consultation with the State Pollution Control Board and consent to 
operate (if applicable) should be obtained from the State Pollution Control Board before the 
start of production from the mine. 

14.    Project proponent is directed to invest the CER amount as per the proposal and submit the 
compliance report regularly to the concerned authority/Directorate of environment.

15.    Link Road from the quarry site to the main road shall be constructed as an all-weather road 
with blacktopping and maintained by the project proponent. 

16.    Vehicular emissions should be kept under control and regularly monitored. Suitable measures 
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation. 

17.    The project proponent should explore the possibilities of rainwater harvesting.
18.    Agreement/ Consent between project proponent and competent authority/ landowner for 

haulage road from lease site to link road.
19.    Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points 

in lease area and haulage road during operational activity/vehicular movement.
20.    As per the proposed plan, plantation with area specific plant species, number of plants to be Planted 

and report of green belt development to be submitted to the Forest Department, UPPCB and 

1.
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Directorate of Environment, UP.
21.    In case it has been found that the E.C. obtained by providing incorrect information, submitting that 

the distance between the two adjoining mines is greater than 500mt. and the area is less than 05 ha, 
but factually the distance is less than 500 mt, and the mine is located in the cluster of area equal to 
or more than 05 ha, the E.C issued will stand revoked.  

22.    Explosive cannot be stored on the site. The Project proponent shall take approval from Chief 
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

23.    Blast vibrations study shall be conducted and an observation report submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and UPPCB within six months. The report shall also include 
measures for the prevention of blasting associated impact on nearby houses and agricultural fields.

24.    Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be 
carried out in the daytime only. The project proponent shall ensure prevention of displacement of 
human beings/wild animals/birds etc. and in case any such displacement is caused due to 
blasting/mining operation by any chance the project proponent shall take suitable measures for their 
rehabilitation and resettlement.

25.    Maintenance   of   village   roads   used for transportation   of   minerals   is to be done by the 
company regularly at its own expenses. The link roads from mining area to main road shall be 
constructed as all-weather road with black topping and maintained by the project proponent.

26.    The self-environmental audit shall be conducted annually. Every three years third-party 
environmental audit shall be carried out.

27.    Measures for prevention and control of soil erosion and management of silt shall be undertaken.  
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable 
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes. 
Dumps shall be protected by retaining walls.

28.    Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be 
regularly monitored for contamination and depletion due to mining activity and records maintained.  
The monitoring data shall be submitted to the Integrated Regional Office, MoEF&CC, GoI, Lucknow 
and U.P. Pollution Control Board regularly.  Further, monitoring points shall be located between the 
mine, and drainage in the direction of flow of groundwater shall be set up and records maintained.

29.    Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored at 
locations of nearest human habitation (including schools and other public amenities located nearest 
to sources of dust generation as applicable) and records submitted to the Integrated Regional Office, 
MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board regularly.

30.    Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active 
for long period. The maximum height of the dump shall not exceed 20 m, each stage shall preferably 
be of a maximum of 10 m and the overall slope of the dump shall not exceed 35o.  The OB dump 
shall be backfilled.  The OB dumps shall be scientifically vegetated with suitable native species to 
prevent erosion and surface runoff.

31.    The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by 
the Indian Bureau of Mines.

32.    Prior permission from the Competent Authority shall be obtained for the extraction of groundwater 
if any.

33.    A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board 5 years in advance of final 
mine closure for approval.

34.    The blasting will be done only after getting permission from the Mining Department/competent 
authority.

3.13.6.2. Standard

1(
a) Mining of minerals

Statutory compliance
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1.
This Environmental Clearance (EC) is subject to orders/ judgment of Honble Supreme Court of India, 
Honble High Court, Honble NGT and any other Court of Law, Common Cause Conditions as may be 
applicable.

null

1.

The Project Proponent shall make necessary alternative arrangements for livestock feed by developing 
grazing land with a view to compensate those areas which are coming within the mine lease. The 
development of such grazing land shall be done in consultation with the State Government. In this 
regard, Project Proponent should essentially implement the directions of the Hon’ble Supreme Court 
with regard to acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded/ protected against felling and 
plantation of such trees should be promoted.

2.

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining 
lease, around water body, along the roadsides, in community areas etc. by planting the native species in 
consultation with the State Forest Department/ Agriculture Department/ Rural development department/ 
Tribal Welfare Department/ Gram Panchayat such that only those species be selected which are of use 
to the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees 
should be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection 
and care of trees.

Statutory compliance

1.

The Project Proponent shall follow the mitigation measures provided in MoEFCC’s Office Memorandum 
No. Z-11013/57/2014-IA.II (M), dated 29th October, 2014, titled “Impact of mining activities on 
Habitations-Issues related to the mining Projects wherein Habitations and villages are the part of mine 
lease areas or Habitations and villages are surrounded by the mine lease area.“

2. State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional 
office, District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.

3. A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom 
suggestion / representation has been received while processing the proposal.

4.

The State Government concerned shall ensure that mining operation shall not be commenced till the 
entire compensation levied, if any, for illegal mining paid by the Project Proponent through their 
respective Department of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme Court 
dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus 
Union of India & Ors.

5.
The Project proponent complies with all the statutory requirements and judgment of Hon’ble Supreme 
Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause 
versus Union of India &Ors before commencing the mining operations.

6.
The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining lease. In 
case there is any change in ownership or mining lease is transferred. PP needs to apply for transfer of EC 
as per provisions of the para 11 of EIA Notification, 2006 as amended from time to time.

The Project Authorities should widely advertise about the grant of this EC letter by printing the same in 
at least two local newspapers, one of which shall be in vernacular language of the concerned area. The 
advertisement shall be done within 7 days of the issue of the clearance letter mentioning that the instant 
project has been accorded EC and copy of the EC letter is available with the State Pollution Control 
Board/Committee and web site of the Ministry of Environment, Forest and Climate Change 

7.
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(www.parivesh.nic.in). A copy of the advertisement may be forwarded to the concerned MoEFCC 
Regional Office for compliance and record.

Air quality monitoring and preservation

1.

Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular 
water sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution 
wherein high levels of PM10 and PM2.5 are evident such as haul road, loading and unloading point and 
transfer points. The Fugitive dust emissions from all sources shall be regularly controlled by installation 
of required equipments/ machineries and preventive maintenance. Use of suitable water-soluble chemical 
dust suppressing agents may be explored for better effectiveness of dust control system. It shall be 
ensured that air pollution level conform to the standards prescribed by the MoEFCC/ Central Pollution 
Control Board.

2.

The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality Monitoring Stations 
with 1 (one) in upwind and 2 (two) in downwind direction based on long term climatological data about 
wind direction such that an angle of 120° is made between the monitoring locations to monitor critical 
parameters, relevant for mining operations, of air pollution viz. PM10, PM2.5, NO2, CO and SO2 etc. as 
per the methodology mentioned in NAAQS Notification No. B-29016/20/90/PCI/I, dated 18.11.2009 
covering the aspects of transportation and use of heavy machinery in the impact zone. The ambient air 
quality shall also be monitored at prominent places like office building, canteen etc. as per the site 
condition to ascertain the exposure characteristics at specific places. The above data shall be digitally 
displayed within 03 months in front of the main Gate of the mine site.

Water quality monitoring and preservation

1.
The water balance/water auditing shall be carried out and measure for reducing the consumption of 
water shall be taken up and reported to the Regional Office of the MoEF&CC and State Pollution Control 
Board/Committee.

2.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in 
and around the mine lease by establishing a network of existing wells as well as new piezo-meter 
installations during the mining operation in consultation with Central Ground Water Authority/ State 
Ground Water Department. The Report on changes in Ground water level and quality shall be submitted 
on six-monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater Department / 
State Pollution Control Board.

3.

Industrial waste water (workshop and waste water from the mine) should be properly collected and 
treated so as to conform to the notified standards prescribed from time to time. The standards shall be 
prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control Board 
(SPCB). The workshop effluent shall be treated after its initial passage through Oil and grease trap.

Water quality monitoring and preservation

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ 
springs and perennial nallahs existing/ flowing in and around the mine lease including upstream and 
downstream. Sufficient number of gullies shall be provided at appropriate places within the lease for 
management of water. The parameters to be monitored shall include their water quality vis-à-vis 
suitability for usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction and/ or 
alteration be made to water bodies during mining operations without justification and prior approval of 
MoEFCC. The monitoring of water courses/ bodies existing in lease area shall be carried out four times in 
a year viz. pre- monsoon (April May), monsoon (August), post-monsoon (November) and winter 
(January) and the record of monitored data may be sent regularly to Ministry of Environment, Forest and 
Climate Change and its Regional Office, Central Ground Water Authority and Regional Director, Central 
Ground Water Board, State Pollution Control Board and Central Pollution Control Board. Clearly showing 

1.
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the trend analysis on six-monthly basis.

2.

In case, immediate mining scheme envisages intersection of ground water table, then Environmental 
Clearance shall become operational only after receiving formal clearance from CGWA. In case, mining 
operation involves intersection of ground water table at a later stage, then PP shall ensure that prior 
approval from CGWA and MoEFCC is in place before such mining operations. The permission for 
intersection of ground water table shall essentially be based on detailed hydro-geological study of the 
area.

3.

Quality of polluted water generated from mining operations which include Chemical Oxygen Demand 
(COD) in mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along 
with Total Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The 
monitored data shall be uploaded on the website of the company as well as displayed at the project site 
in public domain, on a display board, at a suitable location near the main gate of the Company. The 
circular No. J- 20012/1/2006-IA.II (M) dated 27.05.2009 issued by Ministry of Environment, Forest and 
Climate Change may also be referred in this regard.

4.

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis 
to augment ground water resources in the area in consultation with Central Ground Water Board/ State 
Groundwater Department. A report on amount of water recharged needs to be submitted to Regional 
Office MoEFCC annually.

Noise and vibration monitoring and prevention

1.

The illumination and sound at night at project sites disturb the villages in respect of both human and 
animal population. Consequent sleeping disorders and stress may affect the health in the villages located 
close to mining operations. Habitations have a right for darkness and minimal noise levels at night. PPs 
must ensure that the biological clock of the villages is not disturbed; by orienting the floodlights/ masks 
away from the villagers and keeping the noise levels well within the prescribed limits for day /night 
hours.

2.

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work 
environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs 
/muffs. All personnel including laborers working in dusty areas shall be provided with protective 
respiratory devices along with adequate training, awareness and information on safety and health 
aspects. The PP shall be held responsible in case it has been found that workers/ personals/ laborers are 
working without personal protective equipment.

Noise and vibration monitoring and prevention

1. The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be 
monitored periodically as per applicable DGMS guidelines.

Mining plan

1.

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation 
(quantum of mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease area; 
scope of working ( method of mining, overburden & dump management, O.B& dump mining, mineral 
transportation mode, ultimate depth of mining, concurrent reclamation and reclamation at mine closure; 
land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life; etc.).

Mining plan

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall 1.
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be governed as per the approved Mining Plan. The excavation vis-à-vis backfilling in the mine lease area 
and corresponding afforestation to be raised in the reclaimed area shall be governed as per approved 
mining plan. PP shall ensure the monitoring and management of rehabilitated areas until the vegetation 
becomes self-sustaining. The compliance status shall be submitted half-yearly to the MoEFCC and its 
concerned Regional Office.

Land reclamation

1.

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the 
slope stability, prevent erosion and surface run off. The selection of local species regulates local climatic 
parameters and help in adaptation of plant species to the microclimate. The gullies formed on slopes 
should be adequately taken care of as it impacts the overall stability of dumps. The dump mass should be 
consolidated with the help of dozer/ compactors thereby ensuring proper filling/ leveling of dump mass. 
In critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite etc. shall be undertaken for 
stabilization of the dump.

2.

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked at 
earmarked OB dump site(s) only and it should not be kept active for a long period of time. The physical 
parameters of the OB / waste dumps / topsoil dump like height, width and angle of slope shall be 
governed as per the approved Mining Plan and the guidelines/circulars issued by D.G.M.S. The topsoil 
shall be used for land reclamation and plantation.

Land reclamation

1.

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps 
to prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be 
kept for designing of sump structures over and above peak rainfall (based on 50 years data) and 
maximum discharge in the mine and its adjoining area which shall also help in providing adequate 
retention time period thereby allowing proper settling of sediments/ silt material. The sedimentation 
pits/ sumps shall be constructed at the corners of the garland drains.

2.

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine 
working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments 
directly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for 
watering the mine area, roads, green belt development, plantation etc. The drains/ sedimentation sumps 
etc. shall be de-silted regularly, particularly after monsoon season, and maintained properly.

Transportation

1.

No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. 
In such cases, PP shall construct a ‘bypass’ road for the purpose of transportation of the minerals leaving 
an adequate gap (say at least 200 meters) so that the adverse impact of sound and dust along with 
chances of accidents could be mitigated. All costs resulting from widening and strengthening of existing 
public road network shall be borne by the PP in consultation with nodal State Govt. Department. 
Transportation of minerals through road movement in case of existing village/ rural roads shall be 
allowed in consultation with nodal State Govt. Department only after required strengthening such that 
the carrying capacity of roads is increased to handle the traffic load. The pollution due to transportation 
load on the environment will be effectively controlled and water sprinkling will also be done regularly. 
Vehicular emissions shall be kept under control and regularly monitored. Project should obtain Pollution 
Under Control (PUC) certificate for all the vehicles from authorized pollution testing centers. [If 
applicable in case of road transport].

Transportation

The Main haulage road within the mine lease should be provided with a permanent water sprinkling 1.
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arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with 
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone, material 
transfer points, material yards etc. should invariably be provided with dust suppression arrangements. 
The air pollution control equipments like bag filters, vacuum suction hoods, dry fogging system etc. shall 
be installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt conveyor should 
be fully covered to avoid generation of dust while transportation. PP shall take necessary measures to 
avoid generation of fugitive dust emissions.

Green Belt

1.

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease 
boundary as per the guidelines of CPCB in order to arrest pollution emanating from mining operations 
within the lease. The whole Green belt shall be developed within first 5 years starting from windward 
side of the active mining area. The development of greenbelt shall be governed as per the EC granted by 
the Ministry irrespective of the stipulation made in approved mine plan.

Public hearing and human health issues

1.

Project Proponent shall make provision for the housing for workers/labors or shall construct labor camps 
within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cooking, 
mobile toilets, mobile STP, safe drinking water, medical health care, crèche for kids etc. The housing may 
be provided in the form of temporary structures which can be removed after the completion of the 
project related infrastructure. The domestic waste water should be treated with STP in order to avoid 
contamination of underground water.

Corporate Environment Responsibility (CER)

1.

The Project Proponent shall submit the time- bound action plan to the concerned regional office of the 
Ministry within 6 months from the date of issuance of environmental clearance for undertaking the 
activities committed during public consultation by the project proponent and as discussed by the EAC, in 
terms of the provisions of the MoEF&CC Office Memorandum No.22-65/2017-IA.III dated 30 
September, 2020. The action plan shall be implemented within three years of commencement of the 
project.

Miscellaneous

1. The Ministry or any other competent authority may alter/modify the above conditions or stipulate any 
further condition in the interest of environment protection.

2.
Concealing factual data failure to comply with any or submission of false/ fabricated data and of the 
conditions mentioned above may result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

3.
The Project Proponent shall submit six monthly compliance reports on the status of the implementation 
of the stipulated environmental safeguards to the MOEFCC & its concerned Regional Office, Central 
Pollution Control Board and State Pollution Control Board.

4.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control 
of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their amendments and 
rules made there under and also any other orders passed by the Hon’ble Supreme Court of India/High 
Court and any other Court of Law relating to the subject matter.

The Project Authorities should inform to the Regional Office regarding date of financial closures and final 5.
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approval of the project by the concerned authorities and the date of start of land development work.

Miscellaneous

1.

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up under 
the control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization. 
Adequate number of qualified Environmental Scientists and Mining Engineers shall be appointed and 
submit a report to RO, MoEF&CC.

2.
The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the stipulated 
conditions. The project authorities should extend full cooperation to the MoEF&CC officer(s) by 
furnishing the requisite data / information / monitoring reports.

3.

In pursuant to Ministrys O.M No 22-34/2018-IA.III dated 16.01.2020 to comply with the direction made
by Honble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common Cause vs 
Union of India, the mining lease holder shall after ceasing mining operations, undertake regrassing the
mining area and any other area which may have been disturbed due to other mining activities and restore 
the land to a condition which is fit for growth of fodder, flora, fauna etc.

4. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, 
within a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

5.
The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in 
five years purpose of monitoring land use pattern and submit a report to concerned Regional Office of 
the MoEF&CC.

3.14. Agenda Item No 14:

3.14.1. Details of the proposal

Proposed Project of Building stone Sand Stone Mine at Gata No 732 Sl. No. 44, Area 1.01 ha in Village- B
hagautidei, Tehsil- Chunar, District- Mirzapur, Uttar Pradesh by RAJESH PATEL located at MIRZAPUR,UTT
AR PRADESH

Proposal For Fresh EC

Proposal No File No Submission Date
Activity 
Sub-Activity  
(Schedule Item)

SIA/UP/MIN/558490/2
025 10467-8459 03/12/2025

Mining of minerals 
Non-Coal Mining (Minor Minerals-other t
han river bed mining) (1(a))  

3.14.2. Project Salient Features

The project proponent has made an online application vide proposal no. SIA/UP/MIN/558490/2025, 
dated 03/12/2025 along with copy of Form-1 and EIA/EMP report seeking Environment Clearance (EC) under 
the provisions of the EIA Notification, 2006 for the project mentioned above. The proposed project activity is 
listed at Item No. 1(a) under Category “B” of the schedule of the EIA Notification, 2006.

A presentation was made by the project proponent Shri Rajesh Bhai Patel along with their consultant 
Mr. Ankur Sharma, EIA Coordinator, M/s Aegis Environment Research Pvt Ltd. Noida and informed the 
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committee about the project as follows:
1. The environmental clearance is sought for Building Stone/Sandstone Mining Project at Gata No. 732, 

Kramank No. 44 at Village- Bhagautidei, Tehsil- Chunar District- Mirzapur, State- Uttar Pradesh of 
Shri Rajesh Bhai Patel, Area 1.01 ha.,

2. The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter No. 
430/Parya/SEIAA/8459/2023 Dated 06/03/2024.

3. The Public Hearing was organized on 05/11/2024. Final EIA report submitted by the project proponent 
on 03/12/2025.

4. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/558490/2025

2. File No. allotted by SEIAA, UP 10467-8459

3. Date of Letter of Intent (LoI) issued by 
DGM 07/08/2020

4. Date of approval of Mining Plan 01.11.2023

5. Name of Proponent Proponent - Shri Rajesh Bhai Patel

6. Full correspondence address of propo
nent

R/o Ramrahsi, Patihatha, District- Mirzapur,
State-Uttar Pradesh

7. Name of Project Bhagautidei Building Stone/Sandstone Mine Project

8. Project location (Plot/Khasra/Gata N
o.) Gata No. 732, (Kramank No. 44)

9. Name of Village Bhagautidei

10. Tehsil Chunar

11. District Mirzapur

12. Name of Minor Mineral Building Stone or Sandstone

13. Sanctioned Lease Area (in Ha.) 1.01 Ha

14. Max & Min mRL within lease area Max- 121.0 mRL& 112.0 mRL

15. Pillar Coordinates (Verified by DMO)

Pillar No Latitude(N) Longitude(E)

A 25° 3'12.82"N 82°59'32.40"E
B 25° 3'8.06"N 82°59'27.46"E
C 25° 3'12.65"N 82°59'27.39"E

16. Total Geological Reserves 1,85,662 Cum

17. Total Mineable Reserves 1,09,926 Cum

18. Total Proposed Production(in five yea
r)

50,500 Cum
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19. Proposed Production/year 10,100 cum

20. Sanctioned Period of Mine lease Maximum 20 years

21. No. of workers 27

22. Type of Land Government waste land

23. Ultimate depth of mining 30 m

24. Nearest metalled road from site SH 5A, Approx. 3.92 km in N direction.

PURPOSE REQUIREMENT (KLD)

Drinking 0.27

Suppression of dust 4.62

Plantation 1.01

Others 0.27

25. Water Requirement

Total 6.17

26. Name of QCI Accredited Consultant w
ith QCI No and period of validity.

Aegis Environment Research Pvt. Ltd.,
Certificate No. NABET/EIA/25-28/ IA 0153,
Valid Upto January 29, 2028.

27. Any litigation pending against the proj
ect or land in any court No

28. Details of 500 m Cluster Map &certifi
cate issued by Mining Officer

Yes, certified
6165/MMC-30/2022-23, dated- 12/10/2023

29. Details of Lease Area in approved DSR Yes, given in the DSR at page no-89, SI No. 4

30. Proposed EMP cost EMP Capital Cost-Rs 3,02,000
EMP Recurring Cost- Rs. 4,99,400/-

31. Length and breadth of Haul Road Length: 385 m width: 6 m

32. No. of Trees to be Planted 1010 plants

33. Monitoring Period March 2024 to May 2024

SI. N
o.

Activity Capital Cost (in R
s.)

Quantity

1 Installation of computer set along with table and chair in Primary Sch
ool of village Biyahur

1,00,000 2
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2 Construction of toilet in Primary School of village Biyahur 45,000 -

TOTAL 1,45,000

6. The mining would be restricted to unsaturated zone only above the phreatic water table and will not 
intersect the ground water table at any point of time.

7. This project does not attract any of the general conditions applicable on mining projects specified in EIA 
Notification 14/09/2006.

8. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-fragile 
zone such as habitat of any wild fauna.

9. There is no litigation pending in any court regarding this project.
10. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitted an affidavit dated 11/12/2025 mentioning is as 
follows:

1. I Ankur Sharma S/o Lalit Mohan Sharma is EIA Coordinator of M/s Aegis Environment Research Pvt. 
Ltd.

2. I have prepared/validated EIA/EMP report for the Proposal (SIA/UP/MIN/558490/2025), File No. 
10467-8459 of Building stone Sand Stone Mine at Gata No 732 Sl. No. 44, Area 1.01 ha in 
Village- Bhagautidei, Tehsil- Chunar, District- Mirzapur, Uttar Pradesh with my team.

3. I have personally visited the site of proposal and certify that no Mining/ construction activity has 
been undertaken on the project site for the present proposal.

4. I am satisfied that all the necessary data/ information submitted along with Application /EIA/EMP 
are true and correct.

5. I certify that this project proposal has been uploaded for the first time on Parivesh Portal.
6. I certify that there will be no mismatch between information/data provided on the online application 

submitted on Parivesh Portal and the hard copy/presentation which will be submitted after 
acceptance of application.

7. I state that all the TOR Points have been complied and all the issues raised during Public Hearing 
have been properly addressed in EIA report.

8. The EIA/EMP report for the Proposal is prepared by my team as per guidelines laid down by 
QCI/NABET.

3.14.3. Deliberations by the committee in previous meetings

N/A

3.14.4. Deliberations by the SEAC in current meetings

Recommendation by committee
 

The committee discussed the matter and recommended grant of environmental clearance for the 
proposal as above alongwith standard environmental clearance conditions prescribed by MoEF&CC, 
Govt. of India. The committee also stipulated following specific conditions:

3.14.5. Recommendation of SEAC

Recommended

3.14.6. Details of Environment Conditions

3.14.6.1. Specific
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Environmental Attributes

1.        The PP must strictly comply with SSMG 2016 and ESMG 2020,
2.       Before commencing mining operations, the Mining Department must re-demarcate the area 

based on the geo coordinates mentioned in the DSR.
3. The project proponent should obtain an NOC from the Forest Department confirming that no

wildlife sanctuary or eco-sensitive zone area exists within a 10 km radius of the project site.
4.       The environmental clearance will be co-terminus with the validity of the lease period mentioned 

in the LoI or co-terminus with the validity of valid mine plan whichever is earlier, after this period 
the EC will automatically become null and void.

5.       Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / 
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest 
Department or District plantation committee, for planting at least (as per the project) plants, 
either on government land or community land, within a periphery of 5 km from the boundary of 
the lease area along with provisions for maintenance for 5 years. Survival of plants should not be 
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be 
treated as violation of EC condition. 

6.       The project proponent shall install solar lights in their project area to minimise the consumption 
of electricity.

7.       During the submission of 6 monthly compliance reports, the project proponent should make 
sure that the periodically taken site photographs should also be annexed along with the 
compliance report.

8.       Preference should be given to indigenous local species as per the consultation of the local 
district Forest Officer/Expert Agency in this field.

9.       The maximum height of the bench should be 06 meters and the width of the bench should be at 
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

10.    In case the blasting is proposed during a mining operation, the project proponent needs to 
assess its impact on the displacement of human beings/wild animals/birds/other species, and the 
suitable measures proposed and taken for their rehabilitation and resettlement need to be 
clearly described in first 6 monthly compliance report. 

11.    The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of 
mined-out land to match its surrounding land use before the closure of the mine to SEIAA, UP 
and Department of Mines and Geology, UP for approval. The project proponent shall ensure the 
implementation of the approved plan under the supervision of the Dept. of Mines and Geology. 

12.    The project proponent shall plan and implement collection drain and siltation basins of 
adequate size to arrest the silt and sediment flow from the quarry area. The surface runoff 
rainwater harvesting and other water conservation measures on a long-term basis are to be
taken in consultation with the Central/State Groundwater Board. The water so collected should 
be utilized for watering the haulage area, roads, and green belt development, etc.

13.    The project proponent shall take all suitable measures to prevent pollution of groundwater and 
nearby water bodies in consultation with the State Pollution Control Board and consent to 
operate (if applicable) should be obtained from the State Pollution Control Board before the 
start of production from the mine. 

14.    Project proponent is directed to invest the CER amount as per the proposal and submit the 
compliance report regularly to the concerned authority/Directorate of environment.

15.    Link Road from the quarry site to the main road shall be constructed as an all-weather road 
with blacktopping and maintained by the project proponent. 

16.    Vehicular emissions should be kept under control and regularly monitored. Suitable measures 
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation. 

17.    The project proponent should explore the possibilities of rainwater harvesting.
18.    Agreement/ Consent between project proponent and competent authority/ landowner for 

haulage road from lease site to link road.
19.    Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points 

in lease area and haulage road during operational activity/vehicular movement.

1.
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20.    As per the proposed plan, plantation with area specific plant species, number of plants to be Planted 
and report of green belt development to be submitted to the Forest Department, UPPCB and 
Directorate of Environment, UP.

21.    In case it has been found that the E.C. obtained by providing incorrect information, submitting that 
the distance between the two adjoining mines is greater than 500mt. and the area is less than 05 ha, 
but factually the distance is less than 500 mt, and the mine is located in the cluster of area equal to 
or more than 05 ha, the E.C issued will stand revoked.  

22.    Explosive cannot be stored on the site. The Project proponent shall take approval from Chief 
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

23.    Blast vibrations study shall be conducted and an observation report submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and UPPCB within six months. The report shall also include 
measures for the prevention of blasting associated impact on nearby houses and agricultural fields.

24.    Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be 
carried out in the daytime only. The project proponent shall ensure prevention of displacement of 
human beings/wild animals/birds etc. and in case any such displacement is caused due to 
blasting/mining operation by any chance the project proponent shall take suitable measures for their 
rehabilitation and resettlement.

25.    Maintenance   of   village   roads   used for transportation   of   minerals   is to be done by the 
company regularly at its own expenses. The link roads from mining area to main road shall be 
constructed as all-weather road with black topping and maintained by the project proponent.

26.    The self-environmental audit shall be conducted annually. Every three years third-party 
environmental audit shall be carried out.

27.    Measures for prevention and control of soil erosion and management of silt shall be undertaken.  
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable 
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes. 
Dumps shall be protected by retaining walls.

28.    Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be 
regularly monitored for contamination and depletion due to mining activity and records maintained.  
The monitoring data shall be submitted to the Integrated Regional Office, MoEF&CC, GoI, Lucknow 
and U.P. Pollution Control Board regularly.  Further, monitoring points shall be located between the 
mine, and drainage in the direction of flow of groundwater shall be set up and records maintained.

29.    Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored at 
locations of nearest human habitation (including schools and other public amenities located nearest 
to sources of dust generation as applicable) and records submitted to the Integrated Regional Office, 
MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board regularly.

30.    Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active 
for long period. The maximum height of the dump shall not exceed 20 m, each stage shall preferably 
be of a maximum of 10 m and the overall slope of the dump shall not exceed 35o.  The OB dump 
shall be backfilled.  The OB dumps shall be scientifically vegetated with suitable native species to 
prevent erosion and surface runoff.

31.    The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by 
the Indian Bureau of Mines.

32.    Prior permission from the Competent Authority shall be obtained for the extraction of groundwater 
if any.

33.    A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board 5 years in advance of final 
mine closure for approval.

34.    The blasting will be done only after getting permission from the Mining Department/competent 
authority.

3.14.6.2. Standard

1(
a) Mining of minerals
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Statutory compliance

1.
This Environmental Clearance (EC) is subject to orders/ judgment of Honble Supreme Court of India, 
Honble High Court, Honble NGT and any other Court of Law, Common Cause Conditions as may be 
applicable.

null

1.

The Project Proponent shall make necessary alternative arrangements for livestock feed by developing 
grazing land with a view to compensate those areas which are coming within the mine lease. The 
development of such grazing land shall be done in consultation with the State Government. In this 
regard, Project Proponent should essentially implement the directions of the Hon’ble Supreme Court 
with regard to acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded/ protected against felling and 
plantation of such trees should be promoted.

2.

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining 
lease, around water body, along the roadsides, in community areas etc. by planting the native species in 
consultation with the State Forest Department/ Agriculture Department/ Rural development department/ 
Tribal Welfare Department/ Gram Panchayat such that only those species be selected which are of use 
to the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees 
should be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection 
and care of trees.

Statutory compliance

1.
The Project proponent complies with all the statutory requirements and judgment of Hon’ble Supreme 
Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause 
versus Union of India &Ors before commencing the mining operations.

2.

The Project Proponent shall follow the mitigation measures provided in MoEFCC’s Office Memorandum 
No. Z-11013/57/2014-IA.II (M), dated 29th October, 2014, titled “Impact of mining activities on 
Habitations-Issues related to the mining Projects wherein Habitations and villages are the part of mine 
lease areas or Habitations and villages are surrounded by the mine lease area.“

3.

The State Government concerned shall ensure that mining operation shall not be commenced till the 
entire compensation levied, if any, for illegal mining paid by the Project Proponent through their 
respective Department of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme Court 
dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus 
Union of India & Ors.

4.
The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining lease. In 
case there is any change in ownership or mining lease is transferred. PP needs to apply for transfer of EC 
as per provisions of the para 11 of EIA Notification, 2006 as amended from time to time.

5.

The Project Authorities should widely advertise about the grant of this EC letter by printing the same in 
at least two local newspapers, one of which shall be in vernacular language of the concerned area. The 
advertisement shall be done within 7 days of the issue of the clearance letter mentioning that the instant 
project has been accorded EC and copy of the EC letter is available with the State Pollution Control 
Board/Committee and web site of the Ministry of Environment, Forest and Climate Change 
(www.parivesh.nic.in). A copy of the advertisement may be forwarded to the concerned MoEFCC 
Regional Office for compliance and record.

State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional 6.
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office, District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.

7. A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom 
suggestion / representation has been received while processing the proposal.

Air quality monitoring and preservation

1.

The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality Monitoring Stations 
with 1 (one) in upwind and 2 (two) in downwind direction based on long term climatological data about 
wind direction such that an angle of 120° is made between the monitoring locations to monitor critical 
parameters, relevant for mining operations, of air pollution viz. PM10, PM2.5, NO2, CO and SO2 etc. as 
per the methodology mentioned in NAAQS Notification No. B-29016/20/90/PCI/I, dated 18.11.2009 
covering the aspects of transportation and use of heavy machinery in the impact zone. The ambient air 
quality shall also be monitored at prominent places like office building, canteen etc. as per the site 
condition to ascertain the exposure characteristics at specific places. The above data shall be digitally 
displayed within 03 months in front of the main Gate of the mine site.

2.

Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular 
water sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution 
wherein high levels of PM10 and PM2.5 are evident such as haul road, loading and unloading point and 
transfer points. The Fugitive dust emissions from all sources shall be regularly controlled by installation 
of required equipments/ machineries and preventive maintenance. Use of suitable water-soluble chemical 
dust suppressing agents may be explored for better effectiveness of dust control system. It shall be 
ensured that air pollution level conform to the standards prescribed by the MoEFCC/ Central Pollution 
Control Board.

Water quality monitoring and preservation

1.

Industrial waste water (workshop and waste water from the mine) should be properly collected and 
treated so as to conform to the notified standards prescribed from time to time. The standards shall be 
prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control Board 
(SPCB). The workshop effluent shall be treated after its initial passage through Oil and grease trap.

2.
The water balance/water auditing shall be carried out and measure for reducing the consumption of 
water shall be taken up and reported to the Regional Office of the MoEF&CC and State Pollution Control 
Board/Committee.

3.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in 
and around the mine lease by establishing a network of existing wells as well as new piezo-meter 
installations during the mining operation in consultation with Central Ground Water Authority/ State 
Ground Water Department. The Report on changes in Ground water level and quality shall be submitted 
on six-monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater Department / 
State Pollution Control Board.

Water quality monitoring and preservation

1.

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis 
to augment ground water resources in the area in consultation with Central Ground Water Board/ State 
Groundwater Department. A report on amount of water recharged needs to be submitted to Regional 
Office MoEFCC annually.

Quality of polluted water generated from mining operations which include Chemical Oxygen Demand 
(COD) in mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along 
with Total Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The 

2.
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monitored data shall be uploaded on the website of the company as well as displayed at the project site 
in public domain, on a display board, at a suitable location near the main gate of the Company. The 
circular No. J- 20012/1/2006-IA.II (M) dated 27.05.2009 issued by Ministry of Environment, Forest and 
Climate Change may also be referred in this regard.

3.

In case, immediate mining scheme envisages intersection of ground water table, then Environmental 
Clearance shall become operational only after receiving formal clearance from CGWA. In case, mining 
operation involves intersection of ground water table at a later stage, then PP shall ensure that prior 
approval from CGWA and MoEFCC is in place before such mining operations. The permission for 
intersection of ground water table shall essentially be based on detailed hydro-geological study of the 
area.

4.

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ 
springs and perennial nallahs existing/ flowing in and around the mine lease including upstream and 
downstream. Sufficient number of gullies shall be provided at appropriate places within the lease for 
management of water. The parameters to be monitored shall include their water quality vis-à-vis 
suitability for usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction and/ or 
alteration be made to water bodies during mining operations without justification and prior approval of 
MoEFCC. The monitoring of water courses/ bodies existing in lease area shall be carried out four times in 
a year viz. pre- monsoon (April May), monsoon (August), post-monsoon (November) and winter 
(January) and the record of monitored data may be sent regularly to Ministry of Environment, Forest and 
Climate Change and its Regional Office, Central Ground Water Authority and Regional Director, Central 
Ground Water Board, State Pollution Control Board and Central Pollution Control Board. Clearly showing 
the trend analysis on six-monthly basis.

Noise and vibration monitoring and prevention

1.

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work 
environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs 
/muffs. All personnel including laborers working in dusty areas shall be provided with protective 
respiratory devices along with adequate training, awareness and information on safety and health 
aspects. The PP shall be held responsible in case it has been found that workers/ personals/ laborers are 
working without personal protective equipment.

2.

The illumination and sound at night at project sites disturb the villages in respect of both human and 
animal population. Consequent sleeping disorders and stress may affect the health in the villages located 
close to mining operations. Habitations have a right for darkness and minimal noise levels at night. PPs 
must ensure that the biological clock of the villages is not disturbed; by orienting the floodlights/ masks 
away from the villagers and keeping the noise levels well within the prescribed limits for day /night 
hours.

Noise and vibration monitoring and prevention

1. The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be 
monitored periodically as per applicable DGMS guidelines.

Mining plan

1.

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation 
(quantum of mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease area; 
scope of working ( method of mining, overburden & dump management, O.B& dump mining, mineral 
transportation mode, ultimate depth of mining, concurrent reclamation and reclamation at mine closure; 
land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life; etc.).

Mining plan
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1.

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall 
be governed as per the approved Mining Plan. The excavation vis-à-vis backfilling in the mine lease area 
and corresponding afforestation to be raised in the reclaimed area shall be governed as per approved 
mining plan. PP shall ensure the monitoring and management of rehabilitated areas until the vegetation 
becomes self-sustaining. The compliance status shall be submitted half-yearly to the MoEFCC and its 
concerned Regional Office.

Land reclamation

1.

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked at 
earmarked OB dump site(s) only and it should not be kept active for a long period of time. The physical 
parameters of the OB / waste dumps / topsoil dump like height, width and angle of slope shall be 
governed as per the approved Mining Plan and the guidelines/circulars issued by D.G.M.S. The topsoil 
shall be used for land reclamation and plantation.

2.

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the 
slope stability, prevent erosion and surface run off. The selection of local species regulates local climatic 
parameters and help in adaptation of plant species to the microclimate. The gullies formed on slopes 
should be adequately taken care of as it impacts the overall stability of dumps. The dump mass should be 
consolidated with the help of dozer/ compactors thereby ensuring proper filling/ leveling of dump mass. 
In critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite etc. shall be undertaken for 
stabilization of the dump.

Land reclamation

1.

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine 
working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments 
directly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for 
watering the mine area, roads, green belt development, plantation etc. The drains/ sedimentation sumps 
etc. shall be de-silted regularly, particularly after monsoon season, and maintained properly.

2.

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps 
to prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be 
kept for designing of sump structures over and above peak rainfall (based on 50 years data) and 
maximum discharge in the mine and its adjoining area which shall also help in providing adequate 
retention time period thereby allowing proper settling of sediments/ silt material. The sedimentation 
pits/ sumps shall be constructed at the corners of the garland drains.

Transportation

1.

No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. 
In such cases, PP shall construct a ‘bypass’ road for the purpose of transportation of the minerals leaving 
an adequate gap (say at least 200 meters) so that the adverse impact of sound and dust along with 
chances of accidents could be mitigated. All costs resulting from widening and strengthening of existing 
public road network shall be borne by the PP in consultation with nodal State Govt. Department. 
Transportation of minerals through road movement in case of existing village/ rural roads shall be 
allowed in consultation with nodal State Govt. Department only after required strengthening such that 
the carrying capacity of roads is increased to handle the traffic load. The pollution due to transportation 
load on the environment will be effectively controlled and water sprinkling will also be done regularly. 
Vehicular emissions shall be kept under control and regularly monitored. Project should obtain Pollution 
Under Control (PUC) certificate for all the vehicles from authorized pollution testing centers. [If 
applicable in case of road transport].

Transportation
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1.

The Main haulage road within the mine lease should be provided with a permanent water sprinkling 
arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with 
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone, material 
transfer points, material yards etc. should invariably be provided with dust suppression arrangements. 
The air pollution control equipments like bag filters, vacuum suction hoods, dry fogging system etc. shall 
be installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt conveyor should 
be fully covered to avoid generation of dust while transportation. PP shall take necessary measures to 
avoid generation of fugitive dust emissions.

Green Belt

1.

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease 
boundary as per the guidelines of CPCB in order to arrest pollution emanating from mining operations 
within the lease. The whole Green belt shall be developed within first 5 years starting from windward 
side of the active mining area. The development of greenbelt shall be governed as per the EC granted by 
the Ministry irrespective of the stipulation made in approved mine plan.

Public hearing and human health issues

1.

Project Proponent shall make provision for the housing for workers/labors or shall construct labor camps 
within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cooking, 
mobile toilets, mobile STP, safe drinking water, medical health care, crèche for kids etc. The housing may 
be provided in the form of temporary structures which can be removed after the completion of the 
project related infrastructure. The domestic waste water should be treated with STP in order to avoid 
contamination of underground water.

Corporate Environment Responsibility (CER)

1.

The Project Proponent shall submit the time- bound action plan to the concerned regional office of the 
Ministry within 6 months from the date of issuance of environmental clearance for undertaking the 
activities committed during public consultation by the project proponent and as discussed by the EAC, in 
terms of the provisions of the MoEF&CC Office Memorandum No.22-65/2017-IA.III dated 30 
September, 2020. The action plan shall be implemented within three years of commencement of the 
project.

Miscellaneous

1. The Ministry or any other competent authority may alter/modify the above conditions or stipulate any 
further condition in the interest of environment protection.

2. The Project Authorities should inform to the Regional Office regarding date of financial closures and final
approval of the project by the concerned authorities and the date of start of land development work.

3.
Concealing factual data failure to comply with any or submission of false/ fabricated data and of the 
conditions mentioned above may result in withdrawal of this clearance and attract action under the 
provisions of Environment (Protection) Act, 1986.

4.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control 
of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their amendments and 
rules made there under and also any other orders passed by the Hon’ble Supreme Court of India/High 
Court and any other Court of Law relating to the subject matter.

The Project Proponent shall submit six monthly compliance reports on the status of the implementation 5.
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of the stipulated environmental safeguards to the MOEFCC & its concerned Regional Office, Central 
Pollution Control Board and State Pollution Control Board.

Miscellaneous

1.
The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the stipulated 
conditions. The project authorities should extend full cooperation to the MoEF&CC officer(s) by 
furnishing the requisite data / information / monitoring reports.

2.

In pursuant to Ministrys O.M No 22-34/2018-IA.III dated 16.01.2020 to comply with the direction made 
by Honble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common Cause vs 
Union of India, the mining lease holder shall after ceasing mining operations, undertake regrassing the 
mining area and any other area which may have been disturbed due to other mining activities and restore 
the land to a condition which is fit for growth of fodder, flora, fauna etc.

3.

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up under
the control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization. 
Adequate number of qualified Environmental Scientists and Mining Engineers shall be appointed and 
submit a report to RO, MoEF&CC.

4.
The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in 
five years purpose of monitoring land use pattern and submit a report to concerned Regional Office of 
the MoEF&CC.

5. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, 
within a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

3.15. Agenda Item No 15:

3.15.1. Details of the proposal

Environment clearance of “Riverbed Morrum mining” having lease area – 32.338 ha along river Kanhar in 
Gata No.: 871 and 518Ga, at Village – Pipardih & Koragi, Tehsil – Duddhi, District – Sonbhadra, Uttar Pra
desh of M/s ANJALI CONSTRUCTION ENTERPRISES, proprietor Smt. Meera Singh. by MEERA SINGH loca
ted at SONBHADRA,UTTAR PRADESH

Proposal For Fresh EC

Proposal No File No Submission Date
Activity 
Sub-Activity  
(Schedule Item)

SIA/UP/MIN/558717/20
25 10462-9887 19/11/2025

Mining of minerals 
Non-Coal Mining (Minor Mineral
s- river bed mining) (1(a))  

3.15.2. Project Salient Features

The project proponent has made an online application vide proposal no. SIA/UP/MIN/558717/2025, 
dated 19-11-2025 seeking Environment Clearance (EC) under the provisions of the EIA Notification, 2006 for 
the project mentioned above. The proposed project activity is listed at Item No. 1(a) under Category “B” of the 
schedule of the EIA Notification, 2006.
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A presentation was made by the authorized representative of project proponent Shri Atul Singh along 
with their consultant Mr. Pankaj Srivastava, EIA Coordinator, M/s Paramarsh (Servicing Environment and 
Development), Lucknow, U.P. and informed the committee about the project as follows:

Earlier, environmental clearance (EC) for the project proposal was granted by the State Environment 
Impact Assessment Authority, Uttar Pradesh (SEIAA, U.P.) vide letter no. 516/Parya/SEAC/5031-
4705/2018 dated 09.01.2020, for an annual production capacity of 2,58,704 cubic metres per annum, 
in favour of Shri Virendra Singh Jadon, M/s R.S.I. Stone World Pvt. Ltd.

•

Subsequently, the mining lease issued in favour of Shri Virendra Singh Jadon, M/s R.S.I. Stone World 
Pvt. Ltd. was cancelled by the District Magistrate, Sonbhadra, vide order no. 2643/Khanij/2024 dated 
08.01.2024.

•

Thereafter, the District Magistrate, Sonbhadra invited fresh bids through E-Tender Notice No. 
2643/Khanij/Morrum/E-Nividash E-Nilami/2024 dated 10.01.2024.

•

Pursuant to the bidding process, a Letter of Intent (LoI) was issued in favour of M/s Anjali Construction 
Enterprises, Proprietor: Smt. Meera Singh, W/o Shri Ajay Singh, for a period of five years with an 
approved production capacity of 2,58,704 cubic metres per annum, vide letter no. 3012/Khanij/2024 
dated 13.03.2024.

•

SEIAA, U.P. subsequently transferred the existing environmental clearance dated 09.01.2020 in favour 
of M/s Anjali Construction Enterprises through EC Identification No. EC24B0107UP5171842T dated 
11.07.2024.

•

Further SEIAA, U.P. extended the validity of transferred EC dated 11/07/2024 vide letter no. 27.09.2025 
up to 08/01/2025.

•

The project proponent submitted an online application for extension of environmental clearance on the 
PARIVESH Portal vide proposal no. SIA/UP/MIN/507628/2024. Accordingly, SEIAA, U.P., vide letter 
no. EC24B0107UP5759266N dated 27.09.2025, extended the validity of the environmental clearance 
dated 11.07.2024, making it valid up to 08.01.2026.

•

Further, the project proponent submitted the terms of reference application for the remaining period of 
mining lease and the SEIAA issued the terms of reference on 29/05/2025.

•

Further, the project proponent informed the committee about the project as follows:
1. The environmental clearance of “Riverbed Morrum mining” along river Kanhar in Gata No.: 871 and 

518Ga, at Village – Pipardih & Koragi, Tehsil – Duddhi, District – Sonbhadra, Uttar Pradesh, Leased 
area – 32.338 ha, M/s Anjali Construction Enterprises.

2. The terms of reference was issued by SEIAA, U.P. TOR Identification No.: TO25B0107UP5402929N, 
Dated 29/05/2025.

3. The Public Hearing was organized on 10/11/2025. Final EIA report submitted by the project proponent 
on 19/11/2025.

4. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/558717/2025

2. File No. allotted by SEIAA, UP 10462-9887

3. Date of Letter of Intent 12/06/2023

4. Date of approval of Mining Plan 25-12-2024

5. Name of Proponent M/s Anjali Construction Enterprises
Proprietor Smt. Meera Singh W/o Shree Ajay Singh

R/o – 24/17 A.G. Ajay vihar Colony, Taktakpur,
Tehsil and District – Varanasi, Uttar Pradesh

6. Full correspondence address of proponen
t and mobile no.

Email id: anjaliconssvns@gmail.com

“Riverbed Morrum mining” having lease area – 32.338 ha 7. Name of Project
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along river Kanhar in Gata No.: 871 and 518Ga, at Village 
– Pipardih & Koragi, Tehsil – Duddhi, District – Sonbhadr
a, Uttar Pradesh of M/s Anjali Construction Enterprises, p
roprietor Smt. Meera Singh.

8. Project Location (Plot. Khasra/Gata No.) 871 and 518Ga

9. Name of Village Pipardih & Koragi

10. Tehsil Duddhi

11. District Sonbhadra

12. Name of Minor Mineral Riverbed Morrum mining”

13. Sanctioned Lease Area in ha. 32.338 ha

14. Max. & Min mRL within lease area Highest mRL – 220.55 mRL
Lowest mRL – 218.50 mRL

15. Pillar Coordinates (Verified by DMO)

16. Total Geological Reserves 12,93,520 m3

17. Total Mineable Reserve 4,43,775 m3

18. Total Proposed Production 12,93,520 m3 (5 years)

19. Proposed Production /year 2,58,704 m3/annum

20. Sanctioned Period of Mine lease Lease Period – 5 years

21. No. of workers 38

22. Type of Land Govt./Non-Forest Land

23. Depth of Mining 1.5 m

24. Nearest metalled road from site 0.30 km

PURPOSE25. Water Requirement

Point Latitude N Longitude E
A 24°14'10.98"N 83°16'13.53"E
B 24°14'20.47"N 83°16'15.43"E
C 24°14'35.62"N 83°16'16.52"E
D 24°14'40.99"N 83°16'16.11"E
E 24°14'46.66"N 83°16'12.08"E
F 24°14'54.27"N 83°16'13.82"E
G 24°14'47.71"N 83°16'22.45"E
H 24°14'21.93"N 83°16'25.74"E
I 24°14'9.51"N 83°16'22.03"E
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Drinking 0.38 KLD

Suppression of dust 3.60 KLD

Plantation 4.00 KLD

Total 8.00 KLD

26. Name of QCI Accredited Consultant wit
h QCI No and period of validity.

Paramarsh Servicing Environment and development
NABET/EIA/24-27/RA 0372, Valid till –30/11/2027

27. Any litigation pending against the projec
t or land in any court

No

28. Details of 500 m Cluster Certificate verifi
ed by Mining Officer

Letter No – 3157(1)/Khanij/2023-24, dated -30-03-20
24

29. Details (Page no.) of mining lease area, G
eo coordinates & Mineable quantity ment
ioned in approved DSR

DSR approved by SEIAA UP
At serial no. 25 on page 27 and
At serial no. 22 on page 85

30. Proposed EMP cost Proposed EMP and additional activity cost-
Capital Cost – 10.50 Lac
Recurring Cost – 11.75 Lac

31. Length and breadth of Haul Road Length – 0.30 km, Breadth – 6.00 m

32. No. of Trees to be Planted 4000

33. Monitoring Period Pre-Monsoon season March 2025 to May 2025

5. Action Plan as per Ministry’s O.M. dated 30/09/2020:

S. N
o.

Particulars Capital Cost (Rs.) Recurring Cost (Rs.)

1 Sprinkling of water along the haul road 7,20,000.00

2 Plantation 8,00,000.00 10,000.00

3 Watering of Plants 3,00,000.00

5 Regular maintenance of machinery and Vehicles. 20,000.00

6 Environmental Monitoring 70,000.00

7 Tarpaulin during transportation. 20,000.00

8 4 Personnel computer with table and chair in primar
y school of Pipardih & Koragi

2,50,000.00 5,000.00

9 Health check-up camp 20,000.00
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10 Color coded dustbin 10,000.00

Total 10,50,000.00 11,75,000.00

6. The mining would be restricted to unsaturated zone only above the phreatic water table and will not 
intersect the ground water table at any point of time.

7. This project does not attract any of the general conditions applicable on mining projects specified in 
EIA Notification 14/09/2006.

8. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

9. There is no litigation pending in any court regarding this project.
10. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitted an affidavit dated 17/12/2025 mentioning is as 
follows:
1. I Pankaj Srivastava S/o Shri V. V. Srivastava is EIA Coordinator of Paramarsh servicing Environment and 

Development.
2. I have prepared EIA/EMP report for the Environmental Clearance for “Riverbed Morrum mining” having 

lease area – 32.338 ha along river Kanhar in Gata No.: 871 and 518Ga, at Village – Pipardih & Koragi, 
Tehsil – Duddhi, District – Sonbhadra, Uttar Pradesh of M/s ANJALI CONSTRUCTION ENTERPRISES, 
proprietor Smt. Meera Singh, Proposal number SIA/UP/MIN/558717/2025 with my team.

3. I have personally visited the proposed site along with team and certify that no mining activity has been 
undertaken on the project site for the present proposal.

4. I am satisfied with that all the necessary data/information required for Form 1, PFR and EMP 
preparations are true and correct.

5. I certify that no mining activity has been undertaken on the project site for the Present proposal.
6. I certify that this project has been uploaded for the first time on Parivesh Portal.
7. I certify that there is no mismatch between information/data provided on online application and hard 

copy/presentation submitted.
8. The Form 1, PFR and EMP for the Proposal is prepared by my team as per guidelines laid down by 

QCI/NABET.
9. Mr. Harish Singh, Advocate, Hon’ble Allahabad High Court, has sent a legal notice dated 18.12.2025 

and objections against the consideration of a fresh application for grant of EC in favour of M/s Anjali 
Construction Enterprises. The Secretariat placed the legal notice before the SEAC. After due 
deliberation, the SEAC decided that the said legal notice should be shared with the project proponent 
with a direction to submit a point-wise reply to the issues raised in the legal notice and objections. 
The project proponent assured the SEAC that a point-wise reply to the objections would be 
submitted.

The project proponent submitted a point-wise reply to the above objections on 18/12/2025, 
which states as follows:
1. Allegation on maintainability of the fresh Environmental Clearance application:

It is submitted that there is no statutory bar under the Environment (Protection) Act, 1986 or the EIA 
Notification, 2006 against submission or consideration of a fresh Environmental Clearance application, unless 
expressly prohibited by a competent judicial forum. The present application is prospective in nature. It does not 
seek regularisation or validation of any alleged past activity.
It is further stated that mere consideration of an application does not amount to grant of Environmental Clearance, 
and the proposal remains subject to appraisal and decision in accordance with law.
2. Allegation of habitual violations:

The allegation that the Project Proponent is a habitual violator of environmental norms is incorrect and is 
therefore denied. The said allegation is general in nature and is not supported by any final adjudication or 
conclusive finding by a competent authority permanently disentitling the Project Proponent from seeking statutory 
permissions.

Issues raised in the past, wherever applicable, were dealt with before the competent authorities in 
accordance with the applicable regulatory framework.
3. Relevance of Alleged Past Violations and Efflux of Time on the Present EC Application:

It is submitted that the objection proceeds on an incorrect premise that alleged past violations, irrespective 
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of their status or adjudication, operate as a permanent and automatic bar on consideration of a fresh Environmental 
Clearance application. At the outset, it is clarified that the allegations of illegal mining are incorrect and are 
therefore denied, and no mining activity has been carried out by the Project Proponent in violation of applicable 
statutory permissions or subsisting judicial directions. Without prejudice to the above, it is submitted that while 
past compliance aspects, where relevant, may be examined by the regulatory authorities as part of the appraisal 
process, the law does not contemplate rejection of a proposal solely on the basis of allegations or on the ground 
that such allegations are not effaced by efflux of time. The present application is prospective in nature and is 
required to be assessed independently, on its own merits, in accordance with the EIA Notification, 2006 and 
applicable statutory provisions. Mere consideration of the present proposal cannot be construed as condonation or 
legitimisation of any alleged past activity, which, if at all, remains subject to adjudication before the appropriate 
forum.
4. Alleged Inspection reports and unrectified deficiencies:

The allegation that inspection reports have recorded unrectified deficiencies or instances of illegal 
mining is wholly incorrect and is therefore denied. The said allegation is contrary to the official factual record. 
In this regard, it is submitted that the factual inspection report of the District Magistrate, Sonbhadra, 
submitted vide Letter No. 354/Khanij/Khananpatta/2025-26 dated 24.05.2025, clearly records that upon 
inspection by the District Magistrate, it was found that all mining activities were being carried out within the 
permissible limits and that no illegal mining was found to have been undertaken by the Project Proponent.

It is further submitted that the aforesaid extract from the factual report of the District Magistrate, 
Sonbhadra, has been specifically and expressly referred to in the Environmental Clearance granted to the 
Project Proponent, at page 3 thereof. A copy of the said environment clearance is enclosed herewith for ready 
reference. The existence of such an official inspection report, forming part of the regulatory record, 
unequivocally demonstrates that the allegation regarding illegal mining and unrectified deficiencies is factually 
incorrect and devoid of any merit.
5. Reference to proceedings before the Hon’ble National Green Tribunal:

The averments made with reference to proceedings before the Hon’ble National Green Tribunal are 
incorrect and misleading and are therefore denied. It is specifically submitted that no order of the Hon’ble 
Tribunal directs closure of the mining operations of the Project Proponent, nor does any order prohibit lawful 
mining activities or consideration of statutory applications. The Project Proponent has at all times complied 
with the directions, if any, issued by the Hon’ble Tribunal, and no activity has been carried out in violation of 
any subsisting judicial order. In the absence of any specific restraint, pendency of proceedings does not 
operate as a bar on consideration of an application under the EIA Notification, 2006.

It is further submitted that the same complainant Mr. Pawan Kumar, had filed PIL No. 426 of 2025 in 
the matter of Pawan Kumar v State of U.P. & 3 others, before the Hon’ble High Court of Judicature at 
Allahabad, raising similar allegations, which came to be dismissed as infructuous vide order dated 13.10.2025. 
A copy of the said order is enclosed for reference. The reliance placed on judicial proceedings, therefore, does 
not support the objections raised against consideration of the present application.
6. Allegation of suppression of material facts:

The allegation that material facts were suppressed at the stage of grant of Terms of Reference is denied. 
All disclosures were made to the best of knowledge and in accordance with the requirements of the EIA 
Notification, 2006. The grant of Terms of Reference after scrutiny indicates that the competent authority was 
satisfied with the information furnished at the relevant stage.
7. Alleged incompleteness of documentation:

It is submitted that the application was processed only after uploading the mandatory documents and 
subsequent verification by the competent authority. No approval has been obtained on the basis of incomplete or 
misleading documentation.
8. Validity of Terms of Reference and its Co-terminus Operation with Mining Lease:

The allegation that the Terms of Reference were misleadingly granted for a period exceeding the 
mining lease is factually incorrect and legally untenable. It is submitted that the issuance and validity of the 
ToR are governed by the provisions of the EIA Notification, 2006 and the applicable guidelines issued by the 
competent authority, and are not unilaterally determined by the Project Proponent.

It is further submitted that the Project Proponent has neither sought nor claimed any right to operate 
beyond the legally valid mining lease period. The ToR only facilitates preparation of the Environmental Impact 
Assessment report and does not, by itself, confer any operational rights. Any Environmental Clearance, if 
granted, shall necessarily be co-terminus with the subsisting mining lease period, and subject to all statutory 
conditions, safeguards, and approvals.
The objection proceeds on an erroneous assumption that the ToR validity alters or extends the mining lease 
period, which is not the legal position. Accordingly, the allegation regarding misrepresentation or unlawful 
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benefit on account of ToR validity is misconceived and liable to be rejected.
9. Alleged non-submission of compliance reports:

The allegation regarding non-submission of compliance reports is factually incorrect and is therefore 
denied. It is submitted that the Project Proponent has been regularly and timely submitting the requisite 
compliance reports in accordance with the conditions stipulated in the Environmental Clearance and the 
applicable statutory requirements.

Without prejudice to the above, it is submitted that compliance reporting obligations arise in terms of 
the conditions of the Environmental Clearance and during its validity period. The Project Proponent has duly 
complied with such obligations, wherever applicable, and has maintained transparency in regulatory reporting. 
A copy of the receipt of the submission of six-monthly Environmental Clearance compliance report for June 
2025, duly submitted to the competent authority, is enclosed herewith for ready reference.

The existence of timely submitted compliance reports forming part of the official record clearly 
demonstrates that the allegation of non-submission is without basis and contrary to record, and cannot be 
relied upon to oppose consideration of the present application.
10. Allegation regarding the District Survey Report:

The allegation that the District Survey Report is unavailable or incomplete is incorrect, unfounded, and 
is therefore denied. It is submitted that a duly approved District Survey Report for District Sonbhadra is
available, forms part of the official record, and is a public document prepared and notified by the competent 
authority in accordance with the applicable guidelines.

In view of the foregoing submissions, it is respectfully stated that the objections raised in the legal notice 
are factually incorrect, legally misconceived, and unsupported by the official record. The allegations seek to pre-
empt the statutory appraisal process despite the absence of any judicial restraint or regulatory prohibition. The 
Project Proponent has at all material times acted in accordance with applicable statutory provisions and has duly 
complied with regulatory requirements. It is therefore submitted that the objections merit no consideration, and 
that the fresh Environmental Clearance application of M/s Anjali Construction Enterprises deserves to be examined 
independently and objectively on its own merits, strictly in accordance with the EIA Notification, 2006 and other 
applicable laws, without being influenced by unsubstantiated or repetitive allegations. The Project Proponent 
undertakes to comply with all conditions and safeguards that may be imposed by the competent authorities.

3.15.3. Deliberations by the committee in previous meetings

N/A

3.15.4. Deliberations by the SEAC in current meetings

The Committee deliberated on the matter and noted that the environmental clearance (EC) for the 
project was originally granted by the State Environment Impact Assessment Authority, Uttar Pradesh (SEIAA, 
U.P.) vide letter dated 09.01.2020 in favour of M/s R.S.I. Stone World Pvt. Ltd. Subsequently, upon 
cancellation of the earlier mining lease and issuance of a fresh Letter of Intent (LoI) by the District Magistrate, 
Sonbhadra, the said environmental clearance was transferred in favour of M/s Anjali Construction Enterprises.

The Committee further observed that SEIAA extended the validity of the transferred environmental 
clearance vide Validity Extension Identification No. EC24B0107UP5759266N, dated 27.09.2025, extending its 
validity up to 08.01.2026. While granting the extension, SEIAA also took note of Hon’ble NGT Original 
Application No. 48/2025, Pawan Kumar vs. MoEF&CC & Others, as well as the report of the Joint Committee 
constituted by the Hon’ble NGT.

The Committee also took note of the factual report submitted by the District Magistrate, Sonbhadra, 
vide letter no. 354/Khanij/Khananpatta/2025-26 dated 24.05.2025. The relevant contents of the factual report 
are reproduced below:

“पर्यावरण निदेशालय के पत्र दिनांक 24/04/2025 के सम्बन्ध में अवगत कराना है कि मे० अंजली कन्सट्रक्शन 
इण्टरप्राइजेज पता एस 24ए०जी० अजय विहार कालोनी, टकटकपुर, वाराणसी प्रोपराइटर श्रीमती मीरा सिंह पत्नी श्री अजय सिंह 
निवासी 24/17 ए०जी० अजय विहार कालोनी, टकटकपुर] तहसील सदर, जनपद-वाराणसी के पक्ष में जनपद-सोनभद्र के तहसील 
दुद्धी स्थित ग्राम-पीपरडीह व कोरगी के आराजी संख्या 871 व 518 ग रकबा 32.338 हे० क्षेत्र पर बालू@मोरम का 05 वर्षीय 
खनन पट्टा दिनांक 04/11/2024 से दिनांक 03/11/2029 तक की अवधि के लिए स्वीकृत है। उपरोक्त स्वीकृत खनन पट्टे की जाँच 
सर्वेक्षक, खनिज विभाग] सोनभद्र द्वारा दिनांक 19/03/2025 को की गयी। जाँच आख्या दिनांक 19/03/2025 छायाप्रति संलग्न 
में उल्लिखित है किः- जाँच के समय आपके द्वारा दिये गये आदेश के क्रम में अधोहस्ताक्षरी पत्रावली सहित उपस्थित था। 
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क्षेत्र की जाँच अधोहस्ताक्षरी द्वारा भी की गयी। उक्त के सम्बन्ध में अवगत कराना है कि निरीक्षण दिनांक उक्त स्वीकृत 
क्षेत्र के बाहर अवैध खनन एवं परिवहन किया जाना नहीं पाया गया। उक्त क्षेत्र के खनन एवं परिवहन कार्य दिनांक 
15/02/2025 से बन्द है।

The Committee further noted that the same complainant, Mr. Pawan Kumar, had also filed Public 
Interest Litigation No. 426 of 2025, Pawan Kumar v. State of Uttar Pradesh & three others, before the Hon’ble 
High Court of Judicature at Allahabad on similar allegations. The said PIL was dismissed as infructuous vide 
order dated 13.10.2025.

The committee discussed the matter and recommended grant of environmental clearance for the 
proposal as above along with standard environmental clearance conditions prescribed by MoEF&CC, 
Govt. of India. The committee also stipulated following specific conditions:

3.15.5. Recommendation of SEAC

Recommended

3.15.6. Details of Environment Conditions

3.15.6.1. Specific

Environmental Attributes

1.      The environmental clearance will be co-terminus with the validity of the lease period mentioned 
in the LoI or co-terminus with the validity of current mine plan whichever is earlier, after this 
period the EC will automatically become null and void.

2.      The quantity mentioned in LoI or quantity mentioned in replenishment study, whichever is less, 
would be maximum quantity which project proponent may extract. It will be ensured by District 
Administration and Geology and Mining Department. Directorate of Geology and Mining will 
ensure conduct of replenishment study from reputed institution for subsequent years in 
compliance of Hon’ble NGT orders.

3.      NOC from Irrigation Department/ Concerning Authority regarding river bed mining to be 
obtained before start of mining activity.

4.      No mining activity should be carried out in-stream channel as per SSMMG, 2016.
5.      The mining work will be open-cast and manual/semi mechanized (subject to orders). Heavy machine 

such as excavator, scooper etc. should not be employed for mining purpose. No drilling/blasting 
should be involved at any stage.

6.       An Environmental Audit should be annually carried out during the operational phase and submitted 
to the SEIAA.

7.      Project Proponent should submit working plan for carrying out plantation at least @1,000 
plants / ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest 
Department or District plantation committee, for planting at least (as per the project) plants, 
either on government land or community land, within a periphery of 5 km from the boundary of 
the lease area along with provisions for maintenance for 5 years. Survival of plants should not be 
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be 
treated as violation of EC condition. 

8.      The project proponent shall install solar lights in their project area to minimise the consumption 
of electricity.

9.      During the submission of 6 monthly compliance reports, the project proponent should make 
sure that the periodically taken site photographs should also be annexed along with the 
compliance report.

10.  Preference should be given to indigenous local species as per the consultation of the local 
district Forest Officer Expert Agency in this field

11.  Link Road from the quarry site to the main road shall be constructed as an all-weather road with 
blacktopping and maintained by the project proponent. 

12.  Vehicular emissions should be kept under control and regularly monitored. Suitable measures 

1.
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shall be taken for proper maintenance of vehicles used in a quarry operation and transportation. 
13.  The project proponent should explore the possibilities of rainwater harvesting in the premises of 

project area
14.  Agreement/ Consent between project proponent and competent authority/ landowner for 

haulage road from lease site to link road.
15.  Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points 

in lease area and haulage road during operational activity/vehicular movement.
16.  As per the proposed plan, plantation with area specific plant species, number of plants to be planted 

and report of green belt development to be submitted to the concerning department. Selection of 
plants for green belt should be on the basis of pollution removal index. Project proponent should 
ensure survival of tree saplings. Mortality should be replaced from time to time.

17.  Water requirement details along with source of water and the permission/ agreement with the 
concerning authority/ water supplying agencies to be submitted.

18.  Submit the Hydrological study report of lease area that the quantity given in LoI will be mined 
without affecting the geo-hydrology of the River.

19.  Environment management in according to environmental status and impact of the project.
20.  During the school opening and closing time transportation of minerals will be restricted.
21.  Pakkamotorable haul road to be maintained by the project proponent.
22.  A separate Environmental Management Cell with suitable qualified personnel shall be setup under the 

control of a Senior Executive, who will report directly to the Head of the Organization.
23.  The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department 

applicable norms and standard fixed by the Government.
24.  Provision for two toilets and hand pumps should be made at mining site.
25.  Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per 

sustainable sand mining management guidelines 2016.
26.  If in future this lease area becomes part of cluster of equal to or more than 05 ha. then additional 

conditions based on the EIA shall be imposed. The lease holder shall mandatorily follow cluster 
conditions otherwise it will amount to violation of E.C. conditions. If the certificate related to cluster 
provided by the competent authority is found false or incorrect then punitive actions as per law shall 
be initiated against the authority issuing the cluster certificate.

27.  In case it has been found that the E.C. obtained by providing incorrect information, submitting that 
the distance between the two adjoining mines is greater than 500mt. and area is less than 05 ha, but
factually the distance is less than 500 mt and the mine is located in cluster of  area equal or more 
than 05 ha, the E.C issued will stand revoked.  

28.  The MoEF&CC/SEIAA or any other competent authority may alter/modify the above conditions or 
stipulate any further condition in the interest of environment protection.

29.  A width of not less than 50 meter or 10% width of river can be restricted for mining activities from 
river bank. A condition can be imposed that mining will be done from river activities from river bank.

30.  Any appeal against this environmental clearance shall lie with the National Green Tribunal, if 
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment 
Appellate Authority Act, 1997. 

3.15.6.2. Standard

1(
a) Mining of minerals

Statutory compliance

1.
This Environmental Clearance (EC) is subject to orders/ judgment of Honble Supreme Court of India, 
Honble High Court, Honble NGT and any other Court of Law, Common Cause Conditions as may be
applicable.

null
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1.

The Project Proponent shall make necessary alternative arrangements for livestock feed by developing 
grazing land with a view to compensate those areas which are coming within the mine lease. The 
development of such grazing land shall be done in consultation with the State Government. In this 
regard, Project Proponent should essentially implement the directions of the Hon’ble Supreme Court 
with regard to acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded/ protected against felling and 
plantation of such trees should be promoted.

2.

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining 
lease, around water body, along the roadsides, in community areas etc. by planting the native species in 
consultation with the State Forest Department/ Agriculture Department/ Rural development department/ 
Tribal Welfare Department/ Gram Panchayat such that only those species be selected which are of use 
to the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees 
should be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection 
and care of trees.

Statutory compliance

1. A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom 
suggestion / representation has been received while processing the proposal.

2.

The Project Authorities should widely advertise about the grant of this EC letter by printing the same in 
at least two local newspapers, one of which shall be in vernacular language of the concerned area. The 
advertisement shall be done within 7 days of the issue of the clearance letter mentioning that the instant 
project has been accorded EC and copy of the EC letter is available with the State Pollution Control 
Board/Committee and web site of the Ministry of Environment, Forest and Climate Change 
(www.parivesh.nic.in). A copy of the advertisement may be forwarded to the concerned MoEFCC 
Regional Office for compliance and record.

3. State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional 
office, District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.

4.

The State Government concerned shall ensure that mining operation shall not be commenced till the 
entire compensation levied, if any, for illegal mining paid by the Project Proponent through their 
respective Department of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme Court 
dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus 
Union of India & Ors.

5.

The Project Proponent shall follow the mitigation measures provided in MoEFCC’s Office Memorandum 
No. Z-11013/57/2014-IA.II (M), dated 29th October, 2014, titled “Impact of mining activities on 
Habitations-Issues related to the mining Projects wherein Habitations and villages are the part of mine 
lease areas or Habitations and villages are surrounded by the mine lease area.“

6.
The Project proponent complies with all the statutory requirements and judgment of Hon’ble Supreme 
Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause 
versus Union of India &Ors before commencing the mining operations.

7.
The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining lease. In 
case there is any change in ownership or mining lease is transferred. PP needs to apply for transfer of EC 
as per provisions of the para 11 of EIA Notification, 2006 as amended from time to time.

Air quality monitoring and preservation

Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular 1.
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water sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution 
wherein high levels of PM10 and PM2.5 are evident such as haul road, loading and unloading point and 
transfer points. The Fugitive dust emissions from all sources shall be regularly controlled by installation 
of required equipments/ machineries and preventive maintenance. Use of suitable water-soluble chemical 
dust suppressing agents may be explored for better effectiveness of dust control system. It shall be 
ensured that air pollution level conform to the standards prescribed by the MoEFCC/ Central Pollution 
Control Board.

2.

The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality Monitoring Stations 
with 1 (one) in upwind and 2 (two) in downwind direction based on long term climatological data about 
wind direction such that an angle of 120° is made between the monitoring locations to monitor critical 
parameters, relevant for mining operations, of air pollution viz. PM10, PM2.5, NO2, CO and SO2 etc. as 
per the methodology mentioned in NAAQS Notification No. B-29016/20/90/PCI/I, dated 18.11.2009 
covering the aspects of transportation and use of heavy machinery in the impact zone. The ambient air 
quality shall also be monitored at prominent places like office building, canteen etc. as per the site 
condition to ascertain the exposure characteristics at specific places. The above data shall be digitally 
displayed within 03 months in front of the main Gate of the mine site.

Water quality monitoring and preservation

1.
The water balance/water auditing shall be carried out and measure for reducing the consumption of 
water shall be taken up and reported to the Regional Office of the MoEF&CC and State Pollution Control 
Board/Committee.

2.

Industrial waste water (workshop and waste water from the mine) should be properly collected and 
treated so as to conform to the notified standards prescribed from time to time. The standards shall be 
prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control Board 
(SPCB). The workshop effluent shall be treated after its initial passage through Oil and grease trap.

3.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in 
and around the mine lease by establishing a network of existing wells as well as new piezo-meter 
installations during the mining operation in consultation with Central Ground Water Authority/ State 
Ground Water Department. The Report on changes in Ground water level and quality shall be submitted 
on six-monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater Department / 
State Pollution Control Board.

Water quality monitoring and preservation

1.

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ 
springs and perennial nallahs existing/ flowing in and around the mine lease including upstream and 
downstream. Sufficient number of gullies shall be provided at appropriate places within the lease for 
management of water. The parameters to be monitored shall include their water quality vis-à-vis 
suitability for usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction and/ or 
alteration be made to water bodies during mining operations without justification and prior approval of 
MoEFCC. The monitoring of water courses/ bodies existing in lease area shall be carried out four times in 
a year viz. pre- monsoon (April May), monsoon (August), post-monsoon (November) and winter 
(January) and the record of monitored data may be sent regularly to Ministry of Environment, Forest and 
Climate Change and its Regional Office, Central Ground Water Authority and Regional Director, Central 
Ground Water Board, State Pollution Control Board and Central Pollution Control Board. Clearly showing 
the trend analysis on six-monthly basis.

In case, immediate mining scheme envisages intersection of ground water table, then Environmental 
Clearance shall become operational only after receiving formal clearance from CGWA. In case, mining 
operation involves intersection of ground water table at a later stage, then PP shall ensure that prior 
approval from CGWA and MoEFCC is in place before such mining operations. The permission for 

2.
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intersection of ground water table shall essentially be based on detailed hydro-geological study of the 
area.

3.

Quality of polluted water generated from mining operations which include Chemical Oxygen Demand 
(COD) in mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along 
with Total Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The 
monitored data shall be uploaded on the website of the company as well as displayed at the project site 
in public domain, on a display board, at a suitable location near the main gate of the Company. The 
circular No. J- 20012/1/2006-IA.II (M) dated 27.05.2009 issued by Ministry of Environment, Forest and 
Climate Change may also be referred in this regard.

4.

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis 
to augment ground water resources in the area in consultation with Central Ground Water Board/ State 
Groundwater Department. A report on amount of water recharged needs to be submitted to Regional 
Office MoEFCC annually.

Noise and vibration monitoring and prevention

1.

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work 
environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs 
/muffs. All personnel including laborers working in dusty areas shall be provided with protective 
respiratory devices along with adequate training, awareness and information on safety and health 
aspects. The PP shall be held responsible in case it has been found that workers/ personals/ laborers are 
working without personal protective equipment.

2.

The illumination and sound at night at project sites disturb the villages in respect of both human and 
animal population. Consequent sleeping disorders and stress may affect the health in the villages located 
close to mining operations. Habitations have a right for darkness and minimal noise levels at night. PPs 
must ensure that the biological clock of the villages is not disturbed; by orienting the floodlights/ masks 
away from the villagers and keeping the noise levels well within the prescribed limits for day /night 
hours.

Noise and vibration monitoring and prevention

1. The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be 
monitored periodically as per applicable DGMS guidelines.

Mining plan

1.

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation 
(quantum of mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease area;
scope of working ( method of mining, overburden & dump management, O.B& dump mining, mineral 
transportation mode, ultimate depth of mining, concurrent reclamation and reclamation at mine closure; 
land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life; etc.).

Mining plan

1.

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall 
be governed as per the approved Mining Plan. The excavation vis-à-vis backfilling in the mine lease area 
and corresponding afforestation to be raised in the reclaimed area shall be governed as per approved 
mining plan. PP shall ensure the monitoring and management of rehabilitated areas until the vegetation 
becomes self-sustaining. The compliance status shall be submitted half-yearly to the MoEFCC and its 
concerned Regional Office.
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Land reclamation

1.

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked at 
earmarked OB dump site(s) only and it should not be kept active for a long period of time. The physical 
parameters of the OB / waste dumps / topsoil dump like height, width and angle of slope shall be 
governed as per the approved Mining Plan and the guidelines/circulars issued by D.G.M.S. The topsoil 
shall be used for land reclamation and plantation.

2.

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the 
slope stability, prevent erosion and surface run off. The selection of local species regulates local climatic 
parameters and help in adaptation of plant species to the microclimate. The gullies formed on slopes 
should be adequately taken care of as it impacts the overall stability of dumps. The dump mass should be 
consolidated with the help of dozer/ compactors thereby ensuring proper filling/ leveling of dump mass. 
In critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite etc. shall be undertaken for 
stabilization of the dump.

Land reclamation

1.

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps 
to prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be 
kept for designing of sump structures over and above peak rainfall (based on 50 years data) and 
maximum discharge in the mine and its adjoining area which shall also help in providing adequate 
retention time period thereby allowing proper settling of sediments/ silt material. The sedimentation 
pits/ sumps shall be constructed at the corners of the garland drains.

2.

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine 
working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments 
directly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for 
watering the mine area, roads, green belt development, plantation etc. The drains/ sedimentation sumps 
etc. shall be de-silted regularly, particularly after monsoon season, and maintained properly.

Transportation

1.

No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. 
In such cases, PP shall construct a ‘bypass’ road for the purpose of transportation of the minerals leaving 
an adequate gap (say at least 200 meters) so that the adverse impact of sound and dust along with 
chances of accidents could be mitigated. All costs resulting from widening and strengthening of existing 
public road network shall be borne by the PP in consultation with nodal State Govt. Department. 
Transportation of minerals through road movement in case of existing village/ rural roads shall be 
allowed in consultation with nodal State Govt. Department only after required strengthening such that 
the carrying capacity of roads is increased to handle the traffic load. The pollution due to transportation 
load on the environment will be effectively controlled and water sprinkling will also be done regularly. 
Vehicular emissions shall be kept under control and regularly monitored. Project should obtain Pollution 
Under Control (PUC) certificate for all the vehicles from authorized pollution testing centers. [If 
applicable in case of road transport].

Transportation

The Main haulage road within the mine lease should be provided with a permanent water sprinkling 
arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with 
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone, material 
transfer points, material yards etc. should invariably be provided with dust suppression arrangements. 
The air pollution control equipments like bag filters, vacuum suction hoods, dry fogging system etc. shall 
be installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt conveyor should 
be fully covered to avoid generation of dust while transportation. PP shall take necessary measures to 

1.
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avoid generation of fugitive dust emissions.

Green Belt

1.

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease 
boundary as per the guidelines of CPCB in order to arrest pollution emanating from mining operations 
within the lease. The whole Green belt shall be developed within first 5 years starting from windward 
side of the active mining area. The development of greenbelt shall be governed as per the EC granted by 
the Ministry irrespective of the stipulation made in approved mine plan.

Public hearing and human health issues

1.

Project Proponent shall make provision for the housing for workers/labors or shall construct labor camps 
within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cooking,
mobile toilets, mobile STP, safe drinking water, medical health care, crèche for kids etc. The housing may 
be provided in the form of temporary structures which can be removed after the completion of the
project related infrastructure. The domestic waste water should be treated with STP in order to avoid 
contamination of underground water.

Miscellaneous

1. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, 
within a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

2.
The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in 
five years purpose of monitoring land use pattern and submit a report to concerned Regional Office of 
the MoEF&CC.

3.

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up under 
the control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization. 
Adequate number of qualified Environmental Scientists and Mining Engineers shall be appointed and 
submit a report to RO, MoEF&CC.

4.
The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the stipulated 
conditions. The project authorities should extend full cooperation to the MoEF&CC officer(s) by
furnishing the requisite data / information / monitoring reports.

5.

In pursuant to Ministrys O.M No 22-34/2018-IA.III dated 16.01.2020 to comply with the direction made 
by Honble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common Cause vs 
Union of India, the mining lease holder shall after ceasing mining operations, undertake regrassing the 
mining area and any other area which may have been disturbed due to other mining activities and restore 
the land to a condition which is fit for growth of fodder, flora, fauna etc.

Corporate Environment Responsibility (CER)

1.

The Project Proponent shall submit the time- bound action plan to the concerned regional office of the 
Ministry within 6 months from the date of issuance of environmental clearance for undertaking the 
activities committed during public consultation by the project proponent and as discussed by the EAC, in 
terms of the provisions of the MoEF&CC Office Memorandum No.22-65/2017-IA.III dated 30 
September, 2020. The action plan shall be implemented within three years of commencement of the 
project.

Miscellaneous
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1. The Project Authorities should inform to the Regional Office regarding date of financial closures and final 
approval of the project by the concerned authorities and the date of start of land development work.

2.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control 
of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their amendments and 
rules made there under and also any other orders passed by the Hon’ble Supreme Court of India/High 
Court and any other Court of Law relating to the subject matter.

3.
The Project Proponent shall submit six monthly compliance reports on the status of the implementation 
of the stipulated environmental safeguards to the MOEFCC & its concerned Regional Office, Central 
Pollution Control Board and State Pollution Control Board.

4. The Ministry or any other competent authority may alter/modify the above conditions or stipulate any 
further condition in the interest of environment protection.

5.
Concealing factual data failure to comply with any or submission of false/ fabricated data and of the 
conditions mentioned above may result in withdrawal of this clearance and attract action under the 
provisions of Environment (Protection) Act, 1986.

3.16. Agenda Item No 16:

3.16.1. Details of the proposal

“Building Stone (Granite Khanda / Gitti / Boulder)” Project at Gata No.- 1078 Ga Khand No.- 15, Village- 
Gonda, Tehsil- Karwi, District- Chitrakoot, U.P. (Applied Area : 2.4280 ha.) M/s Shrinanak Minerals Pvt. L
td. Director- Shri Trilok Singh Rathore S/o Shri Makhan Singh Rathore by SHRINANAK MINERALS PRIVA
TE LIMITED located at CHITRAKOOT,UTTAR PRADESH

Proposal For Fresh EC

Proposal No File No Submission Date
Activity 
Sub-Activity  
(Schedule Item)

SIA/UP/MIN/559019/2
025 10469-9028 04/12/2025

Mining of minerals 
Non-Coal Mining (Minor Minerals-
other than river bed mining) (1(a)) 
 

3.16.2. Project Salient Features

The project proponent has made an online application vide proposal no. SIA/UP/MIN/559019/2025, 
dated 04/12/2025 along with copy of Form-1 and EIA/EMP report seeking Environment Clearance (EC) under 
the provisions of the EIA Notification, 2006 for the project mentioned above. The proposed project activity is 
listed at Item No. 1(a) under Category “B” of the schedule of the EIA Notification, 2006.

A presentation was made by the authorized representative of project proponent Shri Nazir Anwar 
along with their consultant Mr. Shamshad Ahmad, EIA Coordinator, M/s Paramarsh (Servicing Environment and 
Development), Lucknow, U.P. and informed the committee about the project as follows:
1. The environmental clearance is sought for Granite Gitti, Khanda / Boulder Mining at Gata No.- 1078 Ga 

Khand No.- 15, Village- Gonda, Tehsil- Karwi, District- Chitrakoot, U.P. (Applied Area- 2.4280 ha.), 
M/s Shrinanak Minerals Pvt. Ltd.

2. The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter No. 
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TO24B0108UP5410310N, Dated 24/05/2025.
3. The Public Hearing was organized on 17/10/2025. Final EIA report submitted by the project proponent 

on 04/12/2025.
4. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/559019/2025

2. File No. allotted by SEIAA, UP 10469 / 9028

3. Date of Letter of Intent (LoI) issued by DM 27/01/2024

4. Date of approval of Mining Plan 17/05/2024

5. Name of Proponent M/s Shrinanak Minerals Pvt. Ltd.,
Director- Shri Trilok Singh Rathore S/o Shri Makhan 
Singh Rathore

6. Full correspondence address of proponent R/o- Flat No.- A2, 1606 Shalimar, Fotlaja, Hoshang
abad Road, District- Bhopal, M.P. 462010

7. Name of Project Granite Gitti, Khanda / Boulder Mining Project

8. Project location (Plot/ Khasra /Gata No.) Gata No.- 1078 Ga Khand No.- 15

9. Name of Village Gonda

10. Tehsil Karwi

11. District Chitrakoot

12. Name of Minor Mineral Building Stone (Granite Khanda / Gitti / Boulder)

13. Sanctioned Lease Area (in Ha.) 2.4280 ha.

14. Max.& Min mRL within lease area 282 mRL- 236 mRL

15. Pillar Coordinates (Verified by DMO) Pillars Latitude (N) Longitude (E)
A 25o 12' 1.375"N 80o 44' 20.508"E
B 25o 11' 59.04"N 80o 44' 25.86"E
C 25o 11' 54.24"N 80o 44' 24.66"E
D 25o 11' 54.24"N 80o 44' 23.7"E
E 25o 11' 59.22"N 80o 44' 19.56"E

16. Total Geological Reserves 4891312 m3

17. Total Mineable Reserves 592243 m3

18. Total Proposed Production (in five year) 364200 m3

19. Proposed Production / year 72840 m3

20. Sanctioned Period of Mine lease 10 year
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21. Method of Mining Opencast Semi-Mechanized

22. No. of workers 38 (approx.)

23. Type of Land Govt. revenue land

24. Ultimate Depth of Mining 12 meter (average)

25. Nearest metalled road from site 400m

26. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking & Others 0.40
Suppression of dust 2.40
Plantation 3.00
Total 5.80

27. Name of QCI Accredited Consultant with Q
CI No and period of validity.

M/s Paramarsh Servicing Environment and Develop
ment, Lucknow, U.P.
NABET/EIA/24-27/RA0372
Validity upto -30/11/2027

Any litigation pending against the project or la
nd in any court

No

Details of 500 m Cluster certificate
Verified by Mining Officer

DMO, Chitrakoot vide Letter No. 293/Khanij/2023-
24, Dated 15th Mar., 2024

Details (Page no.) of mining lease area, Geo c
oordinates & Mineable quantity mentioned in 
approved DSR

Page No.-37, S.No.- 43

Proposed CER cost 1.50 Lakh

Proposed EMP cost EMP in First Year – 16.20 Lakh
EMP (Recurring Years) – 7.15 Lakh

Length and breadth of Haul Road. Length- 400m, Width- more than 6.0 m

No. of Trees to be Planted 3000

Monitoring Period October 2023 to December 2023

5. Action Plan as per Ministry’s O.M. dated 30/09/2020:

S. 
N.

CER Activity 1st Year 2nd Year 3rd Year 4th Year 5th Year

1 Renovation of boundary of Pri
mary School

Rs. 1,50,0
00

2 02 computers with table & ch
air in primary school Gonda

Rs. 1,50,0
00
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3 Hand Pump Installation for Dri
nking Water Facility (@ Rs. 15
0000)

Rs 1,50,0
00

4 Installation of RO in panchayat 
bhavan Gonda

Rs. 1,50,0
00

5 Renovation of primary school t
oilet

Rs. 1,00,0
00
(2 Nos)

Rs. 1,50,0
00

Total Rs. 1,50,0
00

Rs. 1,50,0
00

Rs. 1,50,0
00

Rs. 1,50,0
00

Rs. 1,50,0
00

6. The mining would be restricted to unsaturated zone only above the phreatic water table and will not 
intersect the ground water table at any point of time.

7. This project does not attract any of the general conditions applicable on mining projects specified in 
EIA Notification 14/09/2006.

8. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

9. There is no litigation pending in any court regarding this project.
10. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitted an affidavit dated 19/11/2025 mentioning is as 
follows:

1. I Dr. Pankaj Srivastava S/o Shri V. V. Srivastava is EIA Coordinator of Paramarsh servicing Environment and 
Development.

2. I have prepared EIA/EMP report for the Granite Gitti, Khanda / Boulder Mining at Gata No.- 1078 Ga Khand 
No.- 15, Village- Gonda, Tehsil- Karwi, District- Chitrakoot, U.P. (Applied Area- 2.4280 ha.), M/s 
Shrinanak Minerals Pvt. Ltd. with my team.

3. I have personally visited the proposed site along with team and certify that no mining activity has been 
undertaken on the project site for the present proposal.

4. I am satisfied with that all the necessary data/information required for EIA/EMP preparations are true and 
correct.

5. I certify that this project has been uploaded for the first time on Parivesh Portal.
6. I certify that there is no mismatch between information/data provided on online application and hard 

copy/presentation submitted.
7. I state that all the TOR Points have been complied and all the issues raised during Public Hearing have been 

properly addressed in EIA report.
8. The EIA/EMP report for the Proposal is prepared by my team as per guidelines laid down by QCI/NABET.

3.16.3. Deliberations by the committee in previous meetings

N/A

3.16.4. Deliberations by the SEAC in current meetings

Recommendations by Committee

3.16.5. Recommendation of SEAC

Recommended
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3.16.6. Details of Environment Conditions

3.16.6.1. Specific

Environmental Attributes

 
1.      The PP must strictly comply with SSMG 2016 and ESMG 2020,
2.      Before commencing mining operations, the Mining Department must re-demarcate the area 

based on the geo coordinates mentioned in the DSR.
3.      The project proponent should obtain an NOC from the Forest Department confirming that no 

wildlife sanctuary or eco-sensitive zone area exists within a 10 km radius of the project site.
4.      The environmental clearance will be co-terminus with the validity of the lease period mentioned 

in the LoI or co-terminus with the validity of valid mine plan whichever is earlier, after this period 
the EC will automatically become null and void.

5.      Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / 
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest 
Department or District plantation committee, for planting at least (as per the project) plants, 
either on government land or community land, within a periphery of 5 km from the boundary of 
the lease area along with provisions for maintenance for 5 years. Survival of plants should not be 
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be 
treated as violation of EC condition. 

6.      The project proponent shall install solar lights in their project area to minimise the consumption 
of electricity.

7.      During the submission of 6 monthly compliance reports, the project proponent should make 
sure that the periodically taken site photographs should also be annexed along with the 
compliance report.

8.      Preference should be given to indigenous local species as per the consultation of the local 
district Forest Officer/Expert Agency in this field.

9.      The maximum height of the bench should be 06 meters and the width of the bench should be at 
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

10.  In case the blasting is proposed during a mining operation, the project proponent needs to 
assess its impact on the displacement of human beings/wild animals/birds/other species, and the 
suitable measures proposed and taken for their rehabilitation and resettlement need to be 
clearly described in first 6 monthly compliance report. 

11.  The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of 
mined-out land to match its surrounding land use before the closure of the mine to SEIAA, UP 
and Department of Mines and Geology, UP for approval. The project proponent shall ensure the 
implementation of the approved plan under the supervision of the Dept. of Mines and Geology. 

12.  The project proponent shall plan and implement collection drain and siltation basins of adequate 
size to arrest the silt and sediment flow from the quarry area. The surface runoff rainwater 
harvesting and other water conservation measures on a long-term basis are to be taken in 
consultation with the Central/State Groundwater Board. The water so collected should be 
utilized for watering the haulage area, roads, and green belt development, etc.

13.  The project proponent shall take all suitable measures to prevent pollution of groundwater and 
nearby water bodies in consultation with the State Pollution Control Board and consent to 
operate (if applicable) should be obtained from the State Pollution Control Board before the 
start of production from the mine. 

14.  Project proponent is directed to invest the CER amount as per the proposal and submit the 
compliance report regularly to the concerned authority/Directorate of environment.

15.  Link Road from the quarry site to the main road shall be constructed as an all-weather road with 
blacktopping and maintained by the project proponent. 

16.  Vehicular emissions should be kept under control and regularly monitored. Suitable measures 

1.
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shall be taken for proper maintenance of vehicles used in a quarry operation and transportation. 
17.  The project proponent should explore the possibilities of rainwater harvesting.
18.  Agreement/ Consent between project proponent and competent authority/ landowner for 

haulage road from lease site to link road.
19.  Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points 

in lease area and haulage road during operational activity/vehicular movement.
20.  As per the proposed plan, plantation with area specific plant species, number of plants to be Planted 

and report of green belt development to be submitted to the Forest Department, UPPCB and 
Directorate of Environment, UP.

21.  In case it has been found that the E.C. obtained by providing incorrect information, submitting that 
the distance between the two adjoining mines is greater than 500mt. and the area is less than 05 ha, 
but factually the distance is less than 500 mt, and the mine is located in the cluster of area equal to 
or more than 05 ha, the E.C issued will stand revoked.  

22.  Explosive cannot be stored on the site. The Project proponent shall take approval from Chief 
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

23.  Blast vibrations study shall be conducted and an observation report submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and UPPCB within six months. The report shall also include 
measures for the prevention of blasting associated impact on nearby houses and agricultural fields.

24.  Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be carried 
out in the daytime only. The project proponent shall ensure prevention of displacement of human 
beings/wild animals/birds etc. and in case any such displacement is caused due to blasting/mining 
operation by any chance the project proponent shall take suitable measures for their rehabilitation 
and resettlement.

25.  Maintenance   of   village   roads   used for transportation   of   minerals   is to be done by the 
company regularly at its own expenses. The link roads from mining area to main road shall be 
constructed as all-weather road with black topping and maintained by the project proponent.

26.  The self-environmental audit shall be conducted annually. Every three years third-party 
environmental audit shall be carried out.

27.  Measures for prevention and control of soil erosion and management of silt shall be undertaken.  
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable 
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes. 
Dumps shall be protected by retaining walls.

28.  Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be 
regularly monitored for contamination and depletion due to mining activity and records maintained.  
The monitoring data shall be submitted to the Integrated Regional Office, MoEF&CC, GoI, Lucknow 
and U.P. Pollution Control Board regularly.  Further, monitoring points shall be located between the 
mine, and drainage in the direction of flow of groundwater shall be set up and records maintained.

29.  Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored at 
locations of nearest human habitation (including schools and other public amenities located nearest 
to sources of dust generation as applicable) and records submitted to the Integrated Regional Office, 
MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board regularly.

30.  Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active for 
long period. The maximum height of the dump shall not exceed 20 m, each stage shall preferably be
of a maximum of 10 m and the overall slope of the dump shall not exceed 35o.  The OB dump shall 
be backfilled. The OB dumps shall be scientifically vegetated with suitable native species to prevent
erosion and surface runoff.

31. The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by
the Indian Bureau of Mines.

32.  Prior permission from the Competent Authority shall be obtained for the extraction of groundwater if 
any.

33.  A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board 5 years in advance of final 
mine closure for approval.

34.  The blasting will be done only after getting permission from the Mining Department/competent 
authority.
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3.16.6.2. Standard

1(
a) Mining of minerals

Statutory compliance

1.
This Environmental Clearance (EC) is subject to orders/ judgment of Honble Supreme Court of India, 
Honble High Court, Honble NGT and any other Court of Law, Common Cause Conditions as may be 
applicable.

null

1.

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining 
lease, around water body, along the roadsides, in community areas etc. by planting the native species in 
consultation with the State Forest Department/ Agriculture Department/ Rural development department/ 
Tribal Welfare Department/ Gram Panchayat such that only those species be selected which are of use 
to the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees 
should be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection 
and care of trees.

2.

The Project Proponent shall make necessary alternative arrangements for livestock feed by developing 
grazing land with a view to compensate those areas which are coming within the mine lease. The 
development of such grazing land shall be done in consultation with the State Government. In this 
regard, Project Proponent should essentially implement the directions of the Hon’ble Supreme Court 
with regard to acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded/ protected against felling and 
plantation of such trees should be promoted.

Statutory compliance

1.
The Project proponent complies with all the statutory requirements and judgment of Hon’ble Supreme 
Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause 
versus Union of India &Ors before commencing the mining operations.

2.

The Project Proponent shall follow the mitigation measures provided in MoEFCC’s Office Memorandum 
No. Z-11013/57/2014-IA.II (M), dated 29th October, 2014, titled “Impact of mining activities on 
Habitations-Issues related to the mining Projects wherein Habitations and villages are the part of mine 
lease areas or Habitations and villages are surrounded by the mine lease area.“

3.

The State Government concerned shall ensure that mining operation shall not be commenced till the 
entire compensation levied, if any, for illegal mining paid by the Project Proponent through their 
respective Department of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme Court 
dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus 
Union of India & Ors.

4. A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom 
suggestion / representation has been received while processing the proposal.

5. State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional 
office, District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.

The Project Authorities should widely advertise about the grant of this EC letter by printing the same in 
at least two local newspapers, one of which shall be in vernacular language of the concerned area. The 6.
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advertisement shall be done within 7 days of the issue of the clearance letter mentioning that the instant 
project has been accorded EC and copy of the EC letter is available with the State Pollution Control 
Board/Committee and web site of the Ministry of Environment, Forest and Climate Change 
(www.parivesh.nic.in). A copy of the advertisement may be forwarded to the concerned MoEFCC 
Regional Office for compliance and record.

7.
The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining lease. In 
case there is any change in ownership or mining lease is transferred. PP needs to apply for transfer of EC 
as per provisions of the para 11 of EIA Notification, 2006 as amended from time to time.

Air quality monitoring and preservation

1.

Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular 
water sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution 
wherein high levels of PM10 and PM2.5 are evident such as haul road, loading and unloading point and 
transfer points. The Fugitive dust emissions from all sources shall be regularly controlled by installation 
of required equipments/ machineries and preventive maintenance. Use of suitable water-soluble chemical 
dust suppressing agents may be explored for better effectiveness of dust control system. It shall be 
ensured that air pollution level conform to the standards prescribed by the MoEFCC/ Central Pollution 
Control Board.

2.

The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality Monitoring Stations 
with 1 (one) in upwind and 2 (two) in downwind direction based on long term climatological data about 
wind direction such that an angle of 120° is made between the monitoring locations to monitor critical 
parameters, relevant for mining operations, of air pollution viz. PM10, PM2.5, NO2, CO and SO2 etc. as 
per the methodology mentioned in NAAQS Notification No. B-29016/20/90/PCI/I, dated 18.11.2009 
covering the aspects of transportation and use of heavy machinery in the impact zone. The ambient air 
quality shall also be monitored at prominent places like office building, canteen etc. as per the site 
condition to ascertain the exposure characteristics at specific places. The above data shall be digitally 
displayed within 03 months in front of the main Gate of the mine site.

Water quality monitoring and preservation

1.
The water balance/water auditing shall be carried out and measure for reducing the consumption of 
water shall be taken up and reported to the Regional Office of the MoEF&CC and State Pollution Control 
Board/Committee.

2.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in 
and around the mine lease by establishing a network of existing wells as well as new piezo-meter 
installations during the mining operation in consultation with Central Ground Water Authority/ State 
Ground Water Department. The Report on changes in Ground water level and quality shall be submitted 
on six-monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater Department / 
State Pollution Control Board.

3.

Industrial waste water (workshop and waste water from the mine) should be properly collected and 
treated so as to conform to the notified standards prescribed from time to time. The standards shall be 
prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control Board 
(SPCB). The workshop effluent shall be treated after its initial passage through Oil and grease trap.

Water quality monitoring and preservation

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ 
springs and perennial nallahs existing/ flowing in and around the mine lease including upstream and 
downstream. Sufficient number of gullies shall be provided at appropriate places within the lease for 
management of water. The parameters to be monitored shall include their water quality vis-à-vis 

1.
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suitability for usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction and/ or 
alteration be made to water bodies during mining operations without justification and prior approval of 
MoEFCC. The monitoring of water courses/ bodies existing in lease area shall be carried out four times in 
a year viz. pre- monsoon (April May), monsoon (August), post-monsoon (November) and winter 
(January) and the record of monitored data may be sent regularly to Ministry of Environment, Forest and 
Climate Change and its Regional Office, Central Ground Water Authority and Regional Director, Central 
Ground Water Board, State Pollution Control Board and Central Pollution Control Board. Clearly showing 
the trend analysis on six-monthly basis.

2.

In case, immediate mining scheme envisages intersection of ground water table, then Environmental 
Clearance shall become operational only after receiving formal clearance from CGWA. In case, mining 
operation involves intersection of ground water table at a later stage, then PP shall ensure that prior 
approval from CGWA and MoEFCC is in place before such mining operations. The permission for 
intersection of ground water table shall essentially be based on detailed hydro-geological study of the 
area.

3.

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis 
to augment ground water resources in the area in consultation with Central Ground Water Board/ State 
Groundwater Department. A report on amount of water recharged needs to be submitted to Regional 
Office MoEFCC annually.

4.

Quality of polluted water generated from mining operations which include Chemical Oxygen Demand 
(COD) in mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along 
with Total Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The 
monitored data shall be uploaded on the website of the company as well as displayed at the project site 
in public domain, on a display board, at a suitable location near the main gate of the Company. The 
circular No. J- 20012/1/2006-IA.II (M) dated 27.05.2009 issued by Ministry of Environment, Forest and 
Climate Change may also be referred in this regard.

Noise and vibration monitoring and prevention

1.

The illumination and sound at night at project sites disturb the villages in respect of both human and 
animal population. Consequent sleeping disorders and stress may affect the health in the villages located 
close to mining operations. Habitations have a right for darkness and minimal noise levels at night. PPs 
must ensure that the biological clock of the villages is not disturbed; by orienting the floodlights/ masks 
away from the villagers and keeping the noise levels well within the prescribed limits for day /night 
hours.

2.

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work 
environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs 
/muffs. All personnel including laborers working in dusty areas shall be provided with protective 
respiratory devices along with adequate training, awareness and information on safety and health 
aspects. The PP shall be held responsible in case it has been found that workers/ personals/ laborers are 
working without personal protective equipment.

Noise and vibration monitoring and prevention

1. The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be 
monitored periodically as per applicable DGMS guidelines.

Mining plan

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation 
(quantum of mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease area; 
scope of working ( method of mining, overburden & dump management, O.B& dump mining, mineral 

1.
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transportation mode, ultimate depth of mining, concurrent reclamation and reclamation at mine closure; 
land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life; etc.).

Mining plan

1.

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall 
be governed as per the approved Mining Plan. The excavation vis-à-vis backfilling in the mine lease area 
and corresponding afforestation to be raised in the reclaimed area shall be governed as per approved 
mining plan. PP shall ensure the monitoring and management of rehabilitated areas until the vegetation 
becomes self-sustaining. The compliance status shall be submitted half-yearly to the MoEFCC and its 
concerned Regional Office.

Land reclamation

1.

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the 
slope stability, prevent erosion and surface run off. The selection of local species regulates local climatic
parameters and help in adaptation of plant species to the microclimate. The gullies formed on slopes 
should be adequately taken care of as it impacts the overall stability of dumps. The dump mass should be 
consolidated with the help of dozer/ compactors thereby ensuring proper filling/ leveling of dump mass. 
In critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite etc. shall be undertaken for 
stabilization of the dump.

2.

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked at 
earmarked OB dump site(s) only and it should not be kept active for a long period of time. The physical 
parameters of the OB / waste dumps / topsoil dump like height, width and angle of slope shall be 
governed as per the approved Mining Plan and the guidelines/circulars issued by D.G.M.S. The topsoil 
shall be used for land reclamation and plantation.

Land reclamation

1.

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps 
to prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be 
kept for designing of sump structures over and above peak rainfall (based on 50 years data) and 
maximum discharge in the mine and its adjoining area which shall also help in providing adequate 
retention time period thereby allowing proper settling of sediments/ silt material. The sedimentation 
pits/ sumps shall be constructed at the corners of the garland drains.

2.

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine 
working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments 
directly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for 
watering the mine area, roads, green belt development, plantation etc. The drains/ sedimentation sumps 
etc. shall be de-silted regularly, particularly after monsoon season, and maintained properly.

Transportation

No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. 
In such cases, PP shall construct a ‘bypass’ road for the purpose of transportation of the minerals leaving 
an adequate gap (say at least 200 meters) so that the adverse impact of sound and dust along with 
chances of accidents could be mitigated. All costs resulting from widening and strengthening of existing 
public road network shall be borne by the PP in consultation with nodal State Govt. Department. 
Transportation of minerals through road movement in case of existing village/ rural roads shall be 
allowed in consultation with nodal State Govt. Department only after required strengthening such that 
the carrying capacity of roads is increased to handle the traffic load. The pollution due to transportation 
load on the environment will be effectively controlled and water sprinkling will also be done regularly. 
Vehicular emissions shall be kept under control and regularly monitored. Project should obtain Pollution 

1.
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Under Control (PUC) certificate for all the vehicles from authorized pollution testing centers. [If 
applicable in case of road transport].

Transportation

1.

The Main haulage road within the mine lease should be provided with a permanent water sprinkling 
arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with 
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone, material 
transfer points, material yards etc. should invariably be provided with dust suppression arrangements. 
The air pollution control equipments like bag filters, vacuum suction hoods, dry fogging system etc. shall 
be installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt conveyor should 
be fully covered to avoid generation of dust while transportation. PP shall take necessary measures to 
avoid generation of fugitive dust emissions.

Green Belt

1.

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease 
boundary as per the guidelines of CPCB in order to arrest pollution emanating from mining operations 
within the lease. The whole Green belt shall be developed within first 5 years starting from windward 
side of the active mining area. The development of greenbelt shall be governed as per the EC granted by 
the Ministry irrespective of the stipulation made in approved mine plan.

Public hearing and human health issues

1.

Project Proponent shall make provision for the housing for workers/labors or shall construct labor camps 
within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cooking, 
mobile toilets, mobile STP, safe drinking water, medical health care, crèche for kids etc. The housing may 
be provided in the form of temporary structures which can be removed after the completion of the 
project related infrastructure. The domestic waste water should be treated with STP in order to avoid 
contamination of underground water.

Corporate Environment Responsibility (CER)

1.

The Project Proponent shall submit the time- bound action plan to the concerned regional office of the 
Ministry within 6 months from the date of issuance of environmental clearance for undertaking the 
activities committed during public consultation by the project proponent and as discussed by the EAC, in 
terms of the provisions of the MoEF&CC Office Memorandum No.22-65/2017-IA.III dated 30 
September, 2020. The action plan shall be implemented within three years of commencement of the 
project.

Miscellaneous

1.
Concealing factual data failure to comply with any or submission of false/ fabricated data and of the 
conditions mentioned above may result in withdrawal of this clearance and attract action under the 
provisions of Environment (Protection) Act, 1986.

2.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control 
of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their amendments and 
rules made there under and also any other orders passed by the Hon’ble Supreme Court of India/High 
Court and any other Court of Law relating to the subject matter.

3. The Project Authorities should inform to the Regional Office regarding date of financial closures and final 
approval of the project by the concerned authorities and the date of start of land development work.
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4.
The Project Proponent shall submit six monthly compliance reports on the status of the implementation 
of the stipulated environmental safeguards to the MOEFCC & its concerned Regional Office, Central 
Pollution Control Board and State Pollution Control Board.

5. The Ministry or any other competent authority may alter/modify the above conditions or stipulate any 
further condition in the interest of environment protection.

Miscellaneous

1.

In pursuant to Ministrys O.M No 22-34/2018-IA.III dated 16.01.2020 to comply with the direction made 
by Honble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common Cause vs 
Union of India, the mining lease holder shall after ceasing mining operations, undertake regrassing the 
mining area and any other area which may have been disturbed due to other mining activities and restore 
the land to a condition which is fit for growth of fodder, flora, fauna etc.

2.

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up under
the control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization. 
Adequate number of qualified Environmental Scientists and Mining Engineers shall be appointed and 
submit a report to RO, MoEF&CC.

3.
The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the stipulated 
conditions. The project authorities should extend full cooperation to the MoEF&CC officer(s) by 
furnishing the requisite data / information / monitoring reports.

4. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, 
within a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

5.
The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in 
five years purpose of monitoring land use pattern and submit a report to concerned Regional Office of 
the MoEF&CC.

3.17. Agenda Item No 17:

3.17.1. Details of the proposal

Proposed "Granite Gitti, Khanda / Boulder)" Project at Gata No.- 1078 Ga Khand No.- 13, Village- Gonda, 
Tehsil- Gonda, Tehsil- Karwi, District- Chitrakoot, U.P. (Applied Area- 1.2140 ha.), M/s Girdhari Lal Mishr
a Contractor, Prop.- Shri Giradhari Lal Misra S/o Shri Ram Nehore Misra by GIRADHARI LAL MISRA locate
d at CHITRAKOOT,UTTAR PRADESH

Proposal For Fresh EC

Proposal No File No Submission Date
Activity 
Sub-Activity  
(Schedule Item)

SIA/UP/MIN/559021/2
025 10463-9875 26/11/2025

Mining of minerals 
Non-Coal Mining (Minor Minerals-
other than river bed mining) (1(a))  

3.17.2. Project Salient Features
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The project proponent has made an online application vide proposal no. SIA/UP/MIN/559021/2025, 
dated 26/11/2025 along with copy of Form-1 and EIA/EMP report seeking Environment Clearance (EC) under 
the provisions of the EIA Notification, 2006 for the project mentioned above. The proposed project activity is 
listed at Item No. 1(a) under Category “B” of the schedule of the EIA Notification, 2006.

A presentation was made by the authorized representative of project proponent Shri Kailash Prasad 
along with their consultant Mr. Shamshad Ahmad, EIA Coordinator, M/s Paramarsh (Servicing Environment and 
Development), Lucknow, U.P. and informed the committee about the project as follows:
1. The environmental clearance is sought for Granite Gitti, Khanda / Boulder Mining at Gata No.- 1078 Ga 

Khand No.- 13, Village- Gonda, Tehsil- Karwi, District- Chitrakoot, U.P. (Applied Area- 1.2140 ha.), 
M/s Girdhari Lal Mishra Contractor.

2. The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter No. 
TO24B0108UP5150450N, Dated 29/05/2025.

3. The Public Hearing was organized on 07/10/2025. Final EIA report submitted by the project proponent 
on 26/11/2025.

4. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/559021/2025

2. File No. allotted by SEIAA, UP 10463 / 9875

3. Date of Letter of Intent (LoI) issued by DM 11/03/2024

4. Date of approval of Mining Plan 21/10/2024

5. Name of Proponent M/s Girdhari Lal Mishra Contractor,
Prop.- Shri Giradhari Lal Misra S/o Shri Ram Nehore 
Misra

6. Full correspondence address of proponent R/o- Shobha Singh Ka Purwa , Karwi, Distt.-Chitrak
oot, U.P.

7. Name of Project Granite Gitti, Khanda / Boulder Mining Project

8. Project location (Plot/ Khasra /Gata No.) Gata No.- 1078 Ga Khand No.- 13

9. Name of Village Gonda

10. Tehsil Karwi

11. District Chitrakoot

12. Name of Minor Mineral Granite Gitti, Khanda / Boulder

13. Sanctioned Lease Area (in Ha.) 1.2140 ha.

14. Max.& Min mRL within lease area 235 mRL- 197 mRL

15. Pillar Coordinates (Verified by DMO) Pillars Latitude (N) Longitude (E)
A 25o 12' 10.033"N 80o 44' 14.366"E
B 25o 12' 08.88"N 80o 44' 18.18"E
C 25o 12' 06.06"N 80o 44' 16.741"E
D 25o 12' 06.577"N 80o 44' 13.081"E
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16. Total Geological Reserves 1299672 m3

17. Total Mineable Reserves 268438 m3

18. Total Proposed Production (in five year) 121400 m3

19. Proposed Production / year 24280 m3

20. Sanctioned Period of Mine lease 10 Years

21. Method of Mining Opencast Semi-Mechanized

22. No.Of workers 35 (approx.)

23. Type of Land Govt. revenue land

24. Ultimate Depth of Mining 24 meter (average)

25. Nearest metalled road from site 200m

26. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking & Others 0.40
Suppression of dust 1.20
Plantation 2.00
Total 3.60

27. Name of QCI Accredited Consultant with Q
CI No and period of validity.

M/s Paramarsh Servicing Environment and Develop
ment, Lucknow, U.P.
NABET/EIA/24-27/RA0372
Validity upto -30/11/2027

Any litigation pending against the project or la
nd in any court

No

Details of 500 m Cluster certificate
Verified by Mining Officer

DMO, Chitrakoot (Khanan Anubhag) vide Letter No. 
311/Khanij/2024-25, Dated 13.06.2024

Details (Page no.) of mining lease area, Geo c
oordinates& Mineable quantity mentioned in a
pproved DSR

Page No.-37, S.No.- 47

Proposed CER cost 1.35 Lakh

Proposed EMP cost EMP in First Year - 13.75 Lakh
EMP (Recurring Years) – 7.0 Lakh

Length and breadth of Haul Road. Length- 200m, Width- more than 6.0 m

No. of Trees to be Planted 2000

Monitoring Period Oct., 2024 to Dec., 2024
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5. Action Plan as per Ministry’s O.M. dated 30/09/2020:

S. 
N.

CER Activity 1st Year 2nd Year 3rd Year 4th Year 5th Year

1 Solar street light (@25000/P
C)

Rs. 1,00,0
00
04 Pc)

Rs. 1,00,0
00
04 Pc)

2 Solar rooftap on Panchayat Bh
awan Gonda

Rs. 1,35,0
00

3 Avenue Plantation Rs. 35,00
0

Rs.
1, 35,000

Rs. 35,00
0

Rs. 35,00
0

4 Hand pump installation for dri
nking water facility (@ Rs. 50
000)

Rs. 1,00,0
00
(02 nos.)

Total Rs. 1,35,0
00

Rs. 1,35,0
00

Rs. 1,35,0
00

Rs. 1,35,0
00

Rs. 1,35,0
00

6. The mining would be restricted to unsaturated zone only above the phreatic water table and will not 
intersect the ground water table at any point of time.

7. This project does not attract any of the general conditions applicable on mining projects specified in 
EIA Notification 14/09/2006.

8. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

9. There is no litigation pending in any court regarding this project.
10. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitted an affidavit dated 19/11/2025 mentioning is as 
follows:

1. I Dr. Pankaj Srivastava S/o Shri V. V. Srivastava is EIA Coordinator of Paramarsh servicing Environment and 
Development.

2. I have prepared EIA/EMP report for the Granite Gitti, Khanda / Boulder Mining at Gata No.- 1078 Ga Khand 
No.- 13, Village- Gonda, Tehsil- Karwi, District- Chitrakoot, U.P. (Applied Area- 1.2140 ha.), M/s Girdhari 
Lal Mishra Contractor with my team.

3. I have personally visited the proposed site along with team and certify that no mining activity has been 
undertaken on the project site for the present proposal.

4. I am satisfied with that all the necessary data/information required for EIA/EMP preparations are true and 
correct.

5. I certify that this project has been uploaded for the first time on Parivesh Portal.
6. I certify that there is no mismatch between information/data provided on online application and hard 

copy/presentation submitted.
7. I state that all the TOR Points have been complied and all the issues raised during Public Hearing have been 

properly addressed in EIA report.
8. The EIA/EMP report for the Proposal is prepared by my team as per guidelines laid down by QCI/NABET.

3.17.3. Deliberations by the committee in previous meetings

N/A

3.17.4. Deliberations by the SEAC in current meetings
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Recommendations by Committee

3.17.5. Recommendation of SEAC

Recommended

3.17.6. Details of Environment Conditions

3.17.6.1. Specific

Environmental Attributes

1.      The PP must strictly comply with SSMG 2016 and ESMG 2020,
2.      Before commencing mining operations, the Mining Department must re-demarcate the area 

based on the geo coordinates mentioned in the DSR.
3.      The project proponent should obtain an NOC from the Forest Department confirming that no 

wildlife sanctuary or eco-sensitive zone area exists within a 10 km radius of the project site.
4.      The environmental clearance will be co-terminus with the validity of the lease period mentioned 

in the LoI or co-terminus with the validity of valid mine plan whichever is earlier, after this period 
the EC will automatically become null and void.

5.      Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / 
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest 
Department or District plantation committee, for planting at least (as per the project) plants, 
either on government land or community land, within a periphery of 5 km from the boundary of 
the lease area along with provisions for maintenance for 5 years. Survival of plants should not be 
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be 
treated as violation of EC condition. 

6.      The project proponent shall install solar lights in their project area to minimise the consumption 
of electricity.

7.      During the submission of 6 monthly compliance reports, the project proponent should make 
sure that the periodically taken site photographs should also be annexed along with the 
compliance report.

8.      Preference should be given to indigenous local species as per the consultation of the local 
district Forest Officer/Expert Agency in this field.

9.      The maximum height of the bench should be 06 meters and the width of the bench should be at 
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

10.  In case the blasting is proposed during a mining operation, the project proponent needs to 
assess its impact on the displacement of human beings/wild animals/birds/other species, and the 
suitable measures proposed and taken for their rehabilitation and resettlement need to be 
clearly described in first 6 monthly compliance report. 

11.  The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of 
mined-out land to match its surrounding land use before the closure of the mine to SEIAA, UP 
and Department of Mines and Geology, UP for approval. The project proponent shall ensure the 
implementation of the approved plan under the supervision of the Dept. of Mines and Geology. 

12.  The project proponent shall plan and implement collection drain and siltation basins of adequate 
size to arrest the silt and sediment flow from the quarry area. The surface runoff rainwater 
harvesting and other water conservation measures on a long-term basis are to be taken in 
consultation with the Central/State Groundwater Board. The water so collected should be 
utilized for watering the haulage area, roads, and green belt development, etc.

13.  The project proponent shall take all suitable measures to prevent pollution of groundwater and 
nearby water bodies in consultation with the State Pollution Control Board and consent to 
operate (if applicable) should be obtained from the State Pollution Control Board before the 

1.
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start of production from the mine. 
14.  Project proponent is directed to invest the CER amount as per the proposal and submit the 

compliance report regularly to the concerned authority/Directorate of environment.
15.  Link Road from the quarry site to the main road shall be constructed as an all-weather road with 

blacktopping and maintained by the project proponent. 
16.  Vehicular emissions should be kept under control and regularly monitored. Suitable measures 

shall be taken for proper maintenance of vehicles used in a quarry operation and transportation. 
17.  The project proponent should explore the possibilities of rainwater harvesting.
18.  Agreement/ Consent between project proponent and competent authority/ landowner for 

haulage road from lease site to link road.
19.  Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points 

in lease area and haulage road during operational activity/vehicular movement.
20.  As per the proposed plan, plantation with area specific plant species, number of plants to be Planted 

and report of green belt development to be submitted to the Forest Department, UPPCB and 
Directorate of Environment, UP.

21.  In case it has been found that the E.C. obtained by providing incorrect information, submitting that 
the distance between the two adjoining mines is greater than 500mt. and the area is less than 05 ha, 
but factually the distance is less than 500 mt, and the mine is located in the cluster of area equal to 
or more than 05 ha, the E.C issued will stand revoked.  

22.  Explosive cannot be stored on the site. The Project proponent shall take approval from Chief 
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

23.  Blast vibrations study shall be conducted and an observation report submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and UPPCB within six months. The report shall also include 
measures for the prevention of blasting associated impact on nearby houses and agricultural fields.

24.  Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be carried 
out in the daytime only. The project proponent shall ensure prevention of displacement of human 
beings/wild animals/birds etc. and in case any such displacement is caused due to blasting/mining 
operation by any chance the project proponent shall take suitable measures for their rehabilitation 
and resettlement.

25.  Maintenance   of   village   roads   used for transportation   of   minerals   is to be done by the 
company regularly at its own expenses. The link roads from mining area to main road shall be 
constructed as all-weather road with black topping and maintained by the project proponent.

26.  The self-environmental audit shall be conducted annually. Every three years third-party 
environmental audit shall be carried out.

27.  Measures for prevention and control of soil erosion and management of silt shall be undertaken.  
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable 
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes. 
Dumps shall be protected by retaining walls.

28.  Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be 
regularly monitored for contamination and depletion due to mining activity and records maintained.  
The monitoring data shall be submitted to the Integrated Regional Office, MoEF&CC, GoI, Lucknow 
and U.P. Pollution Control Board regularly.  Further, monitoring points shall be located between the 
mine, and drainage in the direction of flow of groundwater shall be set up and records maintained.

29.  Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored at 
locations of nearest human habitation (including schools and other public amenities located nearest 
to sources of dust generation as applicable) and records submitted to the Integrated Regional Office, 
MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board regularly.

30.  Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active for 
long period. The maximum height of the dump shall not exceed 20 m, each stage shall preferably be 
of a maximum of 10 m and the overall slope of the dump shall not exceed 35o.  The OB dump shall 
be backfilled.  The OB dumps shall be scientifically vegetated with suitable native species to prevent 
erosion and surface runoff.

31.  The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by 
the Indian Bureau of Mines.

32.  Prior permission from the Competent Authority shall be obtained for the extraction of groundwater if 
any.
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33.  A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board 5 years in advance of final 
mine closure for approval.

34.  The blasting will be done only after getting permission from the Mining Department/competent 
authority.

3.17.6.2. Standard

1(
a) Mining of minerals

Statutory compliance

1.
This Environmental Clearance (EC) is subject to orders/ judgment of Honble Supreme Court of India, 
Honble High Court, Honble NGT and any other Court of Law, Common Cause Conditions as may be 
applicable.

null

1.

The Project Proponent shall make necessary alternative arrangements for livestock feed by developing 
grazing land with a view to compensate those areas which are coming within the mine lease. The 
development of such grazing land shall be done in consultation with the State Government. In this 
regard, Project Proponent should essentially implement the directions of the Hon’ble Supreme Court 
with regard to acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded/ protected against felling and 
plantation of such trees should be promoted.

2.

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining 
lease, around water body, along the roadsides, in community areas etc. by planting the native species in 
consultation with the State Forest Department/ Agriculture Department/ Rural development department/ 
Tribal Welfare Department/ Gram Panchayat such that only those species be selected which are of use 
to the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees 
should be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection
and care of trees.

Statutory compliance

1.
The Project proponent complies with all the statutory requirements and judgment of Hon’ble Supreme 
Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause 
versus Union of India &Ors before commencing the mining operations.

2. State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional 
office, District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.

3.
The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining lease. In 
case there is any change in ownership or mining lease is transferred. PP needs to apply for transfer of EC 
as per provisions of the para 11 of EIA Notification, 2006 as amended from time to time.

4.

The State Government concerned shall ensure that mining operation shall not be commenced till the 
entire compensation levied, if any, for illegal mining paid by the Project Proponent through their 
respective Department of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme Court 
dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus 
Union of India & Ors.
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5. A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom 
suggestion / representation has been received while processing the proposal.

6.

The Project Authorities should widely advertise about the grant of this EC letter by printing the same in 
at least two local newspapers, one of which shall be in vernacular language of the concerned area. The 
advertisement shall be done within 7 days of the issue of the clearance letter mentioning that the instant 
project has been accorded EC and copy of the EC letter is available with the State Pollution Control 
Board/Committee and web site of the Ministry of Environment, Forest and Climate Change 
(www.parivesh.nic.in). A copy of the advertisement may be forwarded to the concerned MoEFCC 
Regional Office for compliance and record.

7.

The Project Proponent shall follow the mitigation measures provided in MoEFCC’s Office Memorandum 
No. Z-11013/57/2014-IA.II (M), dated 29th October, 2014, titled “Impact of mining activities on 
Habitations-Issues related to the mining Projects wherein Habitations and villages are the part of mine 
lease areas or Habitations and villages are surrounded by the mine lease area.“

Air quality monitoring and preservation

1.

Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular 
water sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution 
wherein high levels of PM10 and PM2.5 are evident such as haul road, loading and unloading point and 
transfer points. The Fugitive dust emissions from all sources shall be regularly controlled by installation 
of required equipments/ machineries and preventive maintenance. Use of suitable water-soluble chemical 
dust suppressing agents may be explored for better effectiveness of dust control system. It shall be 
ensured that air pollution level conform to the standards prescribed by the MoEFCC/ Central Pollution 
Control Board.

2.

The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality Monitoring Stations 
with 1 (one) in upwind and 2 (two) in downwind direction based on long term climatological data about 
wind direction such that an angle of 120° is made between the monitoring locations to monitor critical 
parameters, relevant for mining operations, of air pollution viz. PM10, PM2.5, NO2, CO and SO2 etc. as 
per the methodology mentioned in NAAQS Notification No. B-29016/20/90/PCI/I, dated 18.11.2009 
covering the aspects of transportation and use of heavy machinery in the impact zone. The ambient air 
quality shall also be monitored at prominent places like office building, canteen etc. as per the site 
condition to ascertain the exposure characteristics at specific places. The above data shall be digitally 
displayed within 03 months in front of the main Gate of the mine site.

Water quality monitoring and preservation

1.

Industrial waste water (workshop and waste water from the mine) should be properly collected and 
treated so as to conform to the notified standards prescribed from time to time. The standards shall be 
prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control Board 
(SPCB). The workshop effluent shall be treated after its initial passage through Oil and grease trap.

2.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in 
and around the mine lease by establishing a network of existing wells as well as new piezo-meter 
installations during the mining operation in consultation with Central Ground Water Authority/ State 
Ground Water Department. The Report on changes in Ground water level and quality shall be submitted 
on six-monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater Department / 
State Pollution Control Board.

3.
The water balance/water auditing shall be carried out and measure for reducing the consumption of 
water shall be taken up and reported to the Regional Office of the MoEF&CC and State Pollution Control 
Board/Committee.
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Water quality monitoring and preservation

1.

Quality of polluted water generated from mining operations which include Chemical Oxygen Demand 
(COD) in mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along 
with Total Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The 
monitored data shall be uploaded on the website of the company as well as displayed at the project site 
in public domain, on a display board, at a suitable location near the main gate of the Company. The 
circular No. J- 20012/1/2006-IA.II (M) dated 27.05.2009 issued by Ministry of Environment, Forest and 
Climate Change may also be referred in this regard.

2.

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ 
springs and perennial nallahs existing/ flowing in and around the mine lease including upstream and 
downstream. Sufficient number of gullies shall be provided at appropriate places within the lease for 
management of water. The parameters to be monitored shall include their water quality vis-à-vis 
suitability for usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction and/ or 
alteration be made to water bodies during mining operations without justification and prior approval of 
MoEFCC. The monitoring of water courses/ bodies existing in lease area shall be carried out four times in 
a year viz. pre- monsoon (April May), monsoon (August), post-monsoon (November) and winter 
(January) and the record of monitored data may be sent regularly to Ministry of Environment, Forest and 
Climate Change and its Regional Office, Central Ground Water Authority and Regional Director, Central 
Ground Water Board, State Pollution Control Board and Central Pollution Control Board. Clearly showing 
the trend analysis on six-monthly basis.

3.

In case, immediate mining scheme envisages intersection of ground water table, then Environmental 
Clearance shall become operational only after receiving formal clearance from CGWA. In case, mining 
operation involves intersection of ground water table at a later stage, then PP shall ensure that prior 
approval from CGWA and MoEFCC is in place before such mining operations. The permission for 
intersection of ground water table shall essentially be based on detailed hydro-geological study of the 
area.

4.

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis 
to augment ground water resources in the area in consultation with Central Ground Water Board/ State 
Groundwater Department. A report on amount of water recharged needs to be submitted to Regional 
Office MoEFCC annually.

Noise and vibration monitoring and prevention

1.

The illumination and sound at night at project sites disturb the villages in respect of both human and 
animal population. Consequent sleeping disorders and stress may affect the health in the villages located 
close to mining operations. Habitations have a right for darkness and minimal noise levels at night. PPs 
must ensure that the biological clock of the villages is not disturbed; by orienting the floodlights/ masks 
away from the villagers and keeping the noise levels well within the prescribed limits for day /night 
hours.

2.

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work 
environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs 
/muffs. All personnel including laborers working in dusty areas shall be provided with protective 
respiratory devices along with adequate training, awareness and information on safety and health 
aspects. The PP shall be held responsible in case it has been found that workers/ personals/ laborers are 
working without personal protective equipment.

Noise and vibration monitoring and prevention

1. The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be 
monitored periodically as per applicable DGMS guidelines.

Page 169 of 216

186624



Mining plan

1.

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation 
(quantum of mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease area; 
scope of working ( method of mining, overburden & dump management, O.B& dump mining, mineral 
transportation mode, ultimate depth of mining, concurrent reclamation and reclamation at mine closure; 
land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life; etc.).

Mining plan

1.

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall 
be governed as per the approved Mining Plan. The excavation vis-à-vis backfilling in the mine lease area 
and corresponding afforestation to be raised in the reclaimed area shall be governed as per approved 
mining plan. PP shall ensure the monitoring and management of rehabilitated areas until the vegetation 
becomes self-sustaining. The compliance status shall be submitted half-yearly to the MoEFCC and its 
concerned Regional Office.

Land reclamation

1.

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the 
slope stability, prevent erosion and surface run off. The selection of local species regulates local climatic 
parameters and help in adaptation of plant species to the microclimate. The gullies formed on slopes 
should be adequately taken care of as it impacts the overall stability of dumps. The dump mass should be 
consolidated with the help of dozer/ compactors thereby ensuring proper filling/ leveling of dump mass. 
In critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite etc. shall be undertaken for 
stabilization of the dump.

2.

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked at 
earmarked OB dump site(s) only and it should not be kept active for a long period of time. The physical 
parameters of the OB / waste dumps / topsoil dump like height, width and angle of slope shall be 
governed as per the approved Mining Plan and the guidelines/circulars issued by D.G.M.S. The topsoil 
shall be used for land reclamation and plantation.

Land reclamation

1.

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps 
to prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be 
kept for designing of sump structures over and above peak rainfall (based on 50 years data) and 
maximum discharge in the mine and its adjoining area which shall also help in providing adequate 
retention time period thereby allowing proper settling of sediments/ silt material. The sedimentation 
pits/ sumps shall be constructed at the corners of the garland drains.

2.

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine 
working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments 
directly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for 
watering the mine area, roads, green belt development, plantation etc. The drains/ sedimentation sumps 
etc. shall be de-silted regularly, particularly after monsoon season, and maintained properly.

Transportation

No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. 
In such cases, PP shall construct a ‘bypass’ road for the purpose of transportation of the minerals leaving 
an adequate gap (say at least 200 meters) so that the adverse impact of sound and dust along with 
chances of accidents could be mitigated. All costs resulting from widening and strengthening of existing 

1.
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public road network shall be borne by the PP in consultation with nodal State Govt. Department. 
Transportation of minerals through road movement in case of existing village/ rural roads shall be 
allowed in consultation with nodal State Govt. Department only after required strengthening such that 
the carrying capacity of roads is increased to handle the traffic load. The pollution due to transportation 
load on the environment will be effectively controlled and water sprinkling will also be done regularly. 
Vehicular emissions shall be kept under control and regularly monitored. Project should obtain Pollution 
Under Control (PUC) certificate for all the vehicles from authorized pollution testing centers. [If 
applicable in case of road transport].

Transportation

1.

The Main haulage road within the mine lease should be provided with a permanent water sprinkling 
arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with 
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone, material 
transfer points, material yards etc. should invariably be provided with dust suppression arrangements. 
The air pollution control equipments like bag filters, vacuum suction hoods, dry fogging system etc. shall 
be installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt conveyor should 
be fully covered to avoid generation of dust while transportation. PP shall take necessary measures to 
avoid generation of fugitive dust emissions.

Green Belt

1.

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease 
boundary as per the guidelines of CPCB in order to arrest pollution emanating from mining operations 
within the lease. The whole Green belt shall be developed within first 5 years starting from windward 
side of the active mining area. The development of greenbelt shall be governed as per the EC granted by 
the Ministry irrespective of the stipulation made in approved mine plan.

Public hearing and human health issues

1.

Project Proponent shall make provision for the housing for workers/labors or shall construct labor camps 
within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cooking, 
mobile toilets, mobile STP, safe drinking water, medical health care, crèche for kids etc. The housing may 
be provided in the form of temporary structures which can be removed after the completion of the 
project related infrastructure. The domestic waste water should be treated with STP in order to avoid 
contamination of underground water.

Corporate Environment Responsibility (CER)

1.

The Project Proponent shall submit the time- bound action plan to the concerned regional office of the 
Ministry within 6 months from the date of issuance of environmental clearance for undertaking the 
activities committed during public consultation by the project proponent and as discussed by the EAC, in 
terms of the provisions of the MoEF&CC Office Memorandum No.22-65/2017-IA.III dated 30 
September, 2020. The action plan shall be implemented within three years of commencement of the 
project.

Miscellaneous

1.
The Project Proponent shall submit six monthly compliance reports on the status of the implementation 
of the stipulated environmental safeguards to the MOEFCC & its concerned Regional Office, Central 
Pollution Control Board and State Pollution Control Board.

2. The Ministry or any other competent authority may alter/modify the above conditions or stipulate any 
further condition in the interest of environment protection.
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3.
Concealing factual data failure to comply with any or submission of false/ fabricated data and of the 
conditions mentioned above may result in withdrawal of this clearance and attract action under the 
provisions of Environment (Protection) Act, 1986.

4.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control 
of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their amendments and 
rules made there under and also any other orders passed by the Hon’ble Supreme Court of India/High 
Court and any other Court of Law relating to the subject matter.

5. The Project Authorities should inform to the Regional Office regarding date of financial closures and final 
approval of the project by the concerned authorities and the date of start of land development work.

Miscellaneous

1.
The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the MoEF&CC officer(s) by 
furnishing the requisite data / information / monitoring reports.

2.

In pursuant to Ministrys O.M No 22-34/2018-IA.III dated 16.01.2020 to comply with the direction made 
by Honble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common Cause vs 
Union of India, the mining lease holder shall after ceasing mining operations, undertake regrassing the 
mining area and any other area which may have been disturbed due to other mining activities and restore 
the land to a condition which is fit for growth of fodder, flora, fauna etc.

3.

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up under 
the control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization. 
Adequate number of qualified Environmental Scientists and Mining Engineers shall be appointed and 
submit a report to RO, MoEF&CC.

4. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, 
within a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

5.
The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in 
five years purpose of monitoring land use pattern and submit a report to concerned Regional Office of 
the MoEF&CC.

3.18. Agenda Item No 18:

3.18.1. Details of the proposal

Proposed building stone (Gitti, Boulder, Patiya) sandstone mine at Gata No. /Araji - 997 mi (12), Lease Ar
ea: 4.370 ha at Village-Sindhora, Tehsil- Sadar, District- Mirzapur, Uttar Pradesh of Smt. Sandhya Singh 
by Sandhya Singh located at MIRZAPUR,UTTAR PRADESH

Proposal For Fresh EC

Proposal No File No Submission Date
Activity 
Sub-Activity  
(Schedule Item)

Mining of minerals 
Non-Coal Mining (Minor Minerals-oth

SIA/UP/MIN/559110/2
025 10461-9892 22/11/2025
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er than river bed mining) (1(a))  

3.18.2. Project Salient Features

The project proponent has made an online application vide proposal no. SIA/UP/MIN/559110/2025, 
dated 22/11/2025 along with copy of Form-1 and EIA/EMP report seeking Environment Clearance (EC) under 
the provisions of the EIA Notification, 2006 for the project mentioned above. The proposed project activity is 
listed at Item No. 1(a) under Category “B” of the schedule of the EIA Notification, 2006.

A presentation was made by the authorized representative of project proponent Shri Nripendra Pandey 
along with their consultant Dr. Pankaj Srivastava, EIA Coordinator, M/s Paramarsh Servicing Environment and
development. Lucknow and informed the committee about the project as follows:
1. The environmental clearance of proposed building stone mine at Gata No. /Araji - 997 mi (12), at

Village-Sindhora, Tehsil- Sadar, District- Mirzapur, Uttar Pradesh of Smt. Sandhya Singh., (Lease Area: 
4.370 ha).

2. The terms of reference was issued by SEIAA, U.P. TOR Identification No.: TO25B0108UP5380069N, 
Dated 28/05/ 2025.

3. The Public Hearing was organized on 10/10/2025. Final EIA report submitted by the project proponent 
on 22/11/2025.

4. Salient features of the project as submitted by the project proponent:

1 On-line proposal No. SIA/UP/MIN/559110/2025

2 File No. allotted by SEIAA, UP 10461-9892

3 Date of Letter of Intent 21/12/2024

4 Date of approval of Mining Plan 22/04/2025

5 Name of Proponent Smt. Sandhya Singh W/o Shri Raj Kumar Singh

R/o: Gaughat Trimohani, Mahuaria, Tehsil- Sadar, Distri
ct- Mirzapur, U.P. 231001

6 Full correspondence address of proponent 
and mobile no.

Email id: sandhyasindhoraa@gmail.com

7 Name of Project Proposed building stone mine at Gata No. /Araji - 997 
mi (12), Lease Area: 4.370 ha at Village-Sindhora, Tehs
il- Sadar, District- Mirzapur, Uttar Pradesh of Smt. San
dhya Singh.

8 Project Location (Plot. Khasra/Gata No.) Gata No. /Araji - 997 mi (12)

9 Name of Village Sindhora

1
0

Tehsil Sadar

1
1

District Mirzapur

1
2

Name of Minor Mineral Gitti, Boulder, Patiya
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1
3

Sanctioned Lease Area in ha. Area – 4.370 ha

1
4

Max. & Min mRL within lease area Highest mRL -152.30 mRL
Lowest mRL – 139.50 mRL

1
5

Pillar Coordinates (Verified by DMO) Pillar No N E
A 25° 5'16.91"N 82°48'35.09"E
B 25° 5'23.79"N 82°48'35.47"E
C 25° 5'22.99"N 82°48'44.03"E
D 25° 5'18.87"N 82°48'43.55"E
E 25° 5'16.51"N 82°48'37.11"E

1
6

Total Geological Reserves 18,78,294 m3

1
7

Total Mineable Reserve 11,74,171 m3

1
8

Total Proposed Production 8,00,000.0 m3 (60.0 months)

1
9

Proposed Production /year 1,60,000.0 m3

2
0

Sanctioned Period of Mine lease Lease Period – 10 years
Plan Period- 5 Years

2
1

No. of workers 35

2
2

Type of Land Govt./Non-Forest Land

2
3

Depth of Mining 42

2
4

Nearest metalled road from site 0.45 m

PURPOSE

Drinking 0.35 KLD

Suppression of dust 5.40 KLD

Plantation 5.00 KLD

2
5

Water Requirement

Total 10.75 KLD

2
6

Name of QCI Accredited Consultant with 
QCI No and period of validity.

Paramarsh Servicing Environment and development NA
BET/EIA/24-27/RA 0372, Valid till –30/11/2027
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2
7

Any litigation pending against the project 
or land in any court

No

2
8

Details of 500 m Cluster Certificate verifie
d by Mining Officer

4614/ MMC-30/2024-25 Dated: 13/02/2025

2
9

Details (Page no.) of mining lease area, Ge
o coordinates & Mineable quantity mention
ed in approved DSR

DSR approved by SEIAA, Serial No.10, Page No.129

3
0

Proposed EMP cost Proposed EMP and additional activity cost-
Capital Cost – 12.50 Lacs
Recurring Cost – 13.25 Lacs

3
1

Length and breadth of Haul Road Length – 0.45 km, Breadth – 6.00 m

3
2

No. of Trees to be Planted 5000

3
3

Monitoring Period March 2025 to May 2025

5. The mining would be restricted to unsaturated zone only above the phreatic water table and will not 
intersect the ground water table at any point of time.

6. This project does not attract any of the general conditions applicable on mining projects specified in 
EIA Notification 14/09/2006.

7. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

8. There is no litigation pending in any court regarding this project.
9. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitted an affidavit dated 17/12/2025 mentioning is as 
follows:
1. I Pankaj Srivastava S/o Shri V. V. Srivastava is EIA Coordinator of Paramarsh servicing Environment and 

Development.
2. I have prepared EIA/EMP report for the Environmental clearance of proposed building stone mine at 

Gata No. /Araji - 997 mi (12), Lease Area: 4.370 ha at Village-Sindhora, Tehsil- Sadar, District- 
Mirzapur, Uttar Pradesh of Smt. Sandhya Singh, Proposal number SIA/UP/MIN/559110/2025 with my 
team.

3. I have personally visited the proposed site along with team and certify that no mining activity has been 
undertaken on the project site for the present proposal.

4. I am satisfied with that all the necessary data/information required for Form 1, PFR and EMP 
preparations are true and correct.

5. I certify that no mining activity has been undertaken on the project site for the Present proposal.
6. I certify that this project has been uploaded for the first time on Parivesh Portal.
7. I certify that there is no mismatch between information/data provided on online application and hard 

copy/presentation submitted.
8. The Form 1, PFR and EMP for the Proposal is prepared by my team as per guidelines laid down by 

QCI/NABET.

3.18.3. Deliberations by the committee in previous meetings

N/A
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3.18.4. Deliberations by the SEAC in current meetings

Recommendation by committee
 

Based on the above deliberations, the Committee recommended grant of Environmental Clearance 
for the proposal, subject to standard Environmental Clearance conditions prescribed by the 
MoEF&CC, Government of India, along with the following specific condition:

3.18.5. Recommendation of SEAC

Recommended

3.18.6. Details of Environment Conditions

3.18.6.1. Specific

Environmental Attributes

1.       The PP must strictly comply with SSMG 2016 and ESMG 2020.
2.       Before commencing mining operations, the Mining Department must re-demarcate the area 

based on the geo coordinates mentioned in the DSR.
3.       The project proponent should obtain an NOC from the Forest Department confirming that no 

wildlife sanctuary or eco-sensitive zone area exists within a 10 km radius of the project site.
4.       The environmental clearance will be co-terminus with the validity of the lease period mentioned 

in the LoI or co-terminus with the validity of valid mine plan whichever is earlier, after this period 
the EC will automatically become null and void.

5.       Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / 
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest 
Department or District plantation committee, for planting at least (as per the project) plants, 
either on government land or community land, within a periphery of 5 km from the boundary of 
the lease area along with provisions for maintenance for 5 years. Survival of plants should not be 
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be 
treated as violation of EC condition. 

6. The project proponent shall install solar lights in their project area to minimise the consumption
of electricity.

7.       During the submission of 6 monthly compliance reports, the project proponent should make 
sure that the periodically taken site photographs should also be annexed along with the 
compliance report.

8.       Preference should be given to indigenous local species as per the consultation of the local 
district Forest Officer/Expert Agency in this field.

9.       The maximum height of the bench should be 06 meters and the width of the bench should be at 
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

10.    In case the blasting is proposed during a mining operation, the project proponent needs to 
assess its impact on the displacement of human beings/wild animals/birds/other species, and the 
suitable measures proposed and taken for their rehabilitation and resettlement need to be 
clearly described in first 6 monthly compliance report. 

11.    The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of 
mined-out land to match its surrounding land use before the closure of the mine to SEIAA, UP 
and Department of Mines and Geology, UP for approval. The project proponent shall ensure the 
implementation of the approved plan under the supervision of the Dept. of Mines and Geology. 

12.    The project proponent shall plan and implement collection drain and siltation basins of 
adequate size to arrest the silt and sediment flow from the quarry area. The surface runoff 

1.
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rainwater harvesting and other water conservation measures on a long-term basis are to be 
taken in consultation with the Central/State Groundwater Board. The water so collected should 
be utilized for watering the haulage area, roads, and green belt development, etc.

13.    The project proponent shall take all suitable measures to prevent pollution of groundwater and 
nearby water bodies in consultation with the State Pollution Control Board and consent to 
operate (if applicable) should be obtained from the State Pollution Control Board before the 
start of production from the mine. 

14.    Project proponent is directed to invest the CER amount as per the proposal and submit the 
compliance report regularly to the concerned authority/Directorate of environment.

15.    Link Road from the quarry site to the main road shall be constructed as an all-weather road 
with blacktopping and maintained by the project proponent. 

16.    Vehicular emissions should be kept under control and regularly monitored. Suitable measures 
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation. 

17.    The project proponent should explore the possibilities of rainwater harvesting.
18.    Agreement/ Consent between project proponent and competent authority/ landowner for 

haulage road from lease site to link road.
19.    Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points 

in lease area and haulage road during operational activity/vehicular movement.
20.    As per the proposed plan, plantation with area specific plant species, number of plants to be Planted 

and report of green belt development to be submitted to the Forest Department, UPPCB and 
Directorate of Environment, UP.

21.    In case it has been found that the E.C. obtained by providing incorrect information, submitting that 
the distance between the two adjoining mines is greater than 500mt. and the area is less than 05 ha, 
but factually the distance is less than 500 mt, and the mine is located in the cluster of area equal to 
or more than 05 ha, the E.C issued will stand revoked.  

22.    Explosive cannot be stored on the site. The Project proponent shall take approval from Chief 
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

23.    Blast vibrations study shall be conducted and an observation report submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and UPPCB within six months. The report shall also include 
measures for the prevention of blasting associated impact on nearby houses and agricultural fields.

24.    Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be 
carried out in the daytime only. The project proponent shall ensure prevention of displacement of 
human beings/wild animals/birds etc. and in case any such displacement is caused due to 
blasting/mining operation by any chance the project proponent shall take suitable measures for their 
rehabilitation and resettlement.

25.    Maintenance   of   village   roads   used for transportation   of   minerals   is to be done by the 
company regularly at its own expenses. The link roads from mining area to main road shall be 
constructed as all-weather road with black topping and maintained by the project proponent.

26.    The self-environmental audit shall be conducted annually. Every three years third-party 
environmental audit shall be carried out.

27.    Measures for prevention and control of soil erosion and management of silt shall be undertaken.  
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable 
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes. 
Dumps shall be protected by retaining walls.

28.    Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be 
regularly monitored for contamination and depletion due to mining activity and records maintained.  
The monitoring data shall be submitted to the Integrated Regional Office, MoEF&CC, GoI, Lucknow 
and U.P. Pollution Control Board regularly.  Further, monitoring points shall be located between the 
mine, and drainage in the direction of flow of groundwater shall be set up and records maintained.

29.    Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored at 
locations of nearest human habitation (including schools and other public amenities located nearest 
to sources of dust generation as applicable) and records submitted to the Integrated Regional Office, 
MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board regularly.

30.    Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active 
for long period. The maximum height of the dump shall not exceed 20 m, each stage shall preferably 
be of a maximum of 10 m and the overall slope of the dump shall not exceed 35o.  The OB dump 
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shall be backfilled.  The OB dumps shall be scientifically vegetated with suitable native species to 
prevent erosion and surface runoff.

31.    The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by 
the Indian Bureau of Mines.

32.    Prior permission from the Competent Authority shall be obtained for the extraction of groundwater 
if any.

33.    A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board 5 years in advance of final 
mine closure for approval.

34.    The blasting will be done only after getting permission from the Mining Department/competent 
authority.

3.18.6.2. Standard

1(
a) Mining of minerals

Statutory compliance

1.
This Environmental Clearance (EC) is subject to orders/ judgment of Honble Supreme Court of India, 
Honble High Court, Honble NGT and any other Court of Law, Common Cause Conditions as may be 
applicable.

null

1.

The Project Proponent shall make necessary alternative arrangements for livestock feed by developing 
grazing land with a view to compensate those areas which are coming within the mine lease. The 
development of such grazing land shall be done in consultation with the State Government. In this 
regard, Project Proponent should essentially implement the directions of the Hon’ble Supreme Court 
with regard to acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded/ protected against felling and 
plantation of such trees should be promoted.

2.

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining 
lease, around water body, along the roadsides, in community areas etc. by planting the native species in
consultation with the State Forest Department/ Agriculture Department/ Rural development department/ 
Tribal Welfare Department/ Gram Panchayat such that only those species be selected which are of use
to the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees 
should be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection
and care of trees.

Statutory compliance

1.

The Project Authorities should widely advertise about the grant of this EC letter by printing the same in 
at least two local newspapers, one of which shall be in vernacular language of the concerned area. The 
advertisement shall be done within 7 days of the issue of the clearance letter mentioning that the instant 
project has been accorded EC and copy of the EC letter is available with the State Pollution Control 
Board/Committee and web site of the Ministry of Environment, Forest and Climate Change 
(www.parivesh.nic.in). A copy of the advertisement may be forwarded to the concerned MoEFCC 
Regional Office for compliance and record.

2. State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional 
office, District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.
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3.
The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining lease. In 
case there is any change in ownership or mining lease is transferred. PP needs to apply for transfer of EC 
as per provisions of the para 11 of EIA Notification, 2006 as amended from time to time.

4. A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom 
suggestion / representation has been received while processing the proposal.

5.
The Project proponent complies with all the statutory requirements and judgment of Hon’ble Supreme 
Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause 
versus Union of India &Ors before commencing the mining operations.

6.

The State Government concerned shall ensure that mining operation shall not be commenced till the 
entire compensation levied, if any, for illegal mining paid by the Project Proponent through their 
respective Department of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme Court 
dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus 
Union of India & Ors.

7.

The Project Proponent shall follow the mitigation measures provided in MoEFCC’s Office Memorandum 
No. Z-11013/57/2014-IA.II (M), dated 29th October, 2014, titled “Impact of mining activities on 
Habitations-Issues related to the mining Projects wherein Habitations and villages are the part of mine 
lease areas or Habitations and villages are surrounded by the mine lease area.“

Air quality monitoring and preservation

1.

Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular 
water sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution 
wherein high levels of PM10 and PM2.5 are evident such as haul road, loading and unloading point and 
transfer points. The Fugitive dust emissions from all sources shall be regularly controlled by installation 
of required equipments/ machineries and preventive maintenance. Use of suitable water-soluble chemical 
dust suppressing agents may be explored for better effectiveness of dust control system. It shall be 
ensured that air pollution level conform to the standards prescribed by the MoEFCC/ Central Pollution 
Control Board.

2.

The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality Monitoring Stations 
with 1 (one) in upwind and 2 (two) in downwind direction based on long term climatological data about 
wind direction such that an angle of 120° is made between the monitoring locations to monitor critical 
parameters, relevant for mining operations, of air pollution viz. PM10, PM2.5, NO2, CO and SO2 etc. as 
per the methodology mentioned in NAAQS Notification No. B-29016/20/90/PCI/I, dated 18.11.2009 
covering the aspects of transportation and use of heavy machinery in the impact zone. The ambient air 
quality shall also be monitored at prominent places like office building, canteen etc. as per the site 
condition to ascertain the exposure characteristics at specific places. The above data shall be digitally 
displayed within 03 months in front of the main Gate of the mine site.

Water quality monitoring and preservation

1.

Industrial waste water (workshop and waste water from the mine) should be properly collected and 
treated so as to conform to the notified standards prescribed from time to time. The standards shall be 
prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control Board 
(SPCB). The workshop effluent shall be treated after its initial passage through Oil and grease trap.

2.
The water balance/water auditing shall be carried out and measure for reducing the consumption of 
water shall be taken up and reported to the Regional Office of the MoEF&CC and State Pollution Control 
Board/Committee.
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3.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in 
and around the mine lease by establishing a network of existing wells as well as new piezo-meter 
installations during the mining operation in consultation with Central Ground Water Authority/ State 
Ground Water Department. The Report on changes in Ground water level and quality shall be submitted 
on six-monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater Department / 
State Pollution Control Board.

Water quality monitoring and preservation

1.

In case, immediate mining scheme envisages intersection of ground water table, then Environmental 
Clearance shall become operational only after receiving formal clearance from CGWA. In case, mining 
operation involves intersection of ground water table at a later stage, then PP shall ensure that prior 
approval from CGWA and MoEFCC is in place before such mining operations. The permission for 
intersection of ground water table shall essentially be based on detailed hydro-geological study of the 
area.

2.

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis 
to augment ground water resources in the area in consultation with Central Ground Water Board/ State 
Groundwater Department. A report on amount of water recharged needs to be submitted to Regional 
Office MoEFCC annually.

3.

Quality of polluted water generated from mining operations which include Chemical Oxygen Demand 
(COD) in mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along 
with Total Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The 
monitored data shall be uploaded on the website of the company as well as displayed at the project site 
in public domain, on a display board, at a suitable location near the main gate of the Company. The 
circular No. J- 20012/1/2006-IA.II (M) dated 27.05.2009 issued by Ministry of Environment, Forest and 
Climate Change may also be referred in this regard.

4.

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ 
springs and perennial nallahs existing/ flowing in and around the mine lease including upstream and 
downstream. Sufficient number of gullies shall be provided at appropriate places within the lease for 
management of water. The parameters to be monitored shall include their water quality vis-à-vis 
suitability for usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction and/ or 
alteration be made to water bodies during mining operations without justification and prior approval of 
MoEFCC. The monitoring of water courses/ bodies existing in lease area shall be carried out four times in 
a year viz. pre- monsoon (April May), monsoon (August), post-monsoon (November) and winter 
(January) and the record of monitored data may be sent regularly to Ministry of Environment, Forest and 
Climate Change and its Regional Office, Central Ground Water Authority and Regional Director, Central 
Ground Water Board, State Pollution Control Board and Central Pollution Control Board. Clearly showing 
the trend analysis on six-monthly basis.

Noise and vibration monitoring and prevention

1.

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work 
environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs 
/muffs. All personnel including laborers working in dusty areas shall be provided with protective 
respiratory devices along with adequate training, awareness and information on safety and health 
aspects. The PP shall be held responsible in case it has been found that workers/ personals/ laborers are 
working without personal protective equipment.

The illumination and sound at night at project sites disturb the villages in respect of both human and 
animal population. Consequent sleeping disorders and stress may affect the health in the villages located 
close to mining operations. Habitations have a right for darkness and minimal noise levels at night. PPs 
must ensure that the biological clock of the villages is not disturbed; by orienting the floodlights/ masks 

2.
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away from the villagers and keeping the noise levels well within the prescribed limits for day /night 
hours.

Noise and vibration monitoring and prevention

1. The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be 
monitored periodically as per applicable DGMS guidelines.

Mining plan

1.

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation 
(quantum of mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease area;
scope of working ( method of mining, overburden & dump management, O.B& dump mining, mineral 
transportation mode, ultimate depth of mining, concurrent reclamation and reclamation at mine closure;
land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life; etc.).

Mining plan

1.

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall 
be governed as per the approved Mining Plan. The excavation vis-à-vis backfilling in the mine lease area 
and corresponding afforestation to be raised in the reclaimed area shall be governed as per approved 
mining plan. PP shall ensure the monitoring and management of rehabilitated areas until the vegetation 
becomes self-sustaining. The compliance status shall be submitted half-yearly to the MoEFCC and its 
concerned Regional Office.

Land reclamation

1.

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked at 
earmarked OB dump site(s) only and it should not be kept active for a long period of time. The physical 
parameters of the OB / waste dumps / topsoil dump like height, width and angle of slope shall be 
governed as per the approved Mining Plan and the guidelines/circulars issued by D.G.M.S. The topsoil 
shall be used for land reclamation and plantation.

2.

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the 
slope stability, prevent erosion and surface run off. The selection of local species regulates local climatic
parameters and help in adaptation of plant species to the microclimate. The gullies formed on slopes 
should be adequately taken care of as it impacts the overall stability of dumps. The dump mass should be
consolidated with the help of dozer/ compactors thereby ensuring proper filling/ leveling of dump mass. 
In critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite etc. shall be undertaken for
stabilization of the dump.

Land reclamation

1.

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine 
working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments 
directly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for 
watering the mine area, roads, green belt development, plantation etc. The drains/ sedimentation sumps 
etc. shall be de-silted regularly, particularly after monsoon season, and maintained properly.

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps 
to prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be 
kept for designing of sump structures over and above peak rainfall (based on 50 years data) and 
maximum discharge in the mine and its adjoining area which shall also help in providing adequate 
retention time period thereby allowing proper settling of sediments/ silt material. The sedimentation 

2.
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pits/ sumps shall be constructed at the corners of the garland drains.

Transportation

1.

No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. 
In such cases, PP shall construct a ‘bypass’ road for the purpose of transportation of the minerals leaving 
an adequate gap (say at least 200 meters) so that the adverse impact of sound and dust along with 
chances of accidents could be mitigated. All costs resulting from widening and strengthening of existing 
public road network shall be borne by the PP in consultation with nodal State Govt. Department. 
Transportation of minerals through road movement in case of existing village/ rural roads shall be 
allowed in consultation with nodal State Govt. Department only after required strengthening such that 
the carrying capacity of roads is increased to handle the traffic load. The pollution due to transportation 
load on the environment will be effectively controlled and water sprinkling will also be done regularly. 
Vehicular emissions shall be kept under control and regularly monitored. Project should obtain Pollution 
Under Control (PUC) certificate for all the vehicles from authorized pollution testing centers. [If 
applicable in case of road transport].

Transportation

1.

The Main haulage road within the mine lease should be provided with a permanent water sprinkling 
arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with 
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone, material 
transfer points, material yards etc. should invariably be provided with dust suppression arrangements. 
The air pollution control equipments like bag filters, vacuum suction hoods, dry fogging system etc. shall 
be installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt conveyor should 
be fully covered to avoid generation of dust while transportation. PP shall take necessary measures to 
avoid generation of fugitive dust emissions.

Green Belt

1.

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease 
boundary as per the guidelines of CPCB in order to arrest pollution emanating from mining operations 
within the lease. The whole Green belt shall be developed within first 5 years starting from windward 
side of the active mining area. The development of greenbelt shall be governed as per the EC granted by 
the Ministry irrespective of the stipulation made in approved mine plan.

Public hearing and human health issues

1.

Project Proponent shall make provision for the housing for workers/labors or shall construct labor camps 
within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cooking, 
mobile toilets, mobile STP, safe drinking water, medical health care, crèche for kids etc. The housing may 
be provided in the form of temporary structures which can be removed after the completion of the 
project related infrastructure. The domestic waste water should be treated with STP in order to avoid 
contamination of underground water.

Corporate Environment Responsibility (CER)

1.

The Project Proponent shall submit the time- bound action plan to the concerned regional office of the 
Ministry within 6 months from the date of issuance of environmental clearance for undertaking the 
activities committed during public consultation by the project proponent and as discussed by the EAC, in 
terms of the provisions of the MoEF&CC Office Memorandum No.22-65/2017-IA.III dated 30 
September, 2020. The action plan shall be implemented within three years of commencement of the 
project.
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Miscellaneous

1. The Ministry or any other competent authority may alter/modify the above conditions or stipulate any 
further condition in the interest of environment protection.

2. The Project Authorities should inform to the Regional Office regarding date of financial closures and final 
approval of the project by the concerned authorities and the date of start of land development work.

3.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control 
of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their amendments and 
rules made there under and also any other orders passed by the Hon’ble Supreme Court of India/High 
Court and any other Court of Law relating to the subject matter.

4.
Concealing factual data failure to comply with any or submission of false/ fabricated data and of the 
conditions mentioned above may result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

5.
The Project Proponent shall submit six monthly compliance reports on the status of the implementation 
of the stipulated environmental safeguards to the MOEFCC & its concerned Regional Office, Central 
Pollution Control Board and State Pollution Control Board.

Miscellaneous

1.
The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in 
five years purpose of monitoring land use pattern and submit a report to concerned Regional Office of 
the MoEF&CC.

2. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, 
within a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

3.
The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the stipulated 
conditions. The project authorities should extend full cooperation to the MoEF&CC officer(s) by 
furnishing the requisite data / information / monitoring reports.

4.

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up under 
the control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization. 
Adequate number of qualified Environmental Scientists and Mining Engineers shall be appointed and 
submit a report to RO, MoEF&CC.

5.

In pursuant to Ministrys O.M No 22-34/2018-IA.III dated 16.01.2020 to comply with the direction made 
by Honble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common Cause vs 
Union of India, the mining lease holder shall after ceasing mining operations, undertake regrassing the 
mining area and any other area which may have been disturbed due to other mining activities and restore 
the land to a condition which is fit for growth of fodder, flora, fauna etc.

3.19. Agenda Item No 19:

3.19.1. Details of the proposal

Riverbed “Sand Mining” on the Riverbed of Ganga River at Gata No. 151/2, Village-Bandipatti Gangbarar, 
Tehsil-Sadar, District-Ghazipur, Uttar Pradesh. Project Proponent- Mr. Rajesh Singh by RAJESH SINGH lo
cated at GHAZIPUR,UTTAR PRADESH
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Proposal For Fresh ToR

Proposal No File No Submission Date
Activity 
Sub-Activity  
(Schedule Item)

SIA/UP/MIN/559645/20
25 10452 02/12/2025

Mining of minerals 
Non-Coal Mining (Minor Minerals- ri
ver bed mining) (1(a)) 

3.19.2. Project Salient Features

The project proponent has made an online application vide proposal no. SIA/UP/MIN/559645/2025, 
dated 02/12/2025 along with the application in prescribed format (Form-1), copy of pre-feasibility report, 
Mine Plan and proposed ToRs for undertaking detailed EIA study as per the EIA Notification, 2006 for the 
project mentioned above. The proposed project activity is listed at Item No. 1(a) under Category “B” of the 
schedule of the EIA Notification, 2006.

A presentation was made by the project proponent Shri Rajesh Singh along with their consultant Dr. 
Shasank Shekhar Mishra, EIA Coordinator, M/s Eco Consultant Service. and informed the committee about the 
project as follows:
1. The terms of reference is sought for Riverbed “Sand Mining” on the Riverbed of Ganga River at Gata 

No.151/2, Village-Bandipatti Gangbarar, Tehsil-Sadar, District-Ghazipur, Uttar Pradesh, Lease Area 
2.50 ha.

2. Salient features of the project as submitted by the project proponent:

1. Online Proposal No. SIA/UP/MIN/559645/2025

2. File no. Allotted by SEIAA, U.P 10452

3. Date of Letter of Intent (LoI) issued 
by DGM

17.02.2025

4. Date of approval of Mining Plan 19.11.2025

5. Name of Proponent & Address Mr. Rajesh Singh
R/o Karanda Goshandepur Uparwar, Ghazipur, U.P

6. Email ID pankaj871986@gmail.com

7. Name of Project Riverbed “Sand Mining” on the Riverbed of Ganga River

8. Project Location
(Plot/Khasra/Gata No.)

Gata No.151/2

9. Name of Village Bandipatti Gangbarar

10. Tehsil Sadar

11. District Ghazipur

12. Name of River Ganga

13. Name of Miner Mineral Ordinary Sand of Riverbed
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14. Sanctioned Lease Area (in ha) 2.50 ha

15. Max & Min Elevation of the Lease Ar
ea

Maximum Elevation: 77 mRl
Minimum Elevation: 68 mRl

16. Pillar Coordinates
(Source: Verified Khasra Map)

Gata No. Pillars Latitude Longitude
A 25°26'59.50"N 83°27'22.20"E"
B 25°26'56.60"N 83°27'25.40"E
C 25°26'52.40"N 83°27'19.80"E151/2

D 25°26'55.40"N 83°27'16.70"E

17. Toposheet no. 63/O7, 63/O11

18. Total Geological Reserves 75,000 cum

19. Total Minable Reserve 45,000 cum/annum

20. Total Proposed Production
(in 5 years)

2,25,000 cum

21. Sanctioned Period of Mining 5 years

22. Method of Mining Manual / Semi-Mechanized

23. No. of Working Days 250

24. No. of Workers 22

25. No. of Vehicle Movement per day 10

26. Nearest Metalled road from Site 0.82 km

27. Type of Land Govt. Land

28. Ultimate of Depth Mining 1.80m

29. Water Requirement Purpose Quantity (in KLD)
Domestic use 0.55
Dust Suppression 1.50
Plantation 3.00
Total 5.05

30. Name of NABET-QCI Accredited Co
nsultant with Certificate No. and Per
iod of Validity

Eco Consultant Services
Certificate No.: NABET/EIA/25-28/IA 0182,
Validity 14.10.2028

31. Any Litigation Pending against the Pr
oject or land in any Court

No

32. Details of 500m Cluster Certificate v
erified by Mining Officer

Cluster Certificate Letter No. 109/12/Khanan/2025, Dated 23.0
7.2025
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33. Project Cost (Rs.) 85.00 Lakh

34. Proposed CER Cost (Rs.) 1.70 Lakh

35. No. of Trees to be Planted 2500 Saplings

36. Monitoring Period 01.10.2025 to 31.12.2025

3. The mining would be restricted to unsaturated zone only above the phreatic water table and will not 
intersect the ground water table at any point of time.

4. This project does not attract any of the general conditions applicable on mining projects specified in 
EIA Notification 14/09/2006.

5. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

6. There is no litigation pending in any court regarding this project.
7. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitted an affidavit dated 17/12/2025 mentioning is as 
follows:
1. I, Dr. Shashank Shekhar Mishra S/o Shri K.N. Mishra, EIA Coordinator of M/s Eco Consultant Services.
2. I have prepared the EMP report for the Proposal (ToR) in Name of Project “Riverbed “Sand Mining” on 

the riverbed of Ganga River at Gata No. 151/2, Village-Bandipatti Gangbarar, Tehsil-Sadar, District-
Ghazipur, Uttar Pradesh. Project Proponent – Mr. Rajesh Singh” with my team.

3. I have personally visited the site of proposal and certify that no Mining activity has been undertaken on 
the project site for the present proposal.

4. I am satisfied that all the necessary data/ information submitted along with Application /EMP are true 
and correct.

5. I certify that this project proposal has been uploaded for the first time on Parivesh Portal. In case the 
project is being uploaded for the 2nd time that is only after the withdrawal of previous project has 
been accepted by SEIAA, UP on Parivesh Portal.

6. I certify that there will be no mismatch between information/data provided on the online application 
submitted on Parivesh Portal and the hard copy/presentation which will be submitted after 
acceptance of application.

7. The EMP report for the Proposal is prepared by my team as per guidelines laid down by QCI/NABET.

3.19.3. Deliberations by the committee in previous meetings

N/A

3.19.4. Deliberations by the SEAC in current meetings

The committee deliberated on the matter and observed that the District Survey Report (DSR) for 
District Ghazipur was approved and issued by SEIAA, Uttar Pradesh, vide letter dated 20/05/2025. The 
Letter of Intent (LOI) for the project was subsequently issued by the District Magistrate vide letter dated 
17/02/2025. The mining plan for the project was approved on 19/11/2025. The Cluster Certificate was 
issued vide letter dated 23/07/2025 by the Mining Officer, Mirzapur, wherein the mining project has 
been classified under Category B–1.
Recommendation by Committee

The committee discussed the matter and recommended to grant standard terms of reference in 
the matter as issued by MoEFCC, Govt. of India and the following additional TORs:

3.19.5. Recommendation of SEAC
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Recommended

3.19.6. Details of Terms of Reference

3.19.6.1. Specific

Environmental Attributes

Applicability of Terms of Reference (ToR) is subject to submission of certificate from the Forest 
Department regarding distance of mining site from Forest area. It must be beyond 100 meters 
from boundary of the forest area.

1. 

It also must be certified that the site is not part of any sanctuary and lies beyond the buffer safety 
zone.

2. 

The transportation plan should ensure that the route does not pass through any Reserved Forest. 
In case the proposed route traverses private land, necessary agreements with the landowners 
must be executed and submitted.

3. 

A site specific plantation plan, based on the calculation of 100 trees per hectare, should be 
prepared. The plan should include the location for plantation and adequate measures for the safety 
and survival of the plantations.

4. 

A development plan for the nearest villages, including those impacted by the project, should be 
incorporated.

5. 

A social survey should be conducted to identify socio-economic gaps, and a plan for addressing 
these gaps should be submitted.

6. 

A plan for water recharge points should be prepared, particularly at locations with adequate roof 
area.

7. 

Drone survey covering the area surrounding the project site, along with site coordinates, shall be 
carried out through a DGPS survey using CORS networks to ensure accurate and precise ground 
mapping.

8. 

Mining operations shall be restricted to daytime only.9. 
Primary survey data must be incorporated in the EIA report.10. 
A site specific plantation plan, based on the calculation of 100 trees per hectare, should be 
prepared. The plan should include the location for plantation and adequate measures for the safety 
and survival of the plantations.

11. 

At least 2% of the project cost should be earmarked towards Corporate Environment 
Responsibility (CER).

12. 

Raw data of all the baseline monitoring parameters will be provided as an annexure to the EIA 
Report.

13. 

NOC from Irrigation Department/Concerning Authority regarding river bed mining to be submitted 
at the time of EIA presentation.

14. 

To ensure proper monitoring, the project proponent/consultant should provide evidence in form of 
(A) Logbook of their site visit along with activities carried out during monitoring (B) Real time 
photographs showing monitoring machine, public, lab person etc.

15. 

Proprietor/proprietor representative should be present at the time of monitoring and monitoring 
should be conducted as per CPCB SOP/NABET/QCI guidelines. Lab responsible person should be 
present at the time of EIA presentation.

16. 

EIA coordinator & FAE should give a notarized affidavit during EIA presentation that they have 
personally visited the site & they have also taken all the mitigating measures for any critical issues 
involved in the project.

17. 

The project proponent will have to inform the schedule of monitoring/data collection programme 
to the SEIAA/SEAC, UP and UPPCB before start of data collection. In case of failure, the collected 
baseline monitoring data will be treated as null and void.

18. 

The details of equipment used for baseline monitoring alongwith its photograph mentioning date, 
time and geo coordinates for preparation of EIA report should be clearly displayed to the people 
present during public hearing and the complete details related to monitoring period must be 

19. 

1.
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mentioned in the minutes of public hearing.
Original lab analysis report of the project proposal along with EIA report should be uploaded on 
Parivesh Portal.

20. 

Combined KML of all mines in a cluster should be submitted at the time of EIA.21. 
The project proponent/Consultant should identify the core & buffer zone (2.5 km) of the mining 
site.

22. 

Agreement/ Consent between project proponent and competent authority/ landowner for haulage 
road from lease site to link road to be submitted at the time of EIA presentation.

23. 

Proponent/ Consultant should submit the plan/information along with technology (photographs of 
water sprinklers/ tankers) to be implemented for mitigating dust at source points in lease area and 
haulage road during operation activity/vehicular movement. Technology should be displayed at the 
time of EIA presentation.

24. 

Proposed plantation working with area specific plant species, number of plants to be planted and 
place of plantation along with a proper map to be submitted at the time of EIA presentation.

25. 

Water requirement details along with source of water and the permission/ agreement with the 
concerning authority/ person to be submitted at the time of EIA presentation.

26. 

Proponent/consultant shall present TOR specific/additional conditions compliance, 
observation/suggestions raised during the public hearing and commitment made by the project 
proponent in a tabular form with a time bound plan at the time of EIA presentation.

27. 

Corporate Social Responsibility (CSR) to be prepared as per the MoEF guidelines and present it at 
the time of EIA presentation.

28. 

Submit the hydrological study report of lease area that the quantity given in LoI will be mined 
without affecting the geo-hydrology of the River.

29. 

3.19.6.2. Standard

1(
a) Mining of minerals

null

1.

Year-wise production details since 1994 should be given, clearly stating the highest production achieved 
in any one year prior to 1994. It may also be categorically informed whether there had been any increase 
in production after the EIA Notification 1994 came into force, w.r.t. the highest production achieved 
prior to 1994

2. A copy of the document in support of the fact that the Proponent is the rightful lessee of the mine 
should be given

3.
All documents including approved mine plan, EIA and Public Hearing should be compatible with one 
another in terms of the mine lease area, production levels, waste generation and its management, mining 
technology etc. and should be in the name of the lessee

4.

All corner coordinates of the mine lease area, superimposed on a High Resolution Imagery/ toposheet, 
topographic sheet, geomorphology and geology of the areashould be provided. Such an Imagery of the 
proposed area should clearly show the land use and other ecological features of the study area (core and 
buffer zone)

5.
Information should be provided in Survey of India Toposheet in 1:50,000 scale indicating geological map 
of the area, geomorphology of land forms of the area, existing minerals and mining history of the area, 
important water bodies, streams and rivers and soil characteristics

Details about the land proposed for mining activities should be givenwith information as to whether 6.
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mining conforms to the land use policy of the State; land diversion for mining should have approval from 
State land use board or the concerned authority

7.

It should be clearly stated whether the proponent Company has a well laid down Environment Policy 
approved by its Board of Directors? If so, it may be spelt out in the EIA Report with description of the 
prescribed operating process/procedures to bring into focus any infringement/deviation/ violation of the 
environmental or forest norms/ conditions? The hierarchical system or administrative order of the 
Company to deal with the environmental issues and for ensuring compliance with the EC conditions may 
also be given. The system of reporting of non-compliances / violations of environmental norms to the 
Board of Directors of the Company and/or shareholders or stakeholders at large,may also be detailed in 
the EIA Report

8.
Issues relating to Mine Safety, including subsidence study in case of underground mining and slope study 
in case of open cast mining, blasting study etc. should be detailed. The proposed safeguard measures in 
each case should also be provided

9. The study rea will comprise of 10 km zone around the mine lease from lease periphery and the data 
contained in the EIA such as waste generation etc. should be for the life of the mine / lease period

1
0.

Land use of the study rea delineating forest area, agricultural land, grazing land, wildlife sanctuary, 
national park, migratory routes of fauna, water bodies, human settlements and other ecological features 
should be indicated. Land use plan of the mine lease area should be prepared to encompass 
preoperational, operational and post operational phases and submitted. Impact, if any, of change of land 
use should be given

1
1.

Details of the land for any Over Burden Dumps outside the mine lease, such as extent of land area, 
distance from mine lease, its land use, R&R issues, if any, should be given

1
2.

A Certificate from the Competent Authority in the State Forest Department should be provided, 
confirming the involvement of forest land, if any, in the project area. In the event of any contrary claim by 
the Project Proponent regarding the status of forests, the site may be inspected by the State Forest 
Department along with the Regional Office of the Ministry to ascertain the status of forests, based on 
which, the Certificate in this regard as mentioned above be issued. In all such cases, it would be desirable 
for representative of the State Forest Department to assist the Expert Appraisal Committees

1
3.

Status of forestry clearance for the broken up area and virgin forestland involved in the Project including 
deposition of net present value (NPV) and compensatory afforestation (CA) should be indicated. A copy 
of the forestry clearance should also be furnished

1
4.

Implementation status of recognition of forest rights under the Scheduled Tribes and other Traditional 
Forest Dwellers (Recognition of Forest Rights) Act, 2006 should be indicated

1
5. The vegetation in the RF / PF areas in the study area, with necessary details, should be given

1
6.

A study shall be got done to ascertain the impact of the Mining Project on wildlife of the study area and 
details furnished. Impact of the project on the wildlife in the surrounding and any other protected area 
and accordingly, detailed mitigative measures required, should be worked out with cost implications and 
submitted

Location of National Parks, Sanctuaries, Biosphere Reserves, Wildlife Corridors, Ramsar site Tiger/ 
Elephant Reserves/(existing as well as proposed), if any, within 10 km of the mine lease should be clearly 
indicated, supported by a location map duly authenticated by Chief Wildlife Warden. Necessary 
clearance, as may be applicable to such projects due to proximity of the ecologically sensitive areas as 

1
7.
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mentioned above, should be obtained from the Standing Committee of National Board of Wildlifeand 
copy furnished

1
8.

A detailed biological study of the study area [core zone and buffer zone (10 km radius of the periphery of 
the mine lease)] shall be carried out. Details of flora and fauna, endangered, endemic and RET Species 
duly authenticated, separately for core and buffer zone should be furnished based on such primary field 
survey, clearly indicating the Schedule of the fauna present. In case of any scheduled- I fauna found in 
the study area, the necessary plan alongwith budgetary provisions for their conservation should be 
prepared in consultation with State Forest and Wildlife Department and details furnished. Necessary 
allocation of funds for implementing the same should be made as part of the project cost

1
9.

Proximity to Areas declared as Critically Polluted or the Project areas likely to come under the Aravali 
Range, (attracting court restrictions for mining operations), should also be indicated and where so 
required, clearance certifications from the prescribed Authorities, such as the SPCB or State Mining 
Dept. Should be secured and furnished to the effect that the proposed mining activities could be 
considered

2
0.

Similarly, for coastal Projects, A CRZ map duly authenticated by one of the authorized agencies 
demarcating LTL. HTL, CRZ area, location of the mine lease w.r.t CRZ, coastal features such as 
mangroves, if any, should be furnished. (Note: The Mining Projects falling under CRZ would also need to 
obtain approval of the concerned Coastal Zone Management Authority)

2
1.

R&R Plan/compensation details for the Project Affected People (PAP) should be furnished. While 
preparing the R&R Plan, the relevant State/National Rehabilitation & Resettlement Policy should be kept 
in view. In respect of SCs /STs and other weaker sections of the society in the study area, a need based 
sample survey, family-wise, should be undertaken to assess their requirements, and action programmes 
prepared and submitted accordingly, integrating the sectoral programmes of line departments of the 
State Government. It may be clearly brought out whether the village(s) located in the mine lease area 
will be shifted or not. The issues relating to shifting of village(s) including their R&R and socio-economic 
aspects should be discussed in the Report

2
2.

One season (non-monsoon) [i.e. March-May (Summer Season); October-December (post monsoon 
season) ; December-February (winter season)]primary baseline data on ambient air quality as per CPCB 
Notification of 2009, water quality, noise level, soil and flora and fauna shall be collected and the AAQ 
and other data so compiled presented date-wise in the EIA and EMP Report. Site- specific meteorological 
data should also be collected. The location of the monitoring stations should be such as to represent 
whole of the study area and justified keeping in view the pre-dominant downwind direction and location 
of sensitive receptors. There should be at least one monitoring station within 500 m of the mine lease in 
the pre-dominant downwind direction. The mineralogical composition of PM10, particularly for free 
silica, should be given

2
3.

Air quality modeling should be carried out for prediction of impact of the project on the air quality of the 
area. It should also take into account the impact of movement of vehicles for transportation of mineral. 
The details of the model used and input parameters used for modeling should be provided. The air 
quality contours may be shown on a location map clearly indicating the location of the site, location of 
sensitive receptors, if any, and the habitation. The wind roses showing pre-dominant wind direction may 
also be indicated on the map

2
4.

The water requirement for the Project, its availability and source should be furnished. A detailed water 
balance should also be provided. Fresh water requirement for the Project should be indicated

2
5.

Necessary clearance from the Competent Authority for drawl of requisite quantity of water for the 
Project should be provided

2 Description of water conservation measures proposed to be adopted in the Project should be given. 
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6. Details of rainwater harvesting proposed in the Project, if any, should be provided

2
7.

Impact of the Project on the water quality, both surface and groundwater, should be assessed and 
necessary safeguard measures, if any required, should be provided

2
8.

Based on actual monitored data, it may clearly be shown whether working will intersect groundwater. 
Necessary data and documentation in this regard may be provided. In case the working will intersect 
groundwater table, a detailed Hydro Geological Study should be undertaken and Report furnished. The 
Report inter-alia, shall include details of the aquifers present and impact of mining activities on these 
aquifers. Necessary permission from Central Ground Water Authority for working below ground water 
and for pumping of ground water should also be obtained and copy furnished

2
9.

Details of any stream, seasonal or otherwise, passing through the lease area and modification / diversion 
proposed, if any, and the impact of the same on the hydrology should be brought out

3
0.

Information on site elevation, working depth, groundwater table etc. Should be provided both in AMSL
and bgl. A schematic diagram may also be provided for the same

3
1.

A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular form (indicating the 
linear and quantitative coverage, plant species and time frame) and submitted, keeping in mind, the same 
will have to be executed up front on commencement of the Project. Phase-wise plan of plantation and 
compensatory afforestation should be charted clearly indicating the area to be covered under plantation 
and the species to be planted. The details of plantation already done should be given.The plant species 
selected for green belt should have greater ecological value and should be of good utility value to the 
local population with emphasis on local and native species and the species which are tolerant to 
pollution

3
2.

Impact on local transport infrastructure due to the Project should be indicated. Projected increase in 
truck traffic as a result of the Project in the present road network (including those outside the Project 
area) should be worked out, indicating whether it is capable of handling the incremental load. 
Arrangement for improving the infrastructure, if contemplated (including action to be taken by other 
agencies such as State Government) should be covered. Project Proponent shall conduct Impact of 
Transportation study as per Indian Road Congress Guidelines

3
3.

Details of the onsite shelter and facilities to be provided to the mine workers should be included in the 
EIA Report

3
4.

Conceptual post mining land use and Reclamation and Restoration of mined out areas (with plans and 
with adequate number of sections) should be given in the EIA report

3
5.

Occupational Health impacts of the Project should be anticipated and the proposed preventive measures
spelt out in detail. Details of pre-placement medical examination and periodical medical examination 
schedules should be incorporated in the EMP. The project specific occupational health mitigation 
measures with required facilities proposed in the mining area may be detailed

3
6.

Public health implications of the Project and related activities for the population in the impact zone 
should be systematically evaluated and the proposed remedial measures should be detailed along with 
budgetary allocations

3
7.

Measures of socio economic significance and influence to the local community proposed to be provided 
by the Project Proponent should be indicated. As far as possible, quantitative dimensions may be given 
with time frames for implementation

3 Detailed environmental management plan (EMP) to mitigate the environmental impacts which, should 
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8. inter-alia include the impacts of change of land use, loss of agricultural and grazing land, if any, 
occupational health impacts besides other impacts specific to the proposed Project

3
9.

Public Hearing points raised and commitment of the Project Proponent on the same along with time 
bound Action Plan with budgetary provisions to implement the same should be provided and also 
incorporated in the final EIA/EMP Report of the Project

4
0.

Details of litigation pending against the project, if any, with direction /order passed by any Court of Law 
against the Project should be given

4
1.

The cost of the Project (capital cost and recurring cost) as well as the cost towards implementation of 
EMP should be clearly spelt out

4
2. A Disaster management Plan shall be prepared and included in the EIA/EMP Report

4
3.

Benefits of the Project if the Project is implemented should be spelt out. The benefits of the Project shall 
clearly indicate environmental, social, economic, employment potential, etc

4
4.

Besides the above, the below mentioned general points are also to be followed:- a) All documents to be 
properly referenced with index and continuous page numbering. b) Where data are presented in the 
Report especially in Tables, the period in which the data were collected and the sources should be 
indicated. c) Project Proponent shall enclose all the analysis/testing reports of water, air, soil, noise etc. 
using the MoEF&CC/NABL accredited laboratories. All the original analysis/testing reports should be 
available during appraisal of the Project. d) Where the documents provided are in a language other than 
English, an English translation should be provided. e) The Questionnaire for environmental appraisal of 
mining projects as devised earlier by the Ministry shall also be filled and submitted. f) While preparing 
the EIA report, the instructions for the Proponents and instructions for the Consultants issued by MoEF 
vide O.M. No. J-11013/41/2006-IA.II(I) dated 4th August, 2009, which are available on the website of 
this Ministry, should be followed. g) Changes, if any made in the basic scope and project parameters (as 
submitted in Form-I and the PFR for securing the TOR) should be brought to the attention of MoEF&CC 
with reasons for such changes and permission should be sought, as the TOR may also have to be altered. 
Post Public Hearing changes in structure and content of the draft EIA/EMP (other than modifications 
arising out of the P.H. process) will entail conducting the PH again with the revised documentation. h) As 
per the circular no. J-11011/618/2010-IA.II(I) dated 30.5.2012, certified report of the status of 
compliance of the conditions stipulated in the environment clearance for the existing operations of the 
project, should be obtained from the Regional Office of Ministry of Environment, Forest and Climate 
Change, as may be applicable. i) The EIA report should also include (i) surface plan of the area indicating 
contours of main topographic features, drainage and mining area, (ii) geological maps and sections and 
(iii) sections of the mine pit and external dumps, if any, clearly showing the land features of the adjoining 
area

3.20. Agenda Item No 20:

3.20.1. Details of the proposal

Building Stone (Gitti, Patthar, Boulder) Sand Stone mine at Araji No./Gata No.-2098, Khand No.–77, Leas
e Area-4.048 ha (10.0 Acre) at Village–Bhatauti, Tehsil-Meja, District-Prayagraj, Uttar Pradesh of Shri Pa
teshwari Prasad Pandey. by Pateshwari Prasad Pandey located at PRAYAGRAJ,UTTAR PRADESH

Proposal For Fresh ToR

Activity 
Sub-Activity  Proposal No File No Submission Date
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(Schedule Item)

SIA/UP/MIN/559866/20
25 10450 27/11/2025

Mining of minerals 
Non-Coal Mining (Minor Minerals-ot
her than river bed mining) (1(a))  

3.20.2. Project Salient Features

null

3.20.3. Deliberations by the committee in previous meetings

N/A

3.20.4. Deliberations by the SEAC in current meetings

The project proponent did not appear in the meeting. Hence, the committee decided to defer the 
proposal. The file shall not be considered as pending at the level of SEAC-1. The matter will be taken up for 
discussion only after receipt of an online request from the project proponent through the prescribed portal.

3.20.5. Recommendation of SEAC

Deferred for PP not attending the meeting

3.21. Agenda Item No 21:

3.21.1. Details of the proposal

“Sand Stone Quartizite Bailast Gitti” Project at Gata No.- 180/2, Village- Bhagoti Dei, Tehsil- Chunar, Dis
trict- Mirzapur, U.P. (Applied Area : 2.0200 ha.) M/s Shrinanak Minerals Pvt. Ltd., Director- Shri Trilok Si
ngh Rathore S/o Shri Makhan Singh Rathore by SHRINANAK MINERALS PRIVATE LIMITED located at MIRZ
APUR,UTTAR PRADESH

Proposal For Fresh EC

Proposal No File No Submission Date
Activity 
Sub-Activity  
(Schedule Item)

SIA/UP/MIN/559931/2
025 10464-9818 29/11/2025

Mining of minerals 
Non-Coal Mining (Minor Minerals-o
ther than river bed mining) (1(a))  

3.21.2. Project Salient Features

The project proponent has made an online application vide proposal no. SIA/UP/MIN/559931/2025, 
dated 29/11/2025 along with copy of Form-1 and EIA/EMP report seeking Environment Clearance (EC) under 
the provisions of the EIA Notification, 2006 for the project mentioned above. The proposed project activity is 
listed at Item No. 1(a) under Category “B” of the schedule of the EIA Notification, 2006.

A presentation was made by the authorized representative of project proponent Shri Nazir Anwar 
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along with their consultant Dr. Pankaj Srivastava, EIA Coordinator, M/s Paramarsh Servicing Environment and 
development. Lucknow and informed the committee about the project as follows:
1. The environmental clearance is sought for proposed Sand Stone Quartizite Bailast Gitti Mining at Gata 

No.- 180/2 , Village- Bhagoti Dei, Tehsil- Chunar, District- Mirzapur, U.P. (Applied Area- 2.0200 ha.), 
Shrinanak Minerals Private Limited.

2. The terms of reference was issued by SEIAA, U.P. TOR Identification No.: TO25B0108UP5632244N, 
Dated 22/05/ 2025.

3. The Public Hearing was organized on 09/10/2025. Final EIA report submitted by the project proponent 
on 29/11/2025.

4. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/559931/2025

2. File No. allotted by SEIAA, UP 10464 / 9818

3. Date of Letter of Intent (LoI) issued by DM 11/01/2025

4. Date of approval of Mining Plan 03/03/2025

5. Name of Proponent Shrinanak Minerals Private Limited,
Shri Trilok Singh Rathore

6. Full correspondence address of proponent R/o- Flat No.- A-2, 1606 Shalimar Fotleza, Hoshang
abad Road, Distt.- Bhopal, M.P.

7. Name of Project Sand Stone Quartizite Bailast Gitti Mining Project

8. Project location (Plot/ Khasra /Gata No.) Gata No.- 180/2

9. Name of Village Bhagoti Dei

10. Tehsil Chunar

11. District Mirzapur

12. Name of Minor Mineral Sand Stone Quartizite Bailast Gitti

13. Sanctioned Lease Area (in Ha.) 2.0200 ha.

14. Max.& Min mRL within lease area 133 mRL- 121 mRL

15. Pillar Coordinates (Verified by DMO) Pillars Latitude (N) Longitude (E)

A
25o 02’ 44.98"

N
82o 58’ 30.72"

E

B
25o 02’ 43.61"

N
82o 58’ 35.73"

E

C
25o 02’ 40.15"

N
82o 58’ 34.70"

E

D
25o 02’ 41.94"

N
82o 58’ 27.81"

E

16. Total Geological Reserves 1775670 m3
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17. Total Mineable Reserves 629577 m3

18. Total Proposed Production (in five year) 600000 m3

19. Proposed Production / year 120000 m3

20. Sanctioned Period of Mine lease 10 Years

21. Method of Mining Opencast Semi-Mechanized

22. No.Of workers 39 (approx.)

23. Type of Land Govt. revenue land

24. Ultimate Depth of Mining 12 meter (average)

25. Nearest metalled road from site 500m

26. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking & Others 0.40
Suppression of dust 3.00
Plantation 3.00
Total 6.40

27. Name of QCI Accredited Consultant with Q
CI No and period of validity.

M/s Paramarsh (Servicing Environment and Develop
ment), Lucknow, U.P.
NABET/EIA/24-27/RA0372
Validity upto -30/11/2027

Any litigation pending against the project or la
nd in any court

No

Details of 500 m Cluster certificate
Verified by Mining Officer

DMO (Khanan Anubhag) Mirzapur vide Letter No. 4
612/MMC-30/2024-25, Dated 13.02.2025

Details (Page no.) of mining lease area, Geo c
oordinates& Mineable quantity mentioned in a
pproved DSR

Page No.-73, S.No.- 256

Proposed CER cost 1.50 Lakh

Proposed EMP cost EMP in First Year - 16.20 Lakh
EMP (Recurring Years) – 7.15 Lakh

Length and breadth of Haul Road. Length- 500m, Width- more than 6.0 m

No. of Trees to be Planted 3000

Monitoring Period Dec., 2023 to Feb., 2024

5. Action Plan as per Ministry’s O.M. dated 30/09/2020:
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S. 
N.

CER Activity 1st Year 2nd Year 3rd Year 4th Year 5th Year

1 Solar street light (@25000/P
C)

Rs. 50,00
0
02 Pc)

Rs. 1,00,0
00
04 Pc)

2 Construction of toilet for boys 
and girls separately primary sc
hool Bhagoti dei

Rs. 1,00,0
00

Rs. 1,00,0
00

3 Computers with table & chair i
n primary school Bhagoti dei

Rs. 1,00,0
00

Rs. 1,00,0
00

Rs. 50,00
0

4 Avenue Plantation/plantation i
n community area in village Bh
agoti Dei

Rs. 50,00
0

Rs. 50,00
0

Rs. 50,00
0

Total Rs. 1,50,0
00

Rs. 1,50,0
00

Rs. 1,50,0
00

Rs. 1,50,0
00

Rs. 1,50,0
00

6. The mining would be restricted to unsaturated zone only above the phreatic water table and will not 
intersect the ground water table at any point of time.

7. This project does not attract any of the general conditions applicable on mining projects specified in 
EIA Notification 14/09/2006.

8. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

9. There is no litigation pending in any court regarding this project.
10. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitted an affidavit dated 17/12/2025 mentioning is as 
follows:
1. I Pankaj Srivastava S/o Shri V. V. Srivastava is EIA Coordinator of Paramarsh servicing Environment and 

Development.
2. I have prepared EIA/EMP report for the proposed Sand Stone Quartizite Bailast Gitti Mining at Gata 

No.- 180/2 , Village- Bhagoti Dei, Tehsil- Chunar, District- Mirzapur, U.P. (Applied Area- 2.0200 ha.), 
Shrinanak Minerals Private Limited with my team.

3. I have personally visited the proposed site along with team and certify that no mining activity has been 
undertaken on the project site for the present proposal.

4. I am satisfied with that all the necessary data/information required for Form 1, PFR and EMP 
preparations are true and correct.

5. I certify that no mining activity has been undertaken on the project site for the Present proposal.
6. I certify that this project has been uploaded for the first time on Parivesh Portal.
7. I certify that there is no mismatch between information/data provided on online application and hard 

copy/presentation submitted.
8. The EIA/EMP for the Proposal is prepared by my team as per guidelines laid down by QCI/NABET.

3.21.3. Deliberations by the committee in previous meetings

N/A

3.21.4. Deliberations by the SEAC in current meetings

Recommendation by committee
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Based on the above deliberations, the Committee recommended grant of Environmental Clearance 
for the proposal, subject to standard Environmental Clearance conditions prescribed by the 
MoEF&CC, Government of India, along with the following specific condition:

3.21.5. Recommendation of SEAC

Recommended

3.21.6. Details of Environment Conditions

3.21.6.1. Specific

Environmental Attributes

1.       The PP must strictly comply with SSMG 2016 and ESMG 2020.
2.       Before commencing mining operations, the Mining Department must re-demarcate the area 

based on the geo coordinates mentioned in the DSR.
3.       The project proponent should obtain an NOC from the Forest Department confirming that no 

wildlife sanctuary or eco-sensitive zone area exists within a 10 km radius of the project site.
4.       The environmental clearance will be co-terminus with the validity of the lease period mentioned 

in the LoI or co-terminus with the validity of valid mine plan whichever is earlier, after this period
the EC will automatically become null and void.

5.       Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / 
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest 
Department or District plantation committee, for planting at least (as per the project) plants, 
either on government land or community land, within a periphery of 5 km from the boundary of 
the lease area along with provisions for maintenance for 5 years. Survival of plants should not be 
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be 
treated as violation of EC condition. 

6.       The project proponent shall install solar lights in their project area to minimise the consumption 
of electricity.

7.       During the submission of 6 monthly compliance reports, the project proponent should make 
sure that the periodically taken site photographs should also be annexed along with the 
compliance report.

8.       Preference should be given to indigenous local species as per the consultation of the local 
district Forest Officer/Expert Agency in this field.

9.       The maximum height of the bench should be 06 meters and the width of the bench should be at 
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

10.    In case the blasting is proposed during a mining operation, the project proponent needs to 
assess its impact on the displacement of human beings/wild animals/birds/other species, and the 
suitable measures proposed and taken for their rehabilitation and resettlement need to be 
clearly described in first 6 monthly compliance report. 

11.    The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of 
mined-out land to match its surrounding land use before the closure of the mine to SEIAA, UP 
and Department of Mines and Geology, UP for approval. The project proponent shall ensure the 
implementation of the approved plan under the supervision of the Dept. of Mines and Geology. 

12.    The project proponent shall plan and implement collection drain and siltation basins of 
adequate size to arrest the silt and sediment flow from the quarry area. The surface runoff 
rainwater harvesting and other water conservation measures on a long-term basis are to be 
taken in consultation with the Central/State Groundwater Board. The water so collected should 
be utilized for watering the haulage area, roads, and green belt development, etc.

1.
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13.    The project proponent shall take all suitable measures to prevent pollution of groundwater and 
nearby water bodies in consultation with the State Pollution Control Board and consent to 
operate (if applicable) should be obtained from the State Pollution Control Board before the 
start of production from the mine. 

14.    Project proponent is directed to invest the CER amount as per the proposal and submit the 
compliance report regularly to the concerned authority/Directorate of environment.

15.    Link Road from the quarry site to the main road shall be constructed as an all-weather road 
with blacktopping and maintained by the project proponent. 

16.    Vehicular emissions should be kept under control and regularly monitored. Suitable measures 
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation. 

17.    The project proponent should explore the possibilities of rainwater harvesting.
18.    Agreement/ Consent between project proponent and competent authority/ landowner for 

haulage road from lease site to link road.
19.    Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points 

in lease area and haulage road during operational activity/vehicular movement.
20.    As per the proposed plan, plantation with area specific plant species, number of plants to be Planted 

and report of green belt development to be submitted to the Forest Department, UPPCB and 
Directorate of Environment, UP.

21.    In case it has been found that the E.C. obtained by providing incorrect information, submitting that 
the distance between the two adjoining mines is greater than 500mt. and the area is less than 05 ha, 
but factually the distance is less than 500 mt, and the mine is located in the cluster of area equal to 
or more than 05 ha, the E.C issued will stand revoked.  

22.    Explosive cannot be stored on the site. The Project proponent shall take approval from Chief 
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

23.    Blast vibrations study shall be conducted and an observation report submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and UPPCB within six months. The report shall also include 
measures for the prevention of blasting associated impact on nearby houses and agricultural fields.

24.    Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be 
carried out in the daytime only. The project proponent shall ensure prevention of displacement of 
human beings/wild animals/birds etc. and in case any such displacement is caused due to 
blasting/mining operation by any chance the project proponent shall take suitable measures for their 
rehabilitation and resettlement.

25.    Maintenance   of   village   roads   used for transportation   of   minerals   is to be done by the 
company regularly at its own expenses. The link roads from mining area to main road shall be 
constructed as all-weather road with black topping and maintained by the project proponent.

26.    The self-environmental audit shall be conducted annually. Every three years third-party 
environmental audit shall be carried out.

27.    Measures for prevention and control of soil erosion and management of silt shall be undertaken.  
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable 
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes. 
Dumps shall be protected by retaining walls.

28.    Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be 
regularly monitored for contamination and depletion due to mining activity and records maintained.  
The monitoring data shall be submitted to the Integrated Regional Office, MoEF&CC, GoI, Lucknow 
and U.P. Pollution Control Board regularly.  Further, monitoring points shall be located between the 
mine, and drainage in the direction of flow of groundwater shall be set up and records maintained.

29.    Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored at 
locations of nearest human habitation (including schools and other public amenities located nearest 
to sources of dust generation as applicable) and records submitted to the Integrated Regional Office, 
MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board regularly.

30.    Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active 
for long period. The maximum height of the dump shall not exceed 20 m, each stage shall preferably 
be of a maximum of 10 m and the overall slope of the dump shall not exceed 35o.  The OB dump 
shall be backfilled.  The OB dumps shall be scientifically vegetated with suitable native species to 
prevent erosion and surface runoff.

31.    The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by 
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the Indian Bureau of Mines.
32.    Prior permission from the Competent Authority shall be obtained for the extraction of groundwater 

if any.
33.    A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated 

Regional Office, MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board 5 years in advance of final 
mine closure for approval.

34.    The blasting will be done only after getting permission from the Mining Department/competent 
authority.

3.21.6.2. Standard

1(
a) Mining of minerals

Statutory compliance

1.
This Environmental Clearance (EC) is subject to orders/ judgment of Honble Supreme Court of India, 
Honble High Court, Honble NGT and any other Court of Law, Common Cause Conditions as may be 
applicable.

null

1.

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining 
lease, around water body, along the roadsides, in community areas etc. by planting the native species in 
consultation with the State Forest Department/ Agriculture Department/ Rural development department/ 
Tribal Welfare Department/ Gram Panchayat such that only those species be selected which are of use 
to the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees 
should be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection 
and care of trees.

2.

The Project Proponent shall make necessary alternative arrangements for livestock feed by developing 
grazing land with a view to compensate those areas which are coming within the mine lease. The 
development of such grazing land shall be done in consultation with the State Government. In this
regard, Project Proponent should essentially implement the directions of the Hon’ble Supreme Court 
with regard to acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded/ protected against felling and 
plantation of such trees should be promoted.

Statutory compliance

1.
The Project proponent complies with all the statutory requirements and judgment of Hon’ble Supreme 
Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause 
versus Union of India &Ors before commencing the mining operations.

2.
The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining lease. In 
case there is any change in ownership or mining lease is transferred. PP needs to apply for transfer of EC 
as per provisions of the para 11 of EIA Notification, 2006 as amended from time to time.

The Project Authorities should widely advertise about the grant of this EC letter by printing the same in 
at least two local newspapers, one of which shall be in vernacular language of the concerned area. The 
advertisement shall be done within 7 days of the issue of the clearance letter mentioning that the instant 
project has been accorded EC and copy of the EC letter is available with the State Pollution Control 
Board/Committee and web site of the Ministry of Environment, Forest and Climate Change 
(www.parivesh.nic.in). A copy of the advertisement may be forwarded to the concerned MoEFCC 

3.
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Regional Office for compliance and record.

4. State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional 
office, District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.

5.

The Project Proponent shall follow the mitigation measures provided in MoEFCC’s Office Memorandum 
No. Z-11013/57/2014-IA.II (M), dated 29th October, 2014, titled “Impact of mining activities on 
Habitations-Issues related to the mining Projects wherein Habitations and villages are the part of mine 
lease areas or Habitations and villages are surrounded by the mine lease area.“

6. A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom 
suggestion / representation has been received while processing the proposal.

7.

The State Government concerned shall ensure that mining operation shall not be commenced till the
entire compensation levied, if any, for illegal mining paid by the Project Proponent through their 
respective Department of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme Court
dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus 
Union of India & Ors.

Air quality monitoring and preservation

1.

The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality Monitoring Stations 
with 1 (one) in upwind and 2 (two) in downwind direction based on long term climatological data about 
wind direction such that an angle of 120° is made between the monitoring locations to monitor critical 
parameters, relevant for mining operations, of air pollution viz. PM10, PM2.5, NO2, CO and SO2 etc. as 
per the methodology mentioned in NAAQS Notification No. B-29016/20/90/PCI/I, dated 18.11.2009 
covering the aspects of transportation and use of heavy machinery in the impact zone. The ambient air 
quality shall also be monitored at prominent places like office building, canteen etc. as per the site 
condition to ascertain the exposure characteristics at specific places. The above data shall be digitally 
displayed within 03 months in front of the main Gate of the mine site.

2.

Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular 
water sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution 
wherein high levels of PM10 and PM2.5 are evident such as haul road, loading and unloading point and 
transfer points. The Fugitive dust emissions from all sources shall be regularly controlled by installation 
of required equipments/ machineries and preventive maintenance. Use of suitable water-soluble chemical 
dust suppressing agents may be explored for better effectiveness of dust control system. It shall be 
ensured that air pollution level conform to the standards prescribed by the MoEFCC/ Central Pollution 
Control Board.

Water quality monitoring and preservation

1.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in 
and around the mine lease by establishing a network of existing wells as well as new piezo-meter 
installations during the mining operation in consultation with Central Ground Water Authority/ State 
Ground Water Department. The Report on changes in Ground water level and quality shall be submitted 
on six-monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater Department / 
State Pollution Control Board.

2.
The water balance/water auditing shall be carried out and measure for reducing the consumption of 
water shall be taken up and reported to the Regional Office of the MoEF&CC and State Pollution Control 
Board/Committee.

Industrial waste water (workshop and waste water from the mine) should be properly collected and 3.
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treated so as to conform to the notified standards prescribed from time to time. The standards shall be 
prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control Board 
(SPCB). The workshop effluent shall be treated after its initial passage through Oil and grease trap.

Water quality monitoring and preservation

1.

Quality of polluted water generated from mining operations which include Chemical Oxygen Demand 
(COD) in mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along 
with Total Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The 
monitored data shall be uploaded on the website of the company as well as displayed at the project site 
in public domain, on a display board, at a suitable location near the main gate of the Company. The 
circular No. J- 20012/1/2006-IA.II (M) dated 27.05.2009 issued by Ministry of Environment, Forest and 
Climate Change may also be referred in this regard.

2.

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis 
to augment ground water resources in the area in consultation with Central Ground Water Board/ State 
Groundwater Department. A report on amount of water recharged needs to be submitted to Regional 
Office MoEFCC annually.

3.

In case, immediate mining scheme envisages intersection of ground water table, then Environmental 
Clearance shall become operational only after receiving formal clearance from CGWA. In case, mining 
operation involves intersection of ground water table at a later stage, then PP shall ensure that prior 
approval from CGWA and MoEFCC is in place before such mining operations. The permission for 
intersection of ground water table shall essentially be based on detailed hydro-geological study of the 
area.

4.

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ 
springs and perennial nallahs existing/ flowing in and around the mine lease including upstream and 
downstream. Sufficient number of gullies shall be provided at appropriate places within the lease for 
management of water. The parameters to be monitored shall include their water quality vis-à-vis 
suitability for usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction and/ or 
alteration be made to water bodies during mining operations without justification and prior approval of 
MoEFCC. The monitoring of water courses/ bodies existing in lease area shall be carried out four times in 
a year viz. pre- monsoon (April May), monsoon (August), post-monsoon (November) and winter 
(January) and the record of monitored data may be sent regularly to Ministry of Environment, Forest and 
Climate Change and its Regional Office, Central Ground Water Authority and Regional Director, Central 
Ground Water Board, State Pollution Control Board and Central Pollution Control Board. Clearly showing 
the trend analysis on six-monthly basis.

Noise and vibration monitoring and prevention

1.

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work 
environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs 
/muffs. All personnel including laborers working in dusty areas shall be provided with protective 
respiratory devices along with adequate training, awareness and information on safety and health 
aspects. The PP shall be held responsible in case it has been found that workers/ personals/ laborers are 
working without personal protective equipment.

2.

The illumination and sound at night at project sites disturb the villages in respect of both human and 
animal population. Consequent sleeping disorders and stress may affect the health in the villages located 
close to mining operations. Habitations have a right for darkness and minimal noise levels at night. PPs 
must ensure that the biological clock of the villages is not disturbed; by orienting the floodlights/ masks 
away from the villagers and keeping the noise levels well within the prescribed limits for day /night 
hours.
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Noise and vibration monitoring and prevention

1. The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be 
monitored periodically as per applicable DGMS guidelines.

Mining plan

1.

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation 
(quantum of mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease area; 
scope of working ( method of mining, overburden & dump management, O.B& dump mining, mineral 
transportation mode, ultimate depth of mining, concurrent reclamation and reclamation at mine closure; 
land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life; etc.).

Mining plan

1.

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall 
be governed as per the approved Mining Plan. The excavation vis-à-vis backfilling in the mine lease area 
and corresponding afforestation to be raised in the reclaimed area shall be governed as per approved 
mining plan. PP shall ensure the monitoring and management of rehabilitated areas until the vegetation 
becomes self-sustaining. The compliance status shall be submitted half-yearly to the MoEFCC and its 
concerned Regional Office.

Land reclamation

1.

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked at 
earmarked OB dump site(s) only and it should not be kept active for a long period of time. The physical 
parameters of the OB / waste dumps / topsoil dump like height, width and angle of slope shall be 
governed as per the approved Mining Plan and the guidelines/circulars issued by D.G.M.S. The topsoil 
shall be used for land reclamation and plantation.

2.

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the 
slope stability, prevent erosion and surface run off. The selection of local species regulates local climatic 
parameters and help in adaptation of plant species to the microclimate. The gullies formed on slopes 
should be adequately taken care of as it impacts the overall stability of dumps. The dump mass should be 
consolidated with the help of dozer/ compactors thereby ensuring proper filling/ leveling of dump mass. 
In critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite etc. shall be undertaken for 
stabilization of the dump.

Land reclamation

1.

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps 
to prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be 
kept for designing of sump structures over and above peak rainfall (based on 50 years data) and 
maximum discharge in the mine and its adjoining area which shall also help in providing adequate 
retention time period thereby allowing proper settling of sediments/ silt material. The sedimentation 
pits/ sumps shall be constructed at the corners of the garland drains.

2.

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine 
working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments 
directly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for 
watering the mine area, roads, green belt development, plantation etc. The drains/ sedimentation sumps 
etc. shall be de-silted regularly, particularly after monsoon season, and maintained properly.

Transportation
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1.

No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. 
In such cases, PP shall construct a ‘bypass’ road for the purpose of transportation of the minerals leaving 
an adequate gap (say at least 200 meters) so that the adverse impact of sound and dust along with 
chances of accidents could be mitigated. All costs resulting from widening and strengthening of existing 
public road network shall be borne by the PP in consultation with nodal State Govt. Department. 
Transportation of minerals through road movement in case of existing village/ rural roads shall be 
allowed in consultation with nodal State Govt. Department only after required strengthening such that 
the carrying capacity of roads is increased to handle the traffic load. The pollution due to transportation 
load on the environment will be effectively controlled and water sprinkling will also be done regularly. 
Vehicular emissions shall be kept under control and regularly monitored. Project should obtain Pollution 
Under Control (PUC) certificate for all the vehicles from authorized pollution testing centers. [If 
applicable in case of road transport].

Transportation

1.

The Main haulage road within the mine lease should be provided with a permanent water sprinkling 
arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with 
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone, material 
transfer points, material yards etc. should invariably be provided with dust suppression arrangements. 
The air pollution control equipments like bag filters, vacuum suction hoods, dry fogging system etc. shall 
be installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt conveyor should 
be fully covered to avoid generation of dust while transportation. PP shall take necessary measures to 
avoid generation of fugitive dust emissions.

Green Belt

1.

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease 
boundary as per the guidelines of CPCB in order to arrest pollution emanating from mining operations 
within the lease. The whole Green belt shall be developed within first 5 years starting from windward 
side of the active mining area. The development of greenbelt shall be governed as per the EC granted by 
the Ministry irrespective of the stipulation made in approved mine plan.

Public hearing and human health issues

1.

Project Proponent shall make provision for the housing for workers/labors or shall construct labor camps 
within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cooking, 
mobile toilets, mobile STP, safe drinking water, medical health care, crèche for kids etc. The housing may 
be provided in the form of temporary structures which can be removed after the completion of the 
project related infrastructure. The domestic waste water should be treated with STP in order to avoid 
contamination of underground water.

Corporate Environment Responsibility (CER)

1.

The Project Proponent shall submit the time- bound action plan to the concerned regional office of the 
Ministry within 6 months from the date of issuance of environmental clearance for undertaking the 
activities committed during public consultation by the project proponent and as discussed by the EAC, in 
terms of the provisions of the MoEF&CC Office Memorandum No.22-65/2017-IA.III dated 30 
September, 2020. The action plan shall be implemented within three years of commencement of the 
project.

Miscellaneous

1. The Project Authorities should inform to the Regional Office regarding date of financial closures and final 
approval of the project by the concerned authorities and the date of start of land development work.
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2. The Ministry or any other competent authority may alter/modify the above conditions or stipulate any 
further condition in the interest of environment protection.

3.
Concealing factual data failure to comply with any or submission of false/ fabricated data and of the 
conditions mentioned above may result in withdrawal of this clearance and attract action under the 
provisions of Environment (Protection) Act, 1986.

4.
The Project Proponent shall submit six monthly compliance reports on the status of the implementation 
of the stipulated environmental safeguards to the MOEFCC & its concerned Regional Office, Central 
Pollution Control Board and State Pollution Control Board.

5.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control 
of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their amendments and 
rules made there under and also any other orders passed by the Hon’ble Supreme Court of India/High 
Court and any other Court of Law relating to the subject matter.

Miscellaneous

1.
The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in 
five years purpose of monitoring land use pattern and submit a report to concerned Regional Office of 
the MoEF&CC.

2.
The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the stipulated 
conditions. The project authorities should extend full cooperation to the MoEF&CC officer(s) by 
furnishing the requisite data / information / monitoring reports.

3.

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up under 
the control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization. 
Adequate number of qualified Environmental Scientists and Mining Engineers shall be appointed and 
submit a report to RO, MoEF&CC.

4. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, 
within a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

5.

In pursuant to Ministrys O.M No 22-34/2018-IA.III dated 16.01.2020 to comply with the direction made 
by Honble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common Cause vs
Union of India, the mining lease holder shall after ceasing mining operations, undertake regrassing the 
mining area and any other area which may have been disturbed due to other mining activities and restore
the land to a condition which is fit for growth of fodder, flora, fauna etc.

3.22. Agenda Item No 22:

3.22.1. Details of the proposal

BUILDING STONE AS GITTI/BOULDER (SAND STONE) MINING PROJECT AT ARAZI NO. 312/1, AREA- 1.2
140 HA., VILLAGE- SUKRITI, TEHSIL- ROBERTSGANJ, DISTRICT- SONBHADRA, U.P, M/S AGRICHEM & O
RGANICS PROP – SMT. MINAL KHANDELWAL. by MEENAL KHANDELWAL located at SONBHADRA,UTTAR 
PRADESH

Proposal For Fresh EC

Activity Proposal No File No Submission Date
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Sub-Activity  
(Schedule Item)

SIA/UP/MIN/559983/2
025 10465-8848 29/11/2025

Mining of minerals 
Non-Coal Mining (Minor Minerals-o
ther than river bed mining) (1(a))  

3.22.2. Project Salient Features

The project proponent has made an online application vide proposal no. SIA/UP/MIN/559983/2025, 
dated 29/11/2025 along with copy of EIA/EMP report seeking Environment Clearance (EC) under the 
provisions of the EIA Notification, 2006 for the project mentioned above. The proposed project activity is 
listed at Item No. 1(a) under Category “B” of the schedule of the EIA Notification, 2006.

A presentation was made by the project proponent Smt. Minal Khandelwal along with their consultant 
Dr. R.K Sharma, EIA Coordinator, M/s Environmental Research and Analysis Lucknow and informed the 
committee about the project as follows:
1. The environmental clearance is sought for Building Stone (Gitti, Boulder, Khanda) Dolostone mine at 

Araji No./Plot No./Gata No. 312/1 Village: Sukriti, Tehsil: Robertsganj, District: Sonbhadra, Uttar 
Pradesh of M/s Agrichem & Organics, Leased Area 1.214 ha.

2. The terms of reference was issued by SEIAA, U.P. TOR Identification No.: TO24B0108UP5523341N, 
dated 04/06/ 2025.

3. The Public Hearing was organized on 10/11/2025. Final EIA report submitted by the project proponent 
on 29/11/2025.

4. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/559983/2025

File no. allotted by SEIAA, UP 10465-8848

Date of Letter of Intent (LoI) issued by D
GM

24/11/2022

Date of approval of Mining Plan 06/11/2023

Name of proponent M/s Agrichem & Organics
Prop – Smt. Minal Khandelwal
D/o - Shri Anil Kumar Khandelwal

Full correspondence address of proponen
t

R/o- 12-10-401, 2 Floor Above Dr. Ramesh Clinic Near S
uresh Theatre, Namalagundu, Hyderabad (A.P)

Name of Project Gitty/Boulder (Sandstone) Mining Project

Project location (Plot / Khasra / Gata No.) Gata No. 312/1

Name of Village Sukriti

Tehsil Robertsganj

District. Sonbhadra (U.P.)

Name of Minor Mineral Gitty/Boulder (Sandstone)
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Sanction Lease Area (in Ha.) 1.2140 Ha

Max. & Min mRL within lease area Maximum & Minimum mRL 289 mRL and 284 mRL respe
ctively

Pillar Coordinates (Verified by DMO) Pillar No. Latitude Longitude
A 24°55'4.63" N 83°3'16.97"E
B 24°55'1.00" N 83°3'17.96"E
C 24°55'0.96" N 83°3'12.48"E
D 24°55'4.54" N 83°3'13.42"E

Total Geological Reserves 2,61,744 m3

Total Mineable Reserves 1,91,900 m3

Total Proposed Production (in five year) 1,82,185 m3 in 5 years

Proposed production / year 36,437 m3 /Year

Sanction Period of Mine lese 20 years

No. of workers 25 workers

Type of Land Govt. Land

Ultimate depth of mining 21 m for Five years (as per mining plan)

Nearest metalled road from Site SH-5 which is running about 0.62Km towards North dire
ction.

PURPOSE REQUIREMENT (KLD)

Drinking water 0.35 KLD

Dust suppression 1.98 KLD

Plantation 2.00 KLD

Others (if any) -

Water requirement

Total 4.33 KLD (approx.)

Name of QCI Accredited Consultant with 
QCI No. and period of validity.

Environmental Research and Analysis, Lucknow (U.P)
Certificate No. NABET/ EIA/24-27/RA 0341 and valid upt
o January 21, 2027.

Any litigation pending against the project 
or land in any court.

No

Detail of 500 m Cluster certificate verified 
by mining officer

Letter No. 1914/खनिज/ख0प0/2023, Dated 03/10/2023
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Details of mining lease area, Geo coordina
tes & Mineable quantity mentioned in app
roved DSR

DSR Letter No.- 863/पर्या. सामान्य/2023 Dated 27/12/2
024
Details of Lease given in DSR Sonbhadra 2024 on Page N
o. 46 of 129, S. No. 72 and Page No. 86 of 129, S. No. 7
2
Mineable Quantity is 36,437 m3

Proposed EMP cost ₹ 13,97,100/-

Length and breadth of Haul Road 220 m length and 6 m width

No. of Trees to be planted 2000 saplings

Total Cluster area 18.1174 Ha.

Total Cluster Leases 10 leases

Total Cluster Plantation (as per cluster ar
ea)

19,000 Saplings

Monitoring Season 1st October 2023 to 31st December 2023

5. Action Plan as per Ministry’s O.M. dated 30/09/2020:

Sr. N
o.

Particulars Estimated Co
st

Numbers/Quantit
y

Total Cost

1 Installation of 02 desktop computer a
long with its chair 7 table in the prim
ary school of village-Sukriti, tehsil-Ro
bertsganj, District-Sonbhadra, (U.P.)

Rs. 60,000 pe
r computer al
ong with the 
chair 8 table

2 1,20,000/-

2 Renovation of toilet (tiles, fittings, flu
sh, exhaust fan etc.) of primary schoo
l of village – Sukriti, tehsil – Robertsg
anj, district – Sonbhadra (U.P.)

Rs. 30,000 pe
r toilet

01 male & 01 fem
ale toilet

60,000/-

Total 1,80,000/-

6. The mining would be restricted to unsaturated zone only above the phreatic water table and will not 
intersect the ground water table at any point of time.

7. This project does not attract any of the general conditions applicable on mining projects specified in EIA 
Notification 14/09/2006.

8. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-fragile 
zone such as habitat of any wild fauna.

9. There is no litigation pending in any court regarding this project.
10. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitted an affidavit dated 12/12/2025 mentioning is as follows:
1. I Dr. R.K Sharma is EIA Coordinator of M/s Environmental Research and Analysis, Lucknow (U.P.), 

Accreditation Certificate No. NABET/ EIA/ 24-27/RA 0341_Rev 01, valid till- 21/01/2027.

2. I have prepared EIA/EMP report for the File No. 10465-8848 & Proposal No. SIA/UP/MIN/559983/2025, 
M/S Agrichem & Organics, Prop – Smt. Minal Khandelwal D/o - Shri Anil Kumar Khandelwal R/o- 12-10-
401, 2 Floor Above Dr. Ramesh Clinic Near Suresh Theatre, Namalagundu, Hyderabad (A.P) of proposed 
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“Building Stone as Gitti/Boulder (Sand Stone) Project” at Arazi No. 312/1, Mining Lease Area 1.2140 Ha, 
Village– Sukriti, Tehsil- Robertsganj, District- Sonbhadra, Uttar Pradesh with my team.

3. I have personally visited the site of proposal and certify that no Mining activity has been undertaken on the 
project site for the present proposal.

4. I have satisfied with that all the necessary data/information required for EIA/EMP presentations are true and 
correct.

5. I certify that this project proposal has been uploaded for the first time on Parivesh Portal.

6. I certify that there will be no mismatch between information/data provided on the online application 
submitted on Parivesh Portal and the hard copy/presentation which will be submitted after acceptance of 
application.

7. I state that all the ToR Points have been complied and all the issues raised during Public Hearing have been 
properly addressed in EIA report.

8. The EIA/EMP report for the Proposal is prepared by my team as per guidelines laid down by QCI/NABET

3.22.3. Deliberations by the committee in previous meetings

N/A

3.22.4. Deliberations by the SEAC in current meetings

The Committee observed that the District Survey Report (DSR) for stone mining in District Sonbhadra 
was approved by SEIAA, Uttar Pradesh, and communicated to the District Magistrate, Sonbhadra, through a 
letter dated 27.12.2024. The Letter of Intent (LoI) for the project was issued by the District Magistrate, 
Sonbhadra, on 24/11/2024 for a period of twenty years. The mining plan for the project was approved on 
06/11/2023. The Cluster Certificate was issued by the Mining Officer, Sonbhadra, vide letter dated 
03/10/2023.
Recommendation by committee

Based on the above deliberations, the Committee recommended grant of Environmental 
Clearance for the proposal, subject to standard Environmental Clearance conditions prescribed by 
the MoEF&CC, Government of India, along with the following specific condition:

3.22.5. Recommendation of SEAC

Recommended

3.22.6. Details of Environment Conditions

3.22.6.1. Specific

Environmental Attributes

1.       The PP must strictly comply with SSMG 2016 and ESMG 2020,
2.       Before commencing mining operations, the Mining Department must re-demarcate the area 

based on the geo coordinates mentioned in the DSR.
3.       The project proponent should obtain an NOC from the Forest Department confirming that no 

wildlife sanctuary or eco-sensitive zone area exists within a 10 km radius of the project site.
4.       The environmental clearance will be co-terminus with the validity of the lease period mentioned 

in the LoI or co-terminus with the validity of valid mine plan whichever is earlier, after this period 

1.
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the EC will automatically become null and void.
5.       Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / 

ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest 
Department or District plantation committee, for planting at least (as per the project) plants, 
either on government land or community land, within a periphery of 5 km from the boundary of 
the lease area along with provisions for maintenance for 5 years. Survival of plants should not be 
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be 
treated as violation of EC condition. 

6.       The project proponent shall install solar lights in their project area to minimise the consumption 
of electricity.

7.       During the submission of 6 monthly compliance reports, the project proponent should make 
sure that the periodically taken site photographs should also be annexed along with the 
compliance report.

8.       Preference should be given to indigenous local species as per the consultation of the local 
district Forest Officer/Expert Agency in this field.

9.       The maximum height of the bench should be 06 meters and the width of the bench should be at 
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

10.    In case the blasting is proposed during a mining operation, the project proponent needs to 
assess its impact on the displacement of human beings/wild animals/birds/other species, and the 
suitable measures proposed and taken for their rehabilitation and resettlement need to be 
clearly described in first 6 monthly compliance report. 

11.    The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of 
mined-out land to match its surrounding land use before the closure of the mine to SEIAA, UP 
and Department of Mines and Geology, UP for approval. The project proponent shall ensure the 
implementation of the approved plan under the supervision of the Dept. of Mines and Geology. 

12.    The project proponent shall plan and implement collection drain and siltation basins of 
adequate size to arrest the silt and sediment flow from the quarry area. The surface runoff 
rainwater harvesting and other water conservation measures on a long-term basis are to be 
taken in consultation with the Central/State Groundwater Board. The water so collected should 
be utilized for watering the haulage area, roads, and green belt development, etc.

13.    The project proponent shall take all suitable measures to prevent pollution of groundwater and 
nearby water bodies in consultation with the State Pollution Control Board and consent to 
operate (if applicable) should be obtained from the State Pollution Control Board before the 
start of production from the mine. 

14.    Project proponent is directed to invest the CER amount as per the proposal and submit the 
compliance report regularly to the concerned authority/Directorate of environment.

15.    Link Road from the quarry site to the main road shall be constructed as an all-weather road 
with blacktopping and maintained by the project proponent. 

16.    Vehicular emissions should be kept under control and regularly monitored. Suitable measures 
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation. 

17.    The project proponent should explore the possibilities of rainwater harvesting.
18.    Agreement/ Consent between project proponent and competent authority/ landowner for 

haulage road from lease site to link road.
19.    Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points 

in lease area and haulage road during operational activity/vehicular movement.
20.    As per the proposed plan, plantation with area specific plant species, number of plants to be Planted 

and report of green belt development to be submitted to the Forest Department, UPPCB and 
Directorate of Environment, UP.

21.    In case it has been found that the E.C. obtained by providing incorrect information, submitting that 
the distance between the two adjoining mines is greater than 500mt. and the area is less than 05 ha, 
but factually the distance is less than 500 mt, and the mine is located in the cluster of area equal to 
or more than 05 ha, the E.C issued will stand revoked.  

22.    Explosive cannot be stored on the site. The Project proponent shall take approval from Chief 
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

23.    Blast vibrations study shall be conducted and an observation report submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and UPPCB within six months. The report shall also include 
measures for the prevention of blasting associated impact on nearby houses and agricultural fields.
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24.    Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be 
carried out in the daytime only. The project proponent shall ensure prevention of displacement of 
human beings/wild animals/birds etc. and in case any such displacement is caused due to 
blasting/mining operation by any chance the project proponent shall take suitable measures for their 
rehabilitation and resettlement.

25.    Maintenance   of   village   roads   used for transportation   of   minerals   is to be done by the 
company regularly at its own expenses. The link roads from mining area to main road shall be 
constructed as all-weather road with black topping and maintained by the project proponent.

26.    The self-environmental audit shall be conducted annually. Every three years third-party 
environmental audit shall be carried out.

27.    Measures for prevention and control of soil erosion and management of silt shall be undertaken.  
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable 
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes. 
Dumps shall be protected by retaining walls.

28.    Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be 
regularly monitored for contamination and depletion due to mining activity and records maintained.  
The monitoring data shall be submitted to the Integrated Regional Office, MoEF&CC, GoI, Lucknow 
and U.P. Pollution Control Board regularly.  Further, monitoring points shall be located between the 
mine, and drainage in the direction of flow of groundwater shall be set up and records maintained.

29.    Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored at 
locations of nearest human habitation (including schools and other public amenities located nearest 
to sources of dust generation as applicable) and records submitted to the Integrated Regional Office, 
MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board regularly.

30.    Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active 
for long period. The maximum height of the dump shall not exceed 20 m, each stage shall preferably 
be of a maximum of 10 m and the overall slope of the dump shall not exceed 35o.  The OB dump 
shall be backfilled.  The OB dumps shall be scientifically vegetated with suitable native species to 
prevent erosion and surface runoff.

31.    The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by 
the Indian Bureau of Mines.

32.    Prior permission from the Competent Authority shall be obtained for the extraction of groundwater 
if any.

33.    A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow and U.P. Pollution Control Board 5 years in advance of final 
mine closure for approval.

34.    The blasting will be done only after getting permission from the Mining Department/competent 
authority.

3.22.6.2. Standard

1(
a) Mining of minerals

Statutory compliance

1.
This Environmental Clearance (EC) is subject to orders/ judgment of Honble Supreme Court of India, 
Honble High Court, Honble NGT and any other Court of Law, Common Cause Conditions as may be 
applicable.

null

The Project Proponent shall make necessary alternative arrangements for livestock feed by developing 
grazing land with a view to compensate those areas which are coming within the mine lease. The 
development of such grazing land shall be done in consultation with the State Government. In this 
regard, Project Proponent should essentially implement the directions of the Hon’ble Supreme Court 

1.
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with regard to acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded/ protected against felling and 
plantation of such trees should be promoted.

2.

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining 
lease, around water body, along the roadsides, in community areas etc. by planting the native species in 
consultation with the State Forest Department/ Agriculture Department/ Rural development department/ 
Tribal Welfare Department/ Gram Panchayat such that only those species be selected which are of use 
to the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees 
should be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection 
and care of trees.

Statutory compliance

1.

The State Government concerned shall ensure that mining operation shall not be commenced till the 
entire compensation levied, if any, for illegal mining paid by the Project Proponent through their 
respective Department of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme Court 
dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus 
Union of India & Ors.

2. A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom 
suggestion / representation has been received while processing the proposal.

3.
The Project proponent complies with all the statutory requirements and judgment of Hon’ble Supreme 
Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause 
versus Union of India &Ors before commencing the mining operations.

4.
The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining lease. In 
case there is any change in ownership or mining lease is transferred. PP needs to apply for transfer of EC 
as per provisions of the para 11 of EIA Notification, 2006 as amended from time to time.

5.

The Project Authorities should widely advertise about the grant of this EC letter by printing the same in 
at least two local newspapers, one of which shall be in vernacular language of the concerned area. The 
advertisement shall be done within 7 days of the issue of the clearance letter mentioning that the instant 
project has been accorded EC and copy of the EC letter is available with the State Pollution Control 
Board/Committee and web site of the Ministry of Environment, Forest and Climate Change 
(www.parivesh.nic.in). A copy of the advertisement may be forwarded to the concerned MoEFCC 
Regional Office for compliance and record.

6.

The Project Proponent shall follow the mitigation measures provided in MoEFCC’s Office Memorandum 
No. Z-11013/57/2014-IA.II (M), dated 29th October, 2014, titled “Impact of mining activities on 
Habitations-Issues related to the mining Projects wherein Habitations and villages are the part of mine 
lease areas or Habitations and villages are surrounded by the mine lease area.“

7. State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional 
office, District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.

Air quality monitoring and preservation

Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular 
water sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution 
wherein high levels of PM10 and PM2.5 are evident such as haul road, loading and unloading point and 
transfer points. The Fugitive dust emissions from all sources shall be regularly controlled by installation 
of required equipments/ machineries and preventive maintenance. Use of suitable water-soluble chemical 

1.
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dust suppressing agents may be explored for better effectiveness of dust control system. It shall be 
ensured that air pollution level conform to the standards prescribed by the MoEFCC/ Central Pollution 
Control Board.

2.

The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality Monitoring Stations 
with 1 (one) in upwind and 2 (two) in downwind direction based on long term climatological data about 
wind direction such that an angle of 120° is made between the monitoring locations to monitor critical 
parameters, relevant for mining operations, of air pollution viz. PM10, PM2.5, NO2, CO and SO2 etc. as 
per the methodology mentioned in NAAQS Notification No. B-29016/20/90/PCI/I, dated 18.11.2009 
covering the aspects of transportation and use of heavy machinery in the impact zone. The ambient air 
quality shall also be monitored at prominent places like office building, canteen etc. as per the site 
condition to ascertain the exposure characteristics at specific places. The above data shall be digitally 
displayed within 03 months in front of the main Gate of the mine site.

Water quality monitoring and preservation

1.
The water balance/water auditing shall be carried out and measure for reducing the consumption of 
water shall be taken up and reported to the Regional Office of the MoEF&CC and State Pollution Control 
Board/Committee.

2.

Industrial waste water (workshop and waste water from the mine) should be properly collected and 
treated so as to conform to the notified standards prescribed from time to time. The standards shall be 
prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control Board 
(SPCB). The workshop effluent shall be treated after its initial passage through Oil and grease trap.

3.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in 
and around the mine lease by establishing a network of existing wells as well as new piezo-meter 
installations during the mining operation in consultation with Central Ground Water Authority/ State 
Ground Water Department. The Report on changes in Ground water level and quality shall be submitted 
on six-monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater Department / 
State Pollution Control Board.

Water quality monitoring and preservation

1.

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ 
springs and perennial nallahs existing/ flowing in and around the mine lease including upstream and 
downstream. Sufficient number of gullies shall be provided at appropriate places within the lease for 
management of water. The parameters to be monitored shall include their water quality vis-à-vis 
suitability for usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction and/ or 
alteration be made to water bodies during mining operations without justification and prior approval of 
MoEFCC. The monitoring of water courses/ bodies existing in lease area shall be carried out four times in 
a year viz. pre- monsoon (April May), monsoon (August), post-monsoon (November) and winter 
(January) and the record of monitored data may be sent regularly to Ministry of Environment, Forest and 
Climate Change and its Regional Office, Central Ground Water Authority and Regional Director, Central 
Ground Water Board, State Pollution Control Board and Central Pollution Control Board. Clearly showing 
the trend analysis on six-monthly basis.

2.

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis 
to augment ground water resources in the area in consultation with Central Ground Water Board/ State 
Groundwater Department. A report on amount of water recharged needs to be submitted to Regional 
Office MoEFCC annually.

Quality of polluted water generated from mining operations which include Chemical Oxygen Demand 
(COD) in mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along 
with Total Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The 

3.
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monitored data shall be uploaded on the website of the company as well as displayed at the project site 
in public domain, on a display board, at a suitable location near the main gate of the Company. The 
circular No. J- 20012/1/2006-IA.II (M) dated 27.05.2009 issued by Ministry of Environment, Forest and 
Climate Change may also be referred in this regard.

4.

In case, immediate mining scheme envisages intersection of ground water table, then Environmental 
Clearance shall become operational only after receiving formal clearance from CGWA. In case, mining 
operation involves intersection of ground water table at a later stage, then PP shall ensure that prior 
approval from CGWA and MoEFCC is in place before such mining operations. The permission for 
intersection of ground water table shall essentially be based on detailed hydro-geological study of the 
area.

Noise and vibration monitoring and prevention

1.

The illumination and sound at night at project sites disturb the villages in respect of both human and 
animal population. Consequent sleeping disorders and stress may affect the health in the villages located 
close to mining operations. Habitations have a right for darkness and minimal noise levels at night. PPs 
must ensure that the biological clock of the villages is not disturbed; by orienting the floodlights/ masks 
away from the villagers and keeping the noise levels well within the prescribed limits for day /night 
hours.

2.

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work 
environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs 
/muffs. All personnel including laborers working in dusty areas shall be provided with protective 
respiratory devices along with adequate training, awareness and information on safety and health 
aspects. The PP shall be held responsible in case it has been found that workers/ personals/ laborers are 
working without personal protective equipment.

Noise and vibration monitoring and prevention

1. The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be 
monitored periodically as per applicable DGMS guidelines.

Mining plan

1.

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation 
(quantum of mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease area; 
scope of working ( method of mining, overburden & dump management, O.B& dump mining, mineral 
transportation mode, ultimate depth of mining, concurrent reclamation and reclamation at mine closure; 
land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life; etc.).

Mining plan

1.

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall 
be governed as per the approved Mining Plan. The excavation vis-à-vis backfilling in the mine lease area 
and corresponding afforestation to be raised in the reclaimed area shall be governed as per approved 
mining plan. PP shall ensure the monitoring and management of rehabilitated areas until the vegetation 
becomes self-sustaining. The compliance status shall be submitted half-yearly to the MoEFCC and its 
concerned Regional Office.

Land reclamation

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the 
slope stability, prevent erosion and surface run off. The selection of local species regulates local climatic 1.
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parameters and help in adaptation of plant species to the microclimate. The gullies formed on slopes 
should be adequately taken care of as it impacts the overall stability of dumps. The dump mass should be 
consolidated with the help of dozer/ compactors thereby ensuring proper filling/ leveling of dump mass. 
In critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite etc. shall be undertaken for 
stabilization of the dump.

2.

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked at 
earmarked OB dump site(s) only and it should not be kept active for a long period of time. The physical 
parameters of the OB / waste dumps / topsoil dump like height, width and angle of slope shall be 
governed as per the approved Mining Plan and the guidelines/circulars issued by D.G.M.S. The topsoil 
shall be used for land reclamation and plantation.

Land reclamation

1.

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine 
working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments 
directly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for 
watering the mine area, roads, green belt development, plantation etc. The drains/ sedimentation sumps 
etc. shall be de-silted regularly, particularly after monsoon season, and maintained properly.

2.

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps 
to prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be 
kept for designing of sump structures over and above peak rainfall (based on 50 years data) and 
maximum discharge in the mine and its adjoining area which shall also help in providing adequate 
retention time period thereby allowing proper settling of sediments/ silt material. The sedimentation 
pits/ sumps shall be constructed at the corners of the garland drains.

Transportation

1.

No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. 
In such cases, PP shall construct a ‘bypass’ road for the purpose of transportation of the minerals leaving 
an adequate gap (say at least 200 meters) so that the adverse impact of sound and dust along with 
chances of accidents could be mitigated. All costs resulting from widening and strengthening of existing 
public road network shall be borne by the PP in consultation with nodal State Govt. Department. 
Transportation of minerals through road movement in case of existing village/ rural roads shall be 
allowed in consultation with nodal State Govt. Department only after required strengthening such that 
the carrying capacity of roads is increased to handle the traffic load. The pollution due to transportation 
load on the environment will be effectively controlled and water sprinkling will also be done regularly. 
Vehicular emissions shall be kept under control and regularly monitored. Project should obtain Pollution 
Under Control (PUC) certificate for all the vehicles from authorized pollution testing centers. [If 
applicable in case of road transport].

Transportation

1.

The Main haulage road within the mine lease should be provided with a permanent water sprinkling 
arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with 
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone, material 
transfer points, material yards etc. should invariably be provided with dust suppression arrangements. 
The air pollution control equipments like bag filters, vacuum suction hoods, dry fogging system etc. shall 
be installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt conveyor should 
be fully covered to avoid generation of dust while transportation. PP shall take necessary measures to 
avoid generation of fugitive dust emissions.

Green Belt
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1.

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease 
boundary as per the guidelines of CPCB in order to arrest pollution emanating from mining operations 
within the lease. The whole Green belt shall be developed within first 5 years starting from windward 
side of the active mining area. The development of greenbelt shall be governed as per the EC granted by 
the Ministry irrespective of the stipulation made in approved mine plan.

Public hearing and human health issues

1.

Project Proponent shall make provision for the housing for workers/labors or shall construct labor camps 
within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cooking, 
mobile toilets, mobile STP, safe drinking water, medical health care, crèche for kids etc. The housing may 
be provided in the form of temporary structures which can be removed after the completion of the 
project related infrastructure. The domestic waste water should be treated with STP in order to avoid 
contamination of underground water.

Corporate Environment Responsibility (CER)

1.

The Project Proponent shall submit the time- bound action plan to the concerned regional office of the 
Ministry within 6 months from the date of issuance of environmental clearance for undertaking the 
activities committed during public consultation by the project proponent and as discussed by the EAC, in 
terms of the provisions of the MoEF&CC Office Memorandum No.22-65/2017-IA.III dated 30 
September, 2020. The action plan shall be implemented within three years of commencement of the 
project.

Miscellaneous

1.
The Project Proponent shall submit six monthly compliance reports on the status of the implementation 
of the stipulated environmental safeguards to the MOEFCC & its concerned Regional Office, Central 
Pollution Control Board and State Pollution Control Board.

2. The Project Authorities should inform to the Regional Office regarding date of financial closures and final 
approval of the project by the concerned authorities and the date of start of land development work.

3. The Ministry or any other competent authority may alter/modify the above conditions or stipulate any 
further condition in the interest of environment protection.

4.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control
of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their amendments and
rules made there under and also any other orders passed by the Hon’ble Supreme Court of India/High 
Court and any other Court of Law relating to the subject matter.

5.
Concealing factual data failure to comply with any or submission of false/ fabricated data and of the 
conditions mentioned above may result in withdrawal of this clearance and attract action under the 
provisions of Environment (Protection) Act, 1986.

Miscellaneous

1.
The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in 
five years purpose of monitoring land use pattern and submit a report to concerned Regional Office of 
the MoEF&CC.

2. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, 
within a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.
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3.

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up under 
the control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization. 
Adequate number of qualified Environmental Scientists and Mining Engineers shall be appointed and 
submit a report to RO, MoEF&CC.

4.
The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the stipulated 
conditions. The project authorities should extend full cooperation to the MoEF&CC officer(s) by 
furnishing the requisite data / information / monitoring reports.

5.

In pursuant to Ministrys O.M No 22-34/2018-IA.III dated 16.01.2020 to comply with the direction made 
by Honble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common Cause vs 
Union of India, the mining lease holder shall after ceasing mining operations, undertake regrassing the 
mining area and any other area which may have been disturbed due to other mining activities and restore 
the land to a condition which is fit for growth of fodder, flora, fauna etc.

4. Any Other Item(s)

N/A

5. List of Attendees

Sr. N
o. Name Designation Email ID Remark

s

1 Dr Ram Lakhan Singh SEAC II Chairman, SEAC drr******@rediffmail.com

2 Dr Ravi Kumar Singh SEAC II Member Secretary, S
EAC cfv********@gmail.com

3 Dr Ram Karan SEAC II SEAC MEMBER rou*******@gmail.com

4 Shri Awadhesh Kumar Gupta SE
AC II SEAC MEMBER dir**********@gmail.com

5 Dr Ratan Kar SEAC II SEAC MEMBER rat*****@yahoo.com

6 Shri Ajay Kumar Agarwal SEAC I
I SEAC MEMBER aga********@rediffmail.co

m
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ITEM NO.12               COURT NO.5               SECTION XII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CIVIL) DIARY NO(S). 49103/2024

[Arising out of impugned final judgment and order dated 30-08-2024
in WP(MD) No. 8866/2021 and WP(MD) No. 11757/2021 passed by the
High Court of Judicature at Madras]

FATIMA                                             Petitioner(s)

                                VERSUS

UNION OF INDIA                                     Respondent(s)

(FOR ADMISSION AND IA No. 294492/2024 - CONDONATION OF DELAY IN
REFILING/CURING THE DEFECTS)
 
Date : 06-01-2025 This matter was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE UJJAL BHUYAN

For Petitioner(s)  Mr. T.V.S. Raghavendra Sreyas, Adv.
                   Mr. Naveen Hegde, AOR
                   Mr. Siddharth Vasudev, Adv.
                   
For Respondent(s) 

          UPON hearing the counsel the Court made the following
                             O R D E R

Delay condoned.

Leave granted.

To be heard along with Writ Petition (C) No.1394/2023.

The operative part of the impugned order reads thus:

“29.Ergo, the sequitur is,

(i) captioned three W.P.s, namely W.P.(MD)Nos.8866 of
2021, 11757 of 2021 and W.P.No.18829 of 2021 are allowed
in the aforesaid manner, impugned OMs dated 19.02.2021
and 07.07.2021 issued by MoEF are quashed/set aside but
prospectively  albeit  with  a  window  to  three
ongoing/completed projects as set out elsewhere supra in
this order. Consequently, connected Writ Miscellaneous
Petitions thereat are closed. There shall be no order as

1

Digitally signed by
ASHISH KONDLE
Date: 2025.01.06
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to costs;
....”

We direct that if any applications are pending for grant of ex

post facto clearances on the basis of OMs dated 19th February, 2021

and 7th July, 2021, the same shall be processed.  However, final

order granting approval shall not be passed till further orders.

(ASHISH KONDLE)                                 (AVGV RAMU)
COURT MASTER (SH)                             COURT MASTER (NSH)
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ITEM NO.5               COURT NO.4               SECTION PIL-W

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)  No(s).  1394/2023

VANASHAKTI                                         Petitioner(s)

                                VERSUS

UNION OF INDIA                                     Respondent(s)

[ IN FIRST FIVE MATTERS ] 
(IA No. 13953/2024 - APPLICATION FOR VACATION OF INTERIM ORDER
IA No. 257416/2023 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 100111/2024 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 2964/2025 - CLARIFICATION/DIRECTION
IA No. 21878/2024 - CLARIFICATION/DIRECTION
IA No. 203965/2024 - CLARIFICATION/DIRECTION
IA No. 4570/2025 - EXEMPTION FROM FILING O.T.
IA No. 2960/2025 - EXEMPTION FROM FILING O.T.
IA No. 65447/2024 - INTERVENTION APPLICATION
IA No. 203664/2024 - INTERVENTION APPLICATION
IA No. 62080/2024 - INTERVENTION APPLICATION
IA No. 21422/2025 - INTERVENTION APPLICATION
IA No. 16527/2024 - INTERVENTION APPLICATION
IA No. 13975/2024 - INTERVENTION/IMPLEADMENT
IA No. 94024/2024 - INTERVENTION/IMPLEADMENT
IA No. 53222/2024 - INTERVENTION/IMPLEADMENT
IA No. 134881/2024 - INTERVENTION/IMPLEADMENT
IA No. 24981/2024 - INTERVENTION/IMPLEADMENT
IA No. 133828/2024 - INTERVENTION/IMPLEADMENT
IA No. 21877/2024 - INTERVENTION/IMPLEADMENT
IA No. 107354/2024 - INTERVENTION/IMPLEADMENT
IA No. 2959/2025 - INTERVENTION/IMPLEADMENT
IA No. 134999/2024 - MODIFICATION OF COURT ORDER
IA No. 133854/2024 - MODIFICATION OF COURT ORDER
IA No. 203666/2024 - PERMISSION TO FILE APPLICATION FOR DIRECTION
IA No. 21658/2025 - PERMISSION TO FILE APPLICATION FOR DIRECTION)
 
WITH W.P.(C) No. 118/2019 

W.P.(C) No. 115/2024 
(IA No. 41957/2024 - EXEMPTION FROM FILING O.T.)

C.A. No. 381-382/2025 (FOR ADMISSION)

1
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W.P.(C) No. 12/2025 
(FOR ADMISSION
IA No.8064/2025 - APPROPRIATE ORDERS/DIRECTIONS
IA No.8703/2025 - GRANT OF INTERIM RELIEF
IA No.16457/2025 - INTERVENTION/IMPLEADMENT)
 
Date : 19-02-2025 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE UJJAL BHUYAN

For Petitioner(s) : 
                   Mr. P.S. Patwalia, Sr. Adv.
                   Mr. Nikhil Goel, Sr. Adv.
                   Mr. Zulfiker Ali P. S, AOR
                   Mr. Aakarsh Kamra, Adv.
                   Mr. Manish Sindwani, Adv.
                   Ms. Lebina Baby, Adv.                   
                   
                   Mr. Gopal Sankaranarayanan, Sr. Adv.
                   Mr. Vanshdeep Dalmia, AOR
                   Ms. Anisha Jain, Adv.
                   Ms. Shambhavi Singh, Adv.
                   Mr. Shourya Dasgupta, Adv.
                   Ms. Trisha Chandran, Adv.
                   Mr. Don Mathew Charles, Adv.                   
                   
                   Mr. Tvs Raghavendra Sreyas, Adv.
                   Mr. Naveen Hegde, AOR                   
                   
                   Mr. Sanjay Parikh, Sr. Adv.
                   Ms. Srishti Agnihotri, AOR
                   Ms. Tara Elizabeth Kurien, Adv.
                   
                   M/S.  K Ashar & Co., AOR
                   
For Respondent(s) : 
                   Ms. Aishwariya Bhati, A.S.G.
                   Ms. Swarupama Chaturvedi,Sr.Adv.
                   Mr. Gurmeet Singh Makker, AOR
                   Mr. Ketan Paul, Adv.
                   Ms. Ruchi Kohli, Adv.

                   Mr. Rajat Nair, Adv.
                   Mr. Kanu Agrawal, Adv.
                   Mr. Rohan Gupta, Adv.                       

                   Mr. Shyam Divan, Sr. Adv.
                   Mr. Anand Varma, AOR
                   Ms. Apoorva Pandey, Adv.
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                   Mr. Anil Kumar Verma, AOR

                   Mr. Kunal Mimani, AOR                 

                   Mr. Sandeep Sudhakar Deshmukh, AOR
                   Mr. Nishant Sharma, Adv.
                   Mr. Ankur S. Savadikar, Adv.
                   Mr. Viraj M. Paraka, Adv.                   
                   
                   Mr. T. V. S. Raghavendra Sreyas, AOR
                   Mr. Naveen Hegde, Adv.
                   Mrs. Gayatri Gulati, Adv.
                   
                   Mr. A. Karthik, AOR

                   Mr. Vanshdeep Dalmia, AOR
                   
                   Ms. Aishwarya Bhati, ASG
                   Ms. Manisha Ambwani, AOR
                   Mr. Gudapati G. Kashyap, Adv.
                   Mr. Rose Verma, Adv.
                   Mr. Ronvijay Gohain, Adv.
                   Mr. Sarvesh Chaubey, Adv.
                   Mr. Rahul Yadav, Adv.

                   Mr. Vinay Navare,Sr.Adv.
                   Mr. Saket Mone,Adv.                   
                   Ms. Anshula Vijay Kumar Grover, AOR
                   Mr. Lenpithang,Adv.
                   
                   Ms. Mayuri Raghuvanshi, AOR
                   Mr. Vyom Raghuvanshi, Adv.
                   Ms. Akanksha Rathore, Adv.
                   Ms. Kinjal Sharma, Adv.
                   
                   Mr. Aditya Soni, AOR
                   
                   Ms. Charanya Lakshmikumaran, AOR
                   Mr. Yogendra Aldak, Adv.
                   Ms. Tamanna Sharma, Adv.
                   Ms. Bhavya Shukla, Adv.
                   Ms. Neha Choudhary, Adv.
                   Ms. Umang Motiyani, Adv.
                   Mr. Ayush Agarwal, Adv.
                   Ms. Falguni Gupta, Adv.                   
                   
                   Mr. Tarun Gupta, AOR
                   Mr. Hirday Virdi, Adv.
                   Mr. Sidhant Ranta, Adv.
                   Mr. Sameer Chaudhary, Adv.                   
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                   Mr. Ranjit Kumar,Sr.Adv.
                   Mr. Amar Dave, Sr. Adv.
                   Ms. Nandini Gore, Adv.
                   Ms. Sonia Nigam, Adv.
                   Mr. Akhil Abraham Roy, Adv.
                   Mr. Mohammad Shahyan Khan, Adv.
                   For M/S. Karanjawala & Co., AOR                 

                   Mr. Anuj Bhandari, AOR
                   
                   Ms. Aishwarya Bhati, Sr. Adv.
                   Mr. Vivek Chib, Sr. Adv.
                   Mr. Vipul Ganda, Adv.
                   Mr. Kunal Cheema, AOR
                   Ms. Anuradha Arputham, Adv.
                   Mr. Abhinav Aggarwal, Adv.
                   Ms. Sakshi Rastogi, Adv.
                   Mr. Ishan Upadhaya, Adv.
                   
                   Mr. Prabhat Ranjan  Raj, AOR
                   
                   Mr. Pallav Mongia, AOR
                   Mr. Anubhav Mishra, Adv.
                   Mr. Shashank Dwivedi, Adv.                   
                   
                   Dr. A.M.Singhvi, Sr. Adv.
                   Mr. Mahesh Agarwal, Adv.
                   Mr. Arshit Anand, Adv.
                   Mr. Shashwat Singh, Adv.
                   Mr. Siddhant Sahay, Adv.
                   Mr. E. C. Agrawala, AOR                   
                   
                   Mr. V.Giri, Sr. Adv.
                   Ms. Neha Bhosare, Adv.
                   Ms. Anuja Divadkar, Adv.
                   Mr. Nihar Dharmadhikari, Adv.
                   Mr. Satya Kam Sharma, AOR                   
                   
                   Mr. V. Chitambaresh, Sr. Adv.
                   Mr. Karthik S.D., AOR
                   Mr. C. Govind Venugopal, Adv.                   
                   
                   Mr. Devadatt Kamat, Sr. Adv.
                   Mr. Nishanth Patil, AOR
                   Mr. Ayush P Shah, Adv.
                   Mr. Harsh Pandey, Adv.
                   Mr. Arijit Dey, Adv.
                   Mr. Mehul Kumar Garg, Adv.
                   Mr. Vineeth Pr, Adv.
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                   Mr. Vinay Navare, Sr. Adv.
                   Mrs. Rucha Praveen Mandlik, Adv.
                   For M/S.  S-legal Associates, AOR               

                   Mr. C.K.Sasi, AOR
                   Ms. Meena K.Poulose,Adv.                   

                   Mr. A.N.S. Nadkarni, Sr. Adv.
                   Mr. Samit Shukla, Adv.
                   Ms. Saakshi Saboo, Adv.
                   For M/S. Trilegal Advocates On Record, AOR
                                     

          UPON hearing the counsel the Court made the following
                             O R D E R

IA No. 21658 of 2025

Our  attention  is  invited  to  the  order  passed  in

SLP(Civil)Diary No.49103 of 2024.

In view of the stay granted in this petition (Writ

Petition No.1394 of 2023), it is obvious that no  post

facto clearances on the basis of OMs dated 19th  February,

2021 and 7th  July, 2021 can be granted as the same have

been set aside by the order impugned in SLP(Civil)Diary

No.29103 of 2024.  No benefit of OM dated 28th  January,

2022 can be granted in view of the interim order dated

2nd  January, 2024.   Even if the applications are pending

seeking  ex-post facto clearances on the basis of these

OMs, the same shall be processed.  However, final order

granting  approval/clearance  shall  not  be  passed  till

further orders.

The application is accordingly disposed of.

5
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IA No.8064 of 2025 and
IA Nos.13975 and 13953 of 2024

The  learned  senior  counsel  appearing  for  the

applicants  state  that  they  are  not  pressing  these

applications at this stage.

RE: APPLICATIONS FOR INTERVENTION

As  far  as  the  applications  for  intervention  are

concerned, we will permit the intervenors to argue for a

limited time at the time of final hearing.

List for hearing on 2nd April, 2025 on the top of the

cause list.

(ANITA MALHOTRA)                           (AVGV RAMU)
   AR-CUM-PS                              COURT MASTER

6
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2 
 

 

J U D G M E N T 
 

B.R. GAVAI, CJI 

 

I. INTRODUCTION 

1. By way of the present review petition, the petitioner 

seeks recall of the judgment and final order dated 16th May 

2025 passed by this Court in the case of Vanashakti v. Union 

of India1. 

2. Though certain other review petitions, including the 

one filed by the Union of India, and various Interlocutory 

Applications (IAs) for modification/clarification of JUR are 

pending, it was decided that the lead review petition i.e., the 

present one would be heard first and that after the outcome of 

this review petition, rest of the applications would be 

considered. We have, however, also heard learned counsel for 

the other review petitioners and the learned counsel for those 

who have filed applications for modification/clarification of the 

JUR. 

3. Vide JUR, this Court has directed thus: 

“35. We are, however, conscious of the fact that ex 
post facto EC may have been granted in certain cases 
both under the 2017 notification and the 2021 OM. 

 
1 2025 SCC OnLine SC 1139, (Hereinafter, “JUR”). 
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ECs already granted under 2017 notification and the 
2021 OM, at this stage, should not be disturbed. 

36. Hence, we pass the following order: 

a) We hold that the 2017 notification and the 2021 
OM as well as all circulars/orders/OMs/notifications 
issued for giving effect to these notifications are 
illegal and are hereby struck down; 

b) We restrain the Central Government from issuing 
circulars/orders/OMs/notifications providing for 
grant of ex post facto EC in any form or manner or 
for regularising the acts done in contravention of the 
EIA notification; 

c) We clarify that the ECs already granted till date 
under the 2017 notification and the 2021 OM shall, 
however, remain unaffected.” 

 

4. The facts giving rise to the present review petition are 

as under: 

5. In pursuance of the powers conferred by sub-section 

(1) and clause (v) of sub-section (2) of Section 3 of the 

Environment (Protection) Act, 19862, read with clause (d) of sub-

rule (3) of Rule 5 of the Environment (Protection) Rules, 19863, 

the Central Government through the erstwhile Ministry of 

Environment and Forest (now the Ministry of Environment, 

Forest and Climate Change4) issued a notification dated 14th 

September 2006 being the Environment Impact Assessment 

 
2 Hereinafter, “EP Act”. 
3 Hereinafter, “EP Rules”. 
4 Hereinafter, “MoEF&CC”. 
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Notification 20065. Vide the said notification, it was provided 

that the regulatory authority in respect of the matters falling 

under Category ‘A’ would be MoEF&CC and in respect of the 

matters falling under Category ‘B’, the State Government 

through the State Environment Impact Assessment Authority6 

would be the regulatory authority. In the Schedule to the 2006 

Notification, Categories ‘A’ and ‘B’ listed out various projects.  

6. On 14th March 2017, another notification came to be 

issued by the MoEF&CC7. The said notification was issued in 

order to provide a process for grant of Environmental 

Clearance8 in respect of the projects, which had started the 

work on site, expanded the production beyond the limit of EC 

or changed the product mix without obtaining prior EC under 

the 2006 Notification.   

7. The 2017 Notification, in a nutshell, enabled the 

regulatory authorities to grant EC in respect of the projects 

which did not have prior EC. The said notification provided 

that in cases of violation, an action would be taken against the 

project proponent(s) by the respective Central or State 

 
5 Hereinafter, “2006 Notification”. 
6 Hereinafter, “SEIAA”. 
7 Hereinafter, “2017 Notification”. 
8 Hereinafter, “EC”. 

248686



5 
 

Pollution Control Board under Section 19 of the EP Act and 

that no consent to operate or occupancy certificate would be 

issued till the project is granted the EC. It provided that the 

cases of violation would be appraised by the respective Sector 

Expert Appraisal Committees9 constituted by the Central 

Government under sub-section (3) of Section 3 of the EP Act. 

It further provided that the SEACs would examine as to 

whether under the prevailing laws, the project is permissible 

and expansion which has been done, can be run sustainably 

under compliance of environmental norms with adequate 

environmental safeguards. The said notification also clearly 

provided that where the findings of the SEACs are negative, 

closure of the project would be recommended along with other 

actions under law. 

8. The 2017 Notification further provided that where the 

findings of the SEACs was in the affirmative, the projects 

would be prescribed the appropriate Terms of Reference for 

undertaking Environment Impact Assessment10 and 

preparation of Environment Management Plan. It also 

 
9 Hereinafter, “SEAC”. 
10 Hereinafter, “EIA”. 
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provided that the SEACs would stipulate the implementation 

of Environmental Management Plan, comprising remediation 

plan and natural and community resource augmentation plan 

corresponding to the ecological damage assessed and 

economic benefit derived due to violation as a condition for the 

EC. It further provided that the projects or activities which 

were in violation as on the date of the said notification would 

only be eligible to apply for EC under the said notification. A 

window of six months from the date of the notification was also 

provided to make an application for EC under the said 

notification. 

9. It appears that the National Green Tribunal11, Principal 

Seat, New Delhi, in the case of Tanaji B. Gambhire v. Chief 

Secretary, Government of Maharashtra and Others12, vide 

order dated 24th May 2021, inter-alia directed the MoEF&CC 

to prepare a proper Standard Operating Procedure13 for grant 

of EC in cases of violation of environment norms. In pursuance 

to the said direction of the NGT, an Office Memorandum dated 

7th July 202114 came to be issued by the MoEF&CC, whereby 

 
11 Hereinafter, “NGT”. 
12 Appeal No.34/2020 (WZ). 
13 Hereinafter, “SOP”. 
14 Hereinafter, “2021 OM”. 
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the SOP for identification and handling of violation cases 

under the 2006 Notification was formulated. 

10. It further appears that the 2017 Notification was 

challenged by way of a writ petition before the High Court of 

Judicature at Madras being WP No. 11189 of 2017 titled 

“Puducherry Environment Protection Association v. Union 

of India” which was decided vide judgment and final order 

dated 13th October 2017. It appears that in the said case a 

statement was made on behalf of the Union of India that the 

2017 Notification was only a one-time measure. After 

recording the same, the High Court disposed of the said writ 

petition. It further appears that vide order dated 14th March 

2018 passed by the High Court of Judicature at Madras in 

Appaswamy Real Estates Limited v. Puducherry 

Environment Protection Association and Another15, the 

time period under the 2017 Notification for submission of 

proposals by project proponents was extended by a further 

period of thirty days. 

11. Thereafter, three writ petitions were filed before this 

Court. The first one being Writ Petition (C) No.1394 of 2023 for 

 
15 2018 SCC OnLine Mad 1283 
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quashing of the 2021 OM. A prayer was also made for issuing 

a writ of mandamus directing the MoEF&CC and 

SEIAA/SEACs not to process and entertain any application for 

ex-post facto EC after 13th May 2018. 

12.  The second writ petition being Writ Petition (C) No.118 

of 2019 challenged the validity of the 2017 Notification issued 

by the MoEF&CC. 

13. The third writ petition being Writ Petition (C) No.115 of 

2024 challenged the validity of 2017 Notification and the 2021 

OM. 

14. In the meantime, the Madras High Court by a 

judgment and order dated 30th August 2024 in the case of 

Fatima v. Union of India16 quashed the 2021 OM and 

another OM dated 19th February 2021. By way of Civil Appeals 

No.381-382 of 2025, the said judgment was challenged before 

this Court by the original writ petitioner(s) on the ground that 

the High Court erred in holding that the said judgment would 

be applicable prospectively. 

 
16 2024 SCC OnLine Mad 4514 
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15. This Court, in JUR, after relying on the judgments of 

this Court in the cases of Common Cause v. Union of India 

and Others17, Alembic Pharmaceuticals Limited v. Rohit 

Prajapati and Others18 and Electrosteel Steels Limited v. 

Union of India and Others19, observed as under: 

“27. ……Perusal of the provisions of Section 15 
shows that even if the penalty is paid by the project 
proponent, it will not regularise the project. 
Therefore, even after the payment of penalty, if 
the project is under construction, the same has 
to be stopped and demolished and even if 
operation has already commenced, the same has 
to be stopped and demolished. Therefore, the 
construction work has to be demolished.” 

[Emphasis supplied] 
 

16. This Court, in JUR, in its ultimate conclusion, held 

that the 2017 Notification which permitted grant of ex-post 

facto EC and the 2021 OM were bad in law and therefore were 

quashed and set aside. 

II. SUBMISSIONS 

17. We have heard Shri Tushar Mehta, learned Solicitor 

General for the Union of India appearing for applicant-Steel 

Authority of India Limited (SAIL), Shri Kapil Sibal, learned 

Senior Counsel appearing for applicant-State of Karnataka 

 
17 (2017) 9 SCC 499 
18 (2020) 17 SCC 157 
19 (2023) 6 SCC 615 
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and Shri Mukul Rohatgi appearing for Review Petitioner 

(CREDAI). 

18. It is the contention of the learned Senior Counsel 

supporting the review petition that certain relevant 

paragraphs from the judgments in the cases of Common 

Cause (supra), Alembic Pharmaceuticals Limited (supra) 

and Electrosteel Steels Limited (supra) were not brought to 

the notice of this Court when the proceedings leading to JUR 

were heard. It is further submitted that in any case, the 

judgment in the cases of D. Swamy v. Karnataka State 

Pollution Control Board and Others20 and Pahwa Plastics 

Private Limited and Another v. Dastak NGO and Others21, 

were not brought to the notice of this Court. It is therefore 

submitted that the result is that JUR has taken a view which 

is not consistent with the judgments in the cases of Common 

Cause (supra), Alembic Pharmaceuticals Limited (supra) 

and Electrosteel Steels Limited (supra) and in any case, in 

ignorance of the judgment in the cases of D. Swamy (supra) 

and Pahwa Plastics Private Limited (supra). 

 
20 (2023) 20 SCC 469 
21 (2023) 12 SCC 774 
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19. It is submitted that even if two-Judges Bench while 

deciding the JUR was of the view that D. Swamy (supra) and 

Pahwa Plastics Private Limited (supra) do not lay down the 

correct position of law, then the only option available to the 

Bench was to refer the matter to a larger Bench. 

20. Shri Tushar Mehta submitted that the project of SAIL, 

which was started on the basis of the 2021 OM had almost 

reached finality after complying with all the procedural 

requirements including the conduct of the EIA. It is submitted 

that the project was at the stage of grant of EC but on account 

of JUR, EC cannot be granted, thereby resulting in a huge loss 

to the public exchequer. 

21. Shri Tushar Mehta further submitted that one of the 

other projects that would be affected by JUR is the 

construction of an AIIMS hospital building in the State of 

Orissa comprising of 962 beds. He submitted that in case of 

AIIMS the construction of the building is complete and all the 

procedural requirements including the conduct of EIAs have 

been completed and the project is at the final stage of grant of 

EC. 
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22. Shri Tushar Mehta further submitted that in any case 

though reliance is placed on the cases of Common Cause 

(supra), Alembic Pharmaceuticals Limited (supra) and 

Electrosteel Steels Limited (supra), if these judgments are 

read in entirety, the ratio of these judgments is otherwise than 

what has been held in the JUR. He therefore submitted that 

the error apparent on the face of the record warrants 

invocation of the inherent jurisdiction. 

23. In support of the case of the review petitioner, Shri 

Kapil Sibal gave an example of a greenfield Airport at 

Vijayanagar in the State of Karnataka. He submitted that the 

construction of the entire Airport is completed; but on account 

of JUR, now the entire Airport will have to be demolished. 

24. Shri Mukul Rohatgi submitted that in many cases, 

where the building and construction project was initially 

started, EC was not required inasmuch as the project was 

below the 20,000 sq. m. above which an EC is required. 

However, on account of subsequent developments, such as, 

the building regulations being amended allowing the project 

proponent additional built up area, the projects came in the 

category of projects which require an EC. It is submitted that, 
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in any event all such projects are otherwise permissible in law. 

It is therefore submitted that the effect of the JUR would be 

that the entirely completed project would be first demolished, 

thereafter the project proponent would apply for the EC and 

once EC is obtained, the project would be reconstructed all 

over again. 

25. Shri Gopal Sankaranarayanan, Shri Sanjay Parikh and 

Shri Raju Ramachandran, Shri Anand Grover and Ms. Anitha 

Shenoy, learned Senior Counsel opposing the review petition 

submitted that the review petition itself is not maintainable. It 

is submitted that the review is almost in the nature of an 

appeal which is not permissible in law.  

26. On merits, it is submitted that the 2017 Notification 

which provided for grant of ex-post facto EC was totally illegal 

and contrary to the environmental jurisprudence. It is 

submitted that, under the 2017 Notification, a one-time 

window of six months was granted and as such, after a period 

of six months from the date of the said notification had 

expired, no application for ex-post facto EC could have been 

granted. It is further submitted that the 2021 OM does not 

record source of power and as such, is not sustainable in law. 
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It is further submitted that if the project proponents knowing 

very well that they required ECs prior to the initiation of the 

project, have undertaken the projects without an EC, then 

they should suffer for such illegalities. It is further submitted 

that a party cannot be permitted to take advantage of the 

wrong committed by it. It is, therefore, submitted that the 

review deserves to be dismissed. 

III. DISCUSSION AND ANALYSIS 

27. It cannot be in dispute that under the powers conferred 

by clause (v) of sub-section (2) of Section 3 of the EP Act, the 

Central Government is empowered to issue notifications for 

restriction of areas in which any industries, operations or 

processes or class of industries, operations or processes shall 

not be carried out or shall be carried out subject to certain 

safeguards. 

28. Undisputedly, 2006 Notification provided for imposing 

certain restrictions and prohibitions on new projects or 

activities, or on the expansion or modernization of existing 

projects or activities based on their potential environmental 

impacts as indicated in the Schedule to the notification, being 

undertaken in any part of India, unless prior EC has been 
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accorded in accordance with the objectives of National 

Environment Policy as approved by the Union Cabinet on 18th 

May 2006 and the procedure specified in the notification by 

the Central Government or the State or Union Territory Level 

Environment Impact Assessment Authority to be constituted 

by the Central Government in consultation with the State 

Government or the Union Territory Administration concerned 

complied with. The said notification was issued after a draft 

notification dated 15th September 2005 was made available to 

the public and objections and suggestions from all persons 

likely to be affected were invited. Only after the consideration 

of all the objections and suggestions received by the Central 

Government, was the 2006 Notification issued. The 2006 

notification inter alia provided for requirement of a prior EC 

for new projects or activities as categorized in the Schedule to 

the said notification from the Central Government or as the 

case may be the SEIAA duly constituted by the Central 

Government, in accordance with the procedure specified in the 

said notification. 

29. The 2017 Notification was again issued by exercising 

powers conferred by sub-section (1) and clause (v) of sub-
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section (2) of Section 3 of the EP Act, read with sub-rule (3) of 

Rule 5 of the EP Rules. Prior to the said notification also, a 

draft notification was published on 10th May 2016. The said 

notification was made available to the public on 10th May 2016 

and after considering all objections and suggestions received 

in response to the said draft notification, the final notification 

was issued on 14th March 2017. 

30. The 2017 Notification noticed that the MoEF&CC had 

issued Office Memoranda dated 12th December 2012 and 27th 

June 2013 to establish a process for grant of EC in cases of 

violation of environmental norms. However, the conditions laid 

down under the OM dated 12th December 2012, in paragraph 

No. 5(i) and 5(ii) were held to be illegal by the judgment and 

order of the High Court of Jharkhand dated 28th November 

2014 in the case of Hindustan Copper Limited v. Union of 

India22. Similarly, the NGT vide its order dated 7th July 2015 

in S.P. Muthuraman v. Union of India and Another23 had 

also held that the OMs dated 12th December 2012 and 27th 

 
22 2014 SCC OnLine Jhar 2157 
23 2015 SCC OnLine NGT 169 
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June 2013 could not alter or amend the provisions of the 2006 

Notification and quashed the same.  

31. The position being thus, the MoEF&CC deemed it 

necessary for the purpose of protecting and improving the 

quality of the environment and abating environmental 

pollution that all entities not complying with environmental 

regulation under the 2006 Notification be brought under 

compliance within the environmental laws.  

32. The 2017 Notification, therefore, provided for 

establishing a process for appraisal of such cases of violation 

for prescribing adequate environmental safeguards to entities. 

It also provided that the process should be such that it deters 

violation of provisions of 2006 Notification and the pecuniary 

benefit of violation and damage to environment is adequately 

compensated for. 

33. The 2017 Notification also noted the judgment and 

order of this Court in the case of Indian Council for Enviro-

Legal Action and Others v. Union of India and Others24 

 
24 (1996) 3 SCC 212 
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wherein it was held that damages may be recovered under the 

provisions of the EP Act.  

34. The 2017 notification also provided that in cases of 

violation, action would be taken against the project proponent 

by the respective State or State Pollution Control Board under 

the provisions of Section 19 of the EP Act. It further provided 

that no consent to operate or occupancy certificate would be 

issued till the project is granted the EC. It further also provided 

that in cases where the project is not permissible under the 

prevailing laws or expansion has been done which is not 

permissible in law, such project will have to be closed. Only in 

such cases where the SEIAAs find the project to be 

permissible, the procedure for grant of EC would be 

undertaken. 

35. It is further to be noted that subsequently the NGT vide 

order dated 24th May 2021 in the case of Tanaji B. Gambhire 

(supra) directed that “a proper SOP be laid down for grant 

of EC in such cases so as to address the gaps in binding 

law and practice being currently followed”. The NGT also 

observed that the MoEF&CC may also consider circulating 

such SOPs to all SEIAAs in the country.  
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36. The 2021 OM specifically refers to the aforesaid 

direction of the NGT. It also considered various 

pronouncements of this Court as well as the High Courts of 

Jharkhand and Madras and provides for a SOP dealing with 

the violation cases.  

37. The 2021 OM also provided that if a project is not 

permissible under the prevalent laws like “a red industry 

functioning in a CRZ-I area” it will have to be closed and 

demolished. It further provided that in case of a project which 

is otherwise permissible, such cases of violation shall be 

subject to appropriate - (a) Damage Assessment; (b) Remedial 

Plan; and (c) Community Augmentation Plan by Central level 

SEACs or SEIAAs, as the case may be. It further provided that 

after examining, if it is found that though the project may be 

permissible but not environmentally sustainable in its present 

form/configuration/features, then the project shall be 

required to be modified so that the project would be 

environmentally sustainable. However, if such a modification 

is not possible, the project would have to be 

demolished/closed. It further provided that if such a proposal 

was a case for expansion, the project would be directed to 
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revert back to the extent of activity for which EC had been 

granted earlier or to revert to the extent of activity for which 

EC was not required (as the case may be). It can also be seen 

that Clause 12 of the 2021 OM provides for huge penalties in 

cases of violation. 

38. Having referred to the 2017 Notification and 2021 OM, 

let me consider the judgments on which the JUR relies. 

a.     Common Cause v. Union of India and Others  

39. In the case of Common Cause (supra), the issue 

involved concerned mining leases in certain districts of 

Keonjhar, Sundergarh and Mayurbhanj in the State of Odisha. 

In that respect, the lessees had rapaciously mined iron ore and 

manganese ore thereby destroying the environment, forests 

and caused misery to the tribals in the area.  

40. In the said case, it is recorded that an IA came to be 

filed in the pending writ petition of T.N. Godavarman 

Thirumulpad v. Union of India25 by one Rabi Das, the editor 

of a daily newspaper called Ama Rajdhani. This Court had 

issued notice on 6th November 2009 and the Central 

 
25 I.A. Nos.2746-48 of 2009 in WP(C) No.202 of 1995. 
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Empowered Committee26 was directed to file its report within 

six weeks. Various orders came to be passed in the said 

application from time to time. The final report of the CEC was 

submitted on 25th April 2014 wherein one of the findings was 

with regard to production of iron ore and manganese ore 

without/in excess of the environmental clearance/mining 

plan/consent to operate. From the said case, it can be seen 

that independent to the proceedings before this Court, the 

Central Government had issued a notification on 22nd 

November 2010, whereby Justice M.B. Shah, a retired judge 

of this Cout was appointed to conduct an inquiry on various 

aspects of illegal mining. On the basis of the report filed by 

Justice M.B. Shah, a writ petition being WP(C) No. 114 of 2014 

came to be filed by Common Cause seeking various reliefs.   

41. This Court in Common Cause (supra) considered the 

effect of EIA Notification dated 27th January 199427 in 

paragraphs 85 to 108, wherein this Court categorically held 

that the said notification was mandatory in character and that 

it was applicable to all mining operations and expansion of 

 
26 Hereinafter, “CEC”. 
27 Hereinafter, “1994 Notification”. 
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production or even increase in lease area, modernisation of the 

extraction process, new mining projects and renewal of mining 

leases. Thereafter, this Court considered the effect of 2006 

Notification in paragraphs 109 to 125. 

42. Relying on paragraph 125 of Common Cause (supra), 

the JUR held that the concept of an ex post facto or a 

retrospective EC is completely alien to environmental 

jurisprudence including 1994 Notification and 2006 

Notification.  

43. In the case of Common Cause (supra), an argument 

was advanced by the learned counsel for the mining 

leaseholders that since many of them had been granted the 

first deemed statutory renewal of the mining lease under Rule 

24-A of the Mineral Concession Rules, 1960, the requirements 

of 1994 Notification would not be applicable to them.  The said 

contention was rejected by this Court holding that in view of 

the 1994 Notification, it was quite clear that the renewal of 

mining lease would require a prior EC. It will be relevant to 

refer to the following observations of this Court in Common 

Cause (supra): 
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“123. We may also draw attention in this regard to a 
Circular dated 28-10-2004 issued by the MoEF 
wherein it was stated that in view of the decision 
in M.C. Mehta [M.C. Mehta v. Union of India, (2004) 
12 SCC 118] all mining projects of major minerals of 
more than 5 ha lease area that had not yet obtained 
an EC would have to do so at the time of renewal of 
the lease. 

124. Finally, it was submitted that whenever an EC 
is granted, it would have retrospective effect from the 
date of the application for grant of an EC. In this 
context, it was pointed out that there were enormous 
delays in granting an EC and that the Hoda 
Committee had noted with reference to EIA 2006 that 
if all goes well, the grant of an EC takes about 232 
days whereas the international norm is that an EC is 
granted within six months or 180 days. According to 
the additional affidavit filed by some mining 
leaseholders, the period of 232 days mentioned by 
the Hoda Committee was actually a conservative 
estimate and that in fact it takes anything up to 390 
days for the grant of an EC. It was submitted that the 
position was even worse under EIA 1994 since the 
MoEF rarely showed any urgency in the grant of an 
EC. Examples were cited before us to show that in 
some instances the grant of an EC took more than 
two years. Taking all this into consideration it was 
submitted that it would be more appropriate that the 
EC is given retrospective effect from the date of the 
application. 

125. We are not in agreement with the learned 
counsel for the mining leaseholders. There is no 
doubt that the grant of an EC cannot be taken as a 
mechanical exercise. It can only be granted after due 
diligence and reasonable care since damage to the 
environment can have a long-term impact. EIA 1994 
is therefore very clear that if expansion or 
modernisation of any mining activity exceeds the 
existing pollution load, a prior EC is necessary and 
as already held by this Court in M.C. Mehta [M.C. 
Mehta v. Union of India, (2004) 12 SCC 118] even for 
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the renewal of a mining lease where there is no 
expansion or modernisation of any activity, a prior 
EC is necessary. Such importance having been given 
to an EC, the grant of an ex post facto environmental 
clearance would be detrimental to the environment 
and could lead to irreparable degradation of the 
environment. The concept of an ex post facto or a 
retrospective EC is completely alien to environmental 
jurisprudence including EIA 1994 and EIA 2006. We 
make it clear that an EC will come into force not 
earlier than the date of its grant.” 

 

44. As rightly observed by this Court in JUR, this Court in 

Common Cause (supra) specifically rejected the contention 

that whenever an EC was granted, it would have retrospective 

effect from the date of the application for grant of an EC. It is 

thus clear that the argument that irrespective of the date of 

grant of EC, it will have an effect from the date of its 

application has specifically been rejected. The argument that, 

since the grant of EC takes enormous time, it would be more 

appropriate that the EC is given retrospective effect from the 

date of application, also came to be rejected by this Court. This 

Court observed that EC could be granted only after due 

diligence and reasonable care since damage to the 

environment could have a long-term impact. In this 

background, this Court observed that the grant of an ex-post 

facto EC would be detrimental to the environment and could 
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lead to irreparable degradation of the environment.  This Court 

therefore held that the EC would come into force not earlier 

than the date of its grant. 

45. It is recorded in the case of Common Cause (supra) 

that after the report of the CEC dated 25th April 2014 was 

considered, this Court in the case of Common Cause v. Union 

of India28 passed a detailed interim order dated 16th May 

2014. Vide the said order, it was directed that mining 

operations in respect of 102 leaseholders which did not have 

requisite EC shall remain suspended. However, it was clarified 

that it was open to such leaseholders to move the authorities 

concerned for necessary clearances, approval or consents. It 

was further directed that as and when the mining lessees were 

able to obtain all the clearances, approval or consents, they 

may move this Court for modification of the said interim order. 

This Court, in paragraph 188(5) of Common Cause (supra), 

clarified that any iron ore or manganese ore extracted contrary 

to the 1994 Notification or 2006 Notification would constitute 

illegal or unlawful mining and compensation at 100% of the 

 
28 (2014) 14 SCC 155 
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price of the mineral should be recovered from 2000-2001 

onwards if the extracted mineral has been disposed of. 

46. From paragraph 227 of Common Cause (supra), it 

would be clear that this Court directed that the amounts 

determined as due from all the mining leaseholders should be 

deposited by them on or before 31st December 2017, and 

subject to and only after compliance with statutory 

requirements and full payment of compensation and other 

dues, the mining leaseholders could restart their mining 

operations.  

47. It can thus be seen that in Common Cause (supra) 

itself, though this Court directed the mining leaseholders who 

did not have the EC initially to suspend the mining operations; 

it permitted them to restart mining operations only after 

statutory compliances were made and all dues were paid. 

b. Alembic Pharmaceuticals Limited v. Rohit 
Prajapati and Others 

 

48. The next judgment on which JUR relies is Alembic 

Pharmaceuticals Limited (supra).  

49. In the said case, this Court was considering the 

judgment and order dated 8th January 2016 passed by the 
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NGT for the Western Zone, whereby a circular issued by the 

Ministry of Environment & Forests29 dated 14th May 2002 was 

quashed and set aside.  

50. This Court in the said case noted that the 1994 

Notification mandated prior ECs for setting up and expansion 

of industrial projects falling within thirty categories. The 

deadline for obtaining an EC under the 1994 Notification was 

extended from time to time. As per circular dated 14th May 

2002, challenged by the applicant before the Tribunal, the 

period was further extended by MoEF till 31st March 2003. The 

impugned circular, therefore, enabled the industrial units 

which had gone into production without obtaining an EC 

under the 1994 Notification to apply for and obtain an ex-post 

facto EC. As such, the NGT quashed and set aside the said 

circular. 

51. The JUR refers to paragraphs 20, 21 and 23 of the 

judgment in Alembic Pharmaceuticals Limited (supra), 

which read thus: 

“20. Section 3(1) is an enabling provision for the 
Central Government to undertake all such measures 
as it deems necessary or expedient for the purpose of 
protecting and improving the quality of the 

 
29 Hereinafter, “MoEF”. 
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environment and preventing, controlling and abating 
environmental pollution. This limb of the submission 
of the Additional Solicitor General is crucial to the 
issue as to whether NGT has exceeded its jurisdiction 
since the decision in Sterlite [T.N. Pollution Control 
Board v. Sterlite Industries (India) Ltd., (2019) 19 SCC 
479] holds that NGT, while exercising its appellate 
jurisdiction, “cannot strike down rules or regulations 
made under this Act”. In the present case, to 
demonstrate that NGT did not have the jurisdiction 
to strike down the Circular dated 14-5-2002, it was 
urged that the circular was issued by the MoEF 
pursuant to its powers under Section 3 of the 
Environment (Protection) Act, 1986. There is an 
inherent difficulty in accepting the submission. 
Before this Court, the Union of India has not pleaded 
the case that the Circular dated 14-5-2002 is a 
measure which is traceable to the provisions of 
Section 3. On the contrary, in its pleadings the Union 
of India construed it as a “purely administrative 
decision”. Ground (iii) in Para 3 of the memo of appeal 
states the position of the Union Government: 

“Because the Hon'ble Tribunal failed to 
appreciate that after the EIA Notification 
1994 the opportunity to seek ex post facto 
environmental clearance was given to 
industries in background of far-reaching 
impact in terms of direct loss of livelihood 
of the employees working in the units 
which also supply inputs to other units 
and their indirect employment. It was 
submitted to the Hon'ble High Court of 
Gujarat that issuance of Circular dated 14-
5-2002, based on which environmental 
clearance was given, was purely an 
administrative decision before taking 
stringent action.” 

(emphasis supplied) 

21. The omission in the appeal to make any attempt 
to sustain the Circular dated 14-5-2002 with 
reference to the provisions of Section 3 of the 
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Environment (Protection) Act, 1986 is significant. For 
an action of the Central Government to be treated as 
a measure referable to Section 3 it must satisfy the 
statutory requirement of being necessary or 
expedient “for the purpose of protecting and 
improving the quality of the environment and 
preventing, controlling and abating environment 
pollution”. The Circular dated 14-5-2002 in fact does 
quite the contrary. It purported to allow an extension 
of time for industrial units to comply with the 
requirement of an EC. The EIA Notification dated 27-
1-1994 mandated that an EC has to be obtained 
before embarking on a new project or expanding or 
modernising an existing one. The EIA Notification of 
1994 has been issued under the provisions of the 
Environment (Protection) Act, 1986 and the 
Environment Protection Rules, 1986, with the object 
of imposing restrictions and prohibitions on setting 
up of new projects or expansion or modernisation of 
existing project. The measures are based on the 
precautionary principle and aim to protect the 
interests of the environment. The Circular dated 14-
5-2002 allowed defaulting industrial units which had 
commenced activities without an EC to cure the 
default by an ex post facto clearance. Being an 
administrative decision, it is beyond the scope of 
Section 3 and cannot be said to be a measure for the 
purpose of protecting and improving the quality of 
the environment. The circular notes that there were 
defaulting units which had failed to comply with the 
requirement of obtaining an EC as mandated. The 
circular provided for an extension of time and 
inexplicably introduced the notion of an ex post facto 
clearance. In effect, it impacted the obligation of the 
industrial units to be in compliance with the law. The 
concept of ex post facto clearance is fundamentally 
at odds with the EIA Notification dated 27-1-1994. 
The EIA Notification of 1994 contained a stipulation 
that any expansion or modernisation of an activity or 
setting up of a new project listed in Schedule I “shall 
not be undertaken in any part of India unless it has 
been accorded environmental clearance”. The 
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language of the notification is as clear as it can be to 
indicate that the requirement is of a prior EC. A 
mandatory provision requires complete compliance. 
The words “shall not be undertaken” read in 
conjunction with the expression “unless” can only 
have one meaning : before undertaking a new project 
or expanding or modernising an existing one, an EC 
must be obtained. When the EIA Notification of 1994 
mandates a prior EC, it proscribes a post activity 
approval or an ex post facto permission. What is 
sought to be achieved by the administrative Circular 
dated 14-5-2002 is contrary to the statutory 
Notification dated 27-1-1994. The Circular dated 14-
5-2002 does not stipulate how the detrimental effects 
on the environment would be taken care of if the 
project proponent is granted an ex post facto EC. The 
EIA Notification of 1994 mandates a prior 
environmental clearance. The circular substantially 
amends or alters the application of the EIA 
Notification of 1994. The mandate of not commencing 
a new project or expanding or modernising an 
existing one unless an environmental clearance has 
been obtained stands diluted and is rendered 
ineffective by the issuance of the administrative 
Circular dated 14-5-2002. This discussion leads us 
to the conclusion that the administrative circular is 
not a measure protected by Section 3. Hence there 
was no jurisdictional bar on NGT to enquire into its 
legitimacy or vires. Moreover, the administrative 
circular is contrary to the EIA Notification 1994 
which has a statutory character. The circular is 
unsustainable in law. 

………….. 

23. The concept of an ex post facto EC is in 
derogation of the fundamental principles of 
environmental jurisprudence and is an anathema to 
the EIA Notification dated 27-1-1994. It is, as the 
judgment in Common Cause [Common 
Cause v. Union of India, (2017) 9 SCC 499] holds, 
detrimental to the environment and could lead to 
irreparable degradation. The reason why a 
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retrospective EC or an ex post facto clearance is alien 
to environmental jurisprudence is that before the 
issuance of an EC, the statutory notification 
warrants a careful application of mind, besides a 
study into the likely consequences of a proposed 
activity on the environment. An EC can be issued 
only after various stages of the decision-making 
process have been completed. Requirements such as 
conducting a public hearing, screening, scoping and 
appraisal are components of the decision-making 
process which ensure that the likely impacts of the 
industrial activity or the expansion of an existing 
industrial activity are considered in the decision-
making calculus. Allowing for an ex post facto 
clearance would essentially condone the operation of 
industrial activities without the grant of an EC. In the 
absence of an EC, there would be no conditions that 
would safeguard the environment. Moreover, if the 
EC was to be ultimately refused, irreparable harm 
would have been caused to the environment. In either 
view of the matter, environment law cannot 
countenance the notion of an ex post facto clearance. 
This would be contrary to both the precautionary 
principle as well as the need for sustainable 
development.” 

 

52. It can thus be seen that this Court, in paragraph 21 of 

Alembic Pharmaceuticals Limited (supra), came to a 

conclusion that the administrative circular was not a measure 

protected by Section 3 of the EP Act and as such, there was no 

jurisdictional bar on NGT to enquire into its legitimacy or vires. 

This Court further held that the administrative circular was 

contrary to the 1994 Notification which has a statutory 

character.  
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53. This Court, therefore, in paragraph 23 of Alembic 

Pharmaceuticals Limited (supra), rightly held that the 

environment law could not countenance the notion of an ex-

post facto clearance inasmuch as the same would be contrary 

to both the precautionary principle as well as the need for 

sustainable development. However, thereafter from paragraph 

24 onwards, this Court considered the individual cases. 

54. After considering the individual cases in Alembic 

Pharmaceuticals Limited (supra), this Court, in paragraph 

37, posed a question for its consideration as under: 

“37. The issue which must now concern the Court 
is the consequence which will emanate from the 
failure of the three industries to obtain their ECs 
until 14-5-2003 in the case of Alembic 
Pharmaceuticals Ltd., 17-7-2003 in the case of 
United Phosphorous Ltd., and 23-12-2002 in the 
case of Unique Chemicals Ltd. The functioning of 
the factories of all three industries without a valid 
EC would have had an adverse impact on the 
environment, ecology and biodiversity in the area 
where they are located………” 

[Emphasis supplied] 

 

55. Thereafter, from paragraph 38 onwards in Alembic 

Pharmaceuticals Limited (supra), this Court observed that 

though it was not possible to individually determine the exact 

extent of the damage caused to the environment by the three 
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industries, several circumstances must weigh with the Court 

in determining the appropriate measure of restitution. This 

Court recorded that it was not in dispute that all the three 

industries did obtain ECs, though after several years of the 

1994 Notification and commencement of production. It also 

noticed that subsequent to the grant of the ECs, the 

manufacturing units of all the three industries have also 

obtained ECs for an expansion of capacity from time to time. 

It noticed various circulars issued by MoEF extending time for 

obtaining ECs. This Court also noted that this Court in the 

cases of Goa Foundation (1) v. Union of India30 and Lafarge 

Umiam Mining (P) Ltd. v. Union of India31 had upheld the 

grant of ex-post facto EC. This Court also referred to the case 

of Lafarge Umiam Mining (P) Ltd. (supra) and thereafter 

observed thus: 

“42. In this backdrop, this Court must take a 
balanced approach which holds the industries to 
account for having operated without 
environmental clearances in the past without 
ordering a closure of operations. The directions of 
NGT for the revocation of the ECs and for closure 
of the units do not accord with the principle of 
proportionality. At the same time, the Court cannot 
be oblivious to the environmental degradation 
caused by all three industries units that operated 

 
30 (2005) 11 SCC 559 
31 (2011) 7 SCC 338 
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without valid ECs. The three industries have evaded 
the legally binding regime of obtaining ECs. They 
cannot escape the liability incurred on account of 
such non-compliance. Penalties must be imposed 
for the disobedience with a binding legal regime. 
The breach by the industries cannot be left 
unattended by legal consequences. The amount 
should be used for the purpose of restitution and 
restoration of the environment. Instead and in 
place of the directions issued by NGT, we are of the 
view that it would be in the interests of justice to 
direct the three industries to deposit compensation 
quantified at Rs 10 crores each. The amount shall be 
deposited with GPCB and it shall be duly utilised for 
restoration and remedial measures to improve the 
quality of the environment in the industrial area in 
which the industries operate.” 

[Emphasis supplied] 

 

56. This Court, therefore, adopted a balanced approach by 

holding the industries to account for having operated without 

ECs in the past but without ordering a closure of operations. 

The Court held that the directions of the Tribunal for 

revocation of the ECs and for closure of the units did not 

accord with the principle of proportionality. This Court, 

however, observed that, at the same time it cannot be oblivious 

to the environmental degradation caused by all the three 

industries that operated without valid ECs. The Court lastly 

held that penalties may be imposed for disobedience with a 

binding legal regime. In the result, to balance the damage done 
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to the environment, this Court imposed a cost of Rs.10 crore 

each.  

57. From the JUR, it appears that paragraphs 24 to 43 of 

the judgment in Alembic Pharmaceuticals Limited (supra) 

were not brought to the notice of this Court. 

c.     Electrosteel Steels Limited v. Union of India and 
Others 

 

58. Insofar as the judgment and order in the case of 

Electrosteel Steels Limited (supra) is concerned, this Court 

was considering an order dated 16th September 2020 passed 

by a learned Single Judge of the High Court of Jharkhand 

whereby it discontinued the interim orders earlier passed by 

the High Court. By the earlier orders, the appellant therein 

was allowed to operate its unit under the supervisory 

regulatory control of the Jharkhand State Pollution Control 

Board and the said orders had been in force for over two years.  

59. The JUR rightly relied on paragraph 72 of the judgment 

in Electrosteel Steels Limited (supra) to hold that the need 

to comply with the requirement of obtaining EC is non-

negotiable. However, it appears that paragraphs 73 to 87 

thereof were not brought to the notice of this Court.  
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60. Immediately after paragraph 72, this Court observed 

thus: 

“73. The question is whether an establishment 
contributing to the economy of the country and 
providing livelihood to hundreds of people should 
be closed down for the technical irregularity of 
shifting its site without prior environmental 
clearance, without opportunity to the 
establishment to regularise its operation by 
obtaining the requisite clearances and 
permissions, even though the establishment may 
not otherwise be violating pollution laws, or the 
pollution, if any, can conveniently and effectively 
be checked. The answer has to be in the negative. 

74. The Central Government is well within the scope 
of its powers under Section 3 of the 1986 Act to issue 
directions to control and/or prevent pollution 
including directions for prior environmental 
clearance before a project is commenced. Such prior 
environmental clearance is necessarily granted upon 
examining the impact of the project on the 
environment. Ex post facto environmental 
clearance should not ordinarily be granted, and 
certainly not for the asking. At the same time, ex 
post facto clearances and/or approvals and/or 
removal of technical irregularities in terms of 
notifications under the 1986 Act cannot be 
declined with pedantic rigidity, oblivious of the 
consequences of stopping the operation of a 
running steel plant. 

75. The 1986 Act does not prohibit ex post facto 
environmental clearance. Some relaxations and 
even grant of ex post facto EC in accordance with 
law, in strict compliance with rules, regulations 
notifications and/or applicable orders, in 
appropriate cases, where the projects are in 
compliance with, or can be made to comply with 
environment norms, is in over (sic) view not 
impermissible. The court cannot be oblivious to 
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the economy or the need to protect the livelihood 
of hundreds of employees and others employed in 
the project and others dependent on the project, 
if such projects comply with environmental 
norms.” 

[Emphasis supplied] 

 

61. It can thus be seen that this Court clearly put a 

question to itself as to whether an establishment contributing 

to the economy of the country and providing livelihood to 

hundreds of people should be closed down on the ground of 

technical irregularity of shifting its site without prior 

environmental clearance, without opportunity to the 

establishment to regularise its operation by obtaining the 

requisite clearances and permissions, even though the 

establishment may not otherwise be violating pollution laws; 

or the pollution, if any, can conveniently and effectively be 

checked. This Court answered the aforesaid question in the 

negative. 

62. In paragraph 74, this Court though held that ex-post 

facto EC should not ordinarily be granted, and certainly not 

for the asking, at the same time, this Court held ex-post facto 

clearances and/or approvals and/or removal of technical 

irregularities in terms of notifications under the EP Act cannot 
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be declined with pedantic rigidity, oblivious of the 

consequences of stopping the operation of a running steel 

plant. 

63. Paragraph 75 of Electrosteel Steels Limited (supra) 

clearly held that the EP Act does not prohibit ex-post facto EC. 

It was held by this Court that some relaxations and even grant 

of ex-post facto EC in accordance with law, in strict 

compliance with rules, regulations, notifications etc., in 

appropriate cases, where the projects are in compliance with, 

or can be made to comply with environment norms, is not 

impermissible. This Court held that the Court cannot be 

oblivious to the economy or the need to protect the livelihood 

of hundreds of employees and others employed in the project 

and others dependent on the project, if such projects comply 

with environmental norms.  

64. The Court thereafter referred to the case of Lafarge 

Umiam Mining (P) Ltd. (supra) and Electrotherm (India) 

Ltd. v. Patel Vipulkumar Ramjibhai32, and observed thus: 

“79. The Notification being S.O. 804(E) dated 14-3-
2017 was not an issue in Alembic 
Pharmaceuticals [Alembic Pharmaceuticals 
Ltd. v. Rohit Prajapati, (2020) 17 SCC 157] . This 

 
32 (2016) 9 SCC 300 
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Court was examining the propriety and/or legality of 
a 2002 Circular which was inconsistent with the EIA 
Notification dated 27-1-1994, which was statutory. 
Ex post facto environmental clearance should not 
however be granted routinely, but in exceptional 
circumstances taking into account all relevant 
environmental factors. Where the adverse 
consequences of ex post facto approval outweigh 
the consequences of regularisation of operation of 
an industry by grant of ex post facto approval and 
the industry or establishment concerned 
otherwise conforms to the requisite pollution 
norms, ex post facto approval should be given in 
accordance with law, in strict conformity with the 
applicable rules, regulations and/or notifications. 
Ex post facto approval should not be withheld 
only as a penal measure. The deviant industry 
may be penalised by an imposition of heavy 
penalty on the principle of “polluter pays” and 
the cost of restoration of environment may be 
recovered from it.” 

[emphasis supplied] 

 

65. It can thus be seen that this Court clearly held that 

where the adverse consequences of ex-post facto approval 

outweigh the consequences of regularisation of operation of an 

industry by grant of ex-post facto approval and the industry or 

establishment concerned otherwise conforms to the requisite 

pollution norms, ex post facto approval should be given in 

accordance with law, in strict conformity with the applicable 

rules, regulations and/or notifications. 
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d.     D. Swamy v. Karnataka State Pollution Control 
Board and Others 

 

66. It will also be relevant to note that two other judgments 

of this Court in the cases of D. Swamy (supra) were also not 

brought to the notice of this Court when JUR was heard. 

67. In the said case, this Court was examining the final 

order dated 10th May 2017 passed by the NGT, Southern Zone, 

Chennai whereby the application filed by the appellant therein 

praying for a direction for closure of the common bio-medical 

waste treatment facility run by respondent No.3 therein, on 

the ground of alleged non-compliance of the 2006 Notification 

was dismissed.  

68. It will be relevant to refer to the following observations 

of this Court in the said case:  

“21. In exercise of power under Section 3(1) and 
Section 3(2)(v) of the EP Act read with Rule 5(3)(d) of 
the EP Rules, the Central Government issued a 
Notification being S.O. 804(E) dated 14-3-2017 
which provides for grant of ex post facto EC for 
project proponents who had commenced, continued 
or completed a project without obtaining EC under 
the EP Act/EP Rules or the Environmental Impact 
Notification issued thereunder. Paras 3, 4 and 5 of 
the said notification, read as hereunder: 

“(3) In cases of violation, action will be 
taken against the project proponent by the 
respective State or State Pollution Control 
Board under the provisions of Section 19 
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of the Environment (Protection) Act, 1986 
and further, no consent to operate or 
occupancy certificate will be issued till the 
project is granted the environmental 
clearance. 

(4) The cases of violation will be appraised 
by respective sector Expert Appraisal 
Committees constituted under sub-
section (3) of Section 3 of the Environment 
(Protection) Act, 1986 with a view to assess 
that the project has been constructed at a 
site which under prevailing laws is 
permissible and expansion has been done 
which can be run sustainably under 
compliance of environmental norms with 
adequate environmental safeguards; and 
in case, where the finding of the Expert 
Appraisal Committee is negative, closure 
of the project will be recommended along 
with other actions under the law. 

(5) In case, where the findings of the 
Expert Appraisal Committee on point at 
sub-para (4) above are affirmative, the 
projects under this category will be 
prescribed the appropriate Terms of 
Reference for undertaking Environment 
Impact Assessment and preparation of 
Environment Management Plan. Further, 
the Expert Appraisal Committee will 
prescribe a specific Terms of Reference for 
the project on assessment of ecological 
damage, remediation plan and natural 
and community resource augmentation 
plan and it shall be prepared as an 
independent chapter in the environment 
impact assessment report by the 
accredited consultants. The collection and 
analysis of data for assessment of 
ecological damage, preparation of 
remediation plan and natural and 
community resource augmentation plan 
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shall be done by an environmental 
laboratory duly notified under the 
Environment (Protection) Act, 1986, or an 
environmental laboratory accredited by 
National Accreditation Board for Testing 
and Calibration Laboratories, or a 
laboratory of a Council of Scientific and 
Industrial Research institution working in 
the field of environment.” 

22. The Notification of 2017 is a valid statutory 
notification issued by the Central Government in 
exercise of power under Sections 3(1) and 3(2)(v) 
of the EP Act read with Rule 5(3)(d) of the EP 
Rules in the same manner as the EIA Notification 
dated 27-1-1994 and the Notification dated 14-9-
2006. 

23. Section 21 of the General Clauses Act, 1897 
provides that where any Central Act or 
Regulations confer a power to issue notifications, 
orders, rules or bye-laws, that power includes the 
power, exercisable in the like manner, and subject 
to like sanction and conditions, if any, to add to, 
amend, vary or rescind any notification, order, 
rule or bye-law so issued. The authority, which 
had the power to issue Notifications dated 27-1-
1994 and 14-9-2006 undoubtedly had, and still 
has the power to rescind or modify or amend 
those notifications in like manner. As held by this 
Court in Shree Sidhbali Steels Ltd. v. State of 
U.P. [Shree Sidhbali Steels Ltd. v. State of U.P., (2011) 
3 SCC 193] , power under Section 21 of the General 
Clauses Act to amend, vary or rescind notifications, 
orders, rules or bye-laws can be exercised from time 
to time having regard to the exigency.” 

[Emphasis supplied] 

 

69. It can thus clearly be seen that this Court, in 

unequivocal terms, held that the 2017 Notification was a valid 
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statutory notification issued by the Central Government in 

exercise of power under Sections 3(1) and 3(2)(v) of the EP Act 

read with Rule 5(3)(d) of the EP Rules.  

70. It has been held by this Court that the said notification 

was issued in the same manner as the 1994 Notification and 

2006 Notification were issued. This Court in the said case 

while referring to Section 21 of the General Clauses Act, 1897 

held that the authority, which had the power to issue 1994 

Notification and 2006 Notification undoubtedly had, and still 

has the power to rescind or modify or amend those 

notifications in like manner. 

71. It will also be relevant to refer to the following 

observations of this Court in the said case: 

“30. By an Office Memorandum, being F. No. 22-
21/2020-1A III, dated 7-7-2021, the MoEF&CC 
issued Standard Operating Procedure (SOP) for 
identification and handling of violation cases under 
the 2006 EIA Notification. The said Office 
Memorandum, inter alia, reads: 

“The Ministry had issued a Notification 
number S.O. 804(E), dated the 14-3-2017 
detailing the process for grant of Terms of 
Reference and environmental clearance in 
respect of projects or activities which have 
started the work on site and/or expanded 
the production beyond the limit of prior 
EC or changed the product mix without 
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obtaining prior EC under the EIA 
Notification, 2006. 

2. This Notification was applicable for six 
months from the date of publication i.e. 
14-3-2017 to 13-9-2017 and further 
based on court direction from 14-3-2018 
to 13-4-2018. 

3. Hon'ble NGT in Original Application No. 
287 of 2020 in the matter of Dastak 
N.G.O. v. Synochem Organics (P) 
Ltd. [Dastak N.G.O. v. Synochem Organics 
(P) Ltd., 2021 SCC OnLine NGT 131] and 
in applications pertaining to same subject-
matter in Vineet Nagar v. Central Ground 
Water Authority [Vineet Nagar v. Central 
Ground Water Authority, 2021 SCC OnLine 
NGT 139] , vide order dated 3-6-2021 held 
that “(…) for past violations, the 
authorities concerned are free to take 
appropriate action in accordance with 
polluter pays principle, following due 
process”. 

4. Further, the Hon'ble National Green 
Tribunal in OA No. 34 of 2020 (WZ) 
in Tanaji B. Gambhire v. State of 
Maharashtra [Tanaji B. Gambhire v. State 
of Maharashtra, 2021 SCC OnLine NGT 
961] , vide order dated 24-5-2021 has 
directed that “…. a proper SOP be laid 
down for grant of EC in such cases so as to 
address the gaps in binding law and 
practice being currently followed. The MoEF 
may also consider circulating such SOP to 
all SEIAAs in the country”. 

5. Therefore, in compliance of the 
directions of the Hon'ble NGT a Standard 
Operating Procedure (SOP) for dealing 
with violation cases is required to be 
drawn. The Ministry is also seized of 
different categories of “violation” cases 
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which have been pending for want of an 
approved structural/procedural 
framework based on “Polluter Pays 
Principle” and “Principle of 
Proportionality”. It is undoubtedly 
important that action under statutory 
provisions is taken against the 
defaulters/violators and a decision on the 
closure of the project or activity or 
otherwise is taken expeditiously. 

6. In the light of the above directions of the 
Hon'ble Tribunal and the issues involved, 
the matter has accordingly been examined 
in detail in the Ministry. A detailed SOP 
has accordingly been framed and is 
outlined herein. The SOP is also guided by 
the observations/decisions of the Hon'ble 
Courts wherein principles of 
proportionality and polluters pay have 
been outlined.” 

31. The SOP formulated by the said Office 
Memorandum dated 7-7-2021 refers to and gives 
effect to various judicial pronouncements 
including the judgment of this Court in Alembic 
Pharmaceuticals Ltd. v. Rohit 
Prajapati [Alembic Pharmaceuticals 
Ltd. v. Rohit Prajapati, (2020) 17 SCC 157] . 

32. In terms of the SOP, the proposal for grant of 
EC in cases of violation are to be considered on 
merits, with prospective effect, applying 
principles of proportionality and the principle 
that the polluter pays and is liable for costs of 
remedial measures.” 

[Emphasis supplied] 

 

72. It can thus clearly be seen that the 2021 OM which was 

quashed in JUR had also been considered and approved by 

this Court in D. Swamy (supra).  
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73. This Court held that the SOP formulated by the 2021 

OM refers to and gives effect to various judicial 

pronouncements including the judgment of this Court in the 

case of Alembic Pharmaceuticals Ltd. (supra). This Court 

also held that in terms of the SOP, proposal for grant of EC in 

cases of violation are to be considered on merits, with 

prospective effect, applying principles of proportionality and 

the principle that the polluter pays and is liable for costs of 

remedial measures. 

74. It will further be relevant to refer to the following 

observations of this Court in D. Swamy (supra): 

“35. It is, however, well settled that words and 
phrases and/or sentences in a judgment cannot be 
read in the manner of a statute, and that too out of 
context. The observation of the Division Bench 
that a one-time relaxation was permissible, is not 
to be construed as a finding that relaxation 
cannot be made more than once. If power to 
amend or modify or relax a notification and/or 
order exists, the notification and/or order may be 
amended and/or modified as many times, as may 
be necessary. A statement made by the counsel in 
court would not prevent the authority concerned 
from making amendments and/or modifications 
provided such amendments and/or modifications 
were as per the procedure prescribed by law.” 

[Emphasis supplied] 
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75. It can be seen that this Court in the said case 

specifically observed that the observations of the Division 

Bench of the Madras High Court that a one-time relaxation 

was permissible, was not to be construed as a finding that 

relaxation cannot be made more than once. It was held that if 

power to amend or modify or relax a notification and/or order 

exists, the notification and/or order may be amended and/or 

modified as many times, as may be necessary.  It has therefore 

been held that a statement made by the counsel in court would 

not prevent the authority concerned from making 

amendments and/or modifications provided such 

amendments and/or modifications were as per the procedure 

prescribed by law. 

76. It will also be relevant to refer to the following 

observations of this Court in D. Swamy (supra): 

“46. Ex post facto environmental clearance 
should ordinarily not be granted routinely, but in 
exceptional circumstances taking into account 
all relevant environmental factors. Where the 
adverse consequences of denial of ex post facto 
approval outweigh the consequences of 
regularisation of operations by grant of ex post 
facto approval, and the establishment concerned 
otherwise conforms to the requisite pollution 
norms, ex post facto approval should be given in 
accordance with law, in strict conformity with 
the applicable Rules, Regulations and/or 
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notifications. In a given case, the deviant 
industry may be penalised by an imposition of 
heavy penalty on the principle of “polluter pays” 
and the cost of restoration of environment may 
be recovered from it. 

47. It is reiterated that the EP Act does not prohibit 
ex post facto EC. Some relaxations and even grant of 
ex post facto EC in accordance with law, in strict 
compliance with Rules, Regulations, notifications 
and/or applicable orders, in appropriate cases, 
where the projects are in compliance with 
environment norms, is not impermissible. As 
observed by this Court in Electrosteel 
Steels [Electrosteel Steels Ltd. v. Union of India, 
(2023) 6 SCC 615], this Court cannot be oblivious 
to the economy or the need to protect the 
livelihood of hundreds of employees and others 
employed in the units and dependent on the units 
for their survival. 

48. Ex post facto EC should not ordinarily be 
granted, and certainly not for the asking. At the 
same time ex post facto clearances and/or 
approvals cannot be declined with pedantic 
rigidity, regardless of the consequences of 
stopping the operations.” 

[Emphasis supplied] 

 

77. It is thus clear that though this Court held that ex-post 

facto EC should not ordinarily be granted, but in exceptional 

circumstances they can be granted. It was held that where the 

adverse consequences of denial of ex-post facto approval 

outweigh the consequences of regularisation of operations by 

grant of ex-post facto approval, and the establishment 

concerned otherwise conforms to the requisite pollution 
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norms, ex-post facto approval should be granted. It has been 

categorically held that the EP Act does not prohibit ex post 

facto EC. 

e.    Pahwa Plastics Private Limited and Another v. 
Dastak NGO and Others 

 

78. In the case of Pahwa Plastics Private Limited 

(supra), also this Court was considering an appeal against an 

order dated 3rd June 2021 passed by the NGT which held that 

the manufacturing unit of the appellants therein which did not 

have prior EC could not be allowed to operate. 

79. In the said case, this Court reiterated the law as laid 

down in the case of D. Swamy (supra). In order to avoid 

making the judgment lengthy, I am avoiding the reproduction 

of the paragraphs in Pahwa Plastics Private Limited (supra) 

inasmuch as they are pari materia to the law laid down in the 

case of D. Swamy (supra). 

f.     Judicial Discipline and Judicial Propriety 

80. Having taken into consideration the judgments pressed 

into service by the parties supporting and opposing recall of 

the JUR, I may look at another aspect in the present matter. 
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The law with regard to judicial discipline and judicial propriety 

needs no reiteration.  

81. This Court in the case of Official Liquidator v. 

Dayanand and Others33 has observed thus: 

“89. It is interesting to note that in Coir 
Board v. Indira Devi P.S. [(1998) 3 SCC 259 : 1998 
SCC (L&S) 806] , a two-Judge Bench doubted the 
correctness of the seven-Judge Bench judgment 
in Bangalore Water Supply & Sewerage Board v. A. 
Rajappa [(1978) 2 SCC 213 : 1978 SCC (L&S) 215] 
and directed the matter to be placed before Hon'ble 
the Chief Justice of India for constituting a larger 
Bench. However, a three-Judge Bench headed by Dr. 
A.S. Anand, C.J., refused to entertain the reference 
and observed that the two-Judge Bench is bound by 
the judgment of the larger Bench—Coir 
Board v. Indira Devai P.S. [(2000) 1 SCC 224 : 2000 
SCC (L&S) 120] 

90. We are distressed to note that despite several 
pronouncements on the subject, there is substantial 
increase in the number of cases involving violation of 
the basics of judicial discipline. The learned Single 
Judges and Benches of the High Courts refuse to 
follow and accept the verdict and law laid down by 
coordinate and even larger Benches by citing minor 
difference in the facts as the ground for doing so. 
Therefore, it has become necessary to reiterate that 
disrespect to the constitutional ethos and breach of 
discipline have grave impact on the credibility of 
judicial institution and encourages chance litigation. 
It must be remembered that predictability and 
certainty is an important hallmark of judicial 
jurisprudence developed in this country in the last 
six decades and increase in the frequency of 
conflicting judgments of the superior judiciary will do 
incalculable harm to the system inasmuch as the 

 
33 (2008) 10 SCC 1 
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courts at the grass roots will not be able to decide as 
to which of the judgments lay down the correct law 
and which one should be followed. 

91. We may add that in our constitutional set-up 
every citizen is under a duty to abide by the 
Constitution and respect its ideals and institutions. 
Those who have been entrusted with the task of 
administering the system and operating various 
constituents of the State and who take oath to act in 
accordance with the Constitution and uphold the 
same, have to set an example by exhibiting total 
commitment to the constitutional ideals. This 
principle is required to be observed with greater 
rigour by the members of judicial fraternity who have 
been bestowed with the power to adjudicate upon 
important constitutional and legal issues and protect 
and preserve rights of the individuals and society as 
a whole. Discipline is sine qua non for effective and 
efficient functioning of the judicial system. If the 
courts command others to act in accordance with the 
provisions of the Constitution and rule of law, it is 
not possible to countenance violation of the 
constitutional principle by those who are required to 
lay down the law.” 

 
82. It is trite law that a Bench of two-Judges is bound by 

an earlier view taken by the other two-Judge Benches. If, 

however, a subsequent Bench of two Judges considers the law 

laid down earlier by another two-Judges Bench requires 

reconsideration, the only option available to it is to refer the 

matter to a larger Bench. A Bench of two-Judges cannot take 

a view contrary to the view taken by a Bench of co-equal 

strength. 
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83. Equally settled is the position of law that the judgment 

delivered by a subsequent Bench of two Judges in ignorance 

of the earlier judgment of a Bench of co-equal strength is per 

incuriam in law.  

84. In this respect, it will be apt to refer to the following 

observations of the Constitution Bench of this Court in the 

case of Dr. Shah Faesal and Others v. Union of India and 

Others34, to which I (Gavai, J. as I then was) was a member: 

“31. Therefore, the pertinent question before us is 
regarding the application of the rule of per incuriam. 
This Court while deciding Pranay Sethi 
case [National Insurance Co. Ltd. v. Pranay Sethi, 
(2017) 16 SCC 680 : (2018) 3 SCC (Civ) 248 : (2018) 
2 SCC (Cri) 205] , referred to an earlier decision 
rendered by a two-Judge Bench in Sundeep Kumar 
Bafna v. State of Maharashtra [Sundeep Kumar 
Bafna v. State of Maharashtra, (2014) 16 SCC 623 : 
(2015) 3 SCC (Cri) 558] , wherein this Court 
emphasised upon the relevance and the applicability 
of the aforesaid rule : (Sundeep Kumar Bafna 
case [Sundeep Kumar Bafna v. State of Maharashtra, 
(2014) 16 SCC 623 : (2015) 3 SCC (Cri) 558] , SCC p. 
642, para 19) 

“19. It cannot be overemphasised that the 
discipline demanded by a precedent or the 
disqualification or diminution of a decision 
on the application of the per incuriam rule 
is of great importance, since without it, 
certainty of law, consistency of rulings and 
comity of courts would become a costly 
casualty. A decision or judgment can be 
per incuriam any provision in a statute, 

 
34 (2020) 4 SCC 1 
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rule or regulation, which was not brought 
to the notice of the court. A decision or 
judgment can also be per incuriam if it is 
not possible to reconcile its ratio with that 
of a previously pronounced judgment of a 
co-equal or larger Bench; or if the decision 
of a High Court is not in consonance with 
the views of this Court. It must immediately 
be clarified that the per incuriam rule is 
strictly and correctly applicable to the ratio 
decidendi and not to obiter dicta.” 

(emphasis supplied) 

32. The view that the subsequent decision shall be 
declared per incuriam only if there exists a conflict in 
the ratio decidendi of the pertinent judgments was 
also taken by a five-Judge Bench decision of this 
Court in Punjab Land Development & Reclamation 
Corpn. Ltd. v. Labour Court [Punjab Land 
Development & Reclamation Corpn. Ltd. v. Labour 
Court, (1990) 3 SCC 682 : 1991 SCC (L&S) 71] : (SCC 
pp. 706-07, para 43) 

“43. As regards the judgments of the 
Supreme Court allegedly rendered in 
ignorance of a relevant constitutional 
provision or other statutory provisions on 
the subjects covered by them, it is true 
that the Supreme Court may not be said 
to “declare the law” on those subjects if the 
relevant provisions were not really present 
to its mind. But in this case Sections 25-
G and 25-H were not directly attracted and 
even if they could be said to have been 
attracted in laying down the major 
premise, they were to be interpreted 
consistently with the subject or 
context. The problem of judgment per 
incuriam when actually arises, should 
present no difficulty as this Court can lay 
down the law afresh, if two or more of its 
earlier judgments cannot stand together.” 
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85. It will also be relevant to refer to a recent judgment of 

this Court in the case of Bajaj Alliance General Insurance 

Company Limited v. Rambha Devi and Others35 as under: 

“148. The term per incuriam is a Latin term which 
means “by inadvertence” or “lack of care”. English 
courts have developed this principle in relaxation of 
the rule of stare decisis. In Halsbury's Laws of 
England [Halsbury's Laws of England (4th Edn.) Vol. 
26 : Judgment and Orders : Judicial Decisions as 
Authorities (pp. 297-98, Para 578).] , the concept of 
per incuriam was explained as under: 

“A decision is given per incuriam when the 
court has acted in ignorance of a previous 
decision of its own or of a court of 
coordinate jurisdiction which covered the 
case before it, in which case it must decide 
which case to follow [Young v. Bristol 
Aeroplane Co. Ltd., 1944 KB 718 at p. 729 
: (1944) 2 All ER 293 at p. 300 (CA)] ; or 
when it has acted in ignorance of a House 
of Lords decision, in which case it must 
follow that decision; or when the decision 
is given in ignorance of the terms of a 
statute or rule having statutory force 
[Lancaster Motor Co. (London) 
Ltd. v. Bremith Ltd., (1941) 1 KB 675 (CA)] 
. A decision should not be treated as given 
per incuriam, however, simply because of 
a deficiency of parties [Morelle 
Ltd. v. Wakeling, (1955) 2 QB 379 : (1955) 
2 WLR 672 (CA)] , or because the court had 
not the benefit of the best argument 
[Bryers v. Canadian Pacific Steamships 
Ltd., (1957) 1 QB 134 (CA) Per Singleton, 
L.J., affirmed in Canadian Pacific 
Steamships Ltd. v. Bryers, 1958 AC 485 
(HL)] , and, as a general rule, the only 

 
35 (2025) 3 SCC 95 

298736



55 
 

cases in which decisions should be held to 
be given per incuriam are those given 
in ignorance of some inconsistent statute or 
binding authority [A. & J. Mucklow 
Ltd. v. IRC, 1954 Ch 615 (CA), Morelle 
Ld. v. Wakeling, (1955) 2 QB 379 (CA), See 
also Bonsor v. Musicians' Union, 1954 Ch 
479 (CA)] . Even if a decision of the Court 
of Appeal has misinterpreted a previous 
decision of the House of Lords, the Court 
of Appeal must follow its previous decision 
and leave the House of Lords to rectify the 
mistake.” 

(emphasis supplied) 

149. Lord Evershed in Morelle 
Ld. v. Wakeling [Morelle Ltd. v. Wakeling, (1955) 2 
QB 379 : (1955) 2 WLR 672 (CA)] (for short “Morelle”) 
explained the concept as under : (QB p. 406) 

“… As a general rule the only cases in 
which decisions should be held to have 
been given per incuriam are those of 
decisions given in ignorance or 
forgetfulness of some inconsistent 
statutory provision or of some authority 
binding on the court concerned; so that in 
such cases some part of the decision or 
some step in the reasoning on which it is 
based is found, on that account, to be 
demonstrably wrong.” 

(emphasis supplied) 

150. A few months after the decision 
in Morelle [Morelle Ltd. v. Wakeling, (1955) 2 QB 379 
: (1955) 2 WLR 672 (CA)] , the Constitution Bench of 
this Court in Bengal Immunity Co. Ltd. v. State of 
Bihar [Bengal Immunity Co. Ltd. v. State of Bihar, 
(1955) 6 STC 446 : 1955 SCC OnLine SC 2 : AIR 1955 
SC 661] adopted the per incuriam principle. It held 
that while Article 141 states that the Supreme 
Court's decisions are “binding on all courts within 
the territory of India”, this does not extend to binding 
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the Supreme Court itself, which remains free to 
reconsider its judgments in appropriate cases. 

151. In Mamleshwar Prasad v. Kanhaiya 
Lal [Mamleshwar Prasad v. Kanhaiya Lal, (1975) 2 
SCC 232] , reflecting on the principle of per incuriam, 
this Court speaking through Krishna Iyer, J. held 
thus : (SCC p. 235, para 7) 

“7. Certainty of the law, consistency of 
rulings and comity of courts—all flowering 
from the same principle—converge to the 
conclusion that a decision once rendered 
must later bind like cases. We do not 
intend to detract from the rule that, in 
exceptional instances, where by obvious 
inadvertence or oversight a judgment fails 
to notice a plain statutory provision or 
obligatory authority running counter to 
the reasoning and result reached, it may 
not have the sway of binding precedents. It 
should be a glaring case, an obtrusive 
omission. No such situation presents itself 
here and we do not embark on the 
principle of judgment per incuriam.” 

(emphasis supplied) 

152. In A.R. Antulay v. R.S. Nayak [A.R. 
Antulay v. R.S. Nayak, (1988) 2 SCC 602 : 1988 SCC 
(Cri) 372] , the Constitution Bench of this Court made 
the following observations : (SCC p. 652, para 42) 

“42. It appears that when this Court gave 
the aforesaid directions on 16-2-1984, for 
the disposal of the case against the 
appellant by the High Court, the directions 
were given oblivious of the relevant 
provisions of law and the decision 
in Anwar Ali Sarkar case [State of 
W.B. v. Anwar Ali Sarkar, (1952) 1 SCC 1 
: AIR 1952 SC 75] . See Halsbury's Laws 
of England, 4th Edn., Vol. 26, p. 297, para 
578 and p. 300, the relevant Notes 8, 11 
and 15; Dias on Jurisprudence, 5th Edn., 
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pp. 128 and 130; Young v. Bristol 
Aeroplane Co. Ltd. [Young v. Bristol 
Aeroplane Co. Ltd., 1944 KB 718 (CA)] Also 
see the observations of Lord Goddard 
in Moore v. Hewitt [Moore v. Hewitt, 1947 
KB 831] 
and Nicholas v. Penny [Nicholas v. Penny, 
(1950) 2 KB 466] . “Per incuriam” are those 
decisions given in ignorance or 
forgetfulness of some inconsistent 
statutory provision or of some authority 
binding on the court concerned, so that in 
such cases some part of the decision or 
some step in the reasoning on which it is 
based, is found, on that account to be 
demonstrably wrong. See Morelle 
Ltd. v. Wakeling [Morelle Ltd. v. Wakeling, 
(1955) 2 QB 379 : (1955) 2 WLR 672 (CA)] 
. Also see State of Orissa v. Titaghur Paper 
Mills Co. Ltd. [State of Orissa v. Titaghur 
Paper Mills Co. Ltd., 1985 Supp SCC 280 : 
(1985) 60 STC 213] We are of the opinion 
that in view of the clear provisions of 
Section 7(2) of the Criminal Law 
Amendment Act, 1952 and Articles 14 and 
21 of the Constitution, these directions 
were legally wrong.” 

153. In MCD v. Gurnam Kaur [MCD v. Gurnam Kaur, 
(1989) 1 SCC 101] , a three-Judge Bench of this 
Court held that : (SCC p. 110, para 11) 

“11. … A decision should be treated as 
given per incuriam when it is given in 
ignorance of the terms of a statute or of a 
rule having the force of a statute.” 

154. In Punjab Land Development & Reclamation 
Corpn. Ltd. v. Labour Commr. [Punjab Land 
Development & Reclamation Corpn. Ltd. v. Labour 
Commr., (1990) 3 SCC 682 : 1991 SCC (L&S) 71] , a 
five-Judge Bench of this Court said the following in 
the context of the principle of per incuriam for 
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ignoring statutory provisions : (SCC pp. 706-07, para 
43) 

“43. As regards the judgments of the 
Supreme Court allegedly rendered in 
ignorance of a relevant constitutional 
provision or other statutory provisions on 
the subjects covered by them, it is true 
that the Supreme Court may not be said 
to “declare the law” on those subjects if the 
relevant provisions were not really present 
to its mind. But in this case Sections 25-
G and 25-H were not directly attracted and 
even if they could be said to have been 
attracted in laying down the major 
premise, they were to be interpreted 
consistently with the subject or 
context. The problem of judgment per 
incuriam when actually arises, should 
present no difficulty as this Court can lay 
down the law afresh, if two or more of its 
earlier judgments cannot stand together.” 

(emphasis supplied) 

155. In N. Bhargavan Pillai v. State of Kerala [N. 
Bhargavan Pillai v. State of Kerala, (2004) 13 SCC 
217 : 2005 SCC (Cri) 142] , a two-Judge Bench 
speaking through Arijit Pasayat, J. noted that a 
judgment cannot be treated as a binding precedent, 
if it fails to notice a specific statutory bar : (SCC pp. 
223-24, para 14) 

“14. Coming to the plea relating to benefits 
under the Probation Act, it is to be noted 
that Section 18 of the said Act clearly rules 
out application of the Probation Act to a 
case covered under Section 5(2) of the Act. 
Therefore, there is no substance in the 
accused-appellant's plea relating to grant 
of benefit under the Probation Act. The 
decision in Bore Gowda case [Bore 
Gowda v. State of Karnataka, (2000) 10 
SCC 260 : 2000 SCC (Cri) 1244] does not 
even indicate that Section 18 of the 
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Probation Act was taken note of. In view of 
the specific statutory bar the view, if any, 
expressed without analysing the statutory 
provision cannot in our view be treated as 
a binding precedent and at the most is to 
be considered as having been rendered per 
incuriam. Looked at from any angle, the 
appeal is sans merit and deserves 
dismissal which we direct.” 

156. In State of M.P. v. Narmada Bachao 
Andolan [State of M.P. v. Narmada Bachao Andolan, 
(2011) 7 SCC 639 : (2011) 3 SCC (Civ) 875] , this 
Court reiterated : (SCC p. 680, para 67) 

“67. Thus, “per incuriam” are those 
decisions given in ignorance or 
forgetfulness of some statutory provision 
or authority binding on the court 
concerned, or a statement of law caused 
by inadvertence or conclusion that has 
been arrived at without application of 
mind or proceeded without any reason so 
that in such a case some part of the 
decision or some step in the reasoning on 
which it is based, is found, on that 
account to be demonstrably wrong.” 

157. Subsequently, in Fuerst Day Lawson 
Ltd. v. Jindal Exports Ltd. [Fuerst Day Lawson 
Ltd. v. Jindal Exports Ltd., (2001) 6 SCC 356] this 
Court observed : (SCC p. 357) 

“A prior decision of the Supreme Court on 
identical facts and law binds the Court on 
the same points of law in a latter case. In 
exceptional instances, where by obvious 
inadvertence or oversight a judgment fails 
to notice a plain statutory provision or 
obligatory authority running counter to the 
reasoning and result reached, the principle 
of per incuriam may apply. Unless it is a 
glaring case of obtrusive omission, it is not 
desirable to depend on the principle of 
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judgment “per incuriam”. It has to be 
shown that some part of the decision was 
based on a reasoning which was 
demonstrably wrong, for applying the 
principle of per incuriam.” 

158. In State of Bihar v. Kalika Kuer [State of 
Bihar v. Kalika Kuer, (2003) 5 SCC 448] , the legal 
dilemma was noted as under : (SCC p. 454, para 10) 

“10. … Easy course of saying that earlier 
decision was rendered per incuriam is not 
permissible and the matter will have to be 
resolved only in two ways — either to 
follow the earlier decision or refer the 
matter to a larger Bench to examine the 
issue, in case it is felt that earlier decision 
is not correct on merits.” 

159. In Sundeep Kumar Bafna v. State of 
Maharashtra [Sundeep Kumar Bafna v. State of 
Maharashtra, (2014) 16 SCC 623 : (2015) 3 SCC (Cri) 
558] , the Court expanded the definition of per 
incuriam in the Indian context and noted that : (SCC 
p. 642, para 19) 

“19. … A decision or judgment can also 
be per incuriam if it is not possible to 
reconcile its ratio with that of a previously 
pronounced judgment of a co-equal or 
larger Bench; or if the decision of a High 
Court is not in consonance with the views 
of this Court. It must immediately be 
clarified that the per incuriam rule is 
strictly and correctly applicable to 
the ratio decidendi and not to obiter dicta.” 

(emphasis in original) 

160. In a recent decision in Shah Faesal v. Union of 
India [Shah Faesal v. Union of India, (2020) 4 SCC 1], 
a five-Judge Bench of this Court reiterated that the 
principle of per incuriam only applies on the ratio of 
the case. 
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161. After having examined the above decisions, 
when dealing with the ignorance of a statutory 
provision, we may bear in mind the following 
principles. These may not however be exhaustive: 

161.1. A decision is per incuriam only when the 
overlooked statutory provision or legal precedent is 
central to the legal issue in question and might have 
led to a different outcome if those overlooked 
provisions were considered. It must be an 
inconsistent provision and a glaring case of obtrusive 
omission. 

161.2. The doctrine of per incuriam applies strictly 
to the ratio decidendi and does not apply to obiter 
dicta. 

161.3. If a court doubts the correctness of a 
precedent, the appropriate step is to either follow the 
decision or refer it to a larger Bench for 
reconsideration. 

161.4. It has to be shown that some part of the 
decision was based on a reasoning which was 
demonstrably wrong, for applying the principle of per 
incuriam. In exceptional instances, where by obvious 
inadvertence or oversight, a judgment fails to notice 
a plain statutory provision or obligatory authority 
running counter to the reasoning and result reached, 
the principle of per incuriam may apply.” 

 

86. Applying the aforesaid principles, let me examine the 

present case. 

87. This Court passed JUR on the ground that in view of 

the law laid down in the cases of Common Cause (supra), 

Alembic Pharmaceuticals Limited (supra) and Electrosteel 

Steels Limited (supra), ex-post facto EC is not at all 
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permissible and therefore 2017 Notification and 2021 OM are 

not sustainable in law. 

88. As already discussed hereinabove, though this Court 

in JUR has rightly referred to paragraph 125 of Common 

Cause (supra) to hold that prior EC is necessary even for the 

renewal of a mining lease and that the concept of an ex-post 

facto or retrospective EC is completely alien to environmental 

jurisprudence including 1994 Notification and 2006 

Notification, it appears that paragraph 10, sub-para (5) of 

paragraph 188 and paragraph 227 of the Common Cause 

(supra), were not brought to the notice of this Court.  

89. A perusal of the aforesaid paragraphs, not brought to 

the notice of this Court, would clearly reveal that in the said 

case though after the CEC Report, the mining activities were 

suspended, the leaseholders were permitted to apply for 

statutory clearances and thereafter move the Court for 

modification and the Court had directed the compensation to 

be paid for illegal or unlawful mining. Specifically in paragraph 

227, this Court had permitted the leaseholders to restart their 

mining operations only after compliance with the statutory 
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requirements and full payment of compensation and other 

dues under the relevant rules. 

90. It is thus clear that the Court, in case of mining 

leaseholders who had no EC, had suspended the mining 

operations, and permitted them to apply for EC and only upon 

obtaining the EC and payment of compensation, they were 

permitted to restart mining operations. The contention that 

the EC would be valid from the date on which the application 

made by the leaseholders was, however, rejected. In that view 

of the matter, I have no hesitation in holding that the judgment 

of this Court in the case of Common Cause (supra) cannot be 

considered a precedent to hold that no ex-post facto EC can 

be granted. 

91. Insofar as the judgment in the case of Alembic 

Pharmaceuticals Limited (supra) is concerned, this Court, 

in JUR, rightly relied on paragraphs 12, 21 and 23 of the 

Alembic Pharmaceuticals Limited (supra), however, 

paragraphs 24 to 43 thereof were not brought to the notice of 

this Court.  

92. As already discussed hereinabove, after considering 

various aspects of the matter and the judgment of this Court 
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in the case of Lafarge Umiam Mining (P) Ltd. (supra), this 

Court in Alembic Pharmaceuticals Limited (supra) adopted 

a balanced approach and set aside the directions of NGT for 

revocation of ECs. Needless to state that in the said case also, 

ECs were granted after the projects were completed and 

became operational.  

93. Insofar as the judgment in the case of Electrosteel 

Steels Limited (supra) is concerned, this Court, in JUR, 

rightly referred to paragraph 72 of Electrosteel Steels 

Limited (supra), however, paragraphs 73 to 87 thereof were 

not brought to the notice of this Court.  

94. In the said case, this Court specifically in paragraph 75 

held that the EP Act does not prohibit the ex-post facto EC. If 

the Court that delivered the JUR was of the view that the said 

finding in paragraphs 74 and 75 of Electrosteel Steels 

Limited (supra) does not lay down the correct position of law, 

the only option available to the Court was to refer the matter 

to a larger Bench.  

95. Further, the judgments of this Court in the cases of D. 

Swamy (supra) and Pahwa Plastics Private Limited (supra) 

were not brought to the notice of this Court.  
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96. In the said two cases, this Court has clearly upheld the 

2017 Notification and 2021 OM. The view taken in JUR, 

however, is totally contrary to the view taken in D. Swamy 

(supra) and Pahwa Plastics Private Limited (supra). As 

such, I am of the considered view that the JUR is per incuriam 

to the decisions of this Court in D. Swamy (supra) and Pahwa 

Plastics Private Limited (supra). 

97. At this stage, it is also pertinent to note the 

observations made in JUR, in paragraph 27, which have 

already been reproduced by me in paragraph 15. 

98. It can be seen that this Court, relying on the provisions 

of Section 15 of the EP Act held that even if the penalty was 

paid by the project proponent, it would not regularise the 

project. 

99. It will be relevant to refer to Section 15 of the EP Act, 

which reads thus: 

“15. Penalty for contravention of provisions of Act, 
rules, orders and directions.—(1) Where any person 
contravenes or does not comply with any of the 
provisions of this Act or the rules made or orders or 
directions issued thereunder for which no penalty is 
provided, he shall be liable to penalty in respect of each 
such contravention which shall not be less than ten 
thousand rupees but which may extend to fifteen lakh 
rupees. 
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(2) Where any person continues contravention under 
sub-section (1), he shall be liable to additional penalty of 
ten thousand rupees for every day during which such 
contravention continues.” 

 

100. A bare perusal of Section 15 of the EP Act would reveal 

that it deals with the aspect of penalty alone. Neither does it 

permit nor prohibit the regularization of the underlying 

project. Thus, the observations of the two-Judges Bench in 

JUR that perusal of the provisions contained in Section 15 of 

the EP Act, shows that even after the payment of penalty if the 

project is under construction, the same has to be stopped and 

demolished, and even if the operation has already commenced, 

the same has to be stopped and demolished, does not correctly 

interpret the provisions of Section 15 of the EP Act. 

101. Further, since the JUR has not correctly followed the 

judgments in the cases of Common Cause (supra), Alembic 

Pharmaceuticals Limited (supra) and Electrosteel Steels 

Limited (supra), and has not noticed various paragraphs in 

the aforesaid judgments which could have persuaded it to take 

a different view and since the JUR has not taken note of the 

judgments in the cases of D. Swamy (supra) and Pahwa 

Plastics Private Limited (supra), the present review petition 
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could have been allowed on these very grounds, however, I 

deem it fit to also examine the effects of JUR, if it is not 

recalled. 

g.     Effects of JUR 

102. In paragraph 27 of JUR, this Court observed that even 

after the payment of penalty, if the project is under 

construction, the same has to be stopped and demolished and 

even if operation has already commenced, the same has to be 

stopped and demolished. 

103. As already observed by me hereinabove, the 2017 

Notification and 2021 OM permit grant of EC only where the 

projects are otherwise permissible in law. They specifically 

provide that wherever the project is not permissible in law, the 

same will have to be demolished or closed. It further provides 

that during appraisal after examination if it is found that even 

though the project may be permissible but not 

environmentally sustainable in its present 

form/configuration/features, then the project shall be directed 

to be modified so that the project could be environmentally 

sustainable. However, if it is not considered appropriate to 
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issue EC, the project will have to be directed to be 

demolished/closed.  

104. Huge penalties have also been provided in case of 

violation. It will not be out of place to mention that the  

2021 OM was issued on the directions issued by the NGT in 

the case of Tanaji B. Gambhire (supra). 

105. The Union of India has placed before the Bench a list 

of the projects undertaken by the Central Government, State 

Government, Public Undertakings which are pending 

consideration before the Government at the Central as well as 

State Level. At the Central Government level, 24 projects 

involving the expenditure to the tune of Rs.8,293 crore are 

pending. At the State level, 29 projects worth Rs.11,168 crore 

are pending. 

106. It is contended by the learned counsel supporting the 

recall of the judgment that in view of the 2021 OM, various 

projects had been started. It is submitted that in most of the 

projects, the requisite formalities including EIAs were also 

complete and many of the projects were waiting for final EC. 

However, on account of the interim order of stay passed by this 

Court in the present proceedings dated 2nd January 2024, EC 
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could not be granted. It is, therefore, submitted that if the JUR 

is not recalled, it will have devastating effects inasmuch as 

various completed/near-completion projects will have to be 

demolished. 

107.  A perusal of the list produced would reveal that out of 

the projects which will be adversely affected by the JUR, some 

of the projects are concerning construction of 

hospitals/medical colleges/airports and some are with regard 

to common effluent treatment plants. 

108. It can thus be seen that if the JUR is not recalled, it 

will result in demolition of various buildings/projects 

constructed out of public exchequer to the tune of nearly Rs. 

20,000 crore. I may give only three instances of the same.  

109. The first one is with regard to AIIMS Medical College 

and Hospital constructed in the State of Odisha. The college 

and the hospital buildings constructed there are having a 

capacity of approximately 962 beds which will have to be 

demolished on account of the JUR. 

110. The second one is with regard to a greenfield airport 

constructed in Vijayanagar in the State of Karnataka.  
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111. The third one is with regard to common effluent 

treatment plants. The purpose of an effluent treatment plant 

is to remove the pollutants from the sewage water and throw 

clean water into the streams. The question is whether 

demolition of such effluent treatment plants, constructed 

using huge public exchequer, would be conducive to the 

protection of environment or against it? 

112. I, therefore, ask a question to myself as to whether it 

would be in the public interest to demolish all such projects 

and permit the money spent from the pocket of public 

exchequer to go in the dustbin? 

113. I clarify that I am only considering the effect of the JUR 

on the projects being undertaken by the Central Government, 

State Government, Public Undertakings etc.  Needless to state 

that the effect on the projects undertaken by the private 

individuals/entities may be manifold.  

114. As submitted by Shri Rohatgi for the review petitioner-

CREDAI, in certain cases, when the projects commenced, EC 

was not necessary taking into consideration the size of the 

project. However, subsequently, EC became necessary on 

account of change in municipal regulations etc., which 
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permitted higher FSR thereby bringing a project in the 

category of the ones included in the Schedule and requiring an 

EC. The effect of JUR in such cases would also be devastating. 

115. At the cost of repetition, I state that even in accordance 

with the 2017 Notification and 2021 OM, an EC can be granted 

only in respect of the projects which are otherwise permissible 

in law.  

116. As already discussed hereinabove, even these 

notifications do not permit an EC to be granted in respect of 

the projects which are not permissible under law. As such, if 

the project proponents apply for an EC in respect of projects 

which are permissible in law, they would be entitled to get the 

EC. However, such projects will now have to be first 

demolished since they did not have the EC initially, but since 

these projects are otherwise permissible in law, the project 

proponents would be entitled to apply for an EC and upon 

obtaining such an EC, they would have to again construct the 

said project. The question, therefore, is whether such a modus 

operandi of demolition and re-construction would be in the 

larger public interest or would in fact be counter-productive to 

the public interest? 
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117. I am, therefore, of the considered view that the effect of 

JUR would be that though projects, such as the ones referred 

to hereinabove, which are otherwise permissible in law, and 

for which the project proponents would be entitled to apply for 

an EC, they would have to be demolished and only thereafter, 

upon obtaining the EC, the project proponents can be 

permitted to construct the project again. 

118. No doubt that the argument on behalf of the original 

writ petitioners that if the Government/PSU and the private 

individuals have acted contrary to law, then they should face 

the consequences thereof is very attractive at the first blush. 

However, it is to be noted that the 2021 OM came to be issued 

on the directions passed by the NGT. If the Government, public 

undertakings and the private individuals on the basis of 2021 

OM have taken steps for obtaining EC, can they now be 

deprived of the benefits under the said OM? The answer surely 

has to be in the negative. 

119. Another anomalous situation that has arisen is that for 

all such ECs which have been granted prior to the date of JUR, 

the underlying projects will be protected whereas all such 

projects wherein though all requirements in terms of 2021 OM 
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were complete, but only EC was on the verge of being granted, 

but could not be granted on account of the interim order 

passed by this Court dated 2nd January 2024, they will have 

to suffer the consequences of demolition. 

120. I may gainfully refer to the following observations of 

this Court in the case of S. Nagaraj and Others v. State of 

Karnataka and Another36: 

“36. It is true that the Government is mainly 
responsible for the above unfortunate state of affairs 
but that should not desist this Court from revising 
and reviewing the said orders which have such 
serious consequences. It is one thing to punish the 
person who furnished false particulars and 
altogether a different thing to refuse to revise and 
review the orders when the correct situation and its 
likely consequences are brought to the notice of 
court. It is the duty of the court to rectify, revise 
and re-call its orders as and when it is brought to 
its notice that certain of its orders were passed 
on a wrong or mistaken assumption of facts and 
that implementation of those orders would have 
serious consequences. An act of Court should 
prejudice none. “Of all these things respecting 
which learned men dispute”, said Cicero, “there 
is none more important than clearly to 
understand that we are born for justice and that 
right is founded not in opinion but in nature.” This 
very idea was echoed by James Madison (The 
Federalist, No. 51, page 352). He said: 

“Justice is the end of government. It is the 
end of the civil society. It ever has been 
and ever will be pursued, until it be 

 
36 1993 Supp (4) SCC 595 
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obtained or until liberty be lost in the 
pursuit.”” 

[Emphasis supplied] 

 
121. As already discussed hereinabove, the JUR though 

considers some of the paragraphs of Common Cause (supra), 

Alembic Pharmaceuticals Limited (supra) and Electrosteel 

Steels Limited (supra), various relevant paragraphs of these 

judgments which would have had a direct bearing on the JUR 

had not been brought to the notice of this Court and 

accordingly not considered by this Court. Apart from that, the 

law laid down in JUR is totally in conflict with the law laid 

down in D. Swamy (supra) and Pahwa Plastics Private 

Limited (supra).  

122. At the cost of repetition, I reiterate that a two-Judges 

Bench is bound by an earlier judgment of another two-Judges 

Bench, and if the Bench is not in agreement with the same, 

the only option available to it is to refer it to a larger Bench.  

123. Not only that, as stated hereinabove, if the JUR is not 

recalled, it will have serious consequences in terms of 

demolition of projects which are either completed or about to 

be completed in the near future and which are of vital public 

importance constructed out of the public exchequer.  
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124. As already observed hereinabove, if JUR is continued 

to operate, thousands of crores of rupees would go in waste.  

125. In any case, both the 2017 Notification and 2021 OM 

provide for imposition of huge penalties. As such, the penalties 

have a deterrent effect and the same takes care of heavily 

penalising the errant builder/developer while allowing 

operation of several projects which are otherwise permissible 

in law. 

126. In fact, if the JUR is permitted to operate rather than 

protecting the environment, it would result in creating even 

more pollution. I say so because if such large number of 

buildings/projects which have been completed or are near 

completion are demolished and they could be reconstructed 

shortly thereafter after obtaining EC as they were otherwise 

permissible; it would result in nothing but creating more 

pollution which could not have been the intention of the JUR.  

127. I, therefore, find that in the present case, a balanced 

approach as was adopted by this Court in the cases of Lafarge 

Umiam Mining (P) Ltd. (supra), Alembic Pharmaceuticals 

Limited (supra) and Electrosteel Steels Limited (supra), to 
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which I have already referred to hereinabove, needs to be 

taken.  

128. In this respect, I may also gainfully refer to two of the 

recent judgments of this Court in the cases of Municipal 

Corporation of Greater Mumbai and Others v. Pankaj 

Babulal Kotecha and Others37 and Bindu Kapurea v. 

Subhashish Panda and Others38. 

h.    Municipal Corporation of Greater Mumbai and 
Others v. Pankaj Babulal Kotecha and Others 

 

129. In the case of Municipal Corporation of Greater 

Mumbai (supra), a water body known as the Khajuria Lake 

situated in Kandivali (West), Mumbai which was in existence 

for over 100 years, was obliterated for the redevelopment of a 

theme park.  

130. It was the contention of the Municipal Corporation of 

Greater Mumbai (appellant therein) that the lake was in an 

unused and bad condition, so much so that it was treated as 

a garbage disposal area. The Municipal Corporation, therefore, 

thought it appropriate to use it for beautification and 

conversion into a recreational space. The project was, 

 
37 2025 SCC OnLine SC 1263 
38 2025 INSC 784 
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accordingly, completed transforming the same into 

recreational space comprising the planned green cover, 

musical water fountain and recreational amenities and it was 

inaugurated for public use in December 2011. On publication 

of a news report about it, public-spirited individuals filed a writ 

petition on 29th November 2012 before the Bombay High 

Court.  

131. During the pendency of the said petition, the 

concerned Collector had issued post-facto sanction on 10th 

February 2014 approving the project. The High Court vide 

judgment and order dated 3rd August 2018 allowed the writ 

petition. Aggrieved thereby, the Municipal Corporation filed an 

appeal by way of special leave before this Court. 

132. It will be relevant to refer to the following observations 

of this Court in the said case: 

“15. As regards the current ecological value, the 
photographic evidence placed before us vividly 
illustrates the Subject Property as a verdant, well-
maintained urban oasis replete with numerous 
mature trees and recreational facilities actively 
utilized by the community across all demographic 
segments. It bears particular emphasis that we are 
adjudicating this appeal in 2025, nearly fifteen years 
after the park became functional. During this 
extended temporal span, an entire generation of 
children has grown up with this green space as an 
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integral component of their daily existence, whilst the 
trees planted during the initial beautification have 
themselves matured into substantial specimens that 
now contribute significantly to the local ecosystem. 
The park serves as a vital recreational nucleus for 
children, offering safe spaces for play and physical 
activity; for senior citizens, providing dedicated areas 
for walking and social interaction; and for families, 
creating opportunities for community engagement 
and leisure. 

16. The recreational park presently delivers 
substantial public benefits that cannot be 
overlooked. It provides an essential green space 
in an increasingly concretized urban 
environment, with trees and other foliage 
contributing significantly to oxygen generation, 
air purification, and microclimate regulation. The 
ornamental water features, such as the fountain, 
though admittedly not equivalent to a natural water 
body, nonetheless contribute to biodiversity. 

17. Be that as it may, the implementation of the 
High Court's direction at this juncture would 
engender consequences that contravene the very 
environmental principles it seeks to uphold. The 
demolition would necessitate the removal of 
numerous trees, causing immediate 
environmental degradation requiring decades to 
remediate. Additionally, the expenditure of 
approximately Rs. 5 crores of public funds would 
be rendered nugatory, with further substantial 
public expenditure required for the proposed 
restoration. Such an outcome would create a 
paradox wherein environmental restoration 
results in greater ecological harm than the 
original transformation—a classic case of 
counterproductive remedial intervention. Most 
importantly, given the absence of any natural 
catchment area as aforenoted, we are constrained to 
observe that even if a pond were to be recreated, its 
sustainability and maintenance would remain highly 
questionable, with the distinct possibility of such 
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stagnant water body becoming health hazards for the 
local populace, particularly during the monsoon 
seasons when such properties are prone to becoming 
breeding grounds for disease-carrying vectors. 

18. Beyond these substantive aspects, the 
Collector's post facto sanction of 2014 merits 
separate consideration. The High Court found this 
sanction to be procedurally deficient and 
contradictory— attempting to validate an 
unauthorized construction yet simultaneously 
prohibiting the very land use change that had 
occurred. In this specific context, we observe that 
the larger question for adjudication before us 
transcends the validity of this belated approval. 
Even assuming the sanction's invalidity, the 
fundamental issue remains whether restoration is 
feasible or desirable, given the passage of 
considerable time and the establishment of a 
functioning public amenity. The legal status of the 
2014 sanction, therefore, though relevant to the 
question of initial authorization, cannot be 
determinative of the appropriate remedy at this 
stage. More significantly, even if there existed some 
irregularity or perceived illegality in the post 
facto sanction, such concerns have been reasonably 
addressed and balanced by the specific rider imposed 
therein restricting any change in land use. The 
sanction, as it stands, thus ensures that the Subject 
Property shall remain dedicated exclusively to 
recreational purposes in perpetuity. This rider 
provides the necessary legal safeguard and 
permanency to guarantee that the land may not be 
diverted for any other purpose, commercial or 
otherwise.” 

[Emphasis supplied] 

 

133. It can thus be seen that this Court has observed that 

the demolition of the recreational park would necessitate the 

removal of numerous trees, causing immediate environmental 
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degradation requiring decades to remediate. It was further 

observed that the expenditure of approximately Rs. 5 crore of 

public funds would be rendered nugatory, with further 

substantial public expenditure required for the proposed 

restoration. This Court observed that such an outcome would 

create a paradox wherein “environmental restoration” results 

in greater ecological harm than the original transformation. 

This Court, thereafter, considered it a classic case of 

counterproductive remedial intervention. 

134. This Court further observed that even if there existed 

some irregularity or perceived illegality in the post 

facto sanction by the concerned Collector, such concerns have 

been reasonably addressed and balanced by the specific rider 

imposed therein restricting any change in land use. As a 

result, the sanction in such terms ensured that the subject 

property shall remain dedicated exclusively to recreational 

purposes in perpetuity. 

135. I am, therefore, of the considered view that the 

aforesaid observations in the said case are aptly applicable to 

the facts of the present case as well. 
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i.    Bindu Kapurea v. Subhashish Panda and Others 

136. Recently, a coordinate Bench of this Court in the case 

of Bindu Kapurea (supra) had found the conduct of some of 

the officials of the Delhi Development Authority in clear and 

flagrant violation of this Court’s order dated 9th May 1996 

passed in WP(C) No.4677 of 1985. 

137. It will be relevant to refer to some of the observations 

made by this Court in the said case, which read thus: 

“19. Having said that, it must be emphasised that 
while the misadventure undertaken by the errant 
officials of the DDA was in clear and flagrant 
contravention of this Court’s orders, the underlying 
objective—namely, to facilitate improved access 
through broader approach roads for CAPFIMS and 
other public institutions—appears, does not seem to 
be in bad faith and certainly not to defy the authority 
of this Court. The Court is conscious of the 
distinction between mala fide abuse of power and 
genuine administrative misjudgement, and we are 
inclined to deem that the present instance falls 
within the latter category.  
20. We say so because, as a Constitutional Court, it 
often becomes our solemn duty to incline towards 
decisions that, in the long run, subserve the larger 
public interest. In a scenario such as the present, 
where competing claims of public interest are at 
play— some capable of being fulfilled and others 
falling short of expectations—this Court is guided in 
its adjudication by the principles of constitutional 
morality. Our decision in such circumstances ought 
to be grounded in the constitutional values of 
equality, social justice, and economic justice, which 
lie at the very nucleus of our Constitution. 
…….. 

325763



82 
 

23. Given these noble objectives, it is imperative to 
recognise the significance of an institution like 
CAPFIMS, particularly in the lives of families of 
personnel belonging to the lower ranks of the 
paramilitary forces. These are the kith and kin of 
individuals who routinely place themselves at risk to 
protect the nation and defend its borders under 
extremely harsh conditions. We are of the considered 
view that such individuals, who remain largely 
voiceless and without representation in proceedings 
such as the present one, stand to benefit directly 
from the construction of an improved approach road 
to CAPFIMS. Better road access would enable 
emergency vehicles, including ambulances, to reach 
the facility swiftly, thereby potentially saving the lives 
of those who routinely safeguard ours. In the 
discharge of our judicial function, this overarching 
public interest weighs heavily upon the conscience of 
this Court. 
……….. 
26. That being so, having holistically considered 
the matter from multiple dimensions, this Court 
finds itself confronted with a difficult 
juxtaposition—between the imperative of much-
needed development and improved access to 
medical facilities on the one hand and the 
undeniable and pervasive harm caused to the 
environment on the other. In this vein, we must 
remain mindful that the establishment of 
CAPFIMS, the felling of trees, and the 
construction of approach roads are now fait 
accompli. While it may be theoretically possible 
to contemplate a reversal of these actions, such a 
course is practically untenable. In our view, the 
die is cast, and what is done cannot now be 
undone—any refusal to put institutions like 
CAPFIMS to optimal use or to undo road 
construction at this stage risks not only 
undermining public interest but also squandering 
significant public resources.” 

[Emphasis supplied] 
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138. It can thus be seen that though in the said case this 

Court found that the officers of the DDA were in flagrant 

contempt of this Court, it rather than choosing to direct 

demolition of the project already undertaken/constructed 

adopted a balanced approach in the larger public interest. 

139. Finally, in the said case, this Court directed remedial 

measures to be taken to ensure compensatory afforestation on 

185 acres of land identified and proposed to be used towards 

compensatory afforestation. 

140. I am in complete agreement with the aforesaid 

observations of this Court in the case of Bindu Kapurea 

(supra), to the effect that demolition of the projects already 

completed would rather than being in public interest would 

result in throwing the valuable public resources in dustbin. 

IV. CONCLUSION 

141. Taking into consideration all these aspects of the 

matter, I am inclined to allow the review petition.  

142. The judgment and order dated 16th May 2025 (JUR) is 

recalled.  The writ petitions and the appeal are restored to file. 
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143. The Registry is directed to place the matter before the 

Chief Justice of India on the administrative side for obtaining 

the necessary orders. 

 

….................CJI                
(B.R. GAVAI) 

 
 
 

 
NEW DELHI;             
NOVEMBER 18, 2025. 
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 IN THE SUPREME COURT OF INDIA 
INHERENT JURISDICTION 

 
REVIEW PETITION (CIVIL) No.               OF 2025 
(Arising out of R.P. (C) Diary No. 41929 of 2025) 

IN 
WRIT PETITION (CIVIL) NO. 1394 OF 2023 

 

CONFEDERATION OF REAL ESTATE 

DEVELOPERS OF INDIA (CREDAI)          PETITIONER(S) 

 
 

VERSUS 

 

 

VANASHAKTI & ANR.                    RESPONDENT(S) 

 
 

J U D G M E N T 

 

UJJAL BHUYAN, J. 
 

  I have carefully gone through the  judgment 

penned by the learned Chief Justice (referred to hereinafter 

as the review judgment) whereby he has allowed the review 

petition and has recalled the judgment and order dated 

16.05.2025 passed by this Court in Writ Petition (Civil) No. 

1394 of 2023 (Vanashakti Vs. Union of India), Writ Petition 
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(Civil) No. 118 of 2019, Writ Petition (Civil) No. 115 of 2024 

and Civil Appeal Nos. 381-382 of 2025 (collectively referred to 

hereinafter as the ‘Vanashakti judgment’). With respect I am 

unable to persuade myself to agree to the line of reasoning 

and conclusions reached by the learned Chief Justice. 

According to me, no case for review has been made out and, 

therefore, the review petition is liable to be dismissed. 

2.  The review petition is being allowed on two 

grounds. Firstly, according to the review judgment, 

Vanashakti has not correctly followed and has also not 

noticed various paragraphs of the following judgments which 

could have persuaded the Bench to take a different view: 

Common Cause Vs. Union of India1, Alembic Pharmaceuticals 

Limited Vs. Rohit Prajapati2 and Electrosteel Steels Limited Vs. 

Union of India3. The review judgment also says that 

Vanashakti has not taken note of the judgments passed by a 

co-ordinate Bench of this Court in D. Swamy Vs. Karnataka 

State Pollution Control Board4 and Pahwa Plastics Private 

 
1 (2017) 9 SCC 499 
2 (2020) 17 SCC 157 
3 (2023) 6 SCC 615 
4 (2023) 20 SCC 469 
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Limited Vs. Dastak NGO5 where the 2017 Notification and the 

2021 OM have been upheld. Therefore, the judgment in 

Vanshakti is per incuriam the decisions in D. Swamy and 

Pahwa. The second ground on which Vanashakti is being 

reviewed is that impact of the said judgment would entail 

enormous economic cost to the country and that it would 

create more pollution due to demolition of projects if the 

Vanashakti judgment is given effect to. 

3.  I am afraid both these grounds are not at all 

tenable and certainly cannot form the basis for recalling of 

the judgment in Vanashakti.  

4.  I say so for the reasons mentioned hereunder. 

5.  Confederation of Real Estate Developers of India 

has filed Review Petition (Civil) Diary No. 41929 of 2025 in 

Writ Petition (Civil) No. 1394 of 2023. Be it stated that the 

Confederation of Real Estate Developers of India (briefly 

‘CREDAI’ hereinafter) had filed an interlocutory application in 

Writ Petition (Civil) No. 1394 of 2023, being I.A. No. 24981 of 

2024, seeking impleadment in the hearing of the aforesaid 

 
5 (2023) 12 SCC 774 
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writ petition. The prayer for impleadment was allowed vide 

order dated 02.02.2024. Aggrieved by the Vanashakti 

judgment, CREDAI has filed the instant review petition 

seeking the following reliefs: 

(a)  pass an order allowing the present review petition 

seeking review of the judgment and order dated 

May 16, 2025 passed by this Court in Writ 

Petition (C) No. 1394 of 2023; 

(b)  pass such other order or orders as this Hon'ble 

Court may deem fit and proper in the interest of 

justice. 

6.  I will advert to the grounds of review at a 

subsequent stage. 

7.  It may be mentioned that a number of miscellaneous 

applications have been filed in Writ Petition (Civil) No. 1394 of 

2023. But there is only one review petition i.e. the review 

petition filed by CREDAI. In para 2 of the review judgment, it 

has been mentioned that though certain other review petitions 

including one filed by Union of India and various interlocutory 

applications for modification/clarification of the Vanashakti 
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judgment are pending but the review petition filed by CREDAI 

would be heard and decided first, I have checked the record 

made available to me and I find that the review petition filed by 

CREDAI is the only review petition filed for review of the 

Vanashakti judgment. Though Ms. Aishwarya Bhati, learned 

Additional Solicitor General of India had briefly appeared 

during the hearing and had supported the review petitioner and 

the other applicants, Union of India has not filed any review 

petition for review of the Vanashakti judgment.  

8.  Since Mr. Tushar Mehta, learned Solicitor General 

of India and Mr. Kapil Sibal, learned Senior Counsel had 

addressed the Court supporting the review of Vanashakti 

judgment, it would be appropriate to refer to their 

miscellaneous applications. Mr. Mehta has appeared on 

behalf of M/s. Sail Refractory Company Limited, a subsidiary 

company of Steel Authority of India Limited, which has filed 

Miscellaneous Application (Diary) No. 46855 of 2025 in Writ 

Petition (Civil) No. 1394 of 2023. Prayer made in this 

miscellaneous application is as under:  
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(a) clarify and declare that the benefit of protection 

extended to Environmental Clearances already 

granted under the 2017 Notification in the 

judgment dated 16.05.2025 in Vanashakti Vs. 

Union of India (2025 INSC 718), includes and 

applies to the applicant’s project, wherein the 

Environmental Clearance stood deemed to have 

been granted under Paragraph 8 of the EIA 

Notification, 2006; 

(b)  in the alternative, and without prejudice to the 

foregoing, direct that the said protection be 

extended to the applicant, who has completed all 

obligations from its end and whose proposal, the 

Expert Appraisal Committee (EAC), has already 

recommended for grant of Environmental 

Clearance and only a formal communication was 

pending from the end of the regulatory authority;  

(c) pass such other or further orders as this Hon’ble 

Court may deem fit and proper in the facts and 

circumstances of the present case and in the 
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interest of justice, equity and to prevent 

irreparable harm to the applicant. 

8.1.  Similarly, Mr. Sibal has appeared on behalf of 

the  applicant Karnataka State Industrial Infrastructure 

Development Corporation which has filed Miscellaneous 

Application (Diary) No. 52650 of 2025 in Writ Petition (Civil) 

No. 1394 of 2023 seeking the following reliefs: 

(a)   clarify the judgment dated 16.05.2025 passed by 

this Court in W.P. (C) No. 1394/2023, titled 

Vanashakti vs. Union of India, to the extent that 

it does not apply to the facts and circumstances 

of the present case; 

(b)   modify and/ or clarify the judgment dated May 

16, 2025 passed by this Court in W.P. (C) No. 

1394/2023, titled Vanashakti vs. Union of India, 

to the extent of granting an exemption/ 

permitting a carve out, to the subject project of 

the applicant, on terms and conditions as this 

Court may deem fit and proper, in the peculiar 

facts and circumstances of the present case; 
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(c)   direct the Ministry of Environment, Forest and 

Climate Change (M0EF&CC) to process and 

decide the application of the applicant 

concerning the grant of environmental clearance 

to the subject project, given the special nature 

and public welfare objective of the subject 

project. 

9.  Since the review judgment has already recorded 

the rival submissions made at the Bar, it is considered not 

necessary to restate the same here. 

10.  However, I may briefly refer to the prayers made in 

the different writ petitions and civil appeals which were 

adjudicated by this Court in Vanashakti. Writ Petition (Civil) 

No. 1394 of 2023 was filed by Vanashakti for quashing the 

2021 office memorandum (OM). It also sought for a direction 

to the MOEF&CC as well as to the State Environment Impact 

Assessment Authorities and Sector Expert Appraisal 

Committees not to process and entertain any application for 

grant of ex post facto EC after 13.05.2018. 
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10.1.  Writ Petition (Civil) No. 118 of 2019 was filed by 

Shri Ajay S. Jajodia challenging the 2017 Notification and 

seeking a direction to the respondents to produce a list of real 

estate projects and project proponents who have undertaken 

real estate development projects without obtaining EC under 

the 2006 EIA Notification. 

10.2.  One Earth One Life filed Writ Petition (Civil) No. 

115 of 2024 assailing the legality and validity of the 2017 

Notification as well as the 2021 OM. A further direction was 

sought for to restrain MOEF&CC from issuing any notification 

or office memorandum permitting ex post facto EC. 

10.3.  Fatima and K. Bharti had filed amongst themselves 

three writ petitions before the Madras High Court assailing 

the 2021 OM. A Division Bench of the Madras High Court 

quashed the 2021 OM but held that its decision would be 

applicable prospectively. This decision of the Madras High 

Court declaring that quashing of the 2021 OM would operate 

prospectively has been challenged in Civil Appeal Nos. 381-

382 of 2025 by Fatima. 
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11.  Before dealing with the review petition and the 

aforesaid two connected miscellaneous applications, it would 

be appropriate to briefly delineate the legislative and judicial 

progression in the field of environmental jurisprudence 

leading to the Vanashakti judgment. 

12.  To implement the decisions taken in the United 

Nations Conference on the Human Environment held at 

Stockholm in June, 1972 and to take appropriate measures 

in terms of such decisions for the protection and improvement 

of the environment as well as for prevention of hazards to 

human beings, other living creatures, plants and property, 

Parliament enacted the Environment (Protection) Act, 1986 

(briefly, ‘the Environment Protection Act’ hereinafter). Section 

3 deals with power of the Central Government to take 

measures to protect and improve the environment. Sub-

section (1) says that subject to the provisions of the 

Environment Protection Act, Central Government shall have 

the power to take all such measures as it deems necessary or 

expedient for the purpose of protecting and improving the 

quality of the environment and preventing, controlling and 
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abating environmental pollution. Sub-section (2) indicates the 

measures in respect of which Central Government may take 

steps for the aforesaid purpose. This includes clause (v) of 

sub-section (2) which speaks of restriction of areas in which 

any industries, operations or processes or class of industries, 

operations or processes shall not be carried out or shall be 

carried out subject to certain safeguards. 

13.  In exercise of the powers conferred by Sections 6 

and 25 of the Environment Protection Act, Central 

Government has made a set of rules called the Environment 

(Protection) Rules, 1986 (briefly ‘the Environment Protection 

Rules’ hereinafter). Rule 5 deals with prohibition and 

restriction on the location of industries and the carrying on of 

processes and operations in different areas. This rule lays 

down several factors which may be taken into consideration 

by the Central Government while prohibiting or restricting the 

location of industries and carrying on of processes and 

operations in different areas. 

14.  This Court had expressed its concern for 

environment even prior to enactment of the Environment 
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Protection Act. Through its judgments, in cases after cases, a 

consistent line of jurisprudence has been developed by this 

Court to protect the environment by arresting ecological 

degradation. Principles, such as, precautionary principle, 

polluter pays principle, sustainable development and inter-

generational equity are now firmly ensconced in our 

constitutional law. Not only it is the fundamental duty of 

every citizen to protect the environment under Article 51A(g) 

of the Constitution of India, right to have a safe environment 

is now a facet of Article 21. This Court through its repeated 

judicial interventions has declared that right to clean air and 

a pollution free environment is a fundamental right of every 

person living in India which is traceable to Article 21 of the 

Constitution of India. It is not necessary to refer to the entire 

gamut of case laws on the strength of which environmental 

jurisprudence has evolved in our country. 

15.  Such has been the impact of these judgments that 

citizens cutting across all stratas and regions are now active 

stakeholders in environmental discourse and in the mission 
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to protect the environment all over the country, not confined 

to the academia and policy makers.       

16.  After inviting objections from the public and after 

considering such objections, Government of India in the 

Ministry of Environment and Forests issued Environment 

Impact Assessment Notification dated 27.01.1994. This 

notification was issued in exercise of the powers conferred by 

sub-section (1) and clause (v) of sub-section (2) of Section 3 

of the Environment Protection Act read with clause (d) of sub-

rule (3) of Rule 5 of the Environment Protection Rules. By way 

of the Environment Impact Assessment Notification dated 

27.01.1994 (briefly, the 1994 EIA Notification’ hereinafter), 

Central Government directed that on and from the date of 

publication of the said notification in the official gazette, 

expansion or modernization of any activity or new project 

listed in Schedule I to the notification should not be 

undertaken in any part of India unless it had been accorded 

environmental clearance (EC) by the Central Government in 

accordance with the procedure specified in the 1994 EIA 

Notification. The requirements and procedure for seeking EC 
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of projects were laid down in paragraph 2 of the said 

notification. List of projects requiring EC from the Central 

Government was provided in Schedule I. 

17.  After more than a decade, a fresh Environment 

Impact Assessment Notification was issued by the M0EF&CC, 

Government of India on 14.09.2006. Like the 1994 

notification, here also a draft notification was first issued 

which was made available to the public. Objections and 

suggestions were called for from the members of the public. 

All such objections and suggestions received in response to 

the draft notification were duly considered by the Central 

Government. Thereafter, in exercise of the powers conferred 

by sub-section (1) and clause (v) of sub-section (2) of Section 

3 of the Environment Protection Act read with clause (d) of 

sub-rule (3) of Rule 5 of the Environment Protection Rules, 

central government issued the Environment Impact 

Assessment Notification dated 14.09.2006 (briefly ‘the 2006 

EIA Notification’ hereinafter). This notification was issued in 

supersession of the 1994 EIA Notification. As per the 2006 

EIA Notification, on and from the date of its publication, the 
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required consideration of new projects or activities or the 

expansion or modernization of existing projects or activities 

listed in the schedule to the notification entailing capacity 

addition with change in process and/or technology shall be 

undertaken in any part of India only after prior EC from the 

Central Government or by the State Level Environment 

Impact Assessment Authority duly constituted by the Central 

Government under sub-section (3) of Section 3 of the 

Environment Protection Act in accordance with the procedure 

specified in the 2006 EIA Notification. 

17.1.  Paragraph 2 of the 2006 EIA Notification speaks of 

prior EC. This provision being relevant is extracted hereunder: 

2.   Requirements of prior Environmental Clearance 

(EC): The following projects or activities shall require 

prior environmental clearance from the concerned 

regulatory authority, which shall hereinafter be 

referred to as the Central Government in the Ministry 

of Environment and Forests for matters falling under 

Category ‘A’ in the Schedule and at State level the State 

Environment Impact Assessment Authority (SEIAA) for 

matters falling under Category ‘B’ in the said Schedule 

and at District level, the District Environment Impact 

Assessment Authority (DEIAA) for matters falling 

under category ‘B2’ for mining of minor minerals in the 
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said Schedule, before any construction work, or 

preparation of land by the project management except 

for securing the land, is started on the project or 

activity: 

(i) All new projects or activities listed in the 

Schedule to this notification; 

(ii) Expansion, modernization or any change in the 

product mix or raw material mix in existing projects or 

activities, listed in the Schedule to this notification, 

resulting in capacity beyond the threshold limits 

specified for the concerned sector in the said Schedule, 

subject to conditions and procedure provided in sub-

paragraph (ii) of paragraph 7. 

 

18.  The Vanashakti judgment noticed that in the 1994 

EIA Notification, the word ‘prior’ was not used. However, the 

said notification provided that on and from the date of 

publication of the said notification in the official gazette, 

expansion or modernization of any activity, if pollution load 

was to exceed the existing one, or a new project listed in 

Schedule I to the said notification should not be undertaken 

in any part of India unless it had been accorded EC by the 

Central Government. Therefore, notwithstanding the absence 

of the word ‘prior’ in the 1994 EIA Notification, the intention 

was very clear in that there should be no expansion or 
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modernization of any activity or starting of any new project 

without obtaining EC from the Central Government. However, 

in the 2006 EIA Notification, which has been issued in 

supersession of the 1994 EIA Notification and continues to 

hold the field, it is categorically mandated that on and from 

the date of its publication in the official gazette, no new 

project or activities or expansion or modernization of existing 

projects or activities listed in the Schedule to the said 

notification shall be undertaken in any part of India without 

obtaining prior EC from the Central Government. Thus, what 

was implicit in the 1994 EIA Notification has been made 

explicit in the 2006 EIA Notification. Therefore, the 2006 EIA 

Notification can be said to be an improvement over the 1994 

EIA Notification. 

19.  In Common Cause, a two-Judge Bench of this 

Court was considering a batch of writ petitions filed under 

Article 32 of the Constitution of India which highlighted 

mining scandal of enormous proportions in the State of 

Odisha. It was noticed that lessees in the districts of 

Keonjhar, Sundergarh and Mayurbhanj in Odisha had 
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rapaciously mined iron ore and manganese ore because of 

which there was considerable destruction of forests and 

environment causing untold misery to the tribal people of the 

area. The cause of action was triggered when an editor of a 

newspaper from Odisha filed interlocutory applications in 

T.N. Godavarman Thirumulpad Vs. Union of India (W.P. (C) No. 

202 of 1995) highlighting the above issues and seeking 

appropriate directions. This Court issued notice to the 

Central Empowered Committee (CEC) which submitted 

several reports to this Court. This Court noted the interplay 

between the Environment Protection Act and the 1994 EIA 

Notification on the one hand and the Mines and Minerals 

(Development and Regulation) Act, 1957 on the other hand 

and in the facts of that case posed two questions: 

(i) What was the base year for considering the 

pollution load while proposing any expansion 

activity? 

(ii) What was the duration for which an EC was not 

necessary for an ongoing project which did not 

propose any expansion? Or to put it differently, 
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what was the validity period for a no-objection 

certificate from the State Pollution Control Board? 

19.1.  In so far the first question was concerned, this 

Court on a reading of the 1994 EIA Notification was of the 

view that the immediately preceding year i.e. 1993-94 would 

be the base year for considering any proposal of expansion. 

In so far the second question was concerned, this Court 

observed that in respect of a project that had commenced 

prior to 27.01.1994 i.e. the date of the 1994 EIA Notification, 

an exemption from the requirement of obtaining an EC was 

granted if there was no expansion and the existing pollution 

load was not exceeded. But a no objection certificate was 

necessary from the State Pollution Control Board for 

continuing with the mining operation. In other words, in such 

type of projects (including expansion of mining operations), 

the activity could continue even in the absence of an EC but 

that was subject to a no objection certificate from the State 

Pollution Control Board.  

19.2.  However, this Court specifically rejected the 

contention of the mining lease holders that in the absence of 
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the word ‘prior’ in the 1994 EIA notification, there was a 

possibility of getting an ex post facto EC which was a signal 

to the mining lease holders that obtaining an EC was not 

mandatory or that if it was not obtained, the default was 

retrospectively condonable. This Court after referring to its 

previous decision in the case of M.C. Mehta Vs. Union of India6, 

observed that the Ministry of Environment and Forests did 

not intend to legalise the commencement or continuance of 

mining activity without compliance to the stipulations of the 

1994 EIA Notification and thereafter held as follows: 

108. ……..It appears to us that the MoEF was, in a 

sense, cajoling the the mining leaseholders to comply 

with the law and the 1994 EIA Notification rather than 

use the stick. That the mining leaseholders chose to 

misconstrue the soft implementation as a licence to 

not abide by the requirements of the law is 

unfortunate and was an act of omission or 

commission by them at their own peril. We cannot 

attribute insensitivity to the MoEF or even to the 

mining leaseholders to environment protection and 

preservation, but at the same time we cannot overlook 

the obligation of everyone to abide by the law. That 

 
6 (2004) 12 SCC 118 

348786



 
 

21 
 

the MoEF took a soft approach cannot be an escapist 

excuse for non-compliance with the law or EIA 1994. 

19.3.  On behalf of the mining lease holders, it was 

argued that lot of circulars were issued in connection with the 

1994 EIA Notification which created confusion, vagueness 

and uncertainty. These circulars provided for interim 

operational guidelines. This was followed by the 2006 EIA 

Notification. That apart, it was contended that for grant of EC, 

a lot of time was required, much more than the international 

norm. In such circumstances, it was argued that when an EC 

is granted, it should have retrospective effect from the date of 

application for grant of EC. This Court rejected the said 

contention of the mining lease holders in the following 

manner: 

125. We are not in agreement with the learned 

counsel for the mining leaseholders. There is no doubt 

that the grant of an EC cannot be taken as a 

mechanical exercise. It can only be granted after due 

diligence and reasonable care since damage to the 

environment can have a long-term impact. EIA 1994 

is therefore very clear that if expansion or 

modernisation of any mining activity exceeds the 

existing pollution load, a prior EC is necessary and as 

already held by this Court in M.C. Mehta even for the 
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renewal of a mining lease where there is no expansion 

or modernisation of any activity, a prior EC is 

necessary. Such importance having been given to an 

EC, the grant of an ex post facto environmental 

clearance would be detrimental to the environment 

and could lead to irreparable degradation of the 

environment. The concept of an ex post facto or a 

retrospective EC is completely alien to environmental 

jurisprudence including EIA 1994 and EIA 2006. We 

make it clear that an EC will come into force not 

earlier than the date of its grant.  

 
19.4.  Thus, this Court declared in no uncertain terms 

that a prior EC is necessary. Grant of ex post facto EC would 

be detrimental to the environment as it could lead to 

irreparable degradation of the environment. Concept of                 

ex post facto or retrospective EC is completely alien to 

environmental jurisprudence.  

19.5.  In the facts of that case, this Court noted the 

permissions granted by the State Government to the mining 

lease holders to carry on mining as well as the no-objection 

certificate issued by the State Pollution Control Board and, 

thereafter, was of the view that the mining lease holders 

would be entitled to the benefit of any temporary working 
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permission granted but for the illegal and unlawful mining, 

compensation at the rate of 100% of the price of the mineral 

was directed to be recovered from 2000-2001 onwards in 

terms of Section 21(5) of the Mines and Minerals 

(Development and Regulation) Act, 1957. 

20.  Thus, from an analysis of the decision of this Court 

in Common Cause, the ratio that can be culled out is that a 

prior EC is necessary. Grant of ex post facto EC would be 

detrimental to the environment. Concept of ex post facto EC 

is completely alien to environmental jurisprudence including 

the 1994 EIA Notification and the 2006 EIA Notification. This 

is the ratio. The fact that in the operative portion of the 

judgment, as noticed supra, this Court had allowed the 

mining lease holders to continue the mining during the 

temporary permission period granted by the state authority 

on payment of compensation at the rate of 100% of the price 

of the mineral is not the ratio in Common Cause. That was a 

relief granted to the mining lease holders in the peculiar facts 

of that case which cannot be construed to be the ratio of that 

decision.  
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21.  Let me now turn to the 2017 Notification. It is dated 

14.03.2017. The notification opens with a set of prefatory 

recitals invoking statutory powers and prior administrative 

and judicial history. There is no doubt that this notification 

is a statutory one drawing its legitimacy from Section 3 of the 

Environment Protection Act and Rule 5 of the Environment 

Protection Rules. In paragraph 9 it says that MOEF&CC and 

State Environment Impact Assessment Authorities were 

receiving certain proposals under the 2006 EIA Notification 

for grant of terms of reference and EC for projects which had 

started the work on site, expanded the production beyond the 

limit of environmental clearance or changed the product mix 

without obtaining prior EC. With a view to protecting and 

improving the quality of the environment and abating 

environmental pollution, MOEF&CC was of the view that all 

entities which were not in compliance with the 2006 EIA 

Notification should be brought under compliance in an 

expedient manner. Therefore, Government of India deemed it 

essential to establish a process for appraisal of such cases, 

noting that the process should be such that it deterred 

violation of the provisions of the 2006 EIA Notification and 
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that the pecuniary benefit of violation and damage to 

environment was adequately compensated for. Keeping the 

above in view, the Central Government issued seven 

directions which may be summarized as under: 

(1) Projects or activities including expansion or 

modernization of existing projects or activities 

requiring prior EC under the 2006 EIA Notification 

undertaken in any part of India without obtaining 

prior EC from the competent authority shall be 

considered as a case of violation of the 2006 EIA 

Notification. 

(2) If such projects were brought for EC after 

construction had started or after expansion/ 

modernization/change in product mix without 

prior clearance, these projects shall be treated as 

cases of violation and even Category B projects 

which are granted EC by the State Environment 

Impact Assessment Authority shall be appraised 

for grant of EC only by the Expert Appraisal 

Committee and EC, if any, will be granted at the 

central level. 
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(3) In cases of violation, action will be taken against 

the project proponent by the respective State or by 

the State Pollution Control Board under Section 

19 of the Environment Protection Act. No consent 

to operate or occupancy certificate will be issued 

till the project is granted EC. 

(4) Expert Appraisal Committee shall appraise such 

cases to assess, (a) whether the project site is 

permissible under the prevailing law, and (b) 

whether the expansion/work can be run sustainably 

under compliance with the environmental norms 

with adequate environmental safeguards. If the 

findings of the Expert Appraisal Committee are 

negative, closure of the project will be recommended 

along with other legal actions. 

(5) Where the findings of the Expert Appraisal 

Committee are in the affirmative, the project will 

be prescribed appropriate terms of reference for 

undertaking an environment impact assessment 

and preparation of environment management 

plan. Usually, the Expert Appraisal Committee 
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will prescribe specific terms of reference on the 

assessment of ecological damage, a remediation 

plan, and natural and community resource 

augmentation plan, which shall be prepared by an 

environmental laboratory as provided under the 

Environment Protection Act. 

(6) Expert Appraisal Committee shall stipulate 

implementation of environmental management 

plan comprising remediation plan and natural 

and community resource augmentation plan 

corresponding to the ecological damage assessed 

and the economic benefit derived due to violation 

as a condition of EC. 

(7)  The project proponent would be required to 

submit a bank guarantee equivalent to the 

amount of the remediation plan and natural and 

community resource augmentation plan with the 

State Pollution Control Board. The quantification 

was to be recommended by the Expert Appraisal 

Committee and finalized by the regulatory 

authority. The bank guarantee was required to be 
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deposited prior to grant of EC. It was stated that 

the same would be released after successful 

implementation of the remediation plan and 

natural and community resource augmentation 

plan. 

21.1.  Paragraph 14 of the 2017 Notification is relevant. 

It says that projects or activities which were in violation as on 

the date of the said notification, would only be eligible to apply 

for EC under the 2017 Notification and for this a window of 

only six months period from the date of the said notification 

was granted. Paragraph 14 reads thus: 

14. The projects or activities which are in violation as 

on the date of this notification only will be eligible to 

apply for environmental clearance under this 

notification and the project proponents can apply for 

environmental clearance under this notification only 

within six months from the date of this notification. 

 

21.2.  Date of the 2017 Notification is 14.03.2017. The 

six months window period was therefore valid till 

13.09.2017. 
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22.  Validity of the 2017 Notification was put to 

challenge before the Madras High Court in Puducherry 

Environment Protection Association Vs. Union of India7. In the 

course of the hearing, learned Additional Solicitor General 

appeared on behalf of the Central Government and made a 

statement before the Court which is recorded in the 

judgment and order dated 13.10.2017. Paragraph 4(i) of the 

judgment reads thus:  

4(i) With regard to precautionary principle, faced with 

the situation that ex post facto clearance and 

regularization dates have been repeatedly extended 

time and again by series of notifications, learned 

Additional Solicitor General at the bar, on instructions, 

submits that this impugned notification shall clearly 

and certainly be only a one time measure. We record 

this submission also…………………………………..…….. 

 

22.1.  Thus, it is evident from the above that it was on 

instructions that learned Additional Solicitor General 

submitted before the Madras High Court that the 2017 

Notification was a one-time measure only. Madras High Court 

 
7 2017 SCC OnLine Mad 7056 
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accepted this undertaking of the Central Government and 

held as under: 

4(n) We are convinced that paragraphs 3,4 and 5 of 

the impugned notification alluded to supra coupled 

with the two undertakings made on instructions by 

learned Additional Solicitor General that (a) public 

hearing can be read into paragraph 5 of the impugned 

notification and (b) this shall certainly and clearly be 

a one time measure, this writ petition can be closed 

and disposed of recording the above submissions. We 

do so.  

23.  Therefore, Madras High Court disposed of the writ 

petition and closed the challenge to the 2017 Notification on 

the undertaking given by the Central Government that the 

2017 Notification was a one-time measure only.  

24.  In Appaswamy Real Estates Limited Vs. 

Puducherry Environment Protection Association8, request 

of the MOEF&CC for extending the time provided in the 

2017 Notification was accepted by the Madras High 

Court. 

 
8 2018 SCC OnLine Mad 1283 
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25.  Consequently, Office Memorandum dated 

16.03.2018 was issued by the Central Government which 

permitted the project proponents to apply under the 2017 

Notification within 30 days from the date of the High Court 

order. The High Court order is dated 14.03.2018. Therefore, 

the 30 days further time period was till 13.04.2018.  

26.  The issue of ex post facto EC again confronted this 

Court in Alembic Pharmaceuticals Limited (also referred to 

hereinafter as ‘Alembic’). Government of India in the Ministry 

of Environment and Forests had issued a circular on 

14.05.2002 providing for ex post facto EC to industrial units. 

National Green Tribunal (NGT), Western Zone vide judgment 

and order dated 08.01.20169 declared the said circular to be 

contrary to law and quashed ECs granted pursuant thereto. 

Further directions were issued for closing down industrial 

units which were operating without valid consent.  

26.1.  The issue which was adjudicated in Alembic was 

whether in view of the requirement of a prior EC under the 

1994 EIA Notification, a provision for an ex post facto EC to 

 
9 OA No.66 of 2015, Rohit Prajapati Vs. Union of India 
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industrial units could be validly made by means of the 

circular dated 14.05.2002 (please see paragraph 12 of 

Alembic). The two-Judge Bench in Alembic examined the 

1994 EIA Notification and held that there was no manner of 

doubt that a prior EC was mandatory before a new project 

was commenced or before undertaking any expansion or 

modernization of an existing project. Absence of the 

expression ‘prior’ in the 1994 EIA Notification did not make 

any difference since the body of the said notification clearly 

made it mandatory that no new project as per the Schedule 

should be undertaken without obtaining EC. Thereafter, the 

Bench declared in no uncertain terms that concept of an ex 

post facto EC is in derogation of the fundamental principles 

of environmental jurisprudence and is an anathema to the 

1994 EIA Notification. This Court held as under: 

23. The concept of an ex post facto EC is in derogation 

of the fundamental principles of environmental 

jurisprudence and is an anathema to the EIA 

Notification dated 27-1-1994. It is, as the judgment in 

Common Cause holds, detrimental to the environment 

and could lead to irreparable degradation. The reason 

why a retrospective EC or an ex post facto clearance 

is alien to environmental jurisprudence is that before 
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the issuance of an EC, the statutory notification 

warrants a careful application of mind, besides a 

study into the likely consequences of a proposed 

activity on the environment. An EC can be issued only 

after various stages of the decision-making process 

have been completed. Requirements such as 

conducting a public hearing, screening, scoping and 

appraisal are components of the decision-making 

process which ensure that the likely impacts of the 

industrial activity or the expansion of an existing 

industrial activity are considered in the decision-

making calculus. Allowing for an ex post facto 

clearance would essentially condone the operation of 

industrial activities without the grant of an EC. In the 

absence of an EC, there would be no conditions that 

would safeguard the environment. Moreover, if the EC 

was to be ultimately refused, irreparable harm would 

have been caused to the environment. In either view 

of the matter, environment law cannot countenance 

the notion of an ex post facto clearance. This would be 

contrary to both the precautionary principle as well as 

the need for sustainable development. 

 

26.2.  This Court made a wholesome analysis of the 

1994 EIA Notification and observed that the detailed process 

listed therein for obtaining an EC allows for minimizing the 

adverse environmental impact by any industrial activity and 

for improving the quality of the environment. One must 

361799



 
 

34 
 

adopt a rationally ecological outlook towards development. 

Environmental compliance should not be seen as an 

obstacle to development but as a measure towards achieving 

sustainable development and inter-generational equity. 

Relevant portion of the said judgment is extracted 

hereunder:  

35. ……………………The detailed process listed out in 

the EIA Notification of 1994 for obtaining an EC 

allows for minimising the adverse environmental 

impact of any industrial activity and improving the 

quality of the environment. One must adopt an 

ecologically rational outlook towards development. 

Given the social and environmental impacts of an 

industrial activity, environment compliance must not 

be seen as an obstacle to development but as a 

measure towards achieving sustainable development 

and inter-generational equity. 

 

26.3.  Thereafter, the Bench in Alembic addressed the 

issue as to the consequences that the three industries in 

Alembic faced upon their failure to obtain EC. This Court 

took note of the fact that though the three industries 

operated without an EC for several years after the 1994 EIA 

Notification came into effect, each of them had subsequently 
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received EC including amended EC for expansion of existing 

capacities. The subsequent ECs were in operation since 

2002/2003. Therefore, keeping the above backdrop in mind, 

this Court adopted a balanced approach and interfered with 

the revocation of ECs by the NGT as well as with the 

direction for closure of the industrial units. However, in view 

of the fact that the three industries had evaded the legally 

binding regime of obtaining EC, penalty of rupees ten crores 

was imposed upon each of the three industries. In the 

concluding paragraph of the judgment in Alembic, i.e. in 

paragraph 43, the two-Judge Bench was categorical in 

declaring that the above directions for allowing the three 

industries to continue their industrial operations upon 

payment of compensation was issued under Article 142 of 

the Constitution of India. This portion of the judgment being 

relevant is extracted hereunder for further clarity: 

43. .……………………These directions are issued 

under Article 142 of the Constitution. Alembic 

Pharmaceuticals Ltd., United Phosphorous Ltd. and 

Unique Chemicals Ltd. shall deposit the amount of 

compensation with GPCB within a period of four 

months from the date of receipt of the certified copy of 
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this judgment. This deposit shall be in addition to the 

amount directed by NGT…………………………………… 

 

27.  The ratio of the judgment in Alembic is that 

concept of an ex post facto EC is in derogation of the 

fundamental principles of environmental jurisprudence. It is 

detrimental to the environment and could lead to irreparable 

degradation. Ex post facto EC is an anathema to the 1994 EIA 

Notification. Environment law cannot countenance the 

notion of an ex post facto clearance. This is contrary to both 

the precautionary principle as well as the need for 

sustainable development. The directions issued by the Bench 

under Article 142 of the Constitution of India imposing 

penalty on the three defaulting industries and thereafter 

permitting them to continue their industrial operation was in 

the peculiar facts and circumstances of the case as noticed 

supra. Directions issued under Article 142 of the 

Constitution of India are not and cannot be the ratio of any 

judgment.  

28.  In fact, so much has turned on ratio decidendi of a 

case that it would be appropriate to briefly dilate on this 
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aspect as well. Let me go back to the basics. But before I do 

that, let me dwell on the two expressions used so explicitly in 

Alembic. One is ‘derogation’ and the other is ‘anathema’. 

‘Derogation’ means disparagement or belittling someone or 

something or the lessening or weakening of a law, authority 

or power. It can also refer to a formal exemption from a law. 

On a comparison of the meaning ascribed to the word 

‘derogation’ in various dictionaries it can be summed up that 

derogation means partial repeal or abolishing of a law; 

limiting its scope or impairing its utility; it means when a rule 

or a law is allowed to be ignored; something which is 

considered to have no worth; an act of officially stating that 

a law or a rule no longer needs to be obeyed.  

28.1.  In Concise Oxford English Dictionary, the word 

‘anathema’ has been defined as something that one 

vehemently dislikes. The word has its origin in Greek in which 

language it meant ‘thing devoted to evil’. Black’s Law 

Dictionary, 9th Edition, defines ‘anathema’ as an ecclesiastical 

curse that prohibits a person from receiving communion (as 

an ex-communication) and bars the person from contact with 
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members of the church. Therefore, the dicta in Alembic is 

crystal clear: there is no concept of ex post facto EC in 

environmental jurisprudence. Environment law cannot 

countenance the notion of ex post facto clearance. It is simply 

not acceptable.  

29.  A three-Judge Bench of this Court in Union of 

India Vs. Dhanwanti Devi10, was adjudicating the question 

as to whether the respondents were entitled to solatium and 

interest under the Jammu and Kashmir Requisitioning and 

Acquisition of Immovable Property Act, 1968. In that case, 

an argument was advanced on behalf of the appellant that 

a prior decision of this Court in Union of India Vs. Hari 

Krishan Khosla11 did not provide for solatium and interest. 

In that case, a three-Judge Bench had held that the 

arbitrator and the court had no power to award solatium 

and interest on the enhanced compensation under the Act. 

This was vehemently opposed by the respondents. In 

addition to the other grounds, it was contended that in 

 
10 (1996) 6 SCC 44 
11 1993 Supp (2) SCC 149 
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Satinder Singh Vs. Amrao Singh12, a three-Judge Bench of 

this Court had held that from the date of dispossession till 

the date of receipt of compensation it is an implied 

agreement to pay interest on the value of the property. 

Unless the statute specifically and expressly excluded 

payment of interest and solatium, land holder would be 

entitled to the interest and solatium. The three-Judge Bench 

in Hari Krishan Khosla did not consider the ratio in Satinder 

Singh which was also a decision of co-ordinate Bench of 

three Judges. It was contended that there was no ratio in 

Hari Krishan Khosla; it was only a conclusion. 

29.1.  It was in that context that this Court examined 

the objection that Hari Krishan Khosla was neither a binding 

precedent nor did it operate as a ratio decidendi to be 

followed as a precedent and was per incuriam.  

29.2.  This Court held that it is not everything said by a 

judge while giving judgment that constitute a precedent. The 

only thing in a judge’s decision binding a party is the 

principle upon which the case is decided. It is for this reason 

 
12 AIR 1961 SC 908 
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that it is important to analyse a decision and isolate from it 

the ratio decidendi. According to the theory of precedents, 

every decision contains three basic postulates:  

(i) findings of material facts, direct and inferential; 

(ii) statement of the principles of law applicable to 

the legal problems disclosed by the facts; and 

(iii) judgment based on the combined effect of the 

above. 

29.3.  This Court held that a decision (including 

judgment) is only an authority for what it actually decides. 

What is of the essence in a decision is its ratio and not every 

observation found therein nor what logically follows from the 

various observations made in the judgment. The enunciation 

of the reason or principle on which a question before a court 

has been decided is alone binding as a precedent. The 

concrete decision alone is binding between the parties but it 

is the abstract ratio decidendi, ascertained on a consideration 

of the judgment in relation to the subject matter of the 

decision, which alone has the force of law and which, when 

it is clear what it was, is binding. It is only the principle laid 
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down in the judgment that is binding law under Article 141 

of the Constitution of India. A deliberate judicial decision 

arrived at after hearing an argument on a question which 

arises in the case or is an issue constitutes the ratio. A 

precedent by long recognition may mature into a stare 

decisis. It is the rule deductible from the application of law to 

the facts and circumstances of the case which constitutes its 

ratio decidendi. 

29.4.  This Court explained that in order to understand 

and appreciate the binding force of a decision, it is always 

necessary to see what were the facts in the case in which the 

decision was given and what was the point which had to be 

decided. No judgment can be read as if it is a statute. 

29.5.  In the facts of that case, the Bench found that 

there was no conflict in the ratio laid down in Satinder Singh 

and in Hari Krishan Khosla. Hari Krishan Khosla was neither 

per incuriam nor had the effect of overruling Satinder Singh.   

30.  In Jayant Verma Vs. Union of India13, a two-Judge 

Bench of this Court was examining a challenge to the 
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constitutional validity of Section 21-A of the Banking 

Regulation Act, 1949 which interdicted reopening by courts 

of a debt between a banking company and its debtor on the 

ground that the rate of interest charged by the banking 

company in respect of a loan transaction is excessive. On 

behalf of the petitioner, one of the submissions advanced 

was that this issue was decided by a learned Single Judge 

of the Andhra Pradesh High Court and should be accepted. 

However, it was pointed out that the aforesaid Single Judge 

judgment was set aside by a two-Judge Bench of this Court 

in SBI Vs. Yasangi Venkateswara Rao14. It was argued that 

the above decision of this Court in Yasangi Venkateswara 

Rao was per incuriam as it did not refer to any of the 

judgments relied upon by the learned Single Judge of the 

Andhra Pradesh High Court. No ratio decidendi was 

forthcoming in the decision in Yasangi Venkateswara Rao. 

30.1.  It was in that context, that the two-Judge Bench 

of this Court in Jayant Verma after an elaborate analysis of 

the legal provisions, posed the question as to whether the 
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judgment in Yasangi Venkateswara Rao was binding on it 

since both the Benches were of equal strength i.e. two-Judge 

Bench.  

30.2.  While the learned Single Bench of the Andhra 

Pradesh High Court after an elaborate analysis held that 

Section 21-A of the Banking Regulation Act, 1949 was 

arbitrary and violative of Article 14 of the Constitution of 

India besides not being a law referable to List I Entry 45 of 

the Seventh Schedule to the Constitution of India, Yasangi 

Venkateswara Rao without much deliberation held that 

Section 21A was validly enacted. The two-Judge Bench in 

Jayant Verma observed that there was no reasoning worth 

the name for coming to such a conclusion. Though a very 

large number of judgments were referred to and discussed 

by the learned Single Judge, not a single judgment was 

adverted to or discussed in Yasangi Venkateswara Rao. The 

Bench thereafter posed the question as to whether the 

judgment in Yasangi Venkateswara Rao was a declaration 

of the law under Article 141 of the Constitution which as a 
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matter of practice, the latter Bench could not differ being a 

Bench of co-ordinate strength. 

30.3.  It was in that context that the two-Judge Bench 

in Jayant Verma referred to the authority Precedent in 

English Law by Cross and Harris (4th Edition) in which ratio 

decidendi was described as under:    

The ratio decidendi of a case is any rule of law 

expressly or impliedly treated by the Judge as a 

necessary step in reaching his conclusion, having 

regard to the line of reasoning adopted by him, or a 

necessary part of his direction to the jury. 

 

30.4.  The Bench also discussed the principle of per 

incuriam and referred to State of M.P. Vs. Narmada Bachao 

Andolan15 wherein it was stated: 

65. “Incuria” literally means “carelessness”. In practice 

per incuriam is taken to mean per ignoratium. The 

courts have developed this principle in relaxation of the 

rule of stare decisis. Thus, the “quotable in law” is 

avoided and ignored if it is rendered in ignorance of a 

statute or other binding authority. 

     *  *  *  *  * 

67. Thus, “per incuriam” are those decisions given in 

ignorance or forgetfulness of some statutory provision 

or authority binding on the court concerned, or a 
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statement of law caused by inadvertence or conclusion 

that has been arrived at without application of mind or 

proceeded without any reason so that in such a case 

some part of the decision or some step in the reasoning 

on which it is based, is found, on that account to be 

demonstrably wrong. 

 

30.5.  It was thereafter that this Court in Jayant Verma 

held that when there is a detailed judgment of the High 

Court dealing with several authorities and it is reversed in a 

cryptic fashion without dealing with any of them, the per 

incuriam doctrine kicks in and the judgment loses binding 

force because of the manner in which it deals with the 

proposition of law in question. This Court declared that ratio 

decidendi of a judgment is the principle of law adopted 

having regard to the line of reasoning of the Judge which 

alone binds in future cases. In the circumstances, the co-

ordinate Bench in Jayant Verma opined that the judgment 

in Yasangi Venkateswara Rao could not deter them from 

laying down the law on the subject. 

30.6.  It is another matter that in the facts of that case 

and upon consideration of the legal provisions and 
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judgments, the Bench came to the same conclusion that 

Section 21-A was validly enacted. 

31.  The next judgment is Career Institute Educational 

Society Vs. Om Shree Thakurji Educational Society16. In this 

case, a two-Judge Bench of this Court examined the 

distinction between obiter dicta and ratio decidendi in a 

judgment. The Bench referred to the decision of this Court 

in Jayant Verma and held that it is the statement of the 

principle of law applicable to the legal problems disclosed by 

the facts which is the vital element in the decision and 

operates as a precedent. The conclusion does not operate as 

a precedent. The only thing in a judge’s decision which is 

binding as a legal precedent is the principle upon which the 

case is decided and for this reason it is important to analyse 

a decision and isolate from it the obiter dicta.  

31.1.  The Bench also referred to an another decision of 

this Court in State of Gujarat Vs. Utility Users’ Welfare 

 
16 (2023) 16 SCC 458 

374812



 
 

47 
 

Association17 in which case the ‘inversion test’ was implied 

to identify what is ratio decidendi in a judgment. To test 

whether a particular proposition of law is to be treated as 

the ratio decidendi of the case, the proposition is to be 

inversed i.e. to remove from the text of the judgment as if it 

did not exist. If the conclusion of the case would still have 

been the same even without examining the proposition, then 

it cannot be regarded as the ratio decidendi of the case.  

32.  A five-Judge Constitution Bench of this Court in 

Dr. Shah Faesal Vs. Union of India18 was examining the 

challenge to two constitution orders issued by the President 

of India under Article 370 of the Constitution of India. It is 

not necessary to delve into the factual controversy of that 

case but confine to the principle of ratio decidendi and per 

incuriam as deliberated therein. The Bench highlighted 

the importance of a binding decision and noted that 

usually courts do not overrule the established 

precedents unless there is a social, constitutional or 
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economic change mandating such a development. Doctrines 

of precedents and stare decisis are the core values of our 

legal system. They form the tools which further the goal of 

certainty, stability and continuity in our legal system. 

Arguably, judges owe a duty to the concept of certainty of 

law. Therefore, they often justify their holdings by relying 

upon the established tenets of law. The doctrine of binding 

precedent is of utmost importance in the administration of 

our judicial system. It promotes certainty and consistency 

in judicial decisions. Judicial consistency promotes 

confidence in the system. Therefore, there is the need for 

consistency in the annunciation of legal principles in the 

decisions of this Court.  

32.1.  The Bench then considered as to whether a ruling 

of a co-ordinate Bench binds subsequent co-ordinate 

Benches. Referring to the decision of this Court in National 

Insurance Company Limited Vs. Pranay Sethi19, it has been 

held that a decision rendered by a co-ordinate Bench is 

binding on the subsequent Benches of equal or lesser 
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strength. Thereafter, the Bench proceeded to examine 

further, to what extent does a ruling of a co-ordinate Bench 

binds the subsequent Bench. In that context, the Bench 

referred to the earlier decision in Dhanwanti Devi and held 

that a judgment can be distinguished into two parts: ratio 

decidendi and obiter dictum. Ratio is the basic essence of the 

judgment and the same must be understood in the context 

of the relevant facts of the case. The only thing in a judge’s 

decision binding a party is the principle upon which the case 

is decided and for this reason it is important to analyse a 

decision and isolate from it the ratio decidendi. A decision is 

only an authority for what it actually decides. The concrete 

decision alone is binding between the parties to the case but 

it is the abstract ratio decidendi ascertained on a 

consideration of the judgment in relation to the subject 

matter of the decision which alone has the force of law 

which, when it is clear what it was, is binding. 

32.2.  The Constitution Bench further delved into the 

rule of per incuriam and observed that the same has been 

developed as an exception to the doctrine of judicial 
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precedent. Literally, it means a judgment passed in 

ignorance of the relevant statute or any other binding 

authority. A decision is given per incuriam when the court 

has acted in ignorance of a previous decision of its own or of 

a court of a co-ordinate jurisdiction which covered the case 

before it. 

32.3.  In the context of precedential value of a judgment 

rendered per incuriam, the opinion of Justice Venkatachaliah 

in the seven-Judge Bench decision of A.R. Antulay Vs. R.S. 

Nayak20 was referred to. A decision rendered per incuriam 

denudes the decision of precedential value. Such a decision 

would not be binding as a judicial precedent. A co-ordinate 

Bench can disagree with it and decline to follow it. A larger 

Bench can overrule such decision.  

32.4.  Following the same, the Constitutional Bench in 

Dr. Shah Faesal again referred to Pranay Sethi which in turn 

had referred to an earlier decision to hold that a decision or 

judgment can also be per incuriam if it is not possible to 

reconcile its ratio with that of the previously pronounced 
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judgment of a co-equal or larger Bench. The per incuriam 

rule is strictly and correctly applicable to the ratio decidendi 

and not to obiter dicta. The subsequent decision shall be 

declared per incuriam only if there exists a conflict in the 

ratio decidendi of the pertinent judgments. 

33.  Let me now turn to the case of Bilkis Yakub 

Rasool Vs. Union of India21, in which I was also a member of 

the Bench. It is not necessary to discuss the details of the 

aforesaid case but to confine to the deliberations on per 

incuriam and the impact of a per incuriam judgment. To be 

more specific, how this judgment dealt with the issue as to 

whether a subsequent co-ordinate Bench is bound by a 

previous judgment rendered per incuriam? 

33.1.  Tersely put, the facts in Bilkis Yakub Rasool was 

the grant of remission by the Government of Gujarat and the 

early release of eleven convicts who were all convicted and 

sentenced to life imprisonment having been found guilty of 

committing heinous crimes during the large-scale riots in 

Gujarat on 28.02.2002 and a few days thereafter. This 
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included the brutal gang rape of the petitioner who was 

pregnant at that time. A number of her close relatives were 

murdered; her mother and her cousin were also gang raped 

and murdered. On 10.08.2022, these convicts were granted 

remission by the State of Gujarat. As pointed out above, it 

was the orders of remission which was the subject of 

challenge in a bunch of writ petitions in Bilkis Yakub Rasool. 

33.2.  On an appreciation of Section 432 of the Code of 

Criminal Procedure, 1973 (Cr.P.C.), more particularly sub-

section (7) thereof, and various judgments of this Court, the 

Bench was of the view that it was the State of Maharashtra 

which had the jurisdiction to consider the application for 

remission of the convicts as they were tried, convicted and 

sentenced by the Special Court at Mumbai. Government of 

Gujarat was not the appropriate government within the 

meaning of the aforesaid provision. Government of Gujarat 

therefore lacked jurisdiction to pass the impugned orders of 

remission. 

33.3.  However, on behalf of the respondents, strong 

reliance was placed on an order of this Court dated 
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13.05.2022 passed in Radheshyam Bhagwandas Shah Vs. 

State of Gujarat22. In that case, a two-Judge Bench of this 

Court had directed the State of Gujarat to consider the 

application for remission filed by the convicts in terms of the 

1992 policy of remission of the State of Gujarat which was 

the policy prevalent on the date of conviction. The 

appropriate government in the case of the convicts was the 

Government of Gujarat in terms of the order of this Court 

dated 13.05.2022. Therefore, the State of Gujarat had no 

option but to consider the application filed by the convicts 

and thereafter passed the orders of remission dated 

10.08.2022. 

33.4.  The Bench thereafter examined the pleadings and 

the decision in Radheshyam Bhagwandas Shah. 

Interestingly, in Radheshyam Bhagwandas Shah, a two-

Judge Bench of this Court set aside an earlier judgment of 

the Gujarat High Court dated 17.07.2019, that too without 

a challenge, by which the Gujarat High Court held that since 

the convict was tried in the State of Maharashtra, his case 
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for premature release was required to be considered by the 

State of Maharashtra and not by the State of Gujarat. The 

Bench in Radheshyam Bhagwandas Shah was of the view 

that it was the Government of Gujarat which was the 

appropriate government and therefore the order dated 

17.07.2019 was set aside. Government of Gujarat was 

directed to consider the application for premature release as 

per its policy dated 09.07.1992. 

33.5.  In Bilkis Yakub Rasool, it was noted that though 

the crime was committed in the State of Gujarat, this Court 

had transferred the corresponding sessions case from 

Dahod, Ahmedabad to Mumbai. Special Court at Mumbai 

on completion of the trial convicted the accused persons and 

sentenced them to undergo rigorous imprisonment for life.  

33.6.  The Bench in Bilkis Yakub Rasool held that the 

order of the Gujarat High Court dated 17.07.2019 could not 

have been challenged and set aside in a proceeding under 

Article 32 of the Constitution of India. That apart, the Bench 

was of the further view that the earlier order of this Court 

dated 13.05.2022 i.e. Radheshyam Bhagwandas Shah was 
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per incuriam for the reason that it failed to follow the earlier 

binding judgments of this Court including that of a 

Constitution Bench in Union of India Vs. V. Sriharan23, vis-

à-vis the appropriate government which is vested with the 

power to consider an application for remission as per sub-

section (7) of Section 432 Cr.P.C. and that of the nine-Judge 

Bench decision in Naresh Shridhar Mirajkar Vs. State of 

Maharashtra24 that an order of a High Court cannot be set 

aside in a proceeding under Article 32 of the Constitution. 

33.7.  It was in that context that the Bench in Bilkis 

Yakub Rasool analysed the concepts of ratio decidendi, per 

incuriam and sub silentio, though here the principle of sub 

silentio may not be applicable. Incuria legally means 

carelessness and per incuriam may be equated with per 

ignoratium. If a judgment is rendered ignoratium of a statute 

or a binding authority, it becomes a decision per incuriam. 

Such a per incuriam decision would not have a precedential 

value and the decision rendered per incuriam is not binding. 
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Relevant portion of the judgment in Bilkis Yakub Rasool is 

extracted as under: 

     153. Thus, although it is the ratio decidendi which 

is a precedent and not the final order in the judgment, 

however, there are certain exceptions to the rule of 

precedents which are expressed by the doctrines of per 

incuriam and sub silentio. Incuria legally means 

carelessness and per incuriam may be equated with per 

ignoratium. If a judgment is rendered in ignoratium of a 

statute or a binding authority, it becomes a decision per 

incuriam. Thus, a decision rendered by ignorance of a 

previous binding decision of its own or of a court of 

coordinate or higher jurisdiction or in ignorance of the 

terms of a statute or of a rule having the force of law 

is per incuriam. Such a per incuriam decision would 

not have a precedential value. If a decision has been 

rendered per incuriam, it cannot be said that it lays 

down good law, even if it has not been expressly 

overruled vide Mukesh K. Tripathi Vs. LIC25, para 23. 

Thus, a decision per incuriam is not binding. 

 

33.8.  Therefore, the Bench held that the earlier 

decision in Radheshyam Bhagwandas Shah was per 

incuriam. Government of Gujarat had no jurisdiction to 

entertain applications for remission of the convicts as it was 
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not the appropriate government within the meaning of sub-

section (7) of Section 432 Cr.P.C. Thus the orders of 

remission were without jurisdiction and hence void, in 

addition to various other grounds. 

34.  In summation, what is binding in a judgment is 

the principle upon which the case is decided. The 

enunciation of the reason or principle on which the question 

before a court is decided is alone binding as a precedent. 

The final outcome or decision is binding between the parties 

only but it is the abstract ratio decidendi ascertained on a 

consideration of the judgment in relation to the subject 

matter of the decision which alone has the force of law and 

constitutes a binding precedent under Article 141 of the 

Constitution of India. To be precise, it is the rule deductible 

from the application of the law to the facts and 

circumstances of the case which constitutes its ratio 

decidendi. Not everything said in the judgment or any 

observation made by the judge,  can be said to be binding. 

Thus, ratio decidendi of a case is the rule of law expressly or 

impliedly treated by the judge as a necessary step in 
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reaching his conclusion, having regard to the line of 

reasoning adopted by him. It is the ratio which is binding on 

subsequent Benches, coordinate or smaller. The conclusion 

does not operate as a ratio decidendi. 

34.1.  The principle of per incuriam would be attracted 

only when a decision is rendered in ignorance of some 

statutory provision(s) or a precedent binding on the court. 

Ordinarily, a ruling of a coordinate Bench is binding on 

subsequent coordinate Benches or on Benches of lesser 

strength. However, there is an exception to this rule. A 

decision which is rendered per incuriam has no precedential 

value. Such a decision would not be binding as a judicial 

precedent. A coordinate Bench can disagree with it and 

decline to follow it. The per incuriam rule is applicable to the 

ratio decidendi only and not to obiter dicta. The subsequent 

decision shall be declared per incuriam only if there exists a 

conflict in the ratio decidendi of the pertinent judgments. 

35.  MOEF&CC issued Office Memorandum (OM) 

dated 07.07.2021 purportedly for laying down standard 

operating procedure for identification and handling of 
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violation cases under the 2006 EIA Notification. At the 

outset, the OM referred to the 2017 Notification and 

mentioned that the said notification was applicable for six 

months from the date of publication i.e. from 14.03.2017 to 

13.09.2017. It was also mentioned that on the basis of court 

direction, the window period of six months was extended 

again from 14.03.2018 to 13.04.2018. 

35.1.  Thereafter, the OM referred to two decisions of 

NGT in Dastak NGO Vs. Synochem Organics Private Limited 

and Tanaji Gambhire Vs. Chief Secretary, State of 

Maharashtra. While the former gave discretion to the 

authorities to take appropriate action in accordance with the 

polluter pays principle following due process for past 

violations, the latter directed laying down a proper standard 

operating procedure for grant of EC in such cases so as to 

address the gaps in binding law and practice being currently 

followed. 

35.2.  The OM noted that MOEF&CC was seized of 

different categories of violation case which were pending for 

action to be taken based on the polluter pays principle and 
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on the principle of proportionality. The OM also takes note 

of the statutory framework provided under the Environment 

Protection Act and goes on to define violation and non-

compliance.  

35.3.  Para 10 of the OM is relevant. It lays down five 

guiding principles for implementation of the standard 

operating procedure. The guidelines are as under: 

(i) Action has to be initiated under Section 15 read 

with Section 19 of the Environment Protection Act 

against all violations. 

(ii) Projects not allowable/permissible for grant of EC 

as per extant regulations are to be demolished. 

(iii) Projects allowable/permissible, if prior EC had 

been taken as per extant regulations, to be closed 

until EC is granted, if no prior EC had been taken, 

or to revert to permitted production level, in case 

prior EC had been granted. 

(iv) Violators will have to pay for the violation period 

which would be proportionate to the scale of the 
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project and extent of commercial transactions on 

the principle of polluter pays.  

(v) Setting up a mechanism for reporting violation 

cases to the regulatory authority. 

35.4.  Paragraph 11 of the OM lays down the operational 

framework of the standard operating procedure. It provides 

for three steps. Step 1 is for closure or revision; step 2 is for 

action under the Environment Protection Act; and step 3 is 

for appraisal under the 2006 EIA Notification. Step 1 has 

been explained as under: 

Step 1: Closure or Revision 

SI 
No. 

Status of EC Action 
 

1. If no prior EC has been 
taken 

Order to close its 
operation 
 

2. If prior EC is available for 
existing/old unit 

Order to revert the 
activity/production 
to permissible limits. 
 

3. If prior EC was not required 
for earlier production level 
but is now required 

Restrict the activity/ 
production to the 
extent to which prior 
EC was not required. 

 

35.5.  As pointed out above, step 2 deals with action 

under Section 15 read with Section 19 of the Environment 
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Protection Act against the violators. Step 3 provides for 

examining permissibility of a project as to whether such a 

project was at all eligible for grant of prior EC under the 

2006 EIA Notification. It lays down two tests: if not 

permissible and if permissible. If a project is not permissible, 

it shall be ordered for demolition/closure after issuing show 

cause notice and providing an opportunity of hearing. If it is 

permissible, terms of reference shall be issued with 

directions to complete the impact assessment study and 

thereafter to submit environmental impact assessment 

report and environmental management plan in a time bound 

manner. Such cases of violation shall be subject to 

appropriate damage assessment, remedial plan and 

community augmentation plan. Further, the competent 

authority shall issue directions to the project proponent to 

make payment of such amount as may be determined based 

on the polluter pays principle and undertaking of activities 

in terms of the remedial plan and community augmentation 

plan to restore environmental damage caused including its 

social aspects. Upon submission of such report and upon 

appraisal by the appropriate committees as if it was a new 
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proposal, EC shall be issued which will be effective from the 

date of issue. Besides the above, other provisions have also 

been laid down to deal with such cases including penalty 

provisions for violation cases. 

36.  The 2021 OM is purportedly issued in terms of 

certain directions of NGT for laying down standard operating 

procedure for grant of EC in cases of violation of 

environmental guidelines including non-obtaining EC, 

ostensibly to bridge the gap in binding law and practice. I 

have already referred to and discussed about the 2017 

Notification including paragraph 14 thereof. The 14.03.2017 

Notification made it very clear in paragraph 14 that projects 

or activities which were in violation of the 2006 EIA 

Notification as on the date of the said 2017 Notification 

would only be eligible to apply for EC. Project proponents 

could apply for EC under the 2017 Notification within six 

months from the date of the said notification. The six 

months period was from 14.03.2017 to 13.09.2017. 

Additionally, following an order of the Madras High Court, 

the window period was extended for a further period of one 
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month from 14.03.2018 to 13.04.2018. A solemn statement 

was made before the Madras High Court by the learned 

Additional Solicitor General on instructions that the 2017 

Notification was only a one-time measure. What the 2017 

Notification contemplated was giving a window period to all 

the project proponents whose projects or activities were 

without EC etc. as on the date of the said notification to 

apply for EC. Such project proponents were only eligible to 

apply for EC within the window period of six months which 

was extended by another one month. A view may be taken 

that the 2017 Notification has worked itself out. Neither has 

it been extended nor any further window period granted in 

paragraph 14 thereof. The 2017 Notification has neither 

been repealed nor replaced. As pointed out above, paragraph 

14 of the 2017 Notification has also not been amended. In 

such a scenario, the 2021 OM was really not warranted. 

Unfortunately, it seeks to grant EC to such project 

proponents who had started their projects without EC either 

after the window period granted by the 2017 Notification or 

had failed to apply during the window period provided by the 

2017 Notification. In terms of the 2017 Notification, no new 
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project without EC or expansion/modernization without EC 

would be permissible or could be regularized after 

13.04.2018. Thus, laying down of standard operating 

procedure more than 3 years after expiry of the window 

period in terms of the 2017 Notification did not make any 

sense. Viewed from that perspective, the 2021 OM is 

superfluous. As long as the 2017 Notification remained in 

force, there is no question of regularization of projects 

without EC after 13.04.2018. The 2021 OM goes against the 

very grain of, rather is contrary to the statutory 2017 

Notification, and therefore has no legal force. The 2021 OM 

is per se illegal and invalid and was rightly set aside in 

Vanashakti. 

36.1.  Even if a more charitable view is taken, the 2021 

OM can at best be construed to be laying down standard 

operating procedure for consideration of the applications 

filed by project proponents for grant of EC under the 2017 

Notification only and not thereafter. There is no other way 

one can justify issuance of the 2021 OM. 
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37.  A two-Judge Bench of this Court in Electrosteel 

was examining a challenge to an order passed by a Single 

Bench of Jharkhand High Court discontinuing previous 

interim orders passed by the High Court. By the earlier 

interim orders, the appellant was allowed to operate its steel 

plant in Bokaro District in the State of Jharkhand under the 

supervisory regulatory control of the Jharkhand State 

Pollution Control Board. The interim orders were in force for 

over two years.  

37.1.  On or about 08.01.2007, appellant had applied to 

the MOEF&CC for grant of EC to establish three NTPA 

integrated steel plants at Bokaro. On 21.02.2008 appellant 

was granted EC. After obtaining EC, appellant applied to 

Jharkhand State Pollution Control Board and other 

authorities for grant of consent to establish which was also 

granted. However, the appellant established the steel plant 

at a site which was 5.3 kilometers away from the site for 

which the EC and consent to establish were granted.  

37.2.  Later on, it was also noticed that appellant had 

encroached upon forest land while setting up the steel plant. 
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Accordingly, notices were issued and consent to operate was 

withheld. This compelled the appellant to approach the High 

Court seeking a direction to the Jharkhand State Pollution 

Control Board to grant consent to operate. The writ petition 

was disposed of by directing the authority to grant 

opportunity of hearing to the appellant and thereafter to 

take a decision qua consent to operate. 

37.3.  However, consent to operate was refused. This 

compelled the appellant to approach the High Court again. 

Jharkhand State Pollution Control Board directed the 

appellant to close down the plant. This was assailed before 

the Jharkhand High Court which set aside the order of 

closure with liberty to the Jharkhand State Pollution Control 

Board to pass fresh order(s) in accordance with law after 

affording an opportunity of hearing to the appellant. 

37.4.  It was thereafter that Jharkhand State Pollution 

Control Board granted consent to operate to the appellant 

which was valid till 03.12.2017. On or about 20.08.2017, 

appellant applied for consent to operate for five years. 

Pointing out that appellant had contravened provisions of 
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earlier consent to operate, show cause notice was issued to 

the appellant. As the matter was pending, appellant moved 

the High Court again. Jharkhand State Pollution Control 

Board was directed by the High Court to take a decision on 

the application for renewal of consent to operate.  

37.5.  On 21.08.2018, Jharkhand State Pollution 

Control Board rejected the request of the appellant for 

consent to operate. Appellant again filed a writ petition 

before the High Court. Interim order was passed staying the 

order of the Jharkhand State Pollution Control Board. 

37.6.  On 20.09.2018, MOEF&CC revoked the EC of the 

appellant on the ground that it had encroached upon forest 

land and that it had shifted the location of its plant thereby 

violating conditions stipulated in the EC. 

37.7.  This led the appellant to approach the High Court 

which passed an interim order staying the operation of the 

order dated 20.09.2018. Thereafter appellant applied for ex 

post facto forest clearance which was granted by MOEF&CC. 

On 27.11.2019 appellant applied for a revised EC. High 

Court clarified that pendency of the writ petitions would not 
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come in the way of MOEF&CC to consider grant or refusal 

of restoration of EC. While the process of appraisal was on, 

High Court passed the impugned order discontinuing the 

earlier interim orders. 

37.8.  The two-Judge Bench in Electrosteel noted the 

2017 Notification and the 2021 OM and also the fact that by 

an interim order passed on 15.07.2021 in Fatima Vs. Union 

of India26, Madurai Bench of the Madras High Court had 

stayed operation of the standard operating procedure i.e. the 

2021 OM. 

37.9.  By order dated 25.08.2021, MOEF&CC rejected 

the application of the appellant for the time being; in fact, 

the application was kept in abeyance possibly in view of the 

stay order passed by the Madurai Bench of the Madras High 

Court. 

37.10. It was in that context that the Bench observed in 

Electrosteel that there can be no doubt about the need to 

comply with the requirement to obtain EC which is non-

negotiable. To protect future generations, it is imperative 
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that pollution laws have to be strictly enforced. Under no 

circumstances, can industries which pollute be allowed to 

operate unchecked and degrade the environment. Thereafter 

the Bench posed the question as to whether an 

establishment contributing to the economy of the country 

and providing livelihood to hundreds of people should be 

closed down for the technical irregularity of shifting its site 

without prior EC, without opportunity to the establishment 

to regularise its operation by obtaining requisite clearances 

and permissions, even though the establishment may not 

otherwise be violating pollution laws or the pollution, if any, 

can conveniently and effectively be checked. The Bench 

answered this question in the negative and went on to hold 

that ex post facto EC should not ordinarily be granted and 

certainly not for the asking. At the same time, ex post facto 

EC in terms of the Environment Protection Act cannot be 

declined with pedantic rigidity oblivious of the consequences 

of stopping the operations of a running steel plant. 

Thereafter the Bench further observed that Environment 

Protection Act does not prohibit ex post facto EC. Some 

relaxations and even grant of ex post facto EC in accordance 
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with law in appropriate cases where the projects are in 

compliance with or can be made to comply with environment 

norms is not impermissible.  

37.11. This view was reiterated in paragraph 79 where 

the Bench declared that ex post facto EC should not be 

granted routinely but in exceptional circumstances taking 

into account relevant environmental factors. Ex post facto 

approval should not be withheld as a penal measure. The 

deviant industry may be penalised by imposition of heavy 

penalty on the principle of polluter pays and the cost of 

restoration of environment may be recovered from it. 

37.12. Adverting to Alembic, the coordinate Bench 

observed that while this Court deprecated ex post facto EC, 

no order for closure of the three industries was passed.  

37.13. In that context, the Bench took the view that 

Jharkhand High Court was not justified in passing the 

impugned order vacating the earlier interim orders thereby 

leading to virtual closure of the industry which employed 

3,000 regular employees and 7,000 contractual employees 

producing steel worth Rs. 4,200 crores. Accordingly, the civil 
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appeal was allowed. Impugned order of the High Court was 

set aside with direction to MOEF&CC to take a decision on 

the application of the appellant for revised EC and pending 

such decision directed that operation of the steel plant 

should not be interfered with on the ground of want of EC 

etc. 

38.  From the above, what can be culled out is that 

according to the co-ordinate Bench in Electrosteel, the 

Environment Protection Act does not prohibit ex post facto 

EC. Ex post facto EC though should not ordinarily be 

granted and certainly not for asking, but can be granted in 

appropriate cases where the projects are in compliance with 

or can be made to comply with environmental norms. 

Therefore, grant of ex post facto EC is not impermissible. 

Court must take a balanced approach which holds the 

industries to account for having operated without EC in the 

past but without ordering a closure of operations. 

39.  A two-Judge Bench in Pahwa was examining a 

challenge to an order of NGT holding that establishments 

such as the manufacturing units of the appellants which did 
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not have prior EC could not be allowed to operate. The 

Bench posed the question as to whether an establishment 

employing about 8,000 workers which had been set up 

pursuant to consent to establish and consent to operate 

from the statutory authority and had applied for ex post 

facto EC could be closed down pending issuance of EC, even 

though it may not cause pollution and/or may be found to 

comply with the required pollution norms. The Bench 

followed the same line of reasoning as in Electrosteel and 

declared that ex post facto EC though should not ordinarily 

be granted but could be granted in appropriate cases. The 

Environment Protection Act does not prohibit ex post facto 

EC. While allowing the appeal, the Bench set aside the 

impugned order and directed the authority to take a decision 

on the applications of the appellants for EC in accordance 

with law. Till such decision was taken, it was ordered that 

the appellants should be allowed to operate their units. 

39.1.  The Bench laboured to explain that words and 

phrases in a judgment should not be read like a statute, that 

too out of context. Observations of the Division Bench of the 
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Madras High Court that a one-time relaxation was 

permissible is not to be construed as a finding that 

relaxation cannot be made more than once. If the power to 

amend or modify a notification exists, same may be 

amended or modified as many times as may be necessary. A 

statement made by the counsel in court would not prevent 

the authority concerned from making amendments and/or 

modifications provided those were as per the procedure 

prescribed by law.  

40.  The two-Judge Bench again in D. Swamy was 

hearing an appeal under Section 22 of the National Green 

Tribunal Act, 2010 against the final order passed by the 

NGT, Southern Zone dismissing an application filed by the 

appellant seeking a direction for closure of the common bio-

medical waste treatment facility run by the third respondent 

on the ground of alleged non-compliance of the provisions of 

the 2006 EIA Notification. The Bench referred to the 2017 

Notification and the 2021 OM. After referring to certain 

paragraphs of the 2017 Notification, the Bench held that the 

said notification was a valid statutory notification issued by 
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the Central Government under Sections 3(1) and 3(2)(v) of 

the Environment Protection Act read with Rule 5(3)(d) of the 

Environment Protection Rules in the same manner as the 

1994 EIA Notification and the 2006 EIA Notification were 

issued. 

40.1.  Thereafter the Bench referred to the order passed 

by the Division Bench of the Madras High Court in 

Puducherry Environment Protection Association Vs. Union of 

India27 and noted the submission made on behalf of the 

Union of India by the learned Additional Solicitor General of 

India that the relaxation under the 2017 Notification was a 

one-time measure and that such a one-time relaxation was 

permissible. 

40.2.  The Bench applied the same reasonings as in 

Electrosteel and Pahwa to hold that there is no prohibition 

for granting ex post facto EC. The Bench further held that 

issue raised in the said appeal was squarely covered by 

Electrosteel and Pahwa and went on to declare that closure 
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of facility only on ground of want of prior EC would be 

against public interest. 

41.  Before I sum up the ratio laid down by the two-

Judge Bench in Electrosteel, Pahwa and D. Swamy and 

analyse the same qua the ratio laid down in Common Cause 

and Alembic, it would be appropriate to first cull out the ratio 

from a conjoint reading of Common Cause and Alembic. 

Common Cause has built on the jurisprudence developed by 

this Court thus far and thereafter the two-Judge Bench 

made a declaration of law that those projects where ECs are 

required, prior EC is necessary. Grant of ex post facto EC 

would be detrimental to the environment. Concept of ex post 

facto EC is completely alien to environmental jurisprudence 

including the 1994 EIA Notification and the 2006 EIA 

Notification. This ratio was further crystalized by a 

subsequent coordinate Bench of two Judges in Alembic 

which declared that concept of ex post facto EC is in 

derogation of the fundamental principles of environmental 

jurisprudence. Ex post facto EC is an anathema to the 1994 

EIA Notification. Environmental law cannot countenance 
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the notion of an ex post facto EC because it is contrary to 

both the precautionary principle as well as the need for 

sustainable development.  

41.1.  It has already been noticed that the 2006 EIA 

Notification is an improvement over the 1994 EIA 

Notification inasmuch as what was implicit in 1994 was 

made explicit in 2006 by emphasizing on the word ‘prior’. 

Even in the absence thereof, the ratio laid down is that ex 

post facto EC is an anathema to the 1994 EIA Notification. 

‘Derogation’ means disparagement; weakening of a law, 

authority or power; it can also mean formal exemption from 

a law; something which is considered to have no worth; an 

act of officially stating that a rule no longer needs to be 

obeyed. On the other hand, ‘anathema’ means something 

one vehemently dislikes. It is a thing which is devoted to evil; 

it is an ecclesiastical curse that prohibits a person from 

receiving communion and bars such a person from contact 

with members of the church. Thus, from a combined reading 

of Common Cause and Alembic the ratio is crystal clear: 

there is no concept called ex post facto EC in environmental 
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jurisprudence. It cannot be countenanced. It is an 

anathema. This is because it is detrimental to the 

environment and could lead to irreparable ecological 

degradation. 

41.2.  The fact that in the concluding portions in 

Common Cause as well as in Alembic, the Bench had allowed 

the defaulting projects to continue in the peculiar facts of 

the first case and also by issuing directions under Article 

142 of the Constitution in the latter is not the ratio of the 

two judgments and therefore do not form any binding 

precedent. 

42.  The trilogy of Electrosteel, Pahwa and D. Swamy 

came about in quick succession. In a span of about ten 

months, the three judgments were delivered by a two-Judge 

Bench of this Court: Electrosteel on 09.12.2021, Pahwa on 

25.03.2022 and D. Swamy on 22.09.2022. The line of 

reasoning adopted in all the three judgments is the same. 

Referring to Alembic, the Bench after asserting that the 

requirement to obtain EC is non-negotiable and that 

industries which pollute the environment should not be 
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allowed to operate unchecked and degrade the environment, 

however posed the question as to whether an establishment 

contributing to the economy of the country and providing 

livelihood to hundreds of people should be closed down for 

functioning without prior EC. After answering the question 

in the negative, the Bench went on to hold that while ex post 

facto EC should not be granted ordinarily and certainly not 

for the asking, it cannot also be declined with pedantic 

rigidity. Environment Protection Act does not prohibit ex 

post facto EC. Some relaxations and even grant of ex post 

facto EC in appropriate cases is not impermissible. The 

Bench observed that while Alembic deprecated ex post facto 

EC, no order for closure of the concerned three industries 

was passed. A balanced approach should be taken which 

holds the industries to account for having operated without 

EC but without ordering a closure of operations.  

42.1.  Though the subject matter in D. Swamy was the 

legality and validity of an order passed by the NGT 

dismissing an application filed by the appellant seeking a 

direction for closure of the common bio-medical waste 
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treatment facility run by the third respondent on the ground 

of alleged non-compliance to the provisions of the 2006 EIA 

Notification, the two-Judge Bench went on to hold the 2017 

Notification and the 2021 OM as being valid; the 2017 

Notification was issued in the same manner as the 1994 EIA 

Notification and the 2006 EIA Notification were issued.                  

This declaration of validity was de hors any challenge and 

adjudication. 

43.  A comparison of the earlier two-Judge Bench 

decisions in Common Cause and Alembic on the one hand and 

Electrosteel, Pahwa and D. Swamy on the other hand would 

clearly indicate that the latter trilogy of judgments went on a 

tangent and completely contrary to the ratio laid down by the 

previous two-Judge Bench in Common Cause and Alembic. 

While Common Cause and Alembic clearly laid down the 

principle following evolution of the environmental 

jurisprudence in the country and declared as a principle of 

law based on the pleadings, other materials on record and 

arguments of the parties including the issues adjudicated that 

those projects where ECs are required, prior EC is necessary; 
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grant of ex post facto EC would be detrimental to the 

environment. Concept of ex post facto EC is in derogation of 

the fundamental principles of environmental jurisprudence; 

rather, it is completely alien to environmental jurisprudence. 

In fact, ex post facto EC is an anathema to environmental 

jurisprudence which cannot countenance such a notion or 

concept. We have noticed the meaning of the word 

‘derogation’ which means formal exemption from the law. 

On the other hand, ‘anathema’ means a thing which is 

devoted to evil; an ecclesiastical curse that prohibits a 

person from receiving communion and bars such a person 

from contact with members of the church. Thus, the ratio 

is crystal clear: there is no concept of ex post facto EC in 

environmental jurisprudence.  In contrast, the subsequent 

two-Judge coordinate Bench declared in Electrosteel, Pahwa 

and D. Swamy that there is no absolute prohibition under the 

Environmental Protection Act to grant ex post facto EC, rather 

grant of ex post facto EC is not impermissible. In appropriate 

cases, ex post facto EC can be granted. It is thus clear that 

the subsequent coordinate Bench in Electrosteel, Pahwa and 

D. Swamy has not followed the binding precedent of the 
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previous two-Judge Bench declared in Common Cause and 

Alembic. It is not possible to reconcile the two sets of 

judgments. The latter set of judgments in Electrosteel, 

Pahwa and D. Swamy is clearly in conflict with the ratio laid 

down in Common Cause and Alembic. Therefore, the latter 

judgments in Electrosteel, Pahwa and D. Swamy are clearly 

hit by the principle of per incuriam. A per incuriam judgment 

is not binding on a subsequent coordinate Bench. A 

coordinate Bench can disagree with it and decline to follow 

it. As held in A.R. Antulay and Bilkis Yakub Rasool, a per 

incuriam decision has no precedential value and the decision 

rendered per incuriam is not binding. Therefore, the two-

Judge Bench in Vanashakti rightly followed the correct ratio 

laid down in Common Cause and Alembic which is in 

complete alignment with the environmental jurisprudence 

developed in our country and has build upon it, rather than 

following the per incuriam decisions in Electrosteel, Pahwa 

and D. Swamy. The fact that certain paragraphs in 

Electrosteel were not discussed in Vanashakti or that the 

judgments in Pahwa and D. Swamy were not mentioned and 

discussed would not make an iota of difference in as much 
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as the two-Judge Bench in Vanashakti was not bound to 

follow the per incuriam decisions of a coordinate Bench in 

Electrosteel, Pahwa and D. Swamy. On the contrary, the 

Vanashakti judgment is a further development on the 

jurisprudence carried forward by Common Cause and 

Alembic and has rightly followed the ratio laid down in 

Common Cause and Alembic. 

43.1.  The fact that the two-Judge Bench in D. Swamy 

had declared the 2017 Notification and the 2021 OM as 

being valid would also not make any difference to the 

declaration made by the subsequent coordinate Bench in 

Vanashakti where the 2017 Notification and the 2021 OM 

have been declared as illegal and invalid. As already noticed 

above, the legality and validity of the aforesaid notification 

and OM was not the subject matter in D. Swamy; there was 

no adjudication on the said notification and OM. Just by the 

way and as a justification for its decision dismissing the 

application of the appellant, the two-Judge Bench came to 

an abrupt conclusion about the validity of the 2017 
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Notification and the 2021 OM. No adjudication and 

reasoning on this aspect are discernible. 

43.2.  In Jayant Verma, the subsequent coordinate 

Bench considering constitutional validity of Section 21-A of 

the Banking Regulation Act, 1949 noticed that an earlier 

two-Judge Bench in Yasangi Venkateswara Rao had held 

the said provision to be valid. After declaring that the 

decision in Yasangi Venkateswara Rao was per incuriam as 

it failed to discuss any law and precedent and that no ratio 

decidendi was forthcoming in the decision in Yasangi 

Venkateswara Rao, the subsequent two-Judge coordinate 

Bench posed the question as to whether the judgment in 

Yasangi Venkateswara Rao was binding on it since both the 

Benches were of equal strength i.e. two-Judge Bench. The 

two-Judge Bench in Jayant Verma declared that the 

principle of per incuriam would kick in and that the 

judgment in Yasangi Venkateswara Rao could not deter it 

from laying down the correct law on the subject. Therefore 

and following the above principle, no fault can be found in 

Vanashakti when the two-judge Bench declared the 2017 

412850



 
 

85 
 

Notification and the 2021 OM as being invalid and legally 

unsustainable, ignoring the declaration made in D. Swamy.  

44.  By not following the binding precedent laid down 

in Common Cause and Alembic, the latter coordinate Bench 

took a completely divergent view in Electrosteel, Pahwa and 

D. Swamy though the ratio laid down in the former 

judgments were clearly binding on the latter. In the process, 

judicial discipline and judicial propriety have been 

breached.  

45.  The United Nations Conference on Environment 

and Development, also known as the Rio Conference or the 

Earth Summit, was held at Rio De Janeiro, Brazil in June, 

1992. This was followed by the United Nations Conference 

on Sustainable Development, also known as the Rio+20 

Conference, again held in Rio De Janeiro, Brazil in June, 

2012. The 2012 Conference built up upon the 1992 

Conference and made a declaration recognising climate 

change as a pervasive crisis, calling for urgent action to 

arrest the same, aligning with the United Nations 

Framework Convention on Climate Change. 
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45.1.  The Paris Agreement, 2015 is a legally binding 

international treaty on climate change. As of today, 195 

nation states have joined the Paris Agreement, committed to 

combat climate change. In India, the union cabinet gave its 

approval to ratify the Paris Agreement on climate change in 

October, 2016 though India had signed the agreement 

earlier in April, 2016.  

45.2.  The consistent theme in all the three conferences 

and agreement was the acknowledgement that there are 

areas of insufficient progress and setbacks in the march 

towards achieving sustainable development, aggravated by 

economic, food and energy crisis. In this scenario, it was 

reiterated that nation states should not backtrack from their 

commitment to the outcome of the United Nations 

Conference on Environment and Development. 

45.3.  The expression ‘do not backtrack’ implies that 

nation states should always be guided by non-regressive 

thinking and that they do not go back on the commitments 

made at Rio. The seeds of non-regression is traceable to the 

above Rio declaration. Non-regression is an essential 
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component of sustainable development, which as a principle 

and goal of environmental jurisprudence has been endorsed 

by this Court. In fact, non-regression is not solely about 

progressive sustainable development objectives, rather it 

aims at preventing measures which roll-back the existing 

levels of environmental protection. 

46.  The principle of non-regression has been 

endorsed by the NGT as an accepted norm of environmental 

jurisprudence in India. In Society for Protection of 

Environment and Biodiversity Vs. Union of India28, it has 

been observed that non-regression is based on the idea that 

environmental law should not be modified to the 

detriment of environmental protection. The precautionary 

principle as propounded by this Court is the cornerstone of 

environmental jurisprudence in our country. Therefore, the 

principle of non-regression needs to be brought into play 

because today environmental law is facing a number of 

threats, such as, deregulation, movement to simplify and at 

the same time attempting to diminish environmental control 
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projecting environmental legislation as being too complex 

and an economic climate which favours ‘development’ at the 

expense of protection of environment. 

47.  In Navtej Singh Johar Vs. Union of India29, a 

Constitution Bench of this Court emphasized that the State, 

which includes all three organs i.e. the legislature, the 

executive as well as the judiciary, has an obligation to take 

appropriate measures for the progressive realisation of 

economic, social and cultural rights. This Court held thus: 

201. The doctrine of progressive realisation of rights, 

as a natural corollary, gives birth to the doctrine of 

non-retrogression. As per this doctrine, there must not 

be any regression of rights. In a progressive and an 

ever-improving society, there is no place for retreat. 

The society has to march ahead. 

202. The doctrine of non-retrogression sets forth that 

the State should not take measures or steps that 

deliberately lead to retrogression on the enjoyment of 

rights either under the Constitution or otherwise. 
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48.  The principle of non-regression prohibits the 

State from reversing or weakening the existing standards of 

environmental protection in the country. 

49.  Based on the above analysis, it is clear that the 

trilogy of Electrosteel, Pahwa and D. Swamy which are being 

followed by the review judgment are not only hit by the 

principle of per incuriam, those are also in complete conflict 

with the principle of non-regression. Electrosteel, Pahwa and 

D. Swamy and the review judgment take a complete u-turn 

from the trajectory of environmental jurisprudence which 

has evolved over the years and consistently followed a 

pattern of progression to prevent environmental degradation 

and protection of the environment. 

50.  It is unfortunate that a false narrative is being 

created pitting environment against development. It is a 

completely untenable binary in as much as ecology and 

development are not adversaries. Both are part of the 

constitutional construct of sustainable development. At the 

cost of repetition, it is reiterated that there is no antinomy 

between development and environment. Unfortunately, 
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Electrosteel, Pahwa and D. Swamy on which reliance is 

being placed by the review judgment only seeks to reinforce 

the above stereotype.   

51.  Let me now deal with the review petition. Order 

XLVII of the Supreme Court Rules, 2013 deals with the 

review jurisdiction. As per Rule 1, this Court may review its 

judgment or order but no application for review will be 

entertained in a civil proceeding except on the ground 

mentioned in Order XLVII Rule 1 of the Civil Procedure 

Code. The rest of the provisions deal with the procedural 

aspect of review. 

52.  The review petition has been filed by an entity 

called Confederation of Real Estate Developers of India. In 

other words, it is a body of real estate developers. In para 3 

of the review petition, it is stated that the review petition has 

been filed in the interest of hundreds of the members of the 

confederation who had applied for EC under the 2021 OM. 

Thus, from this statement itself, it is evident that members 

of the confederation are builders and developers who had 

started their projects without EC but had applied under the 
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2021 OM for EC. Beyond this, no other particulars are 

available: as to when the members had started their 

respective projects; whether each project required prior EC; 

or whether expansion of the projects required EC. The dates 

of application for EC under the 2021 OM have also not been 

mentioned. But from the above averment, it is evident that 

the applications for EC were made after 07.07.2021 i.e. the 

date of the 2021 OM. 

52.1.  I am afraid, on the aforestated ground itself, the 

review petition is liable to be dismissed. It has already been 

noticed supra that on the part of the MOEF&CC, the 2017 

Notification has not been withdrawn, though in Vanashakti 

the same has been declared invalid and illegal by this Court. 

Even if we ignore Vanashakti for the time being, para 14 of 

the 2017 Notification is staring at our face. Para 14 has 

already been extracted above and analysed. Even at the cost 

of repetition, it is reiterated that as per para 14 of the 2017 

Notification, only those projects or activities which were in 

violation of the 2006 EIA Notification as on the date of the 

2017 Notification i.e. 14.03.2017, were only eligible to apply 
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for EC. The time period for making such application was six 

months from the date of the said notification i.e. up to 

13.09.2017. Following intervention of the Madras High 

Court, MOEF&CC had extended this window period for 30 

days more from 14.03.2018 to 13.04.2018. If that be the 

position, there is no question of any project proponent 

applying for EC after 13.04.2018. Even if a more charitable 

view is taken, the standard operating procedure introduced 

through the 2021 OM sought to streamline the procedure 

for grant of EC to only this category of project proponents. 

Therefore, members of the review petitioner are not entitled 

to any benefit under the 2021 OM, even if the same is 

assumed to be valid. 

53.  In the course of the hearing, learned senior 

counsel Mr. Rohatgi advanced a very novel submission on 

behalf of the review petitioner. Though at the first blush, the 

argument appears to be attractive, it really has no merit at 

all. The argument is that if the illegal projects have to be 

demolished in terms of the Vanashakti judgment and have 

to be rebuilt again after obtaining EC, the demolition will 
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generate more dust and more pollution. That apart, such a 

construct is against any logic, economic or otherwise. 

53.1.  This argument has been noted only to be rejected. 

Since the review petitioner itself has said that its members 

had applied for EC under the 2021 OM, at the first instance, 

such EC cannot be granted in terms of the 2017 Notification 

after 13.04.2018. Therefore, the question of consideration of 

such projects for EC does not arise at all. More particularly, 

it does not lie in the mouth of law violators to advance such 

a kind of justification to sustain the illegality which goes to 

the root. 

54.  At this stage, I may mention that the author of 

the 2017 Notification and 2021 OM i.e. MOEF&CC has not 

filed any review petition for review of the Vanashakti 

judgment. MOEF&CC has accepted the verdict of this Court 

in Vanashakti. It may also be mentioned that a solemn 

assurance was given by the learned Additional Solicitor 

General on instructions that the 2017 Notification is only a 

one-time measure. This only reinforces the position that the 

2021 OM is only a follow up measure of the 2017 
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Notification. It only seeks to lay down standard operating 

procedure streamlining the process for consideration of EC 

of those project proponents who had availed the benefit of 

the 2017 Notification. Even assuming the 2021 OM to be 

valid, it has not extended the window period provided under 

the 2017 Notification or had not said that it would accept 

newer applications for grant of EC. Central Government has 

not said anywhere that the learned Additional Solicitor 

General had given the solemn assurance before the Madras 

High Court without its consent or that it would like to resile 

from that position. The Central Government has not made a 

single statement disowning such an assurance. Therefore, it 

is quite perplexing why the latter coordinate Bench in Pahwa 

and thereafter in D. Swamy should take pains in observing 

that a statement made by the counsel in court would not 

prevent the authority concerned from making amendments 

and/or modifications provided such amendments and/or 

modifications are as per the procedure prescribed by law.  

54.1.  The review judgment also proceeds on this line of 

reasoning and makes similar observations. A solemn 
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assurance given by one of the highest law officers of the 

country that too after obtaining instructions from the 

Central Government is certainly binding on the Central 

Government and it is clearly discernible that Central 

Government has accepted this position. 

54.2.  Question is when the Central Government or the 

MOEF&CC have themselves not come forward to seek 

relaxation of this assurance and have not sought for review 

of Vanashakti, then why the coordinate Bench in 

Electrosteel, Pahwa and D. Swamy and now the review 

judgment should be seen so keen virtually prodding the 

Central Government or the MOEF&CC to grant ex post facto 

EC to all the law violators. 

55.  The applicant in Miscellaneous Application 

(Diary) No. 46855 of 2025 represented by the learned 

Solicitor General of India, Mr. Tushar Mehta, only seeks a 

clarification and a declaration that the benefit of protection 

extended to the ECs already granted under the 2017 

Notification in Vanashakti should apply to the project of the 

applicant also. It has been pointed out that had it not been 
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for the Vanashakti judgment being delivered at that point of 

time, the applicant would have obtained the EC under the 

2017 Notification. Similar is the prayer made by the 

applicant in Miscellaneous Application (Diary) No. 52650 of 

2025 where the applicant seeks identical relief. Besides the 

above two, lot many miscellaneous applications have been 

filed seeking similar clarification and declaration. I am of the 

considered opinion that the concerns of the individual 

applicants are capable of being accommodated by way of 

appropriate clarification and/or modification of paragraph 

35 of the Vanashakti judgment. For that, the entire 

judgment in Vanashakti is not required to be recalled. 

55.1.  In the above context, the very positing of the 

question, as posed in the review judgment, whether it would 

be in the public interest to demolish all such projects and 

permitting the money spent from the pocket of public 

exchequer to go in the dustbin, is itself erroneous. Such a 

question does not arise at all.  

56.  Before parting with the record, I would like to 

painfully observe that the deadly Delhi smog reminds us 
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everyday about the hazards of environmental pollution. 

Supreme Court as the highest constitutional court of the 

country has the duty and obligation under the Constitution 

of India and the laws framed thereunder to safeguard the 

environment. It cannot be seen backtracking on the sound 

environmental jurisprudence that has evolved in this 

country, that too, on a review petition filed by persons who 

have shown scant regard for the rule of law. 

57.  The review judgment is an innocent expression of 

opinion. It overlooks the very fundamentals of 

environmental jurisprudence. Precautionary principle is the 

cornerstone of environmental jurisprudence. Polluter pays 

is only a principle of reparation. Precautionary principle 

cannot be given a short shrift by relying on polluter pays 

principle. The review judgment is a step in retrogression. 

58.  For all the aforesaid reasons, review petition is 

dismissed. 

……………………J. 
    [UJJAL BHUYAN] 

 
NEW DELHI; 
NOVEMBER 18, 2025.  
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Reportable 

 

IN THE SUPREME COURT OF INDIA 

INHERENT JURISDICTION 

 

Review Petition (C)   @ Diary No.41929 of 2025 

In  

Writ Petition (C) No.1394 of 2023 

 

Confederation of Real Estate Developers of India 

(CREDAI).  
 

…Petitioner 
  

Versus 
 

Vanashakti and Anr. 

…Respondents 
 

J U D G E M E N T  

 

K. VINOD CHANDRAN, J. 

  

1. This review petition has given rise to two opinions, 

placed before me, one allowing the review and the other 

rejecting it.  Having gone through the two opinions; both 

insightful, profound and thought-provoking, I agree with the 

one allowing the review, restoring the proceedings in the 

writ petitions and the civil appeal, the common judgment 

under review having considered an identical challenge, 

against a Notification and an Office Memorandum. As a 
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necessary corollary, with all the respect at my command, I 

have to record my disagreement with the one rejecting the 

review, maintaining the judgment dated 16.05.2025.  

2. I pen this only since I owe a duty to give reasons for 

my concurrence and since the opinion rejecting the review 

denounces the one permitting it. Liberty to dissent is the hall 

mark of a robust judicial system, distancing itself from an 

overbearing allegiance to one’s own beliefs of right and 

wrong.    

3. The facts giving rise to the controversy are more than 

evident from the two opinions.  Suffice it to notice that under 

the Environment (Protection) Act, 1986, the Environmental 

Impact Assessment Notification, 1994 (EIA Not.1994; the 

abbreviations in brackets, here and henceforth, used for 

brevity) was brought in as a regulatory regime in 

furtherance of protection of environment, requiring 

Environmental Clearance (EC) for certain projects. Later, on 

14.09.2006, the Environmental Impact Assessment 

Notification, 2006 (EIA Not.2006) was brought out wherein 

the activities coming under the regulatory regime were 

427865
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divided into two categories, one requiring prior EC from the 

Ministry of Environment, Forest and Climate Change 

(formerly MoEF, now designated as MoEF&CC) on the 

recommendations and assessment of the Expert Appraisal 

Committee (EAC), while the projects falling in the other 

category were to be assessed by the State Environmental 

Impact Assessment Authority (EIAA) on the 

recommendation of the State Expert Appraisal Committee 

(SEAC). The controversy arose insofar as another 

notification dated 14.03.2017 (Not. of 2017) brought out by 

the MoEF&CC which made a provision for grant of ex post 

facto EC in respect of the projects which have been initiated 

and continued without prior EC under the EIA Not. 2006.   

4. Purportedly, on the strength of the directions issued 

by the National Green Tribunal (NGT), Principal Bench, New 

Delhi in Tanaji B. Gambhire v. Chief Secretary, 

Government of Maharashtra and Ors.1, the MoEF&CC 

issued an Office Memorandum dated 07.07.2021 (O.M. of 

2021), putting in place a Standard Operating Procedure 

 
1 Appeal No.34 of 2020 
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(SOP) for identification and handling of violation cases 

under the EIA Not. 2006, which provided an open-ended 

measure of obtaining EC after commencement or even 

completion of the project.   

5. The Not. of 2017 and the O.M. of 2021 were struck 

down by this Court while sustaining those ECs already 

granted under the measure stipulated therein. The review 

was filed and arguments addressed on the ground of the 

judgement having not looked into the precedents available 

and when perused, failed to notice certain compelling 

aspects, the observations on which have the effect of a 

binding precedent by Co-ordinate Benches. Inter alia, the 

hardship caused insofar as the projects which had 

proceeded on the basis of the Not. of 2017 and O.M. of 2021, 

were pointed out, many of which were only short of the 

issuance of EC when the decision came, i.e.: short of an ex 

post facto EC in hand.  

6. As mentioned at the outset, I am in respectful 

concurrence with the opinion allowing the review and the 

reasoning in the divergent opinion are the following: - 
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I. Common Cause v. Union of India2 rejected the 

contention that the absence of word “prior” in the 

EIA Not. 1994, made available a window for 

obtaining an ex post facto EC.  It was held that 

considering the damage to the environment which 

also would have a long-term impact, especially in 

cases of mining, a prior EC was mandatory even in 

the event of expansion or modernization of existing 

mining activities and also in the case of renewal 

without any such expansion or modernization. It was 

categorically held that an ex post facto EC would be 

detrimental to the environment, resulting in 

irreparable degradation of the environment. It was 

also found that the concept of an ex post facto or a 

retrospective EC is completely alien to 

environmental jurisprudence including the EIA  

Not.1994 and EIA Not. 2006.   

 
2 (2017) 9 SCC 499 
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II. Alembic Pharmaceuticals Ltd. v. Rohit Prajapati 

& Ors.3 considered the issue of a provision for an ex 

post facto EC to industrial units, made possible by a 

circular dated 14.05.2002, diluting the requirement 

for a prior EC, even under the EIA Notification, 

1994. The two Judge Bench in Alembic examined 

the notifications and held that ex post facto EC is in 

derogation of the fundamental principles of 

environmental jurisprudence and is anathema to 

the EIA Not. 1994, even when the word “prior” was 

not employed therein. 

III. The validity of the Not. of 2017 was put to challenge 

before the Madras High Court in Puducherry 

Environment Protection Association v. Union of 

India4  in which the learned Additional Solicitor 

General appearing for the Government of India, 

across the Bar, submitted on instructions that the 

impugned Notification clearly and certainly would 

 
3 (2020) 7 SCC 157 
4 2017 SCC OnLine Mad 7056 
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be only a one-time measure. The Not. of 2017 

provided such measure of ex post facto EC only 

between 14.03.2017 to 13.09.2017 which stood 

extended by the High Court for a further 30 days: 

till 13.04.2018, and not thereafter. 

IV. Electrosteel Steels Limited v. Union of India and 

Ors.5 though noticed the Not. of 2017 and O.M. of 

2021 as also the stay operating against the O.M. in 

Fatima v. Union of India Rep. by its Secretary to 

the Government6 held that the requirement to 

obtain EC is non-negotiable and it is imperative for 

the protection of future generations that the 

pollution laws are strictly enforced. The Bench, on 

the peculiar facts, posed to itself a question as to 

whether a technical irregularity of shifting a unit 

without prior EC would determinately affect the 

employment prospects and the economy of the 

country. A relaxation was made but at the same time 

 
5 (2023) 6 SCC 615 
6 (2021) SCC Online Mad 12936 
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emphasizing the requirement of a prior EC and 

asserting that ex post facto EC should not orderly be 

granted and certainly not for the asking. Only in 

exceptional circumstances; therein of a virtual 

closure of the industry, resulting in large scale loss 

of employment and stoppage of huge revenue, an 

ex post facto approval was directed to be 

considered.   

V. Pawha Plastics Private Limited and Anr. v. Dastak 

NGO and Ors.7 and D. Swamy v. Karnataka State 

Pollution Control Board and Ors.8 followed 

Electrosteel and found that closure of an industry 

solely on the ground of want of prior EC would be 

against public interest. Electrosteel, Pahwa 

Plastics and D. Swamy adopted the same 

reasoning which was contrary to that laid down in 

Alembic and Common Cause. The three later 

judgments having not followed the binding 

 
7 (2023) 12 SCC 774 
8 (2023) 20 SCC 469 
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precedent in the former two; of Co-ordinate 

Benches, there is no reconciliation possible of the 

two sets of judgments. The later decisions are 

clearly in conflict with the ratio in the earlier 

decisions and hence per incuriam, which would not 

bind a Coordinate Bench as has been held in 

National Insurance Co. Ltd. v. Pranay Sethi9. 

VI. The Not. of 2017 and O.M. of 2021 would result in a 

back tracking of the fundamental principles of 

environmental protection, which should always be 

guided by a non-regressive thinking, which would 

work against the commitments made at the Rio 

Conference; the Earth Summit held in June 1992. A 

false narrative pitting environment against 

development is untenable, and the principle of 

sustained development is reinforced by a plethora 

of judgments of this Court.  

VII. The argument raised that demolition of those 

projects, which were completed on the strength of 

 
9 (2017) 16 SCC 680 
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the O.M. of 2021, albeit illegally, would result in 

further pollution especially if an EC was possible 

before initiation cannot be entertained since it 

emanates from the violator, as a recourse to justify 

the blatant illegality. Especially, when there is no 

review filed by the author of the notification, the 

Central Government who has also given an 

assurance through one of the highest Law Officers 

of the Country, after obtaining instructions, which 

binds the Central Government. 

7. My reasoning is confined to whether the review is 

warranted. I forbear from considering the validity of the Not. 

of 2017 or the O.M. of 2021, which, if the review is allowed 

will have to be considered by the Bench before which it is 

posted, which consideration cannot be preempted. 

I. Common Cause considered the EIA Not. 1994 and EIA 

Not. 2006 to hold that ex-post facto EC is completely 

alien to environment jurisprudence and the said 

notifications. However, 102 lease holders who did not 

have EC was permitted to move the authorities for 
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necessary clearances, approval and consents after 

depositing the remaining dues and full payment of 

compensation and the penalties levied. In the event of 

ex-post facto EC being granted the mining lease was 

directed to be renewed. 

II. Alembic followed Common Cause and held that 

environment law cannot countenance the notion of ex-

post facto EC. But, finding the appellant industries to 

have obtained EC, though after several years of the 

Not. of 1994, permitted the industries to continue 

operations subject to the environment degradation 

being evaluated and penalty imposed for 

disobedience with the regulatory regime. This Court 

hence in both these decisions despite finding that ex-

post facto EC is not permissible at all, on facts allowed 

continued operations subject to conditions, adopting a 

balanced approach, while not totally condoning the 

disobedience by enabling punitive reparations. 

III. Needless to emphasize that requirement of an EC was 

brought in by an EIA notification under the 
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Environment Protection Act. When the requirement of 

a prior EC itself was brought about under the statutory 

regime, invoking the power conferred on the 

Government can it be said that the rigor of the 

regulation cannot be relaxed. The answer to this would 

primarily rest upon the principle that a power to bring 

in a particular regulation would also encompass within 

itself the power to cancel it. This would have to be 

tested herein on the anvil of the principles regulating 

environmental jurisprudence. However, the power to 

relax the requirement cannot be found to be totally 

absent and, in that circumstance, whether the 

undertaking made would be a blanket restriction is the 

moot question. This again, would have to be tested on 

the principle of whether there can be an estoppel 

against a statute, which issue, looming large, 

obviously has not been dealt with in the judgment 

under review. 

IV. Electrosteel, Pahwa & D. Swamy cannot per se be 

held to take a divergent view from Common Cause 
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and Alembic, since both these former decisions were 

noticed in the later decisions and while reaffirming the 

principle a balanced approach undertaken as in the 

earlier cases. This was in consonance with the 

relaxation, permitting an ex-post facto EC to be 

obtained, as adopted in the earlier decisions. There 

was a possibility of reconciliation, especially since the 

Not. of 2017 was not in the contemplation of the earlier 

decisions. Hence if a contrary view had to be taken 

necessarily there should have been a reference to a 

larger Bench, especially when the Not. of 2017 was 

referred to and upheld in D. Swamy placing reliance 

on Section 21 of the General Clauses Act, 1897 which 

affirms the power to do something, enabling the 

addition, amendment, variation or rescinding of 

anything so done. The principle in Pranay Sethi would 

have been rendered more alluring and eloquent, 

achieving further illumination, if such a reference was 

made; especially after noticing the decision in 
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Electrosteel in its entirety and the validation of the Not. 

of 2017 in D. Swamy. 

V. The Not. of 2017 and O.M. of 2021, without holding on 

its validity, was brought in, not as a regressive 

measure but reckoning the ground realities. The 

regulatory regime falters oftener than ever, for 

multiple reasons, not possible of 

compartmentalization as due to one or the other 

malady; all of which an evolving society would attempt 

to rectify in the long run. As has been held in Navtej 

Singh Johar and Ors. v. Union of India10, the State, 

which includes all the three organs, has an obligation 

to take appropriate measures in progressive 

realization of economic, social and cultural rights. The 

Legislature, the Courts and the Executive, hence, has 

to reckon the changing times stark realities and the 

gross consequences of a strict, straitjacket 

implementation of a regulatory regime, which also 

could turn counterproductive as in the present case.  

 
10 (2018) 10 SCC 1 
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VI. This Court under Article 142 of the Constitution of India 

is empowered to pass orders to secure ends of justice, 

which has been rightly invoked in the decisions cited, 

concerning environment itself. Can it be said that 

when the State is found to be conferred with a power 

to regulate, it is totally denuded of the power to relax 

the rigor brought in, merely because it concerns the 

environment. It could be held circumscribed in its 

invocation, in certain matters, still, the power cannot 

be found to be totally absent.  

VII. As far as narratives are concerned, those cannot be 

categorized as total lies, half-truths or full truths, none, 

possible of reliance in adjudication. Neither Court nor 

Judge would proceed on mere narratives to roll back 

a measure provided by law or to enforce one not laid 

down by a statute or a legal instrument. 

VIII. As is discernible from the records, the writ petitions 

challenging the Not. of 2017 and O.M. of 2021 were 

initiated with considerable delay though the petition 

leading to the Civil Appeal before the Madras High 
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Court was in 2017 itself. The relaxation in the 

regulatory regime was kept alive for long years when 

the matters were pending. Two examples, one of a 

green field airport and the other of a full-fledged 

hospital and medical college having been constructed 

and completed when the regulatory regime was in a 

fluid state cannot be ignored.  It has been rightly 

argued that demolition of the structures raised, merely 

for the purpose of applying for a prior EC to construct 

afresh, would not only cause undue hardship but also 

result in further depredation of the environment by the 

debris generated, which will not be possible of reuse 

leading to abject waste of resources and massive loss 

of revenue.  Hence a rigid application of the regulation 

would be counterproductive especially for those who 

adjusted their affairs on the strength of the relaxation. 

IX. Prima facie the notification enables assessment of 

whether a prior EC was permissible or not, in the 

perspective of the facts existing at the time of 

commencement of the project. The consideration is 
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possible, only on condition of closure of operation 

while the assessment is carried out. It also enables 

sufficient safeguards for determination & payment of 

penalties proportionate to the scale of the project and 

the extent of commercialization during the violation 

period, furnishing of bank guarantee equivalent to the 

amount for implementation of Remediation/Natural & 

Community Resource Augmentation Plan and 

eventually if EC is not possible, demolition or closure 

of the project, which eventuality also attracts the 

deterrent and penal provisions under the Environment 

Protection Act. A rigid, pedantic approach first 

directing demolition and then enabling an application 

for EC for commencing the very same project would 

be akin to setting the clock back to save time. 

X. The records reveal that the NMDC, the State of 

Telangana and the Karnataka Industrial and 

Infrastructure Development Corporation Limited; 

State and its instrumentalities have filed separate 

review petitions against the very same judgment. The 
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observation that the judgments in Electrosteel, Pahwa 

& D. Swamy as also the opinion allowing the review, 

display a ‘keen virtual prodding of the Government of 

India or the MoEF&CC, to grant ex post facto EC to all 

violators’ (sic), ignores and disregards, the provisions 

of the Not. of 2017 read with the O.M. of 2021, the 

identical measure adopted by Common Cause & 

Alembic and the validity conferred to like violators 

who fortuitously obtained the ex post facto EC before 

the judgment was delivered, while denying it to 

similarly placed who were on the verge of being 

issued with an EC.  In my humble opinion, it also 

lowers the majesty of this Court.    

8. The balanced approach, in the wake of admitted 

violations, taken in Common Cause & Alembic, have been 

completely lost sight of, by the judgment under review.  The 

judgment under review, with due respect did not look into 

the aspects of the power conferred under the Environment 

Protection Act and the legal principles regarding an 

undertaking given in derogation of the statutory provisions. 
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The judgment under review failed to notice the decision in 

Electrosteel in its entirety and its attention was not drawn to 

Pahwa and D. Swamy. It is one thing to find Electrosteel, 

Pahwa and D. Swamy per-incuriam in the original 

proceeding, which would have restrained a review on that 

ground; but quite another to reject the prayer for review on 

the ground that though not noticed or referred to, those 

decisions are per incuriam; which still is a valid ground for 

review for not having been considered.  I fully concur with 

the opinion of the Learned Chief Justice of India and find the 

review to be not only warranted, but imperative and 

expedient. 

 

 

   ……..…..……………………. J. 

                                        (K. Vinod Chandran) 
 

   

 

New Delhi; 

November 18, 2025. 
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